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 LOK  SABHA

 Thursday,  September  19,  963/Bhadra
 28,  885  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Ma,  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Advances  against  Warchouse  receipts
 *156.,  Shri  P.  R.  Chakraverti:  Will

 the  Minister  of  Finapce  be  pleased
 to  state:

 (a)  whether  the  Reserve  Bank  of
 India  has  modified  its  directives
 issued  early  this  vear  prescribing
 overall  ceiling  limit  for  advances
 against  pledge  of  warehouse  receipts
 relating  to  foodgrains  (excluding
 wheat);

 (b)  if  so,  the  form  in  which  more
 advances  against  warehouse  receipts
 will  be  made  available  “in  the  in-
 terests  of  steady  and  orderly  growth
 of  warehousing  facilities  in  the
 country”;  and

 avoid  the
 on  the (c)  the  steps  taken  to

 incidence  of  credit  control
 use  of  new  warehouses?

 The  Deputy  Minister  in  the  Min-
 istry  of  Finance  (Shri  B  R.  Bhagat):
 (a)  Yes.

 (b)  anq  (c).  The  ceilings  for  ad-
 vances  have  been  refixed,  so  as  to
 permit  advances  against  warehouse
 receipts  to  be  granted  up  to  the  cor-
 responding  limits  in  the  previous
 year  or  increased  to  the  extent  of
 the  contraction,  if  any,  in  other  ad-
 vances,  Advances  against  receipts
 issued  by  warehouses  which  have
 been  established  by  the  Central  or
 tate  Ware-Housing  Corporations  on
 3269  (Ai)  LSD—l,
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 or  after  the  Ist  April,  962  can  be
 granted  outside  the  ceilings,

 Shri  P.  R.  Chakraverti:  Keeping in  view  the  imperative  necessity  for
 Steady  growth  of  warehousing  faci-
 lities,  does  the  Government  think  of
 setting  up  another  financial  agency
 for  this  purpose?

 Shri  B.  R.  Bhagat:  Just  now  there
 ig  no  otier  new  agency  to  be  creat-
 ed.  The  fact  is  that  as  and  when
 more  warehousing  facilities  are  being
 created,  efforts  are  being  made  that
 they  shoulqg  not  suffer  for  want  of
 mecessary  funds.  But  if  it  is  felt
 that  more  funds  are  requireg  and  a
 corporation  or  other  agency  has  to
 be  created,  it  can  be  considered,

 Shri  P.  R.  Chakraverti:  May  I
 know  to  what  extent  the  State  co-
 operative  banks  ang  the  district  units,
 namely,  the  central  cooperative
 banks  linked  to  service  cooperatives
 are  coming  to  their  help?

 Shri  8.  R.  Bhagat:  This  question
 relates  to  warehousing  facility  and
 advances  by  scheduled  banks...

 Mr.  Speaker:  To  what  extent  co-
 operatives  and  others  are  coming  to
 their  help—that  ig  what  he  wants  to
 know.

 Shri  8.  R.  Bhagat:  For  that,  I  need
 separate  notice.

 Gandak  Project
 +

 (  Shri  K.  N.  Tiwary:
 गाडा,  Shri  Bibhuti  Mishra:

 Shri  Bishwanath  Roy:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  the  progress  made  in  the  Gan-

 dak  Project  in  the  Champaran  Dis-
 trict  of  Bihar  up  till  l2th  June,  ‘1963;
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 (b)  whether  it  is  a  fact  that  due
 to  the  Emergency  funds  earmarked
 for  the  Gandak  Project  have  been
 reduced;  ang

 (c)  if  so,  the  amount  thereof  and
 the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  A  state-
 ment  containing  the  requisite  infor-
 mation  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 The  alignment  of  the  Gandak  bar-
 rage  had  been  finalised  after  con-
 ducting  the  necessary  model  studies
 @t  the  Central  Weiter  ang  Power
 Research  Station,  Poona.

 Preliminary  works  like  the  cons-
 truction  cf  camp  buildings,  landing
 ground,  teizphone  lines  etc.,  had  been
 completed.  Access  road  from  the
 railheag  at  Bagha  to  the  camp  site
 at  Bhaisalotan  had  been  completed.
 Construction  of  the  Power  house  at
 the  barrage  site  for  supplying  elec-
 tric  energy  for  the  construction
 works  is  in  progress.  Construction  of
 the  Eastern  Guide  Bank  of  the  bar-
 rage  is  also  in  progress.

 Work  is  in  progress  in  several
 reaches  of  Tirhut,  Saran  and  Don
 canals,

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Shri  K.  N.  Tiwary:  What  was  the
 a@ilotment  and  how  much  has  been
 been  paid  this  year  in  963  to  the
 Bihar  Government  for  this?

 Dr.  K,  L.  Rao:  The  allotment  for
 Bihar  on  account  of  tnis  prciect  in
 this  plan  is  Rs.  20  crores.  Of  this,
 Rs.  3}  crores  has  been  spent  59  far.
 This  year’s  allotment  ig  Rs.  79  takhs,

 Shri  K.  प,  Tiwary:  Our  inforna-
 tion  from  the  papers  ig  that  the  ailot-
 ment  for  1963-64  has  not  been  paid
 and  whatever  has  been  paid  is  very
 much  short  of  the  original  allouncnt
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 What  is  the  view  of  the  Government
 about  this?

 Dr.  K.  L.  Rao:  It  is  true  that  the
 Bihar  Government  has  asked  for  an
 increaseq  allotment  for  this.  They
 requested  for  an  allotment  of  Rs.  2
 crores.  But  the  Planning  Commis-
 sion  hag  been  able  to  give  only  Rs,  79
 lakhs,

 Shri  Shashi  Ranjan:  I  would  lke
 to  know  how  much  amount  bas  been
 spent  so  far,  what  is  «he  progress  of
 the  project  and  whether  the  progress
 {s  up  to  the  schedule  or  not.

 Dr.  K.  L.  Rao:  The  amount  spent
 so  far  on  the  project  is  Rs.  4)  crores.
 I  am  afraid  the  project  is  lagging
 behind  due  to  want  of  funds,

 Shri  Shashi  Ranjin:  By  how  much {s  it  lagging  behind?

 Dr.  K.  L,  Rao:  According  to  the
 original  schedule,  it  is  expected  tha
 Project  will  be  completcg  bv  1968,  I
 am  afraid  it  may  extend  ty  i970  now.

 Shri  Bhakt  Darshan:  ४००  ?  know
 tf  there  has  been  any  pro-..55  on  tue
 western  side,  i.e,  the  U.P.  side,  of
 this  river?

 Dr.  K.  L.  Rao:  There  has  been  na
 progress.  The  western  canal  is  yet
 to  be  started.  It  happens  that  first
 portion  is  in  Nepal  and  we  are  await-
 ing  clearance  from  Nepal  for  the
 land.

 Shry  A.  P.  Sharma:  What  is  the
 reason  for  the  Central  Government
 not  complying  w:th  the  request  of
 the  Government  of  Bihar  for  increas-
 ed  funds?

 Dr.  K.  L.  Rao:  It  just  happened
 that  the  finances  of  this  project  were
 being  met  from  the  M7’scellanzous
 Development  Fund,  There‘ore,  Rs.  6
 crores  from  this  project  was  divert-
 ed  to  mest  the  increased  expenditure
 on  the  Kosi  project.  Just  new  it  has
 been  decided  that  hereafter  central
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 assistance  for  this  project  will  be
 given  project-wise  and,  therefore,  it
 will  not  te  poss  ble  for  any  diversion
 of  funds  hereafter.

 श्री  शिव  नारायण  क्या  सरकार  यह
 बतलाने  की  कृपा  करेगी  कि  नेपाल  से  अब
 तक  जो  बातें  हुईं  उनमें  क्या  प्रोग्रेस  हुई  है  ।
 Dr.  K.  L.  Rao:  We  have  appro-

 acheqd  the  Nepal  Government  for
 acquisition  of  the  land.  Tne  money
 required  for  the  land  has  been  paid
 to  the  Government  of  Nepal.  I  am
 expecting  that  it  will  be  possible  to
 undertake  this  construction  this  year.

 Shifting  of  Offices  from  Delhi

 +
 °758.  Sf  Shri  R.  S,  Pandey:

 ‘Shri  Onkar  Lal  Serwa:
 Will  the  Minister  of  Works  Hous-

 ing  and  Rehabilitation  be  pleased  to
 state:

 (a)  whether  the  77  offices  of  the
 Central  Government  proposed  to  be
 shifted  out  of  Delhi  have  since  been
 sh-fted;  and

 (b)  if  so,  the  names  of  such  offices
 and  the  places  to  which  they  have
 been  shifted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabi-
 litation  (Shri  P.  8.  Naskar):  (a)  Out
 of  the  20  offices  decid-d  to  be  shifted
 out  of  Delh’,  seven  offices  have  since
 been  shifted  in  part  or  full.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 STATEMENT

 Sr.  Name  of  the  Office.  Place  where
 No.  shifted.

 nh  Oil  and  Natural  Gas
 Commission,

 a.  Khadi  and  Village
 Tidustries  Commis-
 sion,

 Mostly  to
 Dehra  Dun.

 Lucknow.
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 3.  Fertilizer  Corporation  Mostly  to of  India.  Gorakhpur.
 4.  National  Mineral

 Development  Corpora- tion.
 Paridabid.

 5.  Fivods  and  Bridges  Lucknow.
 Directorate  of  the
 Research,  Designs aud  Standards  Or-
 ganisation.

 6.  Bhakraand  Beas  Dam  Nangal.
 Designs  Directorate.

 7.  Office  of  the  Addi-
 tiona]  Chief  Engineer
 IV,  Central  Public

 Nogpur.

 क्रि  सोकार  लाल  बैरवा:  श्रीमन्,  मैं
 यह  जानना  चाहूंगा  कि  सेंट्रल  गवर्नमैंट  के
 झाफिसेज  को  जो  दिल्ली  के  बाहर  अन्य  स्थानों
 में  भेजा  जा  रहा  है  वह  किस  उद्देश्य  से  किया
 गया  था  ?  ऐसा  मकानों  की  कमी  की  वजह  से
 किया  गया  या  लड़ाई  की  वजह  से  किया
 गया  ?

 भ्रष् यक्ष  महोदय  :  भ्रम  सरकारी  दफ्तरों  :
 को  दिल्ली  से  हटा  कर  बाहर  ले  जाने
 का  सवाल  यह  बहुत  से  से  चल  रहा  है  +
 उसको  लेकर  काफी  बातें  और  झगड़ा  वगैरह
 भी  हो  चुका  है  और  काफी  डिस्कशन  के  बाद
 एक  फैसला  हमने  इस  बारे  में  किया  था  ।

 श्री  सोकार  लाल  बैरवा  :  यह  सरकारी
 दफ्तरों  का  स्थान  बदलने  का  बया  कारण  +
 था?  मकानों  की  कमी  की  वजह  से  इनको
 दिल्ली  के  बाहर  भेजा  जा  रहा  है  या  लड़ाई
 की  वजह  से  ऐरे  किया  गया  है  ?

 भ्रध्यक्ष  महोदय  :  मकानों  की  कमी  को

 बजह  से  किया  गया  है  t  a

 sit  stare  लाल  बेरवा  क्या  यह  रुच
 नहीं  है  कि  भ्र फसरों  ने  दिल्लो  के  बाहर  जाने:
 &  इंकार  कर  दिया  ?
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 Shri  P,  8.  Naskar:  The  shifting  of

 offices  out  of  Delhi  has  not  only
 arisen  because  of  the  emergency.
 This  question  wag  before  the  Govern-
 Ment  since  1958.  There  are  certain
 offices  which  can  function  weil  frcm
 outside  Delhi.  Therefore,  Govern-
 ment  decided  to  shift  such  offices
 which  can  well  function  also  from
 eutside  Delhi

 Oral  Answers

 att  stare  लाल  बैरवा:  कितने  आफिस
 ये  और  कितने  नहीं  गये  ?

 प्रत्यक्ष  महोदय  :  स्टेटमैंट  में  यह  सब
 दिया  हुआ  है

 et  यश्पाल  सिह:  क्या  मैं  जान  सकता
 हूं  कि  जो  क्लासेज  यहां  से  शिफ्ट  हुये  हैं  उन
 में  कितने  कर्मचारी  थे  और  कितनों  के  पास
 मकानात  थे  ?

 Shri  P.  5.  Naskar:
 476  not  available.

 Shri  Kapur  Singh:  I  am  curious  to
 know  whether  the  pre-Independence
 Idea  of  locating  the  capital  of  India
 somewhere  near  the  centre  of  the
 sub-continent  hag  been  finaiiy  aban-
 doned  or  is  it  still  under  considera-
 tion  in  some  form  or  other?

 Shri  P.  S.  Naskar:  It  does  not  arise
 gut  of  this  question,  Sir.

 Shri  Kapur  Singh:  [
 follow  the  answer,  Sir.

 Those  details

 could  net

 Mr.  Speaker:  He  386  that  it  does
 aot  arise  out  of  this  question.  It  is
 about  moving  the  offices  with  Delhi
 ag  the  capital

 Shri  Kapur  Singh:  I  am  talking
 about  the  capital,  whether  eventually
 it  will  be  shifted  out  of  Delh:?

 Mr.  Speaker:  Would  he  like  to  do
 it  after  having  spent  so  much  on  il?

 st  कछवाय  :  मैं  यह  जानना  चाहता  हूं
 कि  जो  भ्राफितेज  यहां  से  हटाये  गये  वे  किन
 किन  राज्यों  के  प्रकार  चले  गये  हैं  कौर  उन  के
 अन्दर  यहां  जितने  कमंचारोी  काम  करते  थे,
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 war  उतने  ही  कर्मचारी  वहां  पर  भी  काम
 करेंगे  ?

 भ्रग्यक्ष  महोदय  :  स्टेटमैंट  में  दिया  हुमा
 है  उसको  पढ़ने  की  जरूरत  नहों  है।

 Shri  Kapur  Singh:  Sir,  I  rise  to  a
 point  of  order.  Once  you  have  al'cw-
 ed  a  question,  ig  it  for  a  Mnister  of
 the  Government  to  say  whether  it
 arises  or  whether  it  is  permissible  or
 not?

 Mr.  Sptaker:  He  can  draw  my
 attention  to  it  and  I  have  to  decide.
 If  I  do  not  agree  with  him  I  wil!  cal}
 upon  h'm  to  answer,  but  if  I  agree
 with  hn  I  will  pass;  on  to  another
 supplementary.

 Shr}  Bhagwat  Jha  Azad:  Out  of  20
 offices  desired  by  the  Government  to
 be  shifted  out  of  Delhi  as  vet  only
 7  partly  or  completely  have  been
 shifted.  May  I  know  by  what  time
 it  will  be  possible  for  the  Govern-
 ment  to  gift  the  remaining  3  offi-
 ces,  which  is  still  a  large  number,  or
 whether  the  Government  is  having
 a  reconsideration  of  this  view?

 The  Minister  of  Works,  Housing
 ani  Rehabilitation  (Shri  Mehr  Chan
 Khanna):  Tie  difficulty  is  that  we
 have  to  find  suitable  accommodation
 wherever  we  wish  to  send  the  offices
 from  Delhi.  Suitable  accommodation
 in  certain  cases  is  not  available.  In
 certain  cases  the  accommodation  that
 we  have  foung  has  not  been  accepted
 by  the  offices  concerned.  So,  lately,
 what  I  am  doing  is,  I  am  taking  up
 this  matter  at  my  level  with  the
 Minister  concerned  and  asking  him
 if  the  accommodation  found  by  me
 ig  not  suitable  whether  his  office
 would  try  and  find  out  scme  other
 suitable  accommodation  in  the  same
 place.

 Bhakra  Power  Plant

 +
 दत्त  Bharwat  Jha  Azad:

 an  Shri  Balkrishna  Wasnik:
 Wi'l  the  Minister  of  Irrigation  an@®

 Power  be  pleased  te  state:

 9759,
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 (a)  whether  Government  have
 approved  the  installation  of  a  fifth
 unit  in  the  Bhakra  right  bank  Power
 Plant;

 (b)  whether  the  fourth  unit  in  this
 plant  has  been  comp.eted;  and

 (c)  whether  necessary  fore‘gn
 materials  for  the  units  have  been
 arranged?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes,  Sir.

 (b)  Tae  fourth  unit  is  expecteg  to
 be  commissioned  in  1966,

 (c)  Yes,  Sir.
 Shri  Bhagwat  Jha  Azad:  Regard-

 ing  the  first  part  of  the  question,
 may  I  know  by  what  time  it  would
 be  possible  to  start  the  construction
 work  of  this  unit?

 Dr.  K.  L.  Rao:  This  unit  will  go
 into  commission  in  1967,

 Mr.  Speaker:  When  will  the  cons-
 truction  work  start?

 Dr.  K.  L.  Rao:  There  is  no  sepa-
 rate  construction.  The  place  for  the
 fifth  unit  is  already  there.  We  enly
 want  the  machinery.  The  machinery
 will  be  installed  and  the  generation
 of  power  started  somewhere  in  the
 middle  of  1967.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  machinery  re-
 quired  for  this  unit,  which  was  mea-
 tioned  by  the  hon.  Minister  just  now
 will  be  available  in  the  country  or
 ४  hag  to  be  imported  from  foreign
 countries  and,  if  so,  by  what  time  we
 can  expect  to  get  them?

 Dr,  K.  L.  Rao:  The  machinery  !s
 not  available  in  this  country,  It  is
 being  obtained  from  Russia  under  the
 aid.

 Shrj  Bhigwat  Jha  Amd;  By  what
 time  will  it  be  availabie?

 Dz.  K.  L,  Rao:  That  would  be  com-
 meg  by  the  end  of  1966,  six  months
 before  the  commissioning  of  the  plant
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 Shri  B,  K.  Das:  May  I  know  whe-
 there  the  volume  of  watcr  available
 at  the  dam  at  present  would  be  ade-
 quate  for  the  working  of  this  plant?

 Dr,  K.  L.  Rao:  It  {s  quite  so.  The
 volume  of  water  is  sufficient  for  the
 installation  of  this  unit.  I  may  infor:a
 the  hon,  Member  that  at  Bhakra_  the
 head  variation  is  very  great;  that  is,
 what  we  cal]  the  variation  between
 the  maximum  and  the  minimum,  it  is
 as  much  as  244  ft,  So  that,  a  machine
 with  a  capacity  for  220  mw  can  only
 produce  70  mw  at  the  iow  or  minimum
 level.  Therefore,  we  require  more
 machines  than  ere  normally  required.

 Shri  D,  0.  Sharma:  What  will  be
 the  total  output  of  electricity  when
 the  fifth  unit  is  also  commissioned
 and  how  will  it  be  distributed  among
 the  different  States  that  compose  the
 Bhakra  Nangal  Control  Board?

 Dr,  K.  L.  Rao:  The  total  amount  of
 power  that  will  be  available  will  be
 650  mw,  consisting  of  both  rignt  and
 left  wing  and  the  canal  system,  The
 distribution  of  power  wil]  be,  5.223
 per  cent  to  Rajesthan,  00  mw  _  to
 Delhi,  30  mw  to  Himachal  Pradesh
 and  the  rest  to  Punjab.

 Mr,  Speaker:  Shri  P.  G,  Sen.

 Shri  P.  G.  Sen:  My  question  has
 been  covered.

 Mr,  Speaker:  All  Bengali  friends
 are  putting  questions  on  Bhakra

 Bhri  Daji:  National  integratien.

 Shri  8,  0.  Samanta:  How  much  of
 the  machinery  that  w‘ll  be  required
 for  the  4th  and  5th  ucits  will  be  in
 digenous?

 Dr.  हू,  L,  Rao:  Nothing  {$s  indize-
 nous;  machinery  for  both  the  units
 are  being  obtained  from  USSK.
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 Ministers’  Accounts  in  Foreign  Banks

 Shri  Umanath;
 Will  the  Minister  of

 pleased  to  state:

 760
 {

 Shr  S.  M,  Banerjee:

 Finance  be

 (a)  whether  it  is  a  fact  that  some
 of  the  Central  snd  State  Ministers  are
 keeping  their  accounts  in  foreiga
 banks;

 (b)  if  so,  the  names  of  such  Minis-
 ters;

 (c)  the  amount  at  their  credit;  and

 (da)  the  steps  taken  by  Government
 fo  seize  their  accounts?

 The  Deputy  Minister  in  the  Minkb-
 try  of  Finance  (Shrimati  Tarkesnwari
 Sinha):  (a)  Yes,  Sir.

 (b)  and  (०).  Only  one  Minister  has
 declared  his  foreign  currency  account
 to  the  Reserve  Bank  cf  india,  Keep-
 ‘ing  in  view  the  banker-customer  re-
 Yationship,  it  would  not  be  appropriate
 ‘to  disclose  his  name  and  the  amount
 ‘at  his  credit.

 (d)  This  acccent  has  been  70  exis-
 tence  from  a  date  pvior  to  the  intro-
 du‘tion  of  Exchangs  Control  in  the
 country.  Maintenance  of  this  account
 is  permissible  under  the  Exchange
 Control  Regulations  and  the  question
 of  seizing  it,  therefore,  does  not  arise.

 Shri  Daji:  Sir,  I  rise  on  a  point  of
 order..  The  only  ground  on  which
 a  Minister  can  withhold  information
 is  “public  interest”  and  the  ground
 mentioned  here  by  the  hon.  Minister
 is  not  “public  interest’,  but  banking
 custom,  which  has  nothing  to  do  with
 public  interest.  The  banking  cus-
 tom  of  secrecy  is  betwe:n  the  bank
 and  the  client,  and  we  have  nothing
 to  do  with  it.  We,  as  3  sOvereign
 Parliamert,  have  the  right  to  know  it
 unless,  of  course,  public  interest
 gomes:  in  the  way.  And  the  Minister
 has  not  pleaded  “pubiic  interest”
 fn  this  case.  Therefore,  the  hon.
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 Minister  is  bound  to  disclose  the
 tame.

 Shri  Tyagi:  May  I  submit  that  not
 disclosing  the  name  of  the  Minister
 would  indirectly  be  an  aspersion  on
 him?  Since  he  had  been  keeping
 accounts  before  he  became  Minister,  I
 do  not  think  there  should  be  any
 objection  to  its  disclosure.

 Mr.  Speaker:  The  banking  tradi-
 tions  must  apply  between  the  client
 and  the  bank.  If  the  bank  does  not
 disclose  some  information,  that  is  a
 different  matter  altogether.  But  if
 the  bank  has  given  it,  and  the  Gov-
 ernment  knows  it,  whether  Govern-
 ment  can  claim  privilege  for  not  dis-
 ciosing  it  on  the  ground  of  banking
 tradition  is  a  matter  on  which  I  would
 just  like  to  be  enlightened  (Interrup-
 tions).

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  _  relationship
 between  the  bank  and  the  customer
 is  not  really  based  on  tradition  but
 on  law.  The  Evidence  Act  is  there
 as  regards  the  bankers’  books  and
 thai  prevents  the  bankers  from  giv-
 ing  the  names  of  customers.  Similarly,
 an  analogous  provision  exists  in
 section  54  of  the  Income-tax  Act  and
 other  Acts  which  prohibits  the  asses- see’s  income  to  be  given  out.  It  is
 a  secret.  The  Government  have  ways
 of  getting  this  information  because
 we  have  to  get  it;  but  whether  we
 should  observe  the  appropriate  rules
 to  which  the  party  who  gives  the
 information  is  subject  is,  I  think,  a
 matter  of  judgment.  I  believe  and  I
 very  humbly  submit  that  we  are
 bound  by  the  same  rules  in  regard  to
 secracy  as  the  party  who  gives  the
 information  is  bound.

 My  hon.  friend  has
 tion  whether  the
 being  maintained
 innocuous  one.

 raised  a  ques-
 account  that  ix

 is  a  completely
 It  is  not  a  commer-

 cial  account;  it  is  an  innocuous
 account.  It  has  been  maintained  for
 years  before  1947  from  which  time
 we  have  been  bringing  this  provision
 of  disclosure  of  the  account  and  also
 repatriation  of  funds.  I  might  even
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 mention  that  I  had  a  very  small
 amount  in  a  foreign  bank  upto  96l.
 It  was  merely  intended  to  cover  some
 subscriptions  that  I  had  to  pay.  I  was
 told  that  I  had  to  get  special  permis-
 sion  if  I  wanted  to  continue’  the
 account  J  had  closed  it  in  ‘1946,
 opened  it  again  in  948  and  then
 closed  it  in  1961.  I  got  the  money
 bdack,  some  Rs.  700  and  odd,  These
 fre  accounts  of  this  nature,  of  very
 small  amounts.  I  would  humbly  sub-
 mit  to  the  House  that  it  is  better  not
 to  break  a  tradition  of  this  nature.  I
 can  give  the  assurance  that  this
 account  is  such  that  there  is  abso-
 lutely  no  commercial  implication
 whatsoever.

 Shri  Tyagi:  In  that  case  the  quan-
 tum  of  money  deposited  may  be  given
 without  mentioning  the  name....
 (Interruption).

 Shri  8.  M.  Banerjee:  I  would  like
 to  kaow  from  the  hon,  Minister,  when
 in  this  ve.y  House  in  th2  case  of  an
 account  ef  a  Member  of  Parliament,
 despite  all  objections  from  this  side
 of  the  House,  his  naine  was  disc:osed,
 why  in  this  particular  case,  where
 scme  Central  or  State  Minister  is
 involved,  they  are  feeling  shy  to  dis-
 close  the  name,

 Mr.  Speaker:  This  is  again  the
 same  thing....  (Interruption).  What
 1  577  was  that  thet  tro  liuion  or  lew
 it  is  said  that  there  ic  a  4efinite  law
 on  that—is  between  the  bank  and  the
 clie:.t,  una  jf  the  Government  has  got
 this  information  from  the  bank  then
 there  ought  not  to  be  any  objection
 in  disclosing  it  here.  If  the  Govern-
 ment  has  got  it  by  other  methods
 or  by  other  mears  and  if  the  bank
 has  not  disclosed  it,  then,  I  think,  it
 would  be  appropriate  that  the  Gov-
 ernment  aiso  should  not  disclose  it.

 ह.  Tyagi:  May  I  make  a  submis-
 sion?  This  secrecy  clause  is  for  the
 benefit  of  thee  perzsen  who  keeps  an
 account  and  net  for  the  henefit  of  the
 bank.  If  the  gentleman  invoived
 gives  this  inferriatinn  then  there  is
 no  ohio  tcn  anybody  can
 announce  that  he  has  got  so  much

 eeoise
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 money  and  the  bank  would  not  come
 in  the  way.  So,  I  want  to  know  whe-
 ther  this  secret  is  being  kept  in  the
 interest  of  the  bank  or  in  the  interest
 of  the  person  involved.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  All  cannot  stand  up

 simultaneously.  Professor  Ranga,
 Shri  Ranga:  So  far  as  the  amount

 fs  concerned,  the  hon,  Minister  has
 s3id  that  it  is  not  a  considerable
 amount.  Therefore,  we  necd  not
 bother  very  much  about  it.  But
 what  objection  can  he  possibly  have
 to  disclosing  the  name  cf  the  Minis-
 ter?  He  has  been  good  enough  to
 say  that  he  had  his  own  account
 there,  though  for  a  small  amount

 Shri  Tyagi:  He  has  betrayed  the
 bank.

 Shri  Ranga:  He  declared  it.  Special-
 ly  in  view  of  the  other  o>servation
 that  had  already  beer  mede....

 Mz,  Speaker:  He  ought  io  make
 this  distinction,  as  Shri  Tyagi  has
 said,  that  it  was  his  cwn  acrnunt  and
 he  is  at  perfect  liberty  to  disclose  it

 Shri  Ronee:  The  the
 Minister  ought  to  be  disclosed  hecause
 it  is  not  &  matter  berween  the  bank
 and  the  Minister  but  it  is  a  macter
 between  the  Minister  and  th:  Minis-
 try  and  Parliament.

 noma  of

 Shrimati  Renu  Chakravarity:  May
 I  submit......

 Mr.  Speaker:  There  are  others  who
 had  stood  up  earlier.  Shri  Daji.

 Shri  Daji:  I  submit  with  great  res-
 pect  that  your  very  good  ruling
 coupled  with  the  reply  already  given
 by  the  hon.  Minister  clinches  the
 matter.  The  hon.  Minisier  actiaily
 said  that  he  got  this  information
 from  the  bank  and  that  because  he
 got  it  from  the  bank  he  has  to  abide
 by  the  banking  rules  Diving  said
 that,  coupled  with  vour  very  good
 ruling,  there  is  no  choice  and  there
 is  no  matter  for  discussion  except
 that  the  hon.  Minister  disclose  the



 6947  Oral  Answers
 mame.  He  has  already  said  that  he
 got  the  name  from  the  bank  and  he
 pleaded  that  because  he  got  it  from
 the  bank  the  banking  rules  apply  to
 this  House  also.  You  have  been  good
 enough  to  over-rule  him  and  give  a
 ruling.  Therefore,  my  submission  is
 that  the  matier  is  now  closed  and  in
 terms  of  your  ruling  the  hon.  Minis-
 ter  is  cailed  upon  to  disclose  the
 name  before  the  House.

 Shri  S.  M.  Banerjee:  He  has  no
 other  choice.

 An  Hon.  Member:  It  is  not  the
 public  interest.

 Shri  T.  T.  Krishnamachari:  There
 is  no  question  of  clinching  the  issue.
 I  think  Iam  _  perfectly  right  and
 really,  as  a  matter  of  precedent,  I
 would  beg  of  you  to  admit  this  fact.
 If  I  get  an  information  from  any
 institution,  I  am  bound,  so  far  as  the
 secrecy  is  concerned,  by  the  same
 rules  and  traditions  by  which  that
 institution  is  bound.  That  is  the  sub-
 mission  that  I  make.  Supposing  !
 am  prepared  to  give  the  name  now,
 I  do  not  want  it  to  be  considered  as
 a  precedent,  because  if  I  get  any  name
 from  the  bank  I  refuse  to  divulge  it.
 I  do  not  mind  whether  it  is  public
 interest  or  whether  it  is  breaking
 the  rules.  Now,  tomorrow  I  might
 bring  an  amendment  to  the  Income-
 Tax  Act  and  say,  section  54  will  not
 apply.  Then,  it  is  a  different  matter.
 If  we  say  that  the  bank  has  to  dis-
 close  their  names,  it  is  a_  different
 matter.  So  long  as  the  law  is  there,
 I  beg  of  you  not  make  this  as  a  prece-
 dent.  I  am  quite  prepared  to  divulge
 the  name  if  that  will  stop  all  the
 controversy,

 Shri  Ranga:  All  right,  Sir,  let
 them  have  it  their  own  way.  The
 result  will  be  that  every  Minister
 wiil  be  under  suspicion.  That  is  the
 difficulty,

 Shri  T.  T.  Krishnamachari:  The
 hon.  Member  must  exercise  some
 restraint  when  I.  का  speaking....
 (Interruption),

 SEPTEMBER  19,  963  Oral  Answers  6942
 Shri  Ranga:  I  am  trying  to  help

 you.

 Mr.  Speaker:  Order,  order.  This
 cOnversation  should  not  be  there.

 Shri  T,  T.  Krishnamachari:  I  am
 sorry.  As  I  said,  J  would  really  beg
 of  you  nct  make  this  as  a  precedent
 because  it  would  affect....

 Mr.  Speaker:  I  have  heard  the
 Minister.....

 Shrimati  Renu  Chakravartty:  He  ts
 not  going  to  overrule  you.  You  have
 given  a  clear  ruling.

 Mr.  Speaker:  I  can  just  hear  him
 and  he  can  bring  to  my  notice  cer-
 tain  things,  as  every  other  hon.  Mem-
 ber  can.  There  is  no  harm  in  that
 I  certainly  gave  this  opin:on  that  it
 should  not  apply.  Ordinariiy,  it
 should  apply  to  the  bank  and  the
 client.  If  this  information  had  beer
 conveyed  by  the  bank,  then  there
 ought  not  to  be  any  objection  taken
 for  disclosing  it  further.  I  will  require
 some  time  and  I  will  consider  it  3
 am  not  going  to  just....

 Shri  8.  M.  Banerjee:  We  may  be
 allowed  to  put  some  questions.

 Mr.  Speaker:  That  I  will  allow
 him.  (Interruptions).  Shri  Ranga.

 Shri  Ranga:  I  want  you  to  keep  ७
 mind....

 Shri  Tyagi:  My  point  is....

 Mr,  Speaker:  Not  two  at  8  time.
 One  must  sit  down  when  the  other
 has  been  allowed.  I  have  not  called
 him.  Shri  Ranga.

 Shri  Ranga:  I  only  request  you  to
 keep  in  mind....  (Interruptions).

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Order,  order.
 Shri  Ranga:  I  only  request  you  toe

 keep  in  mind  the  unfortunate  pos-
 sibility  of  a  number  of  us  beginning
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 to  think  which  one  of  these  Minis-
 ters  is  responsible  for  this  kind  of  a
 thing.  Now,  that  is  too  bad  a  thing
 for  the  Government  itself.

 Mr.  Speaker:  All  right.  Shri  Tyagi.
 Some  Hon.  Members  rose—

 Mr.  Speaker:  One  at  a  time.  How
 can  I  alow  all  of  them  to  speak?
 Would  this  thing  take  the  whole  of
 the  Question  Hour?

 Shri  Sham  Lal  Saraf:  You  have
 allowed  an  opportunity  to  them.  I
 would  request  you  that  we  should
 also  be  given  a  couple  of  minutes  to
 speak  our  mind  on  this  very  matter.

 Shri  Tyagi:  My  submission  to  you
 és  that  your  rul.ng  is  perfectly  clear
 and  quite  ail  right  and  very  fair.  But
 the  secrecy  is  with  the  Bank.  Is  the
 party  who  has  the  account  in  the
 Bank  also  prohibited  from  announc-
 ing  how  much  funds  he  has?  Income-
 tax  rules  prohibit  divulging  of  any
 information,  but  the  assessee  can
 announce  it.  So,  if  the  Minister  him-
 eelf  is  willing  to  get  his  name
 announced,  there  should  be  no  objec-
 tion  to  that,

 Mr.  Speaker:  That  would  be  for
 the  Minister.  We  are  considering
 here  the  other  thing.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Order,  order.  I  can-
 got  allow  this  discussion  to  go  on  for
 an  indefinite  per:od.  This  is  the
 Question  Hour.  We  must  proceed
 further.  I  have  told  the  Members
 that  I  wili  just  consider  it.  If  I  find
 that  I  have  further  doubts,  then  I
 will  put  it  up  before  the  House  and
 then  I  will  allow  an  opportunity  to
 Members  to  say  whatever  they  like.
 I  am  not  taking  any  decision  just  at
 this  moment.

 Shri  Sham  Lal  Saraf  rose—

 Shri  8.  M.  Banerjee:  I  would  like
 to  know  the  total  number  of  Central
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 and  State  Min'sters  who  have  thelr
 accounts  in  foreign  banks  and  the
 total  amount  at  their  credit.

 Mr.  Speaker:  He  says  that....

 Shri  Surendranath  Dwivedy:  It  ]
 have  unders.ood  his  reply  correctly,
 he  has  stated  that  only  one  Minister
 has  declared  it.  About  the  accounts
 of  other  Ministers,  we  want  to  know
 the  position.

 Shri  T.  T.  Krishnamachari:  As  I°
 said,  we  can  only  know  of  cases
 wh-ch  have  been’  declared.  Cases
 which  have  not  been  declared  we  do
 not  know.  We  can  only  know  of
 cases  which  have  been  declared.  Ag
 a  matter  of  fact,  I  know,  probably
 a  number  of  peopie—not  only  the
 Ministers,  but  also  other  people—
 maintain  accounts  in  foreign  banks
 In  this  case,  one  Minister  has  dec-
 lared.  As  I  mentioned  earlier,  if  tha
 Chair  rules,  and  it  will  give  a  ruling.
 on  the  other  matter,  namely  whe.
 ther  we  should  respect  the  law  on
 the  subject  or  not  if  Government
 have  information,  I  am  quite  pre-
 pared  to  disclose  the  name  of  this
 particuiar  Minister.

 Mr,  Speaker:  Is  it  implieq  that  2
 shall  give  a  ruling  that  the  law  should
 not  be  complied  with?

 Shri  T.  T.  Krishnamachart:  This
 part:cular  Minister  has  authorised  me
 to  mention  his  name......

 Mr.  Speaker:  I  have  only  said  that
 ३  shall  just  see  what  the  situation  is.
 If  the  law  is  definite  on  that,  cere
 tainiy,  the  hon.  Minister  should  not
 just  say  or  imply  that  I  shall  give  a.
 tuling  that  may  go  contrary  to  the:
 law.

 Shri  T.  T.  Krishnamachari:  I  might
 s3y  that  in  th's  particular  case,  the
 Minister  is  willing  to  have  his  name
 disclosed....

 Mr,  Speaker:  If  the  law  {s_  there,
 how  can  the  House  expect  me  to  go-
 against  that  law?  So,  that  finishes
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 the  matter.  {  am  willing  to  look  into
 {t.  But  it  was  rather  not  good,  I
 would  submit,  that  the  Minister
 should  expect  that  I  shall  ever  g:va
 a  ruling  that  will  go  against  the  law,

 Shri  Surendranath  Dwivedy:  Hv
 dhas  stated  that  only  one  Minister....

 .Some  Hon.  Members  rose—

 Mr.  Speaker:  Order,  order.  This  is
 the  difficulty  that  I  find  here.  Mem-
 ters  can  stand  up  from  their  seats,
 of  coursc,  and  I  shall  be  careful  to
 watch  them,  but  unless  anyone  of
 them  is  recognised,  he  should  not
 atart  speaking.

 Shri  Surendranath  Dwivedy:  On  a
 matter  of  clarification....

 Mr.  Speaker:  Whether  it  be  clari-
 fication  or  any  other  thing,  we  should,
 ef  course,  have  some  _  discipline.

 Shri  Surendranath  Dwivedy:  The
 hon.  Minister  has  just  now  said  that
 oniy  one  Minister  has  declared.  So,
 unless  3uin-Lcdy  declares,  he  is  not
 in  a  nosition  to  say  whether  the  other
 Ministers  or  other  persons  have
 aicGu.i.  or  uct.  Am  I  to  understand
 thu.  Covernment  have  no  _  other
 source  tu  get  this  information,  un-
 icss  ३  person  concerned  himself  dis-
 vloges  it?

 Mr.  Sneaker:  The  banks  do  not  give
 it?  Tais  is  the  question  which  he
 938  put?

 Mr.  s.  M.  Banerjee:  I  wanted  to
 knew  the  total  amount,  and  the  total
 tumbe:  of  the  Ministers....

 Mr.  Speaker:  That  has  been  ans-
 wered  already.

 &hri  5.  M.  Banerjee:  I  only  wanted
 the  total  amount;  I  never  wanted  to
 know  the  names.

 Mr.  Speaker:  The  hon.  Minister  has
 said  that  Government  know  only  as
 much  as  ‘s  dec'ared,  and  only  the  name

 -of  the  person  who  has  declared.  How
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 can  he  know  about  other  accounts
 that  might  be  there?

 Shrimati  Renu  Chakravartty:  What
 is  it  that  he  is  keeping  hidden?  He
 says  that  he  got  it  from  the  bank,
 and  the  person  concerned  is  wiliing
 to  have  his  name  disclosed.  What  is
 the  name  that  he  has  got  from  the
 bank?  How  many  such  names  are
 there?

 Shri  S.  M.  Banerjee:  Some  instruc-
 tions  were  issued  to  the  Reserve
 Bank  that  all  those  who  have  got
 accounts  in  foreign  banks  shuuwid
 declare  those  accounts  by  1  parti-
 cular  date;  I  believe  it  was  by
 November,  1962.  I  want  to  know
 whether  these  Ministers  have  made
 declarations  before  that  date  or  after
 that  date.  I  also  want  to  know  whe-
 ther  Government  are  aware  that
 there  are  some  Ministers  who  have
 not  yet  declared  their  accounts  in
 foreign  banks,  and  if  ‘so,  what  action
 छ  being  contemplated  against  them.

 Shrimati  Tarkeshwari  Sinha:  It  has
 been  ascertained  from  the  Enforce-
 ment  Directorate  that  there  have
 been  no  complaints  about  illegal
 maintenance  of  accounts  by  any  of
 the  Ministers  of  the  Centre  or  of  the
 States.

 Shri  8.  M.  Banerjee:  That  is  not
 my  point.  You  will  kindly  protect
 me.  In  this  very  House,  when  the
 question  was  raised  about  one  Mem-
 ber  of  this  House......

 Mr,  Speaker:  I  shall  put  one  ques
 tion  to  the  hon.  Member.  He  _  says
 that  the  Ministers  (and  everybody
 else)  were  asked  to  declare  if  they
 had  got  any  accounts  in  foreign
 banks,  Is  that  right?

 Shri  S.  M.  Banerjee:  Yes.

 Mr.  Speaker:  Government  say  that
 only  one  Minister  has  declared  that
 he  has  accounts  in  foreign  banka
 What  else  doe:  the  hon.  Member
 want?  What  does  his  second  ques-
 tion  mean?
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 Shri  S.  M.  Banerjee:  The  s2cond
 ‘question  is  clear,  namely  whether
 some  of  them  have  not  declared  their
 accounts.  It  has  been  a_  standing
 demand  in  this  House  that  they
 should  declare.  Where  they  had  not
 declared  their  accounts,  may  I  know

 whether  Government  contemplate
 some  action  against  them?  May  I
 also  know  whether  there  are  Minis-
 ‘ters  who  have  not  declared  as  yet?

 Mr.  Speaker:  If  a  Minister  has  not
 declared  his  accounts  and  then  Gov-
 ernment  find  that  he  has  got
 accounts  in  a  foreign  bank,  then
 alone  Government  can  proceed.  If
 there  are  no  facts  or  if  there  is  no
 evidence...

 Shri  S.  M.  Banerjee:  Kindly  excuse
 te,  Sir.  My  question  was  this.  If
 ‘secrecy  is  maintained  in  this  way....

 Some  Hon.  Members  rose—

 Shri  Tyagi:  May  I  submit.
 Shri  5.  M.  Baneriee:  I  am  putting

 my  question  now.  How  can  the  hon.
 Member  rise  like  this?

 Shri  Tyagi:
 tion....

 I  want  to  ask  one  ques-

 Mr.  Speaker:,  Order,  crder.  All
 shall  sit  down  now.  Now,  Shri  5.  NM.
 Banerjee.

 Shri  8,  M.  Banezjee:  My  only  sub-
 mission  is  this  that  if  this  sort  of
 secrecy  73  maintained,  then  it  will  be
 very  difficult  for  us  to  get  any  infor-
 mation  about  the  Ministers  or  other
 dignitaries,

 Mr,  Speaker:  Order,  order.  The  hon.
 Member  may  now  sit  down  Shri
 Daji

 Siri  Daji:  There  is  a  legal  provi-
 sion  for  the  declaration  of  accounts
 in  the  foreign  barks.  Have  Gov-
 ernment  any  means  of  ascertaining
 whether  tere  are  deposits  in  foreign
 banks,  apart  from  the  voluntary
 declarationg  by  the  persons  concern-
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 ed?  Are  Government  adopting  any
 other  means  to  find  out  whether  there
 are  any  defaulters?

 Shri  T.  T,  Krishnamachari:  The
 Enforcement  Directorate  watches  cor-
 respondence.  Cross  references  are
 sometimes  made  in  regard  to  fore’gn
 accounts.  But  I  can  certainly  assure
 my  hon.  friend  that  Government  do
 not  have  an  X-ray  eye  in  this  matter.

 Shri  Kapur  Singh:  I  want  to  know
 whether  the  Government  have  made
 any  efforts  to  ascertain  whether  there
 exist  any  benami  accounts  in  foreign
 banks  of  the  Ministcis,  Central  or
 State,  and  also  whether  there  ex’st
 the  so-called  ‘zero’  accounts  in  their
 names  or  for  their  benefit

 Shri  T.  T.  Krishnamachari:  As  |
 said,  if  we  have  any  means  of  know-
 ing  that  any  individual,  no  matter
 what  hiz  position  is  in  this  country,
 whs  hr.  a  Pe  Best  ica  of
 his  accounts,  is  overating  a  foreign
 account,  naturally  action  is  taken.  But
 if  I  have  to  go  and  ask  everyone  and
 find  out,  ond  check  ६  fuvther  in  a
 manner  which  he  haz  not  indicated  as
 to  how  I  couid  check,  I  am  afraid  my
 anowel  te  -hut  Doar  uaablc  to  anowar
 the  question.

 SO.  a

 aft  राम  सेवक  यादव  :  मंत्री  जी  ने  कहा
 कि  केवल  एक  मंजरी  ने  बला था  हैं।  मैं  तलना
 चाहता  हूं  कि  जिन  बज,  ने  बजाया  है
 क्या  उन  #  वें  मंत्रों  भी  शामिल  हैं  जो  सब
 नहीं  हैं  अर्थात्  भूतपूर्व  मंत्री  ?

 Shri  T.  T.  Krishnamachari:  Yes,
 there  wis  at  one  time  another  persom
 who  w2s  a  Minister  who  had  38
 account  which  is  a  permissible  account
 w'thin  the  permissible  figure  and  also
 within  the  rules.  He  is  no  longer  ea
 Mnister.

 Sbri  8.  M.  Banerjee:  What  is  his
 name?

 Shri  Tyagi:  Has  the  hon,  Minister
 taken  his  collecgue  concerned  inte
 consu]tation  and  has  that  -olleag..
 requested  him  to  keep  back  his  name
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 or  has  he  given  his  consent  to  discicsa
 bis  name?

 Shri  T,  T.  Krishnamachari:  I  have
 submitted  to  you  that  in  this  particular
 case,  the  particular  Minister  hag  no
 objection  to  his  name  being  mentioned.

 Shri  Tyagi;  Tren  why  con't  you
 mention  it?

 Shri  T.  T,  Krishnamachari;  As  I
 eaid,  if  the  point  of  principe  ts  rot
 raised  and  this  igs  not  made  a  prece-
 ‘dent,  I  am  quit:  prepared  to  give  the
 name,  I  have  jot  it  here.

 Mr,  Speaker:  Next  questicn.

 Kosi  River

 *76l,  Shri  Shiee  Narayan  Das:  Will
 the  Minister  of  Irrigation  and  Power
 ‘be  pleased  to  stute:

 (a)  the  number  of  villages  affected
 by  the  sudden  over-ficw  of  water
 through  the  br:ach  in  the  Kosi  Wes
 tern  embankment  in  August,  1963;

 (०)  the  nature  and  extent  of  uamage
 done;  er

 (c)  the  steps,  if  any,  taken  to  rcn-
 der  relief  to  th:  people  affe-ted;  cand

 (a)  whether  the  gap  has  now  been
 Glled?

 The  Minister  of  Irrigation  and  Foxcr
 (Dr.  K.  L,  Rao);  (a)  Ihe  ony  village
 affected  was  Da:wa  in  Nepa:.

 (b)  There  has  been  no  flooding  ex-
 cept  in  a  smal!  crea  of  aboul  50  acres
 of  which  nearly  30  acres  had  standing
 crops,

 _(c)  For  rescue  ang  relief  opere-
 tions,  boats,  taivauling  med:rines  ctr  वि were  kept  in  reserve  and  fiir  rice
 shops  with  su‘\cient  foodstuffs  were
 arranged  by  the:  State  Governm«nt,

 (d)  Ne,  Sir,
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 Shri  Shree  N:rayan  Das;  What  is
 the  number  of  population  afected  by
 this?

 Dr,  K.  L.  Rao:  The  population  affect.
 ed  was  about  00  people  of  Dawa,

 Shri  Shree  Narayan  Das:  Arising
 out  of  the  situation  caused  hy  tas
 breach,  what  steps  are  being  t:ken  to-
 prevent  furthes  damzse?

 Dr,  K.  L&.  Rao:  The  emb.  ime
 along  the  origin:!  aligusnent  4°  }!o7ii
 ed  in  the  origiix]  project  is  going  te
 be  done.

 Shri  Bhagwat  Jha  Avad:  A:ising  out
 of  the  answer  .o  part  (0),  may  T  racw
 whether  it  has  been  ascertained  ऐ  st
 this  gap  which  We  haj  thi3s  -°ar  was
 just  only  this  year’s  feature  or  them
 is  something  wrong  with  the  align-
 ment  which  may  caus:  recurven:  of
 this  year  after  year  with  ccnscownt
 damage?

 Dr.  हू,  L,  Rao:  The  gap  is  ७७९  to  the
 fact  that  the  ernbankvent  wus  not
 constructed  along  the  alignment  «s
 projected.  As!  submitted  aly  opty,  the
 original  alignment  was  a  mile  vaste
 wards,  Besides  forming  the  new  eme-
 bankment,  we  are  also  trying  to  take
 steps  to  dredge  the  river  and  make  @
 channel  in  the  centre  of  the  river
 course.

 Shri  Vishram  Prasad:  May  I  know
 whether  Government  cr  this  Ministry
 is  going  to  helo  the  affected  versons
 and  give  them  some  mtney  %  vay  ०९
 compensation?

 Dr.  K.  L.  Rao:  Actually,  it  ig  onty  28
 very  temporary  incorvenien:e  The
 water  went  down  in  the  course  of  tes
 days,  There  ‘s  no  water  now  a’  all,
 and  the  villagers  have  geo:  back.
 They  were  just  residing  on  ‘th:  bank.
 There  is  actuaily  no  question  of  any
 relief  or  damage.

 Shrimat{  Savitri  Nigam:  Ts  it  a  १०३
 that  while  the  «mbankmen‘  wes  «ii
 intact,  this  defect  was  pointed  out  by
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 ‘the  people  of  that  area,  but  no  action
 ‘was  taken  to  repair  it?

 Dr,  K.  L,  Rao;  It  is  p  fact  that  some
 ‘hon.  Members  of  this  House  tiucught
 there  would  be  danger  ct  this  spot  and

 ‘they  made  representations  fror.  time
 ‘to  time,  but  the  engineers  thvtcht  they
 wou'd  be  akle  to  take  sumvicut  am-
 ‘eunt  of  prote:tive  measure.  This
 elignment  was  ?crced  to  by  taken  up
 ‘because  the  Nepal  Government  was
 not  giving  the  land  for  the  designed
 alignment.  The  engireers  tnougit
 they  could  try  to  fight  it  cut,  but  it
 was  always  known  to  them  that  this
 alignment  was  rot  a  vary  suitubie  one,

 Satellite  Towaships
 +

 (  Shri  Maheswar  Naik:
 ‘Sari  Umanath:

 Will  the  Minister  of  Works,  Bcusing
 ‘and  Rehabi-itation  be  pleasec  tc  state:

 9162,

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  already
 started  work  on  deve‘opiny  sateltite
 townships  away  from  Delh:  १0  roticve
 the  shortage  of  office  and  residential
 accommodation  in  the  Capitui;

 (b)  if  so,  the  places  lected  for  the
 purpose;  and

 (c)  the  salient  features  of  this  deve-
 dopment  scheme?

 The  Deputy  Minister  In  tte  Mtnistry
 -of  Works,  Housing  an  Rehabilitation
 (Shri  P.  S.  Naskar):  (a)  to  (c),  In
 Faridabad  an  area  of  about  229  acres  is
 available.  This  was  acquired  as  a  part
 of  the  development  of  Faridabad  town-
 ship  where  a  large  number  67  dispJac-
 ed  persons  have  been  rehabilitated,
 ‘This  land  is  beirg  devetope.i  at  a  ccst
 of  Rs  58.0  lakhs,  Recently  a  scheme
 for  the  construction  of  1150,  houscs  ut
 8  cost  of  Rs.  38:8l  lakhs  and  another
 scheme  for  the  constr:ction  of  office
 building  at  a  cost  of  Rs,  38.76  lakhs
 ‘has  been  san:tioned.  As  regards
 ‘Ghaziabad,  it  has  beer  decided  tu  ac-
 quire  about  900  acres  of  land  through
 the  State  Government,
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 Shri  Maheswar  Naik:  Mcy  I  know
 whether  the  scheme  iavoives  ardi-
 tional  investment  beycnd  the  Plan
 provision,  and  if  so,  wherefrom  the
 money  is  being  procured?

 The  Minister  of  Works,  Housing  ent
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  There  is  an  allocation  te  this
 Ministry  for  the  construction  of  houses
 and  offices.  tn  fact,  we  arc  asking  fr
 a  further  provision  because  w2  have
 already  reached  the  limit  as  far  as
 the  Plan  provision  is  concerned.

 Shri  Maheswa  Naik:  Wi!]  not  the
 location  of  ९९८४०  Govetnment  otlices
 as  far  away  as  Ghaziabad  and  Farida-
 bad  preclude  the  natural  development
 of  Delhi,  the  Capital  city.  :tself?

 Shri  P,  8,  Naskar:  It  wil]  be  the
 other  way  rcuad,

 Shri  P.  R.  Chakravert!:  Is  it  not  ७
 fact  that  in  the  1962-63,  Bucgct,  Rs.  2३
 crores  have  b2en  sanctiored  for  the
 construction  of  houses  in  Delhi,  which
 is  double  the  2mount  wich  was  spent
 in  five  years  previous:;?  Does  it
 prove  that  that  Government  has  now
 felt  the  necessity  of  net  removing  the
 Offices  to  other  places?

 Shri  Mehr  Chand  Khanna:  The  point
 {s  this.  There  is  acute  stcrtayge  in
 houses  and  office  accommodation  in
 Delhi  and  some  other  important  citics
 like  Madras,  issmbay  an@  Calcutta
 I  do  not  want  to  talk  atouts  the  past,
 but  it  is  a  fact  that  we  have  sanction-
 ed  schemes  worth  Rs,  >)  te  Rs,  25  ert.
 res  during  the  last  0  to  5  months,
 and  still  I  would  like  to  sanction  many
 more  schemes  covering  experditure
 of  many  more  crores.

 Shri  Sham  Lal  Saraf:  May  I  know
 {if  the  necessary  amenities  like  drink-
 ing  water  would  be  mide  available  in
 the  statellite  townships  before  the
 houses  are  completed  and  the  psople
 are  asked  to  20  and  sett!e  U:ere?

 Shri  Mehr  Chand  x  tanpa:  The  idea
 is  to  have  integrated  development,  As
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 far  as.  possi!s,  IT  would  not  like  a
 Single  allottee  to  be  cauzed  any  incon.
 venience,  but  symetimes  it  cannot  be
 helped,  because  of  the  dificulty  of
 water,  electricity  and  sewerage  which
 is  there  in  Dethi,

 Shri  Kapur  §!ngh:  I  would  like  to
 know  whcther  the  basis  of  solution  of
 this  housing  probiem  is  the  principle “live  where  vou  work”,  or  the  avail-
 ability  of  cheap  ang  eany  .censport;  if
 the  latter,  how  do  Governn:cnt  fro-
 pose  to  co-ordinate  the  transport  ser-
 vices  with  these  housiag  scher.cs?

 Shri  Mehr  Chang  Khenmoa:  We  are
 only  concerned  with  the  construction
 of  houses  for  Government  servants
 and  Government  offices  as  far  as  this
 question  is  coucerned  and  my  idea  is
 to  have  hous23  near  1D  ‘he  plac  cf
 office  as  far  2s  possible,

 श्री  विश्वास  प्रसाद  अभी  माननीय  मंत्री
 जी  ने  -बताया  कि  दिल्ली,  मद्रास  और  कलकत्ता
 जैसे  शहरों  में  मकानों  की  कमी  है।  मैं  जानना
 चाहता  हू ंकि  सरकार  इस  तरह  की  स्कीम
 क्यों  नहीं&;  बनाती  कि  पहाड़ों  पर  डीन
 डेवेलप  करे  और  वहां  हाउसेस  बिना  और
 वहां  आफिसेज  शिफ्ट  करे  ?  “eaters =

 bar  =  =  3७  = [er  a, श्री  मेहर  चन्द  खन्ना  :  जहां  वर्ग  मेंट
 के  आफिसेज  होते  हैं  कौर  जहां मुझ  जरूरत
 होती  है  वहां  बनाता  हूं  ।  दो  स्कीमें  हैं,
 एक  गवर्नमैंट  के  आफिसेज  बनाने  की  और
 दूसरी  सरकारी  मुलाजिमों  के  लिय  मकान
 बनाने  को।  इसके  अलावा  सोशल  हाउसिंग
 की  भी  स्कीम  है,  लेकिन  उसको  स्टेट  गवन
 मेंट्स  की  मार्फत  भ्रमण  में  लाया  जाता
 है!

 Shri  Ranga:  Is  there  no  co-ordi-
 aated  plan  in  order  to  see  that  these
 Satellite  townships  are  built  ‘in  such
 places  'n  such  a  way  that  people  there
 will  have  easy  access  to  their  places
 ef  work  and  employment!  Other-
 wise,  what  ig  the  use  of  taking  them
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 away  and  building  them  houses  there
 where  they  find  themseives  comp.ete!
 helpless?

 Shri  Mehr  Chand  Khanna:  This
 matter  has  been  fully  examined  under
 the  Delhi  Master  Plan.  Having  exa-
 mined  that  we  have  selected  a  few
 satellite  townships  aroung  and  we  try to  develop  each  on  the  bas‘s  of  the
 Delhi  Master  Plan.

 Shri  8,  rom  Samanta:  May  ]  know
 whether  this  scheme  includes  the  pro-
 Posed  township  that  was  to  be  built
 for  those  emp  oyees  who  hailed  from
 East  Pakistan  and  if  so  what  pro- gross  has  been  made?

 Shri  P.  S.  Naskar:  This  does  not
 arise  out  of  thig  question.  The  hon.
 Member  is  referr'ng  to  the  Kalkaji
 development  scheme  for  the  East
 Pakistan  refugees  who  are  living  in
 Delhi  and  employed  here.  Tais
 scheme  is  different.

 Tibbia  Coliege,  New  Delhi

 5,  Shri  Pratap  Singh:  Will  the
 Minis‘er  of  Health  be  p:cased  to
 state:

 (a)  whether  the  Ayurvedic  and
 Unani  Tibbia  College,  New  Delhi  is
 recognised  by  Delhi  University;  and

 (b)  if  not,  the  action  Government
 Proposed  to  take  in  the  matter?

 Th2  Deputy  Minister  of  in  the
 M‘n'stry  of  Health  (Dr.  D.  8.  Raju): (a)  No,  Sir.

 (b)  The  Ayurvedic  and  Unant. Tibbia  College  Board  passed  a  Reso- lution  in  its  meeting  held  on  the  3ist.
 August,  963  to  take  necessary  steps to  get  the  College  affiliated  to  the,
 University  of  Delhi.  :t  is  understood that  the  matter  is  being  taken  up  by,
 the  Chief  Comm‘s-ioner  De.hi  with
 the  Delhi  University.
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 Shri  Pratap  Singh:  Is  it  a  fact  that
 the  graduates  ang  diploma  holders  of
 ayurvedic  and  unani  systems  of  med:-
 Gine,  New  Deihi  are  not  being  rezis-
 tered  in  the  various  States  of  the
 Indian  Union  and,  if  so  the  reasons
 thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  No,  Sir;  there  is  no  such
 thing.

 Shrj  Pratap  Singh:  May  I  know
 whether  the  institution  may  form  a
 Central  Council  of  Indian  Medicines
 and  if  not  what  are  the  reasons?

 Dr.  Sushila  Nayar:  I  do  not  see
 how  that  arises  from  this.

 Shri  K.  N.  Pande:  May  I  know
 whether  the  Ministry  has  given
 clearance  to  the  Chief  Commissioner
 to  ta.k  with  the  Deihi  University?

 Dr.  D.  S.  Raju:  Yes,  Sir.

 Shri  D,  0.  Sharma:  May  I  know  if
 the  Ministry  has  approved  the  cours2s
 of  7९59  78  and  sy'labus  for  ayurve-
 dic  and  unani  systems  in  this  collega
 as  they  do  in  the  case  of  colleges
 that  are  run  according  to  the  allopa-
 thic  system  of  medicine?

 Dr.  Sushila  Nayar:  The  Ministry
 does  not  approve  the  courses  for
 anybody—ayurvedic,  allopathic  or
 unani.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  Government  contemplates
 encouraging  institutions  like  the
 Tibbia  College  to  set  up  universities
 of  their  own,  or  what  else  do  they
 propos2?

 Mr.  Speaker:  That  is  a  different
 thing.

 को  प्रकाशी  शास्त्री  :  इस  तिपहिया
 कालिज  के  छत्तों  ने  कभी  कुछ  समय  पहले
 हड़ताल  श्र  प्रदर्शन  किये  थे  ।  क्या  मैं  जान
 सकता  हूं  कि  उस  समय  उन्होंने  स्वास्थ्य  मंत्री
 जी  को  कोई  मेमोरेंडम  दिया  था  ?  यदि  हां,
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 तो  उसकी  मुख्य  मुख्य  बातें  क्या  हैं  भौर
 सरकार  उस  पर  कया  निर्णय  ले  रही  है  ?

 Dr.  9.  8.  Raja:  Yes,  Sir;  that  was
 about  affiliation  to  the  University
 and  the  abolition  of  the  night  classea
 Subsequently  that  was  given  effect
 to  and  the  night  classes  were  abcik
 shed  ,

 जो  प्रकाशवोर  शास्त्रों  :  मेरे  प्रशन  का
 राधा  भाग  यह  था  कि  सरकार  का  उस  पर
 क्या  रिएक्शन  है,  आपने  निषंग  लिया  है
 या  नहीं  ?

 डा०  सुशीला  सायर :.  हज़ारों  तरफ  से.
 कोई  विशेष  निर्णय  देने  का  सवाल  नहीं  है  ।
 दिल्ली  एडमिनिस्ट्रेशन  के  मातहत  कानून  के

 अनुसार  एक  बोर्ड  बना  है|  वह  बोर्ड  इस  सारे
 इन्तिज़ाम  को  देखता  है।  उन्होंने  यह  फैसला
 किया  है  कि  अगले  साल  से  नाइट  क्लासेज  नहीं:
 किये  जायेंगे,  और  जहां  तक  कालिज  को
 एफिलिएट  करने  का  सवाल  है,  जैसा  कि  मेरे
 माननीय  साथी  ने  बताया,  उसके  बारे  में
 कारंवाई  की  जा  रही  है  ।

 ची  सरजू  पाण्डेय  :  मैं  जानना  चाहता  हूं
 कि  इस  कालिज  को  एबिलिटी  करने  में-
 झ्रापके  सामने  क्या  दिक्कत  है  ?

 डा०  सुशीला  नायर  :  सब  से  बड़ी  दिक्कत
 तो  यह  थी  कि  बरसों  तक  तो  मुकदमा  चलता
 रहा  ।  हकीम  अ्रजमल  खां  साहब  के  बेटे
 उसको  अपनी  जायदाद  बनाना  चाहते  थे
 सन्  १६६१  में  आखिर  कार  वह  मुकदमा
 सुप्रीम  कोर्ट  से  फैसला  हुआ  |  उसके  बाद  से
 यह  बोर्ड  उसको  सुधारने  की  पूरी  पूरी
 कोशिश  कर  रहा  है  ।

 Dr.  Sarojini  Mahishi:  May  l  know
 why  the  univers'ty  is  delaying  tha
 giving  of  recognition  to  this?

 Dr.  Sushila  Nayar:  It  is  not  pom
 sible  for  me  to  reply  to  it,  Sir.
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 Work  Studies

 +
 Dr.  L.  M.  Singhvi:

 * 164,  <  Shri  Firodia;
 L  Shri  5.  N.  Chaturvedi:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  proposed  to
 andertake  any  work  studies  in  the
 field  o:  adm-nistrat.on  and  whether
 any  programme  for  the  purpose  has
 been  drawn  up  or  is  being  drawn
 up;  and

 (b)  whe'her  Government  proposes
 to  extend  any  assistance  for  work
 studies  under  non-official  auspices?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finanve  (Shrimati  Tarkeshwari
 Sinha):  (a)  Since  957  the  Special
 Re-organisation  Unit  of  the  Ministry
 ef  Finance  and  the  Committee  on
 Plan  Projects  have  been  carrying
 out  work  studies  of  the  Central  Gov-
 ernment  Offices  and  8576  public
 sector  undertakings.  State  Govern-
 tment  Offices  as  well  as  some  autono-
 mous  bodies  such  as  National  Produc-
 tivity  Council  have  ४5०  been  studicd.
 There  is  a  continuous  programme  of
 studies  of  Government  organisations.

 (b)  The  question  has  not  arisen.

 Dr.  L.  M.  S'nghvi:  May  I  know
 what  are  the  results  of  these  work
 Studies  carried  out  since  957  and
 whether  any  of  the  recommendations
 made  by  these  studies  have  been
 tmplemented  and  if  any  of  them  have
 aot  been  implemented?

 Shrimati  Tarkeshwari  Sinha,  This
 fs  a  continuous  process.  The  Special
 Reorganisation  Unit,  from  April,
 957  to  the  end  of  March.  1963,  carried
 out  studies  abou:  staffing  require-
 ments  and  the  organisational  struc-
 ture  of  9  Ministries  /departments  and

 ‘85  other  offices.  They  are  suggesting
 eontinuous  improvements  and  on
 which  results  have  also  been  very
 eatisfac‘ory  im  the  sphere  of  financial
 eavings.
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 Dr.  L.  M.  Singhvi:  Sir,  before  J  put
 my  second  question,  I  would  request
 you  to  direct  the  Minister  to  lay  this
 information  on  the  Table  of  the  House
 because  it  is  a  very  important  one.

 Mr.  Speaker;  He  may  put  the
 second  question  now.

 Dr.  L.  M.  Singhvi;  My  second
 question  is,  certain  advice  is  reported
 to  have  been  tendered  by  the  Prime
 Minister  for  the  continuation  of  these
 work  studies  and  their  utility.  May
 {  know  whe-her  the  Government  are
 aware  ०:  this  advice  tendered  by  the
 Prime  Minister  and  whether,  in
 accordance  with  that  advice,  the  work
 studies  woud  not  be  discontinued
 but  would  be  continued?

 Shrimati  Tarkeshwari  Sinha:  The
 work  studies  unit  always  acts  in  co-
 ordination  and  co-operation  with  the
 O&M  Division  of  the  Cabinet  Secre-
 tariat.  All  the  agencies  have  joint
 {nterest  in  this  programme.  Apart
 from  tha‘,  the  devolution  of  financia)
 cesponsibility  to  the  various,  respec-
 tive  Ministries  has  also  been  one  of
 their  suggestions  which  is  being  im-
 plemented.  Special  cel's  are  being
 created  in  each  of  the  Ministries  to
 conduct  this  work  study  programme
 and  method.

 Shri  Heda:  May  I  know  whether
 the  studies  that  have  been  carried
 out  so  far  and  the  studies  carried  out
 by  the  Productivity  Council  or  the
 National  Council  of  Applied  Econo-
 mic  Researth  have  led  the  Govern-
 ment  to  formulate  certain  fundamen
 tal  or  basic  factors  from  which  they
 can  judge  whether  the  staff  is  in
 excess  or  not?

 Shrimati  Tarkeshwari  Sinha:  Wher-
 ever  the  staff  haz  been  found  to  be
 in  excess,  efforts  have  been  made  to
 absorb  this  excess  staff  in  other
 departments  and  offices.  Wherever
 the  staff  is  more  in  the  Ministries
 adjustment  is  be'ng  done  continu-
 ously,  I  would  like  to  inform  the
 House  that  in  reference  to  this  work
 that  has  been  undertaken,  the  caving
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 has  been  of  the  order  of  nearly,  or  I
 think  more  than  Rs.  80  lakhs.  That
 is  subject  to  my  memory.

 Shri  Heda:  I  had  asked  about  the
 basic  factors.

 Shrimati  Tarkeshwari  Sinha;  They
 have  also  brought  out  a  blue-book.
 i  think  it  has  been  laid  on  the  Table.
 But  in  case  it  has  not  been  ‘aid  on
 the  Table  of  the  House,  I  would
 make  that  available  to  hon  Members.
 In  that  book  they  have  suggested
 various  measures.  Those  measures
 are  receiving  the  continuous  attention
 of  the  respective  Ministries.

 Shri  Bhagwat  Jha  Azad:  May  I
 iknow  whether  the  Government  on
 their  own  initiative  have  referred  to
 this  unit  for  work  study  the  problems
 of  delay  and  red-tape  in  the  adminis-
 tration,  which  are  so  difficult  st  the
 present  moment  to  tackle?

 Shrimati  Tarkeshwari  Sinha:  This
 unit  has  been  set  up  by  the  Govern-
 ment.  ov 4

 Shri  Bhagwat  Jha  Azad:  We  want-
 ed  to  know  whether  these  two  things
 have  been  referred  to  this  unit  or
 not.  We  want  to  have  an  answer,
 yes  or  no.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  would  like  to
 amplify  what  my  colleague  nas  said
 in  this  matter.  The  Ss.  R.  Unit  that
 was  established  in  April,  957—I  had
 something  to  do  with  it  at  that  time—
 keeps  in  close  touch  with  the  Finance
 Minister  and  all  problem  of  admin-
 istration  are  referred  to  this  S.  R.
 Unit,  not  merely  work  study,  buf
 also  other  problems  of  economy.  Ir
 fact,  I  remember  that  during  the  last
 one  year  and  odd  that  I  have  beer
 here  in  a  somewhat  nebulous  posi-
 tion,  I  hod  to  make  use  of  the  eco-
 momy  unit  and  the  O&M  division  for
 the  purpose  of  finding  out  the  sur-
 plus  staff  in  various  ministries,  ubout
 which  I  was  interested.  My  colleague
 has  not  been  able  to  give  the  parti-
 cular  figure.  The  total  saving  that
 3969  (Ai)  LSD—2.
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 the  S.R.  Unit  has  effected  has  been
 quite  substantial.  It  is  much  more
 than  Rs.  80  lakhs.  It  is  not  merely  a
 question  of  reducing  the  staff  in  ope-
 ration,  but  also  preventing  an  accre-
 tion  to  that  staff.  A  double  purpose is  being  served.  The  nature  of  its
 work  becomes,  as  it  goes  on,  some-
 what  omnibus,  but  it  covers  the
 whole  gamut  of  ‘Government  admi-
 nistration.

 Shri  Tyagi:  May  I  have  an  idea  of
 the  total  expenditure  incurred  on
 this  organisation  of  work  study  along
 with  other  study  circles  that  have
 been  organised,  which  are  doing  con-
 temporary  job?

 Shri  T.  T.  Krishnamachari:  ]  :equire
 notice.

 Shri  Ranga:  Sir,  I  wish  to  draw
 your  attention  to  the  fact  that  all  of
 us  are  complaining  that  we  are  not
 able  to  hear  the  other  side.  Either
 there  must  be  something  wrong  with
 those  mikes  or  they  seem  suddenly
 to  be  overtaken  by  cold  and  they  are
 not  able  to  raise  their  voice—not  one
 Minister,  but  all  the  Ministers.  That
 is  our  trouble.  It  is  very  difficult
 to  hear  them.  (Interruptions.)

 Shri  Tyagi:  My  hon.  friend  thinks
 he  is  all  wisdom

 Mr.  Speaker:  Order,  order.  This  is
 not  a  question  which  should  excite
 hon.  Members.  If  there  is  some
 defects  in  the  mikes,  I  will  get  them
 examined.

 अंशदायी  स्वास्थ्य  सेवा  के  चिकित्सा  विशेषज्ञ

 *७६५.  श्री  भक्त  दर्शन  :  क्या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पहले  ८००
 रुपये  और  उससे  अधिक  मासिक  पाने  वाले
 अधिकारी  अंशदायी  स्वास्थ्य  सेवा  के  चिकित्सा
 विशेषज्ञों  स ेसीघा  परामर्श  ले  सकते  थे  ;

 (ख)  क्या  यह  भी  सच  है  कि  हाल  में
 ही  यह  सुविधा  १२००  रुपये  अथवा  उससे
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 झधिक  मासिक  वेतन  पाने  वाले  भ्र धि कारियों
 को  हीं  देने  का  निश्चय  किया  गया  है  ;

 (ग)  यदि  हां,  तो  इस  परिवर्तन  का
 आधार  क्या  है  ;  और

 (घ)  इस  परिधान  के  कारण  कितने
 अधिकारी  इस  सुविधा  से  वंचित  हो  गये  हैं

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  और  (ख).  जी  हां

 (ग)  डिस्पेंसरी  के  डाक्टर  के  लिखे
 बिना  विशषज्ञों  से  सीधे  परामर्श  की  रियायत
 को  पूरे  तौर  पर  समाप्त  करने  की  दिशा  में
 यह  एक  कदम  है  |  इस  'रियायत  से  विशेषज्ञों
 का  बहुत  समय  लग  जाता  है  और  इसका  फल
 उन  रोगियों  को  भुगतना  पड़ता  है  जिन्हें
 सचमुच  इस  परामर्श  की  आवश्यकता  है
 यही  नहीं  इससे  सामान्य  चिकित्सक  द्वारा
 रोगियों  को  जांच  करने  की  गति  भी  धीमी
 पड़  जाती  है  ।

 (घ)  सूचना  एकत्र  की  जा  रही  है
 तथा  समय  सभा  पटल  पर  रख  दी  जायेगी  |

 {(a)  and  (b).  Yes,  Sir.

 (c)  This  is  a  step  towards  the  corn-
 plete  withdrawal  of  concession  for
 direct  consultation  with  Specialists
 without  a  reference  through  the  Dis-
 pensary  doctor.  The  concession  not
 only  creates  a  congestion  on  the
 Specialists’  time  at  the  cost  of  pati-
 ents  genuinely  needing  it  but
 deprives  the  normal  run  of  patients
 from  being  screened  by  the  General
 Practitioner.

 (d)  The  information  is  being  col-
 lected  and  will  be  placed  on  the
 Table  of  the  Sabha  in  due  course.]

 श्री  भक्त  दर्शन  :  श्री मन,  में  यह
 जानना  चाहता  हूं  कि जिन  कारणों  से  और
 जिन  परिस्थति  तयों  में  इस  सुविधा  से  इन
 कर्मचारियों  को  वंचित  किया  जा  रहा  है,
 इन  का  ज्ञान  मंत्रालय  को  क्या  पहले  से  नहीं
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 था  और  यदि  नहीं  थां  तो  कब  कैसे  उन  को
 यह  ज्ञान  प्रप्त  हुआ  ।

 डा०  सुशीला  सायर  :  श्रीमान,
 जब  पुराने  रिवाज  से  अर्थात्  मेडिकल
 अटेंडेंस  सटल्स  के  नीचे  सब  सरकारी  कम-
 चोरियों  को  डाक्टरी  सुविधा  दो  जाती  यो
 तो  उस  समय  Yoo  रुपये  और  उस  से  अधिक-
 मासिक  पाने  वाला  कर्मचारी  सीधे  विशेषज्ञ
 के  पास  जा  सकता  था  ।  उस  के  बाद  जब
 कन्द्रीब्यूटरी  हैल्थ.  स्कीम  लागू  हुई  तो  सीधे
 विशेषज्ञ  के  पास  जाने  की  सुविधा  ८००  रुपये
 और  soo  रुपये  मासिक  से  अधिक  पाने
 वाले  कर्मचारी  को  दी  जाने  लगी  ।  अरब  फिर
 यह  चीज  देखी  गई,  सरकारी  कर्मचारियों  के
 सब  असोसियेशंस  से  भी  सलाह  मांगी  गई
 श्रौर उस  सलाह  के  ग्रनुसार  अब  यह  सुविधा
 १२००  रुपये  अथवा  उस  से  रिक  मासिक  वेतन
 पाने  वाले  अधिकारियों  के  लिये  ही  सीमित
 कर  दी  गई  है  और  आगे  चल  कर  इस  को
 भी  मिटा  देने  का  इरादा  है  ।

 श्री  भक्त  दर्शन:  श्रीमान,  मंत्रणा
 महोदया  ने  यह  स्वीकार  किया  है  कि  चरागे  चल
 कर  जो  १२००  रुपया  मासिक  या  उस  से  धिक
 वेतन  पाते  हैं  उन  के  लिये  भी  यह  सुविधा
 समाप्त  कर  दी  जायेगी,  तो  मैं  जानना  चाहता  हु
 कि  देर  से  देर  कब  तक  यह  हो  सकेगा  ?
 क्योंकि  या  तो  सब  को  इस  की  सुविधा  मिले
 या  फिर  कसी  को  न  मिले  ।

 Bo  सुशीला  नायर  :  श्रीमान  मैंने  पहले  ही
 निवेदन  किया  कि  उस  दिशा  में  यह  हमारा  एक-
 कदम  है।  कदम  कदम  कर  के  हम  आगे  बढ़
 रहे  हैं।  सब  को  अपने  साथ  में  ले  जाने  की
 कोशिश  कर  रहे  हैं  ।
 Shri  Indrajit  Gupta:  What  is  the

 connection  or  relation,  if  any,  bet-
 ween  the  medical  requirements  of
 people  who  have  to  go  to  medical
 specialisis  and  their  sa.ary  or  their
 income?  What  I  mean  is,  if  exclu-
 sion  are  to  be  made,  why  should  the
 exclusions  hesin  from  the  lower
 income  groups  and  not  from  the  higher
 income  groups?
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 Dr.  Sushila  Nayar:  Well,  Sir,  this  is
 ahistorical  development.  This  is
 how  the  rules  are  that  we  are  operat-
 ing.  We  are  trying  to  correct  it.
 What  we  would  like  to  do  is  that  the
 general  practitioners  should  decide
 whether  a  patient  needs  to  go  to  the
 consultant  or  not.  We  are  trying  to
 limit  the  number  of  direct  consulta-
 tions  with  specialists  as  far  as  possi-
 ble  so  that  this  system  that  has  been
 going  09  is  corrected  and  at  the  same
 time  it  is  corrected  in  such  a  manner
 that  nobody  gets  upset  by  it.

 श्री  राम|सेवक  यादव:  अ्रधिक  वेतन  पाने
 वालों  को  सीधे  विशेषज्ञों  की  सलाह  मिलेगी
 लेकिन  कम  वेतन  पाने  वालों  को  यह  सुविधा
 सुलभ  न  हो  सकेगी,  क्या  यह  व्यवस्था  समाज-
 वादी  व्यवस्था  के  अनुरूप  है  ?

 अध्यक्ष  महोदय  :  यही  तो  उन्हों  ने
 कहा  है  कि  इस  को  दुरुस्त  करने  का  वह  यत्न
 कर  रहे  हैं  ।

 Shri  0.  C.  Sharma:  May  I  know,
 Sir,  if  this  step  is  a  step  in  confor-
 mity  with  the  socialist  pattern  of
 society  or  in  conformity  with  the
 pattern  of  affluent  society?

 Mr.  Speaker:  That  was  the  question
 that  Shri  Yadav  put.

 श्री  विश्राम  प्रसाद  अभी  मंत्राणि
 महोदया  ने  बतलाया  कि  जिनकी  तनख्वाह
 १२००  रुपया  मासिक  या  उस  से  धिक  होगी
 उन  को  विशेषज्ञों  ी  सीधी  सलाह  मिलेगी
 तो  इस  में  जितने  मिनिस्टर्स,  या  जितने  उन  के
 सेक्रेटरी  हैं,  सब  आ  जाते  हैं  लेकिन  यह
 पालियामेंट  के  मेम्बरान  जो  कि  साल  में  कुछ
 ही  महीने  यहां  रहते  हैं  उन  को  यह  सुविधा  कैसे
 प्राप्त  होगी  ?

 Mr.  Speaker.  Next  question—
 Shrimati  Renu  Chakravartty.

 Bogus  Hundies

 4
 “7  Shrimati  Renu  Chakravartty:

 om  L  Shri  S.  M.  Banerjee:
 _Will  the  Minister  of  Finance  be

 pleased  to  state:
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 (a)  whether  a  huge  amount  of
 black  money  is  circulating.  undetect-
 ed  by  income-tax  through  bogus
 hundi  operations;

 (b)  if  so,  the  estimated  amount  of
 black  money  circulating;  and

 (c)  the  steps  Government  propose
 to  take  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  to  (c).  The  Income-tax
 Department  is  aware  of  the  device
 adopted  for  bringing  in  concealed
 income  in  the  garb  of  Hundi  loans. Cases  where  it  is  supacted  that  such
 a  device  has  been  adopted,  are  sub-
 jected  to  detailed  investigation  and
 suitable  action  is  taken  to  assess  the
 concealed  income.

 No  estimate  of  such  concealed
 income  is,  however,  available.

 Shrimati  Renu  Chakravartty:  The
 hon.  Deputy  Minister  has  just  stated
 that  cases  have  come  to  their  notice
 and  they  have  tried  to  find  out  the
 source  of  the  biack  money.  Could  I
 know  uptill  now  how  much  has  been
 detected  and  what  has  been  the
 punishment  that  has  been  meted
 out?

 Shrimati  Tarkeshwari  Sinha:  23
 cases  have  come  forward  and  from
 their  books  it  has  been  seen  that
 secret  profits  amounting  to  Rs.  .67
 crores  have  been  evaded  through
 bogus  hundies.

 Mr.  Speaker:  Have  the  cases  come
 forward  or  have  they  been  detected
 by  any  outside  agency?

 Shrimati  Tarkeshwari  Sinha:  It  is
 both  ways.  The  Income-tax  Depart-
 ment  exercises  strict  vigilance  and
 therefore  those  cases  have  either
 come  forward  or  have  been  detected.
 But  these  cases  are  under  investiga-
 tion.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  this  is  a  very
 large  amount,  over  8  crore  of
 rupees,  may  I  know  what  punish-
 ment  has  been  meted  out,  what
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 industry  is  mosty  or  generally  involv-
 ed  in  this  and  in  which  sector?

 Shrimati  Tarkeshwari  Sinha:  In
 some  cases,  people  voluntarily  come
 forward  and  state  that  they  have  so
 much  of  concealed  income  on  which
 taxes  have  not  been  paid.  Then  due
 proceedings  for  charging  assessment
 and  levying  penalties  are  imposed.
 That  is  the  normal  course.  But,  in
 some  cases,  where  detections  are
 made  by  the  department  which  shew
 concealment  of  income  and  evading
 taxation  laws,  certainly,  suitable
 action  is  taken  to  recover  the  tax  and
 due  punishment  is  meted  out  to
 them.
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 30  |  ५  श्री  सर  पांडेय  :  क्या  वित्त  मंत्री
 बह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  “पी”  फार्म
 की  व्यवस्था  इसलिये  की  गई  है  कि  लोग
 विदेशों  में  विदेशी  मुद्रा  का  दुरुपयोग  न  कर
 सकें;

 (ख)  क्या  सरकार  को  यह  विदित  है  कि
 इस  व्यवस्था  से  विदेशी  मुद्रा  की  चोरी  पर  कोई
 झसर  नहीं  पड़ा  है;

 (ग)  क्या  यह  भी  सच  है  कि  जो  व्यापारी
 भरत  से  बाहर  गये  हैं  और  जिन्हें  बड़ी  मात्रा
 में  विदेशी  मुद्रा  दी  गई  है  वे  इस  का  दुरुपयोग
 कर  रहे  हैं;  और

 (घ)  यदि  हां,  तो  सरकार  इस  की
 रोक  थाम  के  लिए  क्या  कार्यवाही  कर  रही
 है?

 वित्त  मंत्रालय  म  उपमंत्री  (श्री  ब०  रखा
 भगत)  :  (क)  जी  हां  ।

 (ख)  जी,  नहीं  ।  इन  पाबन्दियों  से
 सरकार  गैर-जरूरी  यात्रा  पर  रोक  लगाने  में
 समर्थ  हो  सकी  हू  और  इस  तरह  विदेशी
 मुद्रा  की  मंजूरी  के  बगैर  की  जाने  वाली  यात्राओं
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 से  विदेशी  मुद्रा  की जो  चोरी  हो  रही  थी  वह
 कम  हो  गयी  है  tv

 (ग)  कौर  (घी  जी,  नहीं,  हमेशा
 ऐसा  नहीं  होता  ।  लेकिन  सरकार  इस  बात  से
 इन्कार  नहीं  कर  सकती  कि  गलत  इस्तेमाल  की

 गुंजाइश  नहीं  है  जोर  जब  कभी  ऐसे  मामले
 सामने  आते  हैं,  तो मुनासिब  कार्यवाही  की  जाती
 है

 [(a)  Yes,  Sir.

 (b)  No,  Sir.  The  restrictions  have
 enabled  the  Government  to  put  a
 check  on  unnecessary  travel  thereby
 limiting  the  leakage  of  foreign  ex-
 change  which  used  to  occur  on  ac-
 count  of  travel  without  release  of
 foreign  exchange.

 (c)  and  (d).  No,  Sir,  not  as  a  rule.
 Government  cannot  however  deny
 that  there  is  no  room  for  misuse  and
 if  and  when  such  instances  come  to
 light,  suitable  action  is  taken.]

 st  सर  पांडेय  :  प्रभी  मानीय  मंत्री
 जी  ने  बताया  है  कि  यह  बात  किसी  हद  तक
 सही  है  कि  कुछ  व्यापारी  विदेशों  में  विदेशी
 मुद्रा  का  दुरुपयोग  करते  हैं  ।  मैं  यह  जानना
 चाहता  हूं  कि  विदेशों  में  जो  हमारे  व्यापारी
 हैं,  कया  उन  की  देखभाल  के  लिये  किसी  तरह  की
 कोई  मशीनरी  या  व्यवस्था  बनाई  गई  है,
 जिस  से  इस  बारे  में  जांच  हो  सके  और  वे  विदेशों
 में  विदेशी  मुद्रा  का  दुरुपयोग  न  कर  सकें  ।

 श्री  qo  to  भगत  :  विदेशों  में  जो  हमारे
 व्यापारी  हैं,  माननीय  सदस्य  ने  उन  का  जिक्र
 किया  है  v  परन्तु  उन  से  यह  सवाल  सम्बन्धित
 नहीं  है  ।  जो  व्यापारी  व्यापार  के  लिये  बाहर
 जाते  हैं

 कुछ  माननीय  सदस्य  :  माननीय  सदस्य
 का  तात्पर्य,  उन्हीं  से  है  ।

 श्री  ब०  रा०  मंगत  :  उन  को  हम  विदेशी
 मुद्रा  देते  हैं  ।  उस  पर  खास  नियंत्रण  है
 जब  वे  वापस  जाते  हैं,  तो  उन  समय  भी  हम
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 उस  की  जानकारी  रखते  हैं  1  जैसा  कि  मैं  ने
 कहा  है,  आम  तौर  से  इस  बारे  में  गड़बड़ी
 नहीं  है  ।  अगर  दो  चार  केस  ऐसे  हों,  तो  हम
 बड़ा  ख्याल  कर  के  उन  की  छान  बीन  करते
 हैं।

 श्री सरजू  पांडेय  :  माननीय  मंत्री  जी
 ने  भ्र भी  कहा  कि  पी”  फार्म  का  इस्तेमाल
 इसलिये  नहीं  होता  है  कि  विदेशी  मुद्रा  की
 चोरी  ज्यादा  है।  क्या  यह  सही  है  कि  इस
 सिलसिले  में  भूतपूर्व  वित्त  मंत्री,  श्री  मोरारजी
 देसाई,  ने  श्री भूपेश  गुप्त,  को  एक  पत्र  में  यह
 लिखा  था  कि  पी”  फार्म  का  इस्तेमाल  सिर्फ
 इसलिये  किया  जा  रहा  है  कि  विदेशी-मुद्रा
 बचाई  जा  सके,  यदि  हां,  तो  इस  बारे  में  उन
 का  क्या  विचार  है  ?

 शी  ao  रखा  भगत  :  मैंने  यह  नहीं  कहा
 है  कि  यह  बात  नही ंहै  (ए)  के  जवाब में  मेने
 कहा  है,  “मंसब र”  मेंने  भी  यही  बात  कही  है।
 Shri  S,  M.  Banerjee:  I  would  like

 to  know  whether  it  is  a  fact  that  even
 after  the  passport  is  granted,  after
 the  invitation  has  come  from  the
 foreign  country  where  it  is  specifically
 mentioned  that  no  foreign  exchange
 will  be  involved  and  so  on  even
 after  that,  P  form  has  been  refused
 even  to  Members  of  Parliament  and,
 if  so,  in  how  many  cases.

 Shri  B.  R.  Bhagat:  It  does  happen
 in  very  few  cases  that  even  after  the
 passport  is  granted  if  it  is  considered
 later  on  that  the  travel  is  not  in  the
 public  interest,  foreign  exchange  is
 not  given  or  permission  is  not  given.

 Shri  Daji:  I;  the  Government  aware
 that  the  Indian  Sugar  Mills’  Associa-
 tion  paid  Rs.  l  crore  to  certain  mem-
 bers  of  the  American  Senate  for  se-
 curing  the  export  quota  of  sugar  and
 that  this  has  been  objected  to  by  the
 investigating  committee  of  the  US
 Congress;  if  so,  how  did  they  manage
 to  give  Rs.  l  crore  for  this  underhand
 deal?

 Shri  Ranga:  Is  it  true?
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 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  I  am  not  aware  of
 any  such  thing  happening.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  travel  abroad
 is  now  restricted  even  by  the  Exter-
 nal  Affairs  Ministry  who  veto  or  see
 as  to  who  is  considered  worthy  of
 going  abroad  or  not,  could  I  know
 why  after  permission  has  been  grant-
 ed  and  vetted  through  the  External
 Affairs  Ministry  the  Finance  Ministry
 comes  in  and  stops  people  from  going
 for  the  job  for  which  the  External
 Affairs  Ministry  have  given  the  okay
 by  stopping  the  P  Form,  as  was  done
 in  the  case  of  the  delegation  to  the
 World  Congress  of  Women?  A  great
 amount  of  trouble  wag  given  to  us
 by  Finance.

 Shri  T.  T.  Krishnamachari:  If  the
 Finance  Ministry  had  initially  the
 P  Form  and  had  subsequently  recind-
 ed  the  permission,  it  must  have  been
 because  it  had  been  asked  to  do  so.

 Shrimatj  Renu  Chakravartty:  We
 cannot  hear.

 Shri  T.  T,  Krishnamachari:  The
 whole  trouble  about  it  is  that  some-
 thing  is  happening  on  the  other  side.

 Shri  Ranga:  Speak  as  you  are  speak-
 ing  now.

 Mr,  Speaker:  Order,  order.  There
 is  some  other  talking  also  going  on.
 If  hon.  Members  just  attend  to  the
 business  that  is  being  conducted,
 probably  everyone  shall  be  able  to
 hear.

 Shri  T,  T.  Krishnamachari:  I  was
 in  this  House;

 so,  perhaps  it  is  because  of  age.  It
 does  not  very  much  matter  to  me.  I
 can  raise  my  voice.  The  hon.  Mem-
 ber  has  asked  whether  the  Finance
 Ministry  had  rescinded  subsequently
 a  P  Form  which  had  been  given.
 earlier.  The  reason  might  have  been,
 as  I  said,  that  they  had  been  asked
 to  rescind  the  order  for  security  rea-
 sons.  I  do  not  think  the  Finance
 Ministry  itself  exercises  any  discre-
 tion  in  the  matter.
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 Shrimati  Renn  Chakravartty:  May

 I  ask  ‘him  whether  he  js  prepared  to
 make  enquiries  on  this  particular
 point?  It  was  again  the  External
 Affairs  Ministry  which  finally  had  to
 Override  it  and  give  us  the  permis-
 sion.

 Oral  Answers

 Shri  4  T.  Krishnamachari:  I  think,
 I  know  the  case.  It  is  quite  likely
 that  the  External  Affairs  Ministry
 had  second  thoughts  on  the  matter.
 If  the  hon.  Member  thinks  that  the
 External  Affairs  Ministry  should  not
 have  second  thoughts  in  the  matter,
 I  shall  convey  it  to  them.

 Shrimati  Renu  Chakravartty:  Abso-
 lutely  wrong.

 Shri  Tridib  Kumar  Chaudhuri:
 May  I  know  whether  it  is  a  fact  that
 the  P  Form  regulations  and  restric-
 tions  are  considered  in  the  Finance
 Ministry  in  some  respects  as  fantas-
 tic  and  that  steps  were  being  taken
 to  modify  them  to  the  advantage  of
 the  bona  fide  travelling  persons?

 Shri  T.  T.  Krishnamachari:  The
 operation  of  this  is  sometimes  fantas-
 tic.  The  hon,  Member  knows  the
 English  language  and  I  happen  to
 know  it  too.  I  did  use  that  word.
 What  we  are  trying  to  do  is  to  see
 whether  we  can  mitigate  these
 hardships  to  the  extent  possible.  I
 think,  some  steps  are  being  taken
 towards  that  end.
 Searches  conducteg  by  Central  Excise
 ang  Customs  Department  at  Nagpur

 S.N.Q.  11  Shri  Surendranath
 Dwivedy:  Will  the  Minister  of  Fin-
 ance  be  pleased  to  state:

 (a)  whether  the  Central  Excise  and
 Customs  Department,  Nagpur,  con-
 ducted  any  searches  of  the  houses
 of  Shri  Sriram  Durgaprasad  at  Nag-
 pur  and  Tumsar  very  recently;

 (b)  whether  it  is  a  fact  that  some
 hoarded  gold  and  other  incriminating
 material  were  seizeqd  from  his  pre-
 mises  and  if  so,  the  details  of  the
 seizure;  x
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 (c)  whether  it  is  a  fact  that  some

 copies  of  correspondence  with  high
 authorities  have  also  been  recovered;
 and

 7

 (da)  what  action  has  been  taken  or
 is  proposed  to  be  taken  in  this  case?

 The  Deputy  Minister  in  the  Minis.
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir.

 (b)  2586.7  grammes  of  gold  and-
 gold  ornaments  as  well  as  certain
 documents  were  seized.

 (c)  and  (a),  Until  the  investiga-
 tions  which  are  still  in  progress  are
 complete,  it  is  not  practicable  to  indi-
 cate  the  nature  of  the  material  avail-
 able  or  the  action  that  will  ultimate
 ly  be  taken  in  the  matter,

 Shri  Surendranath  Dwivdy:  I  want
 to  know  whether  it  is  a  fact  that  com-
 plaints  were  also  received  by  the
 Ministry  regarding  malpractices  in-
 volving  foreign  exchange  and  curren-
 cy  hoarding  committed  by  this  gentle-
 man  and  whether  that  was  enquired
 into  and  the  papers  seized.

 Shri  B.  R.  Bhagat:  The  documents
 reveal  that  certain  actions  related..

 Mr.  Speaker:  He  is  not  asking
 about  those  documents  that  have  been
 seized  now.  He  wants  to  know  whe-
 ther  any  complaints  had  been  re-
 ceiveg  earlier  by  the  Ministry  about
 this  gentleman,  this  very  man,  that
 he  hag  been  committing  some  tres-
 passes  into  the  foreign  exchange  re-
 gulations.

 Shri  B.  R.  Bhagat:  Certain  com-
 plaints  regarding  under-invoicing  were
 received.

 Shri  Surendranath  Dwivedy:  Am  I
 to  understand  that  no  papers  were
 seized  in  the  course  of  this  search?  I
 also  want  to  know—I  refer  to  part
 (c)  of  my  question—whether  any
 correspondence  with  any  authority
 has  been  seized  in  the  course  of  this
 search.

 Mr.  Speaker:  Now,  this  is  the
 difficulty.  He  has  said  that  he  is  not
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 able  to  tell  what  has  been  seized  so
 Yong  as  that  investigation  is  going  on.

 Shrj  Surendranath  Dwivedy:  They are  examining.  I  want  to  know  whe-
 ther  they  have  received  any  docu-
 ment  or  a  letter  or  a  copy  of  the
 correspondence  between  this  gentle- Man  and  some  authorities.

 Shri  B.  R.  Bhagat:  No  authorities
 are  involved.  But  certainly  there  are
 some  letters  of  correspondence  with
 some  other  parties.  It  has  nothing
 to  do  with  some  authorities  or  some
 persons  in  high  office.

 Shri  Surendranath  Dwivedy:
 cials  of.  the  Government.

 Shri  B.  R.  Bhagat:  I  am  not  able
 to  say  specifically  about  that.

 Shri  Hari  Vishnu  Kamath:  Have
 the  proceedings  during  the  search  or
 the  documents  seized  during  the
 search  disclosed  any  links  with  other
 persons  in  Nagpur  or  elsewhere  in
 India,  and,  if  so,  do  the  Government
 proposed  to  conduct,  to  hold,  searches
 and  raiq  those  premises  as  they  have
 done  in  his  case?

 Mr.  Speaker:  When  the  investiga-
 tion  is  going  on..

 Shri  Hari  Vishnu  Kamath:  Links.
 These  documents  have  been  seized.
 If  the  action  is  not  taken  promptly..

 Shri  B.  R.  Bhagat:
 will  reveal  if  there  are
 That  has  to  be  established.

 Shri  Hari  Vishnu  Kamath:  If  action
 is  not  taken  promptly  and  swiftly,
 the  links  elsewhere  in  India  will  take
 precautions  to  see  that  the  documents
 with  them  are  destroyed  or  done
 eway  with.

 Off-

 Investigation
 any  links.

 Shri  B.  R.  Bhagat:  It  is  very  diffi-
 cult  to  say  at  this  stage  without  pro-
 per  investigation  whether....

 Mr.  Speaker:  What  he  means  to
 say  is  that  enough  care  should  be
 taken.  If  the  documents  that  are
 seized  reveal  some  connection  with
 any  links,  with  other  persons,  then
 prompt  action  might  be  taken  ‘est

 Oral  Answers  HADRA  28,  885  (SAKA)  Written  Answers  6972
 the  delay  in  taking  that  action  might keep  them  on  guard  or  might  warn
 them  and  they  might  just  take
 measures  to  escape  out  of  that.

 Shri  B.  R.  Bhagat:  That  is  a  sug-
 gestion  for  action.  But  I  think  that
 is  a  normal  process  of  Government.
 Certainly  we  will  take  care  of  that.

 Shri  Hari  Vishnu  Kamath:  What
 has  he  said?

 Mr.  Speaker:  He  has  _  said  that
 that  is  a  fine  suggestion  made  by  the
 Member  which  the  Government  will
 take  note  of.

 Shri  Hari  Vishnu  Kamath:
 not  a  mere  suggestion.

 Mr.  Speaker:  What  does  he  want
 now?

 Shri  Surendranath  Dwivedy:  We
 want  to  know  whether  they  have
 taken  sufficient  precautions.  That  is
 the  question.  He  says,  it  is  a  sug-
 gestion  for  action.

 Shri  Speaker:
 Government  could  say.  They
 be  taking  precautions.

 Shri  Hari  Vishnu  Kamath:  Have
 the  papers  that  have  been  scized  in
 Nagpur  been  kept  in  sealed  custody?

 It  is

 That  is  what  the
 must

 Nobody  should  have  access.  to
 them.  Otherwise..

 Mr.  Speaker:  The  investigating
 officer  must  be  taking  that  care.

 Shri  Harj  Vishnn  Kamath:  The
 Government  should  know  about  it.

 Mr.  Speaker:  Calling  Attention
 notice.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Impact  of  Taxation  Measures
 “167,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have
 examined  the  impact  of  taxation
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 measures  and  compulsory  deposit scheme  adopteg  this  year;

 (b)  the  increaseg  revenue  that
 floweg  in  as  a  consequence  of  these
 taxes  and  the  effect  of  these  measures
 at  various  levels  and  on  economy  of
 country;  and

 (c)  whether  Government  have  con-
 sidereq  the  need  for  giving  relief  at
 any  levels?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkesh-
 wari  Sinha):  (a)  The  impact  of  new
 measures  of  taxation  introduced  in
 any  year  is  always  kept  under  watch
 and  the  position  is  reviewed  at  the
 time  when  the  budget  proposals  for
 the  following  year  are  formulated.
 The  working  of  the  Compulsory
 Deposit  Schemes  is  also  being  closely
 watched.

 (b)  There  has  been  an  increased
 flow  of  revenue  as  a  result  of  the  new
 measures  of  taxation  and  increased
 rates  of  taxation  introduceg  ir  this
 fimancial  year,  but  it  js  too  early  to
 assess  the  effect  of  these  measures  at
 any  particular  level  or  on  _  the
 economy  of  the  country  as  a  whole.

 (c)  The  question  of  making  adjust-
 ments,  if  any,  in  the  taxation  measures
 introduced  in  any  financial  year  is
 generally  considered  at  the  time  of
 formulating  the  budget  proposals  for
 the  following  year.

 Kishau  Dam  Project

 *7168,,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  dispute  between  the  States  of
 Punjab  and  U.P.  over  the  preposed
 Kishau  Dam  Project;  and

 (b)  if  so,  the  efforts  being  made  to
 resolve  the  dispute?

 The  Minister  of  Irrigaiion  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Some  differences  exist  between  the
 Governments  of  U.P.  and  Punjab
 regarding  the  sharing  of  Denefits  from
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 Kishau  Dam  Project.  At  prescnt  the
 scheme  is  under  investigation  sy  U.P.
 The  question  of  shoring  of  cost  and
 benefits  will  be  considered  after  the
 scheme  has  been  investigated  and
 finalised  for  implementation.

 Compulsory  Deposit  Scheme

 "769.  Shri  D.  C.  Sharma:  फणा  the
 Minister  of  Finance  be  pieased  to
 state:

 (a)  whether  some  changes  are  pro-
 posed  to  be  made  in  the  Compulsory
 Deposit  Scheme  to  give  certain  con-
 cessions  to  the  lower  income  gruup;
 and

 (b)  if  so,  the  broad  features  there-
 of?

 The  Deputy  Minister  ip  the  Minis-
 try  of  Finance  (Shrimati  Tarakesh-
 wari  Sinha):  (a)  and  (b).  So  far  only
 the  Schemes  relating  to  Incume-tax
 payers  and  employee,  have  been
 brought  into  force.  Their  working
 is  kept  constantly  under  review  and
 necessary  changes  made  whenever
 justified.  A  full  answer  was  fur-
 nished  to  the  Calling  Attention  Notice
 answered  On  l6ta  September,  1963.

 Brahmaputra  River

 7170,  Shri  P.  0.  Borovah:  Wiil  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have
 decided  to  builg  an  embankment  bet-
 ween  Kukurakoti  Hill  and  Hatimura
 near  Silghat  with  a  reculating  gate
 to  control  the  flow  of  Brahmaputra
 through  Kalong;

 (b)  if  so,  at  what  cost;  and
 (c)  the

 scheme?
 main  features  o*  the

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  A  pro-
 posal  in  thig  regard  is  under  investi-
 gation  by  the  State  Government.

 (b)  and  (c).  This  information  would
 be  available  only  after  the  investi-
 gations  have  been  completed.
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 Indus  Water  Commission
 171,  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  Whether  the  Indus  Water
 Commission  which  met  at  Rawalpindi
 in  September,  963  has  recommended
 any  fresh  measures  regarding  the
 distribution  of  water;  and

 (b)  what  other  matterg  were  dis-
 cussed  at  the  mesting?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  No,
 Sir.  The  Indus  Waters  Treaty  960
 provide,  for  the  measures  for  distri-
 bution  of  supplies  of  the  Indus  System
 of  rivers,  between  India  ang  Pakistan,
 Within  the  framework  of  the  Treaty,
 the  two  Commissioners  appointed  by
 the  Government  of  India  and  the
 Government  of  Pakistan  imvJement
 those  measures  and  deal  with  any
 problems  that  may  arise  between
 the  two  Governments  in  regard  to
 the  day-to-day  distribution  of  the
 supplies  in  the  Rivers.

 (b)  The  important  matters  among
 those  discussed  at  the  last  meeting
 were:—

 (i)  Request  by  Pakistan  that
 India  set  up  wireless  stations
 for  transmitting  flood  war-
 nings  to  Pakistan;  and

 (ii)  Request  by  India  fur  cons-
 truction  of  a  drainage  syphon-
 under  Fordwah  and  Siddiqia
 Canalg  in  Pakistan.

 Increase  in  Pension

 *772.  Shri  प्र,  N.  Mukerjee:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  any  decision  has  been
 taken  or  is  in  contemplation  regard-
 ing  temporary  increase  in  ‘he  case  of
 pensioners  drawing  Rs.  50  or  less  a
 month;  and

 (b)  whether  the  observations  of
 the  Second  Pay  Commission  in  this
 regard  have  been  kept  in  mind?
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 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  Shrimati  Tarkeshwari
 Sinha):  (a)  The  ques*ion  of  granting an  ad  hoc  increase  on  temporary  basis
 to  low-paid  pensioners  drawing  pen- sion  upto  Rs.  150/-  p.m.  was  consi-
 dered.  Since  the  proposal  involved
 8  considerable  financial  outlay,  it  had
 to  be  deferred  in  the  context  of  the
 present  emergency,

 (b)  The  Pay  Commission’s  recom-
 mendations  regarding  temporary  in-
 crease  were  separately  considered  but
 were  not  accepted.  The  ad  hoc  in-.
 crease  referred  to  in  (a)  above  is
 not  related  to  Pay  Commission’s  re-
 commendations.

 Security  Paper  Mill

 e718,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  work  on  the  security
 paper

 oy
 mill  project  is  progressing:

 according  to  schedule;
 (b)  if  so,  when  it  will  go  into  pro--

 duction;  ang
 (९)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shrj  B.  R.  Bhagat):
 (a)  and  (b),  The  Security  Paper  Mill
 was  expected  to  go  into  production
 by  September,  1964,  The  commission-
 ing  of  this  project  is  likely  to  be-
 Postponed  by  about  8  months.

 (c)  The  main  reason  is  the  delay
 in  the  award  of  contract  for  the  cons-~
 truction  of  the  main  nill  building.
 In  order  to  avoid  the  delay  involved:
 in  calling  for  tenders,  etc.  negotia-
 tions  were  carried  on,  unsuccessfully,
 with  the  National  Building  Construc-
 tion  Corporation  to  take  up  the  work.
 Thereafter  limited  tenders  were  called”
 twice,  but  on  both  these  occasions,
 the  response  was  unsatisfactory.  The
 contract  was  ultimately  placeq  by
 negotiation  after  calling  for  limited
 tenders  for  completion  of  the  work
 within  a  period  of  5  months  from
 l-0-963.  The  installation  of
 machinery  is  expecteg  to  take  about:
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 3  months  and  production  is  expected
 to  start  from  May,  1965.

 Displaced  Persons  in  Payagpur

 774,  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Works,  Housing

 and  Rehabilitation  be  pleased  to  state:

 (a)  whether  displaced  persons  from
 East  Pakistan  settled  in  Payagpur,
 Bahraich  District  (U.P.)  have  been
 representing  for  new  land  fcr  culti-
 vation  since  land  allatted  to  them  is
 -almost  unfit  for  cultivation  since  3960
 on  account  of  waterlogging;  and

 (b)  whether  Governnient  have
 made  any  enquiries  about  iheir  con-
 dition  ang  the  steps  taken  or  vropoced
 to  be  taken  to  remove  their  grievan-
 ces?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  Though  it  may  be  so,
 the  land  allotteq  to  them  is  fit  for
 cultivation  of  jute,  paddy,  sugarcane,
 etc,

 (b)  Necessary  enquities  have  been
 ‘made  but  their  comolaints  were  found
 to  be  baseless  because  jute  and  paddy
 crops  have  already  been  grown
 successfully  in  this  area.  Ilowever,
 as  a  concession,  359  acres  of  high
 level  land  have  heen  procured  for
 allotment  to  these  displaced  persons.

 Saleg  Tax  on  Export  Goods

 “775.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  have
 brought  to  the  notice  of  the  State
 Governments  the  desirability  of  re-
 funds  or  set  offs,  or  rebates  of  Sales-
 Tax  On  export  goods:

 (b)  if  so,  the  reaction  of  the  various
 State  Governments;  and

 (c)  the  States  which  have  so  far
 ‘accepted  the  proposal?
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 The  Deputy  Minister  in  the  Minis- try  of  Finance  (Shri  B.  BR.  Bhagat):
 (a)  The  actual  export  transactions are  not  subjected  to  any  sales-tax, whether  Central  or  State.  The  State
 Governments  were  in  addition  re-
 quested  to  allow  exemption  from  tax
 levied  on  the  transaction  preceding the  actual  export  of  the  goods.

 (b)  and  (c).  The  States  of  Bihar, Gujarat,  Madhya  Pradesh,  Maharash-
 tra,  Punjab,  Rajasthan,  Uttar  Pradesh
 and  Wast  Bengal  allow  concession  of
 Sales  tax  either  by  way  of  exemption or  rebate/refund  of  sales-tax  or  by
 way  of  a  reduced  levy  on  sales  to
 exporters.  No  cOncession  is  allowed
 by  other  States  on  the  transaction
 preceding  the  actual  export  of  the
 goods.

 Payment  of  Salaries  to  Civilian  Staff

 Shri  P.  R.  Chakraverti:
 *776. <  Shrj  Surendra  Pal  Singh:

 L  Shri  Mohan  Swarup:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  Whether  facilities  for  payment of  salary,  through  intimation  by  the
 Accountant  General,  Central  Reve-
 nues  to  the  Bank,  as  are  now  avall-
 able  to  military  personnel,  have  been
 extended  to  the  civilian  staff;  and

 (b)  the  Ministries  which  have  star-
 ted  working  the  new  scheme  and  by
 what  period  it  will  cover  all  depart-
 ments  of  the  Government?

 The  Deputy  Minister  in  the  Mints-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir.

 (b)  The  scheme  has  recently  been
 applied  to  the  officers  of  the  Ministry
 of  Information  and  Broadcasting  and
 the  Indian  Audit  and  Accounts
 Department.  The  extension  of  the
 scheme  to  other  Ministries  will  depend
 upon  the  experience  of  its  actual
 working.
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 World  Bank  Loan  For  I.C..C.L
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 Shri  P.  C.  Borooah:
 oT,  (  Shri  Raghunath  Stazh:

 {Sur  ~'matsingka:

 Will  the  Minister  of  Fimamee  be
 pleased  to  state:

 (a)  whether  the  Worlg  Bank  has
 recently  granted  a  loan  of  £30  million
 to  the  Industrial  Credit  and  Invest-
 ment  Corporation  of  India  Limited;
 and

 (b)  if  so,  on  what  terms?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  The  World  Bank  has
 extended  a  loan  equivalent  to  30
 million  U.S.  Dollars  only  to  the
 Industrial  Credit  and  Investment
 Corporation  of  India.

 (b)  The  loan  carries  a  commitment
 rate  of  3  of  %  on  the  amount
 remaining  from  time  to  time  uncom-
 mitteq  in  sub-loans  to  applicants  in
 India.  The  rate  of  interest  and  the
 amortization  schedule  are  to  be  fixed,
 broadly,  as  and  when  sub-loans  are
 made  by  the  ICICI  to  applicants  in
 India;  details  are  given  in  the  Loan
 Agreement  copy  of  which  has  been
 placed  in  the  Library  of  the  House.

 Power  Supplied  from  Punjab

 om  S  Shri  Bhagwat  Jha  Azad:
 ”  ‘|  Shri  Daljit  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  whether
 the  compromise  formula  suggested
 by  the  Prime  Minister  with  regard  to
 Delhi  Administration’s  dispute  with
 the  Punjab  Government  over  the
 payment  of  electricity  duty  for  power
 supplied  to  Delhi  has  been  accepted
 by  the  two  State  Governments?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  Yes,  Sir.
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 Super  Grid  in  Rajasthan

 °779.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  Rajasthan  Govern-
 ment  have  accepted  the  Union  Gov-
 ernment’s  proposal  for  the  setting  up
 of  a  power  grid  system  in  seven  dis-
 tricts;  and

 (b)  if  so,  the  cost  outlay  of  the  plan
 and  the  allocations  made  between  the
 Centre  and  the  State?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  A  proposal  to  set
 up  seven  Regional  Power  Agencies  in
 the  country  was  circulated  to  the
 State  Governments.  Comments  of
 Government  of  Rajasthan  have  not  80
 far  been  received.

 (b)  Such  details,  will  be  worked  out
 only  after  the  State  Governments
 agree  to  the  proposal,  in  principle.

 Credit  from  Switzerland

 *780.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Switzerland  has  agreed
 to  extend  long-term  credits  to  India
 by  another  30  million  Swiss  francs;

 (b)  if  so,  how  the  credit  is  to  be
 appropriated;  and

 (c)  what  are  the  other  terms  of  the
 agreement?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes  Sir;

 (b)  The  credit  will  be  used  for  im-
 port  of  capital  goods  and  machinery.

 (c)  The  terms  and  conditions  are
 the  same  as  those  of  the  earlier  credits
 extended  by  Switzerland,  name-
 ly,  the  rate  of  interest  would  be  33
 per  cent  above  the  official  discount
 rate  of  the  Swiss  National  Bank  and
 the  credit  is  repayable  within  a  period
 of  ten  years  commencing  from  the
 date  of  first  drawal.
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 Plague  in  Southern  States

 °78l.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  steps  taken  to  check  the
 plague  in  view  of  the  fresh  out-breaks
 of  this  epidemic  in  three  Southern
 States;  and

 (b)  the  number  of  cases  reported
 and  the  number  of  fatal  cases  out  of
 them?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  8  statement
 showing  the  weekly  cases  and  deaths
 from  plague  as  recorded  in  the  dis-
 tricts  of  Kolar  (Mysore),  Chittur
 (Andhra  Pradesh)  and  Salem  (Mad-
 ras),  during  963  from  the  week
 ending  5th  January,  963  to  the  week
 ending  3lst  of  August,  1963,  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-768|63].  The
 statement  also  shows  the  correspond-
 ing  figures  for  the  year  1962.  It  will
 be  seen  that  there  has  been  an  ap-
 preciable  reduction  in  the  number  of
 cases  of  plague  in  Kolar  and  Salem
 which  are  the  main  centres.

 A  team  of  experts  from  the  National
 Institute  of  Communicable  Diseases,
 Delhi,  has  been  deputed  to  carry  out
 necessary  investigations  and  to  assist
 the  State  Governments  in  taking
 plague  control]  measures.

 Retinal  Chlorid  Degeneration

 2162.  Shri  Ram  Chandra  Mallick:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  provision
 for  treatment  of  persons  suffering
 from  Retinal  Chlorid  Degeneration  in
 India;

 (9)  if  so,  the  mumber  of  such
 opthalmologists  and  the  hospitals
 where  such  treatment  is  available;
 and

 (c)  if  not,  the  steps  being  taken  to
 treat  these  patients?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c).  A  statement  is  laid
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 on  the  Table  of  the  House,  [Placed in  Library,  See  No.  LT-769/63].  Infor mation  from  the  remaining  States  and Union  Territories  will  be  laid  on  the
 Table  when  received.

 Birgovindpur  Project
 2163.  Shri  Ramachandra  Ulaka;  Will the  Minister  of  Lrrigation  and  Power be  pleased  to  refer  to  the  reply  given to  Unstarred  Question  No.  424  on  the 4th  April,  963  and  state:

 (a)  whether  Government  have
 since  examined  the  scheme  of  Birgo-
 vindpur  Project;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Irrigation  and  Power (Dr.  K.  L.  Rao):  (a)  and  (b).  The

 Central  Water  and  Power  Commis-
 sion  have  examined  the  Project  Re-
 port  of  Birgovindpur  Scheme  and
 sent  their  comments  to  the  Govern-
 ment  of  Orissa.  The  State  Govern-
 ment’s  replies  to  these  comments  are
 awaited.

 Primary  Health  Centres  in  Orissa
 2164,  Shri  Ramachandra  Ulaka:  Wilk

 the  Minister  of  Health  be  pleased  to.
 state:

 (a)  the  number  of  Primary  Health:
 Centres  proposed  to  be  opened  in
 Orissa  during  1963-64;

 (b)  the  amount  allotted  for  the  pur-.
 Pose;  and

 (c)  the  total  number  of  Primary Health  Centres  opened  so  far  in  Orissa
 during  the  first  year  of  the  Third  Plan:
 period?

 The  Minister  of  Health  (Dr.  Sushila.
 Nayar):  (a)  42.

 (b)  Rs.  10:19  lakhs,  out  of  which
 Central  Government,  Ministry  of
 Health’s  share  will  be  Rs.  5:8i  lakhs.

 (c)  Six  Primary  Health  Centres
 have  been  opened  in  Orissa  during  the
 first  year  of  the  Third  Plan  period.
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 Small  Savings  Certificates

 2165,  Shri  Dhuleshwar  Meena:
 ‘|  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amount  collected
 during  April,  963  through  the  Small
 Savings  Certificates  in  Delhi?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Rs.  3l  lakhs,  net,
 approximately.  In  addition,  Rs.  5
 lakhs,  net,  were  collected  through  the
 Post  Office  Savings  Bank  and  Cumila-
 tive  Time  Deposit  accounts.

 Tribal  Settlers  in  Dandakaranya
 2i66.  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pieased  to  state
 the  number  of  tribal  settlers  from
 Koraput  district  and  the  extent  of
 land  distributed  to  them  in  Danda-
 karanya  Project  up-to-date?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  470  acres  of  land  had  been
 distributed  to  807  tribal  families  upto
 the  30th  June,  1963.

 Medical  Doses
 2167,  Shri  Brajeshwar  Prasad:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 news  item  entitled  “one  does  of  medi-
 cine  to  do  work  of  20”  published  in
 the  Patriot  on  the  30th  August,  1963;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  In  the  absence  of  detailed  in-
 formation  it  is  not  possible  for  tire
 Government  to  make  any  observations.

 Kidney  Stone  Solvent
 2168.  Shri  Brajeshwar  Prasad:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
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 item  entitled  “Kidney  stone  solvent”
 published  in  the  Times  of  India  dated
 the  Ist  September,  1963;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  import  Hemiacidrin  in  the  near
 future?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  Kidney  Stone  Solvent  (Hemiaci-
 drin)  appears  to  be  in  an  investiga-
 tional  stage  and  does  not  appear  to  be
 marketed  even  in  the  U.S.A.  As  the
 efficacy  and  safety  of  this  preparation
 has  not  yet  been  established,  there
 is  no  proposal  at  present  for  the  im-
 port  of  ‘Hemiacidrin’  in  the  near
 future.

 Assessment  Cases  in  Andhra  Pradesh

 2i69.  Sbri  E.  Madhusudan  Rao;  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  number  of  assessment  cases
 dealt  with  and  finalised  by  the  Income
 Tax  Officers  in  Andhra  Pradesh  during
 1961-62  and  1962-63;

 (b)  the  number  of  cases  in  which
 the  assessees  had  gone  in  appeals
 against  the  decisions  of  Income  Tax
 Officers;  and

 (c)  the  total  amount  to  be  recover-
 ed  from  the  assessees  by  the  Depart-
 ment  in  Andhra  Pradesh  as  on  30th
 June,  1963?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 as  early  as  possible.

 Rehabilitation  of  Goldsmiths

 2170.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Finance  be  peaseid  to
 state  the  total  amount  given  to  each
 State  so  far  to  rehabilitate  and  help
 the  goldsmiths  who  have  been  thrown
 out  of  their  jobs  as  a  result  of  Gold
 Control  Order?
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 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamadhari):  The  amounts  of  the
 loans  granted  by  the  Central  Govern-
 ment  to  the  State  Governments,  in
 connection  with  the  rehabilitation  of
 goldsmiths  who  have  been  displaced  as
 a  result  of  the  gold  control  rules  are
 indicated  below:—

 Rs.  in
 Lakhs

 I.  Gujarat  70°00
 2.  Kerala  I0:00
 3.  Assam  7°50
 ae  Madhya  Pradesh  ¥5*00
 Se  Madras  7°46
 6.  Andhra  Pradesh  20°00
 7.  Mysore  T5*00
 8.  Punjab  T0°09
 9.  Uttar  Pradesh  20°00

 Tovar.

 Smuggled  Diamonds
 27l.  Shri  0.  K.  Bhattacharyya:  Will the  Minister  of  Finance  be  pleased  to state:

 (a)  whether  his  attention  has  been
 drawn  to  the  find  ०:  smuggled  dia-
 monds  worth  Rs.  21,36,000  by  the  Cus-
 toms  Preventive  Department  in  a  loc-
 ker  of  a  Bombay  Bank;

 (b)  whether  a  Calcutta  merchant
 in  who->  name  the  locker  stood  was
 convic.ed  by  the  Presidency  Magist- rate  for  smuggling;  and

 (c)  whether  there  is  any  proposal
 to  check  the  contents  of  the  lockers
 in  other  banks?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnam-chari):  (a)  No,  Sir:  how-
 ever,  the  Bombay  Customs  authorities
 seized  dtamonds  valued  at  about
 Rs.  2.35000  in  May  1960,  from  a  loc-
 ker  in  the  safe  deposit  vault  of  a  bank
 in  Bombay.
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 (b)  Yes,  Sir.  The  Calcutta  business-
 man  concerned  was  convicted  by  the-
 Magistrate,  7th  Court,  Mazgaon,  to
 one  year’s  R.I.  and  a  fine  of  Rs.  2,000
 or  six  months’  RI,  under.  Section
 67(8l)  of  the  Sea  Customs  Act,  ‘1878.

 (c)  Like  other  places,  lockers  may
 be  searched  in  the  circumstances
 specified  in  Section  05  of  the  Cus-
 toms  Act,  1962,  i.e.  if  the  proper  officer
 has  reason  to  believe  that  any  goods
 liable  to  confiscation,  or  any  docu-
 ments  or  things  which  in  his  opinion
 will  be  useful  for  or  relevant  to  any
 proceedings  under  the  said  Act,  are
 secreted  therein.

 Advances  made  by  L.LC.

 2172.  Shri  C.  BR.  Bhattacharyya:  Will
 the  Minister  of  Finanze  be  pleased  to
 State  the  details  of  advances  made
 by  L.LC.  against  (i)  properties  with-
 in  India  (ii)  properties  outside  India
 and  (iii)  on  personai  securities,  the
 realisation  of  which  has  become
 “doubtful”  according  to  L.I.C.  Report
 for  96l?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  information
 has  been  sought  from  the  Life  Insu-
 rance  Corporation  and  will  be  laid  on
 the  Table  of  the  House  when  receiv-
 ed.

 Income-Tax  Arrears  in  Kerala  State

 2173.  Shri  A.  V.  Raghavan:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  amount  of  income-tax
 arrears  remaining  uncollected  as  on
 the  3lst  March,  3  fran  «  orala
 State  with  rofe:  ta  each

 (b)  amount  recovered  since  then;
 and

 (c)  steps  taken  to  recover  the  ar-
 rears?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachar’):  (a)  to  (०).  Tie:  in-
 formation  is  heing  evliccted  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  possible.
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 Quarters  for  Income-Tax  Officials

 ‘S174,  Shri  A.  ्,  Raghavan:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  the  progress  made  in  construct-
 ing  quarters  for  Income-tax  Officials
 at  Kozhikode  in  Kerala;  and

 (b)  when  the  work  will  be  com-
 pleted?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  In  view  of  the
 present  emergency,  it  has  been  decided
 to  postpone  for  the  present  the  con-
 struction  of  quarters  for  the  Income-
 tax  Officials  at  Kozhikode.

 (b)  Does  not  arise.

 Homoeopathic  Hospitals  in  Orissa
 ‘2175.  Shri  Ramachandra  Ulaka:  Will

 the  Minister  of  Health  be  pleased  to
 state  the  nature  and  extent  of  Cen-
 tral  assistance  given  to  Homoeopathic
 Hospitals  in  Orissa  up-to-date  during
 the  iast  five  years?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  Central  pattern  of  assist-
 ance  for  the  development  of  Homoeo-
 pathy  provides  for  payment  of  grants
 to  Homoeopathic  teachings  institutions
 for  upgrading  and/or  improvement
 and  for  conducting  research.  No  grant
 has  been  given  to  homoeopathic  hos-
 pitals  by  the  Central  Government  in
 Orissa  or  elsewhere.

 Small-pox  and  Cholera  in  Orissa
 (2176.  Shri  Ramachandra’  Ulaka:

 Will  the  Minister  of  Health  be  pleased
 to  state  the  nature  and  extent  of
 Central  assistance  given  to  Orissa
 Government  for  eradication  of  Small-
 pox  and  Cholera  during  1963-64?

 Small-por
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  In  accordance  with  the  pat-
 tern  of  Central  assistance  laid  down
 by  the  Government  of  India  for  the
 National  Small-pox  Eradication  pro-
 gramme,  75  per  cent  of  the  recurring
 and  00  per  cent  of  the  non-recurring
 expenditure  are  re-imbursed  to  the
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 State  Governments  by  the  Govern--
 ment  of  India.

 Central  assistance  in  accordance  with:
 the  above  pattern  will  be  given  to
 the  Government  of  Orissa  on  the
 basis  of  the  actual  expenditure  which
 the  State  Government  incur  on  this
 programme  during  the  current  finan-
 cial  year.

 A  provision  of  Rs.  0.77  lakhs  has.
 been  made  by  the  Government  of
 Orissa  for  the  National  Small-pox
 Eradication  Programme  in  that  State
 during  the  year  1963-64.

 According  to  the  existing  proce-
 dure,  allotment  of  funds  is  not  made
 scheme-wise  but  the  grant-in-aid  is
 sanctioned  at  the  end  of  each  year
 for  broad  groups  and  categories  of
 schemes.  3/4th  of  the  total  Central
 assistance  aliocated  for  a  financial
 year  is,  however,  released  in  lump-
 sum  ways  and  means  advances  to  the
 State  Governments  in  nine  equal
 instalments  during  the  course  of  the
 year.

 Apart  from  the  above,  54,95,920
 dose,  of  freeze  dried  small-pox  vac-
 cine  have  been  supplied  free  to  the
 Government  of  Orissa.  Its  cost  is
 approximately  Rs.  3,94,882.

 Cholera

 No  assistance  has  been  given  by
 the  Government  of  India  to  the  Gov-
 ernment  of  Orissa  for  eradication  of
 Cholera.

 Primary  Health  Centres  in  Rajasthan

 2177  f  Shri  Dhulesryvar  Meena:
 me  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  Primary  Health
 Centres  at  present  in  Rajasthan;  and

 (b)  the  number  of  Primary  Health
 Centres  proposed  to  be  opened  in  that
 State  during  1963-64  and  1964-65?
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 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  63  on  3lst  March,  1963.

 (b)  963-64  20
 1964-65,  20

 V.D.  Clinics  in  Rajasthan

 278  JS  Shri  Dhuleshwar  Meena:
 *"\  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  V.D.  clinics  at
 present  in  Rajasthan;  and

 (b)  the  number  of  V.D.  Clinics
 proposed  to  be  opened  in  that  State
 during  1963-64  and  1964-657

 The  Minister  of  Health  (Dr.  Sushila
 “Nayar):  (a)  No  V.D.  clinic  exists  in
 Rajasthan  at  present.  Facilities  are,
 however,  available  for  treatment  of
 ‘Venereal  Diseases  at  P.B.M.  Men’s
 ‘Hospital,  Bikaner,  Sawai  Man  Singh
 Hospital,  Jaipur,  Mahatma  Gandhi
 Hospital,  Jodhpur  and  Victoria  Hos-
 pital,  Ajmer.

 (b)  It  was  suggested  to  the  State
 Governments,  including  Rajasthan,  to
 take  steps  to  ensure  that  the  target
 of  at  least  one  V.D.  clinic  in  every
 ‘district  headquarter  was  reached  by
 the  end  of  the  Third  Plan  period.  The
 Government  of  Rajasthan  informed
 that  due  to  financial  stringency,  it
 was  not  possible  for  them  to  set  up
 any  V.D.  clinic  during  the  Third  Five
 Year  Plan.

 Centrally  Sponsored  Schemes  in
 Rajasthan

 9  Jf  Shri  Dhuleshwar  Meena:
 a  au  Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Health  be  pleas-

 -ed  to  state:

 (a)  the  nature  and  extent  of  Cen-
 ‘tral  assistance  given  to  Rajasthan  for
 ‘Centrally  sponsored  Schemes  during
 ‘962-63;  and

 (b)  the  amount  proposed  to  be
 ‘given  during  1963-64?
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 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Central  assistance  to  the
 extent  of  Rs.  .87  lakhs  as  grant-in-
 aid  has  been  given  to  the  Govern-
 ment  of  Rajasthan  for  Centrally
 Sponsored  ‘Health’  Schemes.  during
 1962-63.

 (b)  An  allocation  of  Rs.  35.06  lakhs
 has  been  proposed  for  payment  of
 grants-in-aid  to  the  State  during
 1963-64  for  these  Schemes.

 Small-pox  and  Cholera  in  Rajasthan

 2i8¢  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  nature  and  extent  of  Cen-
 tral  assistance  given  to  Rajasthan
 Government  for  eradication  of  small-
 pox  and  cholera  during  1963-64;  and

 (b)  the  number  of  persons  who
 suffered  from  the  above  disease  in
 Rajasthan  during  the  same  period?

 The  Minister  ef  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  Small  pox.

 Small-pox
 In  accordance  with  the  pattern  of

 Central  assistance  laid  down  by  the
 Governmnt  of  India  for  the  National
 Samll-pox  Eradication  Programme,
 75  per  cent  of  the  recurring  and  00
 per  cent  of  the  non-recurring  expendi-
 ture  are  reimbursed  to  the  State
 Governments  by  the  Government  of
 India.

 Central  assistance  in  accordance
 with  the  above  pattern  will  be  given
 to  the  Government  of  Rajasthan  on
 the  basis  of  the  actual  expenditure
 which  the  State  Government  incur  on
 this  programme  during  the  current
 financial  year.

 A  provision  of  Rs.  950  lakhs  has
 been  made  by  the  Government  of
 Rajasthan  for  the  National  Small-pox
 Eradication  Programme  in  that  State
 during  the  year  1963-64.

 According  to  the  existing  proce-
 dure,  allotment  of  funds  is  not  made
 scheme-wise  but  the  grant-in-aid  is
 sanctioned  at  the  end  of  each  year
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 for  broad  groups  and  categories  of
 schemes.  3/4th  of  the  total  Central
 assistance  allocated  for  a  financial
 year  is,  however,  released  in  lump-
 sum  ways  and  means  advances  to  the
 State  Governments  in  nine  equal
 instalments  during  the  course  of  year.

 Apart  from  the  above,  75,03,500
 doses  of  freeze  dried  small-pox  vac-
 Cine  have  been  supplied  free  to  the
 Government  of  Rajasthan.  Its  cost  is
 approximately  Rs.  5,39,126,

 During  the  year  1963,  from  January
 to  3rd  August,  2975  cases  with  56l
 deaths  have  been  reported  from
 Rajasthan.

 Cholera
 Nu  assistance  has  been  given  by

 the  Government  of  India  to  the  Gov-
 ernment  of  Rajasthan  for  eradication
 of  Cholera.

 No  incidence  of  cholera  has  been
 yeported  in  Rajasthan  during  1963.

 “Watches  in  Foreign  Post  Parcels’
 Shri  D.  C.  Sharma:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 2i82.

 (a)  whether  Delhi  Customs  Autho-
 rities  recovered  2960  watches  worth
 about  Rs.  3,75,000  from  foreign  post
 parcels  said  to  contain  steel  cutlery  on
 the  20th  April,  1963;

 (b)  if  so,  the  action  taken  in  the
 matter;  and

 (c)  the  number  of  cases  during  the
 eurrent  year  so  far  in  which  such
 articies  were  recovered  from  foreign
 post  parcels?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.  The
 ease  was,  however,  detected  on  490
 April,  1963.

 (b)  Five  persons  suspected  to  be
 fmvolved  in  this  case  were  arrested
 and  subsequently  released  on  bail.

 The  case  is  under  investigation.
 269  (Ai)  LSD—3.
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 (c)  Sixteen  such  cases  have  been

 detected  during  the  period  from
 January  to  July,  1963.

 Vaccination  Programme
 2182,  Shri  P.  R.  Chakraverti:  Will

 the  Minister  of  Health  be  pleased  ta
 state:

 (a)  whether  a  Committee  appo!nt-
 ed  by  the  Union  Ministry  to  evaluate
 the  smali-pox  vaccination  programme
 in  the  capital  has  suggested  the
 establishment  of  a  special  squad  te
 undertake  this  work;

 (b)  whether  the  Committee  point-
 ed  out  that  brick  kilns,  labour  camps
 and  jhuggies  are  extremely  vulnerable
 spots;

 (c)  what  other  recommendations
 have  been  made  by  the  Committee  tao
 facilitate  eradication  and  to  protect
 the  capital  from  small-pox  before  the
 next  transmission  session  begins;  and

 (d)  how  far  the
 carried  out  the  suggestions
 committee?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  Yes.

 (c)  A  statement  showing  the
 tecommendations  made  by  the  Assesse
 ment  Committee  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-793/63].

 (d)  The  Delhi  Municipal  Corpora-
 tion  is  taking  suitable  action  to
 implement  all  the  recommendations
 of  the  Committee.  Including  the  staff
 appOinted  in  the  Flying  Squad  con-
 sisting  of  5  Vaccinators  and  3  Vac-
 einating  Inspectors,  the  Corporation
 has  employed  additional  65  Vaccina-
 tors  and  3  Vaccinating  Inspectors  for
 intensifying  the  campaign.

 corporation  has
 of  the

 National  Savings  Central  Advisory
 Board

 2183.  Shri  Bibhuti  Mishra:  Wil
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Nation-
 al  Savings  Central  Advisory  Board
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 has  set  up  a  standing  committee  to
 examine  the  arrangements  to  be
 made  for  conducting  Central  and
 State  publicity  for  National  Savings,
 including  Compulsory  Savings  and
 other  related  matters;  and

 (b)  if  so,  the  recommendations  of
 the  Committee?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.

 (b)  The  Committee  is  expected  to
 advise  the  Chairman  on  the  various
 matters  placed  before  it  from  time  to
 time.  The  Committee  does  not  make
 any  formal  report.  In  its  meeting  of
 8th  Juiy  1963,  the  Committee  dealt
 with  inter  alia  the  publicity  grants
 to  be  placed  at  the  disposal  of  the
 State  Governments,  the  type  of  pub-
 licity  to  be  conducted  in  the  States
 and  at  the  Centre  for  popularising
 the  Savings  Movement,  notably  the
 Post  Office  Savings  Bank.

 Arrears  of  Rent  of  Government
 Buildings

 2184,  Shri  R.  S.  Pandey:  Will  the
 Minister  of  Works,  Housing  and  Re-
 habilitation  be  pleased  to  state:

 (a)  the  amount  of  arrears  of  rent
 due  from  tenants  of  Government
 buildings  in  Delhi/New  Delhi  as  on
 Ist  July,  1963;  and

 (b)  the  number  of  cases  under  liti-
 gation  to  recover  the  rent  arrears
 from  the  tenants  of  Government  ac-
 commodation?

 The  Minister  of  Works,  Housing  and
 Rehabititation  (Shri  Mehr  Chand
 Khanna)  (a)  The  position  is  as  un-
 der:—

 Period  Assessment  Arrears
 outstanding

 ba  as  on
 ‘1-7-1963

 Rs.  in  lakhs  (Rs.  in
 lakhs)

 Period  ending
 3I-3-I96I  I,645°76  23°80

 During  ‘1961-62  I80°97  Ir'6r
 (b)  332.
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 Shortage  of  Medical  Practitioners

 2185.  Dr.  Ranen  Sen:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  ors
 der  to  meet  the  shortage  of  medica
 personnel,  the  Government  had  made
 a  scheme  to  register  unqualified  me
 dical  practitioners  with  ten  years  ex-
 perience  under  the  Medical  Regis-
 tration  Act;  and

 (b)  if  so,  the  progress  made  so  far?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  No.  The  correct
 position  is  that  the  Government  of
 India  had  prepared  a  Draft  (Model)
 Bill  to  prevent  unqualified  persons
 from  engaging  in  the  practice  of  any
 system  of  medicine.  The  Bi!)  inter
 alia  provides  for  registration  cf  per-
 sons  who  have  been  in  regular  prac-
 tice  as  a  practitioner  of  any  system
 of  medicine  for  a  period  of  not  less
 than  0  years  before  the  date  of  the
 enforcement  of  the  Act.  The  Bill  was
 considered  by  the  Central  Council  of
 Health  at  its  meeting  held  in  Jaunary,
 1959,  and  on  the  recommendation
 made  at  the  meeting  a  copy  of  this
 Draft  (Model)  Bill  was  forwarded  for
 the  consideration  of  the  State  Gov-
 ernments  and  Union  Territories.

 Thermal  Power  Units  in  Assam

 2i86.  Shri  P.  K.  Deo:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  a  major  thermal  po-
 wer  unit  is  proposed  to  be  construct-
 ed  in  the  Garo  Hills  of  Assam;

 (b)  the  estimated  cost  and  the  9०-
 wer  potential  of  the  project;  and

 (c)  when  it  is  likely  to  be  commis—
 sioned?

 The  Minister  of  Irrigation  and  Po-
 wer  (Dr,  K.  L.  Rao):  (a)  to  (०.  A
 scheme  for  installation  of  a  thermak
 power  station  of  2X30  MW  capacity
 at  Nangwalbibra  (Garo  Hills)  was
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 sanctioned  in  December,  1962,  with
 an  estimated  cost  of  Rs.  780  lakhs.
 The  Assam  State  Electricity  Board
 was  also  authorised  to  invite  ten-
 ders  for  one  of  the  generating  units.
 Subsequently,  the  Board  proposed
 that  a  gas  turbine  power  station  of
 2X2.5  MW  units  might  be  set  up  at
 Gauhati  in  lieu  of  one  30  MW  unit
 sanctioned  for  Nangwalbibra.  This
 is  under  consideration.  The  first  unit
 of  the  Nangwalbibra  power  station
 was  scheduled  to  be  commissioned  in
 the  last  quarter  of  1965-66,  The  pro-
 posed  gas  turbine  power  station  at
 Gauhati  can  be  expected  to  be  com-
 missioned  early  in  1965.

 Homoeopathic  Advisory  Committee

 (  Shri  8.  C.  Samanta:
 2187.  {  Shri  B.  K.  Das:

 (Shri  M.  L.  Dwivedi:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  the  number  of  times  the  Homo-

 eopathic  Advisory  Committee  met  and
 advised  the  Government  since  1956;
 and

 (b)  the  details  of  research  work
 done  since  956  and  the  names  of  Ins-
 titutes  or  Bodies?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  Homoeopathic  Advi-
 sory  Committee  has  met  ten  times
 since  1956.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-770/63].

 Drinking  Water  Board
 2188.  Dr.  Mahadeva  Prasad:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  constituted  a  Drinking
 Water  Board  for  rural  areas;

 (b)  if  so,  the  terms  of  reference
 thereof;  and

 (c)  who  are  its  members  and  when
 are  they  expected  to  finish  the  work?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.
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 (b)  The  terms  of  reference  of  the
 Drinking  Water  Board  are:—

 (i)  to  discuss  with  the  State  Gov-
 ernments  the  measures  for
 processing  their  rural  water
 supply  schemes  with  a  view
 to  overcoming  difficulties  of
 procedure  and  adminustra-
 tive  handicaps  and  to  suggest
 appropriate  machinery  for
 their  implement;

 (ii)  to  provide  liaison  between  the
 State  Governments  and  the
 Central  Government  with
 regard  to  the  imp!ementation
 of  the  rural  water  supply
 schemes;

 (iii)  to  advise  the  Central  Gov-
 ernment  regarding  action  to
 be  taken  by  them;

 (iv)  to  do  all  such  things  as  may
 be  possible  and  necessary  to
 assist  the  expeditious  im-
 plementation  of  rural  water
 supply  schemes,  especially  in
 the  scarcity  and_  difficult
 areas.

 The  Board  may  also  take  up  similar
 work  relating  to  urban  water  supply
 with  the  approval  of  the  Central  Gov-
 ernment  at  a  later  stage.

 (c)  The  present  composition  of  the
 Board  is:—

 l.  Shri  Balvantray  Mehta—Chair-
 man.

 2,  Shri  R.  Morarka  M.P.—Member.
 3.  Shri  Gian  Prakash,  Joint  Secre-

 tary,  Ministry  of  Health—
 Member.

 4.  Shri  N.  V.  Modak,  Consulting
 Engineer,  Bombay—Member.

 5,  Shri  S.  Rajagopalan,  Deputy
 Director,  General  (PHE)—
 Member-Secretary.

 Fans  in  Quarters  for  Class  IV
 Employees

 2189.  Shri  P.  C,  Borooah:  Will  the
 Minister  of  Works,  Housing  and  Keha-
 bilitzticons  be  pleased  to  state:
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 (a)  whether  the  scheme  for  provi-
 sion  of  fans  in  quarters  for  Class  IV
 Employees  has  been  abandoned  or  in-
 definitely  postponed;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chanda
 Khanna):  (a)  and  (b).  The  propo-
 gal  to  provide  ceiling  fans  in  quarters
 for  Class  IV  Employees  has  not  been
 agreed  to.  Instead,  the  employees
 may  now  take  loans  for  the  purchase
 of  table  fans.

 Dearness  Allowance  to  Pensiouers
 2190.  Shri  Bibhuti  Mishra:

 Minister  of  Finance  be
 refer  to  the  reply  given
 Question  No.  969  on  the
 962  and  state:

 (a)  the  names  of  various  State  Gov-
 ernments  who  have  allowed  temporary
 increase  in  pensions;

 (b)  the  names  of  those  State  Gov-
 ernments  who  have  not  been  able  to
 allow  temporary  increase;

 (c)  the  steps  so  far  taken  by  the
 Central  Government  to  persuade  those
 State  Governments  who  have  not
 been  able  to  allow  temporary  increase;
 and

 Will  the
 pleased  to
 to  Starred
 23rd  May,

 (d)  the  reasons  advanced  by  State
 Governments  in  this  connection?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 information  is  not  available.

 (c)  and  (d).  The  employees  of  the
 State  Governments  get  pension|tem-
 porary  increase  according  to  the  rules
 framed  by  the  State  Governments.
 The  Central  Government  have  no
 jurisdiction  over  the  employees  of  the
 State  Governments.  Therefore,  the
 question  of  taking  any  steps  in  the
 matter  by  the  Central  Government
 does  not  arise.

 Government  Colony,  Nagpur

 2191.  Shrimati  Renu  Chakra-
 vartty:  Will  the  Minister  of  Works,
 Housing  and  Rehabilitation  be  pleased
 to  state:
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 (a)  whether  any  schoo}  or  bazaar
 has  been  started  in  the  Xato]  Road,
 Government  Colony,  Nagpur  where  500
 families  of  Central  Government  staff
 shifted  from  New  Delhj  in  1958;

 (b)  whether  it  is  a  fact  that  the
 tesidents  are.  charged  for  street  light-
 ing;  and

 (c)  the  reasons  for  not  handing  it
 over  to  municipality?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  No,  but  two  plots  of
 land  meant  for  the  construction  of  a
 school  and  a  shopping  centre  have
 been  handed  over  to  the  Municipal
 Corporation,  Nagpur.

 (b)  Yes,  a  nominal  monthly  charge
 of  50  nP.  to  70  nP.  per  flat  is  charged.

 (c)  The  Municipal  Corporation,
 Nagpur  has  not  been  able  to  take
 over  the  street  lighting  30  far,  for
 want  of  settlement  of  certain  points
 with  the  Nagpur  Electric  Light  and
 Power  Company.

 Ex-P.  Block  Shopkeepers
 2192,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Works,  Housing  and  Reha-
 bilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  ex-
 Pp  Block  shopkeepers  were  shifted  to
 other  shops  on  the  ground  tnat  the
 shops  in  ‘P’  Block  were  to  be  demolish-
 ed;

 b>)  whether  it  is  a  fact  that  an
 assurance  was  given  to  these  shop-
 keepers  that  their  preference  for
 various  localities  for  the  rurpose  of
 alternative  allotment  of  shops  would
 be  ascertained  before  actual  allot-
 ment;

 (c)  whether  an  assurance  had  also
 been  given  to  these  shopkeepers  that
 they  will  have  to  pay  the  same  rent
 for  the  new  shops  allotted  to  them  as
 they  were  paving  for  their  sl:iops  in
 गए  Block;  and

 (d)  if  so,  the  reasons  for  charging
 higher  rent:  from  those  shopkeepers  in
 various  colonies?
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 The  Minister  of  Works,  Housing  and

 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  It  was  constructed  as
 a  temporary  market.

 (b)  Shops  were  allotted  in  Nanak-
 pur,  Andrewsganj  and  Srinivasapuri
 where  these  were  available  at  the  time.

 (c)  No.
 (d)  Does  not  arise.

 Safdarjang  and  Willingdon  Hospitals
 J  Shri  Ss.  M.  Banerjee: 2193.  Shri  Daji:

 Will  the  Minister  of
 pleased  to  state:

 (a)  the  number  of  patients  who
 were  transferred  to  Safdarjang  Hos-
 pital,  New  Delhi,  from  Willingdon
 Hospital  due  to  non-availability  of
 beds  during  the  second  week  of
 August,  1963,  and  the  number  of
 patients  who  died.

 (b)  whether  the  casualty
 ment  of  the  Willingdon  Hospitai
 did  not  give  emergent  first  aid
 to  those  patients  who  were  trano-
 ferred  to  Safdarjang  Hospital  and

 died  there  during  the  said  period;  and

 Health  be

 depart-

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  against  the  casualty  staff  of
 the  Willingdon  Hospital  who  did  not
 give  emergent  first  aid?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  One.

 (b)  Emergent  first  aid  treatment
 was  given  to  the  patient.

 (c)  Does  not  arise.

 Bombay  Car  Firm

 2194,  Shri  S.  M.  Banerjee:  Wilt!  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  Ror-
 bay  Car  firm  was  recently  raided  by
 Officers  of  the  Central  Enforcement
 Directorate;

 (b)  if  so,  the  name  of  the  firm;
 (c)  charges  against  the  firm;  and
 (d)  whether  prosecution  has  been

 launched  against  it?
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 The  Minister  of  Finance  (Shri  7  T.

 Krishnamachari):  (a)  Yes,  Sir.  The
 Bombay  and  Calcutta  offices  of  a  com-
 pany  dealing  in  cars  were  searched
 recently  by  officers  of  the  Enforcement
 Directorate.

 (b)  and  (c).  The  case  is  still  under
 investigation.  It  would  not,  therefore,
 be  proper  to  disclose  the  name  of  the
 firm  or  other  particulars  at  this  stage.

 (d)  No  prosecution  nas  veen  Jaunch-
 ed  so  far.

 Bogus  “Blood  Bank  and  Research
 Institute”

 2195.  Shri  P.  C.  Borooah:  Wiil  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  chat  a  bogus
 organisation  run  under  the  name  of
 “Blood  Bank  and  Research  Institute”
 with  the  active  help  and  advice  of
 Government  Health  oflicials  was  found
 to  have  fraudulently  purchased  a
 number  of  refrigerators  and  cheated  a
 number  of  firms  dealing  in  such  irigi-
 daires;  and

 (b)  if  so,  whether  Departmenia|  in-
 quiries  have  been  conducted  into  the
 allegations  and  if  so,  the  stage  at
 which  these  inauires  stand  it  present?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  It  is  not  a  fact
 that  the  Blood  Bank  and  Research
 Institute  was  being  run  with  the
 active  help  and  advice  of  Government
 officials.  The  allegations  against  the
 said  organisation  are  being  investigat-
 ed  by  the  Special  Police  Establish-
 ment.  No  departmental  inquiries  are,
 therefore,  being  conducted  into  the
 allegations.

 Macleod  and  Co.

 296  Jf  Shri  Umanath:
 au  Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Messrs.  Macleod  &  Co.
 of  Calcutta  have  expressed  their  in-
 ability  to  pay  off  the  fine  of  Rs.  228
 lakhs  recently  imposed  .a  them  =  for
 under-invoicing;  and
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 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Minister  of  Finaace  (Shri  T.  T.
 Krishnamachari):  (a)  Fine  and  penal-
 ties  totalling  Rs.  17,01,500  (and  not
 223  lakhs)  were  imposed  on  Mis.  Mac-
 leod  and  Co.  They  have  preferred  an
 appeal  under  Section  i28  Customs  Act
 and  have  requested  that  pending  deci-
 sion  on  the  appeal,  the  recovery  of  the
 said  amount  of  fine  and  penalties
 should  not  be  enforced.  They  have
 offereq  to  furnish  guarantees  wr  other
 security  covering  approximately  the
 entire  amount  involved.

 (b)  The  matter  is  under  considera-
 tion.  Section  42  of  the  Customs  Act
 provides  the  necessary  powers  for  en-
 forcing  the  recovery  of  penalties.

 Drainage  System  in  Government
 Colonies

 2197,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Works,  Housing  and  Reha-
 bilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 drainage  system  in  some  of  the  Gov-
 ernment  residential  colonies  in  the
 capital  has  been  found  to  be  grossly
 defective;

 (b)  if  so,  the  steps  being  taken  to
 rectify  the  defects;

 (c)  whether  it  is  a  fact  that  the
 rectification  of  defects  is  being  delayed
 due  to  certain  differenc2s  between  the
 C.P.W.D.  and  the  Delhi  Corporation;
 and

 (d)  if  so,  the  details  thereof  and  the
 proposed  remedy  for  resolving  the
 differences?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  to  (d).  Civic  services,
 including  drainage,  in  Government
 colonies  are  provided  by  the  C.P.WD.
 generally  to  the  requirements  of  the
 local  bodies.  On  completion,  these  are
 handed  over  to  the  local  body  con-
 cerned.  The  local  bodies  sometimes
 feel  that  the  drainage,  etc.,  suffer  from
 certain  deficiencies.  In  order  to
 obviate  any  delay  in  the  rectification
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 of  the  alleged  deficiencies,  it  has  been
 decided  that  the  iocal  bodies  should
 take  over  the  services  immediately  un
 completion;  a  joint  inspection  cf  the
 engineers  of  the  C.P.W.D.  and  tha  con-
 cerned  loca]  body  should  be  arranged
 and  the  deficiencies,  if  any,  should
 either  be  made  3०006  by  the  C.P.W.D.
 or  rectified  by  the  local  body  at  the
 cost  of  the  former.

 Overtime  Allowance

 2198,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  amount  of  expenditure
 incurred  by  the  Central  Government
 on  the  payment  of  overtime  allowances
 to  the  office  staff  working  in  tne  Sec-
 retariats  of  the  Ministries  during  the
 last  four  years,  Ministry-wise;

 (b)  whether,  after  the  enforcement
 of  revised  rules  on  tne  subject,  there
 has  been  a  considerable  increase  in  the
 expenditure  under  this  0280  andior  in
 the  needs  for  late  duties;  and

 (c)  if  so,  whether  Government  have
 examined  the  causes  thereof?

 The  Minister  of  Finance  (Shri  T.  'l.
 Krishnamachari):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  cf  the  House  as
 soon  as  it  becomes  available.

 Staff  Cars

 2199,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  total  number  of  staff  cars
 maintained  by  the  Central  Govern-
 ment  Ministry-wise;  and

 (b)  the  total  expenditure  on  their
 purchase,  maintenance  and  _  petrol
 during  the  last  two  years?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 requisite  information  is  being  coilect-
 ed  from  the  various  Ministries|Depart-
 ments  and  will  be  laid  on  the  Table
 of  the  House  when  ready.
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 Sales  Tax  on  Hosiery  Goods

 2200.  JS  Shri  Subodh  Hansda;
 me  Shri  8.  C.  Samanta:

 Will  the  Minister  of
 Pleased  to  state:

 Finance  be

 (a)  whether  trade  representatives
 in  Delhi  have  representeq  for  the
 abolition  of  sales-tax  on  Hosiery  goods
 from  Delhi;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 The  Minister  of  Finance  (Shri  I.  T.
 Krishnamachari):  (a)  Yes  Sir,

 (b)  The  question  ‘is  under  consi-
 aeration.

 दिल्ली  &  ग्रायुवेंद  तथा  युनानी  बोर्ड  का
 रजिस्ट्रार

 दी  न  प्र०  सिह
 २२०१८  )  श्री  कछवाय

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  दिल्ली  के
 आयुर्वेद  तथा  यूनानी  बोर्ड  के  रजिस्ट्रार
 ने  कुछ  चिकित्सकों  को  बिना  रजिस्ट्रेशन
 शुल्क  के  रजिस्टर  किया  है;

 (ख)  क्या  यह  भी  सच  है  कि  कुछ
 चिकित्सकों  से  शुल्क  ले  कर  उसे  बोर्ड  के  हिसाब
 ओं  नहीं  दिखाया  गया;

 (ग)  क्या  उसी  रजिस्ट्रार  ने  चिकित्सकों
 के  प्रार्थना  पत्नों  पर,  जो  डिग्री  प्राप्त  करने  के
 संबंध  में  थे,  गलत  नोट  दे  कर  बोर्ड  को  धोखा
 ददिया  और  उसी  के  आधार  पर  उन  चिकित्सकों
 को  डिग्री  मिल  गई,  जो  अवैध  थी;  और

 (घ)  यदि  हां,  तो  सरकार  ने  उस
 रजिस्ट्रार  क ेखिलाफ  कोई  कार्यवाही  की  है
 और  यदि  हां,  तो  उस  का  ब्यौरा  कया  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)
 ईक)  से  घ,)  यह  आरोप  लगाया  गया  है  कि
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 दिल्ली  के  आयुर्वेद  तथा  यूनानी  बोर्ड  के

 भूतपूर्व  रजिस्ट्रार  ने  बहुत  सी  भ्र नियमितता यें
 की  हैं  ।  दिल्ली  प्रशासन  इन  आरोपों  की  जांच
 कर  रहा  है  तथा  कानूनी  कार्यवाही  का
 प्रश्न  विचाराधीन  है  ।  रजिस्ट्रार  की  सेवायें
 समाप्त  कर  दी  गई  हैं

 Smallpox  Eradication  in  Kerala
 2202.  Shri  P.  Kunhan:  Will  the

 Minister  of  Health  be  pleased  to  siate:
 (a)  whether  any  financial  assis-

 tance  has  been  given  to  Kerala  Gov-
 ernment  for  implementing  Smallpox
 eradication  programme  in  the  state;

 (b)  if  so,  the  total  assistance  given
 so  far;  and

 (c)  the  progress  made  so  far  in
 implementing  the  eradication  pro-
 gramme  in  the  State?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  In  accordance
 with  the  pattern  of  Central  assistance
 laid  down  by  the  Government  of  india,
 75  per  cent.  of  recurring  and  00  per
 cent  of  non-recurring  expenditure  are
 re-imbursed  to  the  State  Governments
 by  the  Government  of  India.

 In  accordance  with  this  pattern,  the
 Government  of  Kerala  was_  eligible
 to  get  Central  assistance  for  the  year
 1961-62,  and  1962-63  as  _  indicated
 below:

 Total  expendi-  Central
 ture  incurred  assistance

 Rs.  Rs.
 Recurring  9,64,519  7,23,389
 Non-recurring  2,02,679  2,02,679

 9,26,068

 In  addition  to  this,  38,89,000  doses
 of  freeze  drieq  smallpox  vaccine
 received  from  the  USSR  as  gift  iaave
 also  been  supplied  to  Kerala  State.
 The  cost  of  that  vaccine  amounts  to
 Rs,  2,79,425.  Besides  this  the  UNICEF
 has  supplied  2  deep  freeze  cabinets,
 5  refrigerators  and  5  mega-mikes  free
 to  the  State  of  Kerala.
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 (c)  The  total  number  of  vaccina-
 tions  performed  are  as  under:
 Primary  vaccinations:  6,5,l5
 Revaccinations  52,29,345

 Total:  58,44,496

 N.D.F.  Collection  in  Kerala
 2203.  Shri  P.  Kunhan:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  so  far  callected  in
 Kerala  for  the  National  Defence  Fund;
 and

 (b)  the  total  expenditure  incurred
 by  the  State  Government  in  this
 respect?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Rs.  84.34
 Jakhs.

 (b)  Rs.  35,756.

 तिब्बिया  कालेज,  नई  दिल्ली

 २२०४.  श्री  प्रकाश वीर  शास्त्री  क्या
 स्वास्थ्य  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पीछे  तिरिया
 कालेज,  नई  दिल्ली  के  छात्रों  ने  प्रदर्शन  और

 हड़ताल  की  थी:

 (ख)  क्या  यह  भी  सच  है  कि  बार-बार
 अधिकारियों  के  पास  ग्र पनी  मांगे  उन्होंने
 भेजीं  और  उन  की  ओर  से  कोई  अनुकूल
 उत्तर  न  मिलने  पर  ही  उन  को  यह  मार्ग
 अपनाना  पड़ा  है;  और

 (ग)  छात्रों  की  मुख्य  मुख्य  मांगें  क्या
 हैं,  और  उन्हें  पूरा  करने  के  सम्बन्ध  में  क्या
 निर्णय  लिये  गये  हैं  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  तिब्बिया  कालेज  के  छात्रों  ने  अगस्त,
 १६६३  में  तीन  प्रदर्शन  किये  किन्तु  हड़ताल
 नहीं  की  ।

 (ख)  इस  बारे  में  कोई  सूचना  नहीं
 है

 (ग)  मुख्य  मांगें  इस  प्रकार  हैं  :--
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 (१)  कालेज  को  दिल्ली  विश्वविद्यालय
 से  सम्बद्ध  करना;  और

 (२)  रात्रि  कक्षाओं  को  बन्द  करना,

 तिपहिया  कालेज  बोर्ड  ने  कालेज  को
 दिल्ली  विश्वविद्यालय  से  सम्बन्ध  करने  का
 निर्णय  कर  लिया  है।  बोले  ने  अगले  सत्र  श्रथत्
 १६६४-६५  से  रात्रि  कक्षाओं  में  भरती
 बन्द  करने  का  भी  निश्चय  कर  लिया  है  ?

 Flood  Control  Schemes  in  Kerala

 J  Shri  Pottekkatt:
 Bees:  \  Shri  A.  V.  Raghavan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  have  furnished  the  details  of
 the  flood  control  schemes  which  they
 propose  to  take  up  in  1963;

 (b)  if  so,  the  details  of  the  schemes
 with  reference  to  each  district;

 (c)  the  reaction  of  the  Central
 Government  thereto;  and

 (d)  the  amount  sanctioned  and  the
 amount  spent  so  far?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rao):  (a)  and  (b).
 A  statement  showing  details  of  the
 flood  control  schemes  which  the
 Kerala  Government  propose  to  carry
 out  in  1963-64  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library
 See  No.  LT-77]/63].

 (c)  and  (d).  There  is  a  pian  allo-
 cation  of  Rs.  l2  lakhs  for  flood  con-
 trol  works  in  Kerala  State  in  1963-64.
 Plan  assistance  will  be  admissible  on
 all  the  approved  schemes.  No  infor-
 mation  on  the  progress  of  expendi-
 ture  on  these  schemes  has  een
 received.

 दिल्ली  में  रेडियोग्राफरों  के  लिये  प्रशिक्षण
 पाठ्यक्रम

 २२०६-  श्री  ्रॉकारलाल  बैरवा  क्या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी
 कि
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 (क)  क्या  यह  सच  है  कि  दिल्ली  में
 २  सितम्बर,  १६६३  से  रेडियोग्राफर ों  का
 प्रशिक्षण  पाठ्यक्रम  चालू  हो  गया  है;

 (ख)  यदि  हां,  तो  इस  में  कितने
 रेडियोग्राफर  भाग  ले  रहे  हैं  ;

 (ग)  इन  को  क्या  क्या  सुविधायें  दी
 जायेंगी;

 घ)  इस  में  कितने  विदेशी  ग्रोवर  कितने
 भारतीय  नागरिक  हैं;  और

 (क)  क्या  यह  आयोजन  सरकार  की
 तरफ  से  किया  गया  हैं  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  जी  हां।  एक  प्रशिक्षण  पाठ्यक्रम
 ३  सितम्बर,  १६९६३  से  प्रारम्भ  हो  गया

 है  1

 (ख)  ६।
 (गम)  प्रत्येक  चुने  गये  उम्मीदवार  को

 ६०  रुपये  मासिक  छात्रवत्ति  दी  जाती

 है
 (घ)  सभी  भारतीय  हैं  ।

 (ह)  जी  हां  ।  यह  व्यवस्था  दिल्ली
 प्रशासन  ने  की  है  ।

 स्वास्थ्य  सेवाशर्तों  के  भहानिवेशालय  का

 पुस्तकालय
 २२०७.  शी  कछवाय  क्या  स्वास्थ्य

 मंत्री  यह  बताने  को  बरपा  करेंगी  कि  :

 (क)  स्वास्थ्य  सेवाशर्तों  क ेमहानिदेशालय
 के  पुस्तकालय  की  पुस्तकों  की  पिछले  दस
 वर्षों  में  कितनी  बार  जांच-पड़ताल  की  गई
 है;

 (ख)  कितनी  पुस्तक  लापता  थी:
 आर

 (ग)  इस  से  सरकार  को  कितना  नुकसान
 हुआ  है  ?

 स्वास्थ्य  मंत्रो  (डा०  सुशीला  नायर):
 (क )  स्वास्थ्य  सेवाओं  के  महानिदेशालय

 के  पुस्तकालय  की  पुस्तकों  की  जांच-पड़ताल
 पुस्तकालय  में  ही  होती  है  और  वह  इस  प्रकार
 होती  है  —

 जब  कभी  किसी  विषय  की  कोई  ग्रन्थ  सूची  तैयार
 की  जाती  है  तो  उस  समय  पुस्तकालय  के  सूची
 पत्न  में  दी  गई  सभी  पुस्तकों,  पत्रों,  प्रतिवेदनों
 तथा  अन्य  सामग्री  की  जांच  को  जाती  है  ।
 पिछले  १०  वर्षों  में  ३००  विषयों  की  लगभग
 १०००  ग्रन्थ  सूचियां  तैयार  की  गई  हैं

 “भारतीय  पुस्तकालयों  में  चिकित्सा
 सम्बन्धी  पत्रों  के  संघीय  सूची-पत्र”  के  पंच
 वर्षीय  पुनरीक्षण  के  समय  पुस्तकालय  के
 सारे  पन्नों  की  जांच  की  जाती  है  1  पत्रों  की  जांच
 पीछे  १६५५  और  १६६२  में  की  गई  थी

 (ख)  लापता  2
 बद्द  खाते  में  2

 (ग)  इन  चार  पुस्तकों  की  कीमत
 २१०  रुपये  (दो  सौ  दस  रुपये)  है  t

 स्वास्थ्य  सवारों  के  महानिदेशालय  में

 पुस्तक  व्यक्ष

 २२०८.  श्री  कछवाय  :  क्या  स्वास्थ्य  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  स्वास्थ्य  सेवाओं  के  महानिदेशालय
 के  पुस्तकालय  में  ग्रेड  १  एवं  ग्रेड  २  पुस्तकालय
 के  कितने  पद  हैं

 (ख)  इन  में  से  कितने  पद  अनुसूचित
 जातियों  और  अनुसूचित  ग्रादिमजातियों  कै
 व्यक्तियों  के लिए  रक्षित  हैं;  और

 (ग)  वास्तव  में  इन  जातियों  के  क्या
 कोई  व्यक्ति  इन  पदों  पर  काम  कर  रहे  हैं
 या  इन  रक्षित  पदों  को  आरक्षित  करा  लिया
 गया  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुझोला  नायर)  :
 (क)  ग्रेड----एक  पद

 ग्रेड-----चार  पद

 (ख)  ग्रेड-----दो  पद,  एक  अस्थायी
 झर  एक  स्थायी,  अनुसूचित  जातियों,  ग्रनुसचित
 आदिम  जातियों  के  व्यक्तियों  के  लिये  रक्षित  हैं

 (ग)  इन  पदों  पर  कोई  अनुसूचित  जाति।
 आदिम  जातियों  का  व्यक्ति  काम  नहीं  कर  रहा
 है  ।  इन  जातियों  का  कोई  उपयुक्त  व्यक्ति
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 मिलना  सम्भव  नहीं  हुआ  है  इसलिये  अस्थायी
 रक्षित  पद  को  आकर्षित  मान  लिया  गया  हैं

 Power  Supply  in  Bihar

 2209.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Irrigation  and
 Power  be  pieased  to  state:

 (a)  the  manner  in  which  the  sup-
 ply  of  power  in  North  Bihar  compares
 to  the  supply  of  power  in  South
 Bihar;  and

 (b)  the  proposal  to  remedy  the
 existing  conditions  of  short  supply
 of  power  in  North  Bihar?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Both
 North  and  South  Bihar  are  at  present
 facing  power  shortage  conditions.
 The  shortage  in  South  Bihar  will  be
 eliminated  in  1964-65,  with  the  com-
 missioning  of  the  Pathrathu  Thermal
 Station  and  availability  of  more
 power  from  the  DVC.  The  position
 in  North  Bihar  will  begin  to  improve
 only  in  1965-66.

 (b)  The  power  shortage  will  be  pro-
 gressively  over-come  with  the  com-
 missioning  of  the  following  generating
 sets  at  Barauni  Thermal  Power
 Station.

 2xl5  MW  in  September|October,
 1963.

 5  MW  in  December,  1964,
 2x50  MW  in  1965-66.

 Soil  Erosion  and  Soil  Conservation

 2210.  Shri  Hem  Raj:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  extent  of  catchment  areas
 in  different  States  through  which
 rivers  Sutlej,  Beas,  Ravi,  Chenab,
 Jehlum  and  Sindh  pass;

 (b)  the  steps  taken  by  the  Centre
 for  the  coordination  and  cooperation
 of  the  different  States  for  soil  conser-
 vation  and  checking  soil  erosion  in
 these  area;  and
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 (c)  the  money  earmarked  for  the
 purpose  during  the  Third  Plan  and
 the  amount  spent  during  the  first  two
 years  of  the  Third  Plan?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  to  (c).
 The  requisite  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  pos-
 sible.
 Political  Slogans  on  Currency  Notes

 224l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  _  to
 state:

 (a)  whether  any  cases  of  inscrip-
 tion  of  political  slogans  on  currency
 notes  have  come  to  the  _  notice  of
 Government;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  (a)  and  (b).  Two
 notes  of  the  denomination  of  Rs.  10|-
 one  of  Rs.  2  and  one  of  Re.  I  inscrib-
 ed  with  the  D.M.K.  slogan  in  Tamil
 “Dravidanad  for  Dravidians’”  were
 presented  at  the  Madras  office  of  the
 Reserve  Bank  of  India  between
 September  and  November,  1962.

 Laboratory  for  Agmark

 22i2.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)’  whether  Government  have
 received  any  proposal  from  the  Medi-
 cal  Relief  and  Public  Health  Com-
 mittee  of  the  Delhi  Municipal  Cor-
 poration  regarding  the  setting  up  of  a
 laboratory  dealing  with  Agmark;

 (b)  if  so,  the  decision  taken  by
 Government  thereon;  and

 (c)  the  manner  in  which  it  will
 contribute  to  the  guarantee  of  the
 hygienic  conditions  of  food  stuffs?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c).  The  Government
 have  not  received  any  proposal  from
 the  Delhi  Municipal  Corporation
 regarding  the  setting  up  of  a_  labo-
 ratory  dealing  with  “Agmark”.  It  is,
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 however,  understood  that  the  question
 regarding  the  setting  up  of  a  separate
 unit  dealing  with  Agmark  of  food
 stuffs  manufactured  in  and  around
 Delhi,  with  a  view  to  ensuring  the
 quality  of  food  stuffs,  is  under  the
 consideration  of  the  Delhi  Municipal
 Corporation,

 Foreign  Loans
 2213,  Shri  H.  N.  Mukerjee:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  amount  due  for  repayment
 to  foreign  creditor  countries  and  the
 date  when  such  amounts  fall  due;

 (b)  the  amount  of  interest  payable
 on  foreign  borrowings  every  year
 from  959  onwards;  and

 (c)  the  scheme,  if  for  dis-
 charging  the  liability?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  IT-772/
 63].

 (b)  The  amount  of  interest  paid
 during  1959-60  to  1962-63.  and  estimat-
 ed  interest  payments  during  the  re-
 maining  period  of  Third  Plan  on  loans
 from  foreign  countries  is  shown  in
 the  statement  below.

 any,

 STATEMENT
 (Rs.  crores)

 Period  Amount  of
 interest

 paid/ to  be
 paid*

 1959-60  ‘10'02,
 1960-61  17°38
 396I-62  26°48
 1962-63  36*09

 1963-64  49¢9rF
 1964-65  57"  8i*
 1965-66  हे  63°0I*

 *Estimated
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 (c)  Arrangements  have  been  made
 to  ensure  that  the  instalments  of
 repayment  of  the  principal  of  the
 various  loans  and.  the’  interest  are
 paid  to  the  various  countries,  as  and
 when  they  fall  due.

 Income  Tax  Circle

 2214,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Nar-
 singhpur  District,  Madhya  Pradesh  is
 included  within  the  ‘C’  Ward  Income
 Tax  Circle,  Jabalpur;

 (b)  whether  there  is  a  proposal  to
 transfer  the  same  from  Jabalpur  to
 Sagar;

 (c)  whether  representations  have
 been  received  opposing  such  a  move;
 and

 (d)  if  so,  whether  they  have  been
 considered  and  with  what  result?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yes,  Sir.

 (b)  Reallocation  of  certain  areas  of
 ‘C’  Ward  to  other  circles,  was  consi-
 dered.

 (९)  Yes,  Sir.
 (d)  The  representations  were  duly

 considered.  Narsinghpur  District  con-
 tinues  to  be  in  Income  Tax  Circle,
 Jabalpur.  The  only  change  is  that
 instead  of  being  under  Income-tax
 Officer,  C-Ward,  Jabalpur,  it  will
 now  be  under  Income-tax  Officer,
 Additional  ‘A’-Ward,  Jabalpur.

 Tawa  Multipurpose  Project

 2215.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 the  Tawa
 Hoshangabad

 progressing

 (a)  whether  work  on
 Multipurpose  Project,
 in  Madhya  Pradesh  is
 according  to  schedule;

 (b)  if  so,  when  it  will  be  commis-
 sioned;  and
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 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Irrigation

 Power  (Dr.  K,  L.  Rao):  (a)  No.
 and

 (b)  Does  not  arise.

 (ec)  The  work  has  been  slowed
 down  due  to  paucity  of  funds  occasion-
 ed  by  the  National  Emergency.

 All  India  Institute  of  Hygiene  and
 Public  Health,  Calcutta

 2216.  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 revision  of  pay  scales  in  accordance
 with  the  recommendations  of  the
 Pay  Commission  continues  to  be  with-
 held  in  the  case  of  several  doctors
 employed  in  the  All  India  Institute
 of  Hygiene  and  Public  Health,  Cal-
 cutta;

 (b)  if  so,  the  reasons  therefor:  and

 (c)  whether  a  final  decision  in  the
 matter  is  being  taken  and  will  be  com-
 municated  without  delay  to  the  per-
 sons  concerned?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  The  revised  scales  of  pay
 in  respect  of  all  the  posts  at  the  All
 India  Institute  of  Hygiene  and  Public
 Health,  Calcutta,  have  been  notified
 in  the  Gazette  of  India  except  in  the
 case  of  the  following  posts:—

 (i)  Field  Instructor.

 (Gi)  Rural  Medical
 Health.

 (iii)  Assistant  Medical  Officer.
 (iv)  School  Medical  Officer.
 (v)  Lady  Medical  Officer:
 (vi)  Technical  Supervisor.

 Officer  of

 (b)  and  (c).  The  scales  of  pay  in
 respect  of  the  above  mentioned  posts
 have  not  been  revised  either  because
 the  posts  were  sanctioned  on  West
 Bengal  Government  scales  of  pay  or
 proposals  for  the  revision  of  the
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 scales  of  pay  were  not  made  earlier
 on  account  of  the  posts  being  vacant.
 Fresh  proposals  in  this  behalf  have
 since  been  received  by  Government
 and  the  scales  of  pay  will  be  revised
 shortly  and  the  persons  concerned
 informed  accordingly.

 Ghaggar  Floods

 2217,  Shri  Karni  Singhji:  Wil!  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  where  the  matter
 stands  with  regard  to  the  permanent
 solution  being  found  for  the  Ghaggar
 Nali  floods  in  the  Ganganagar  District
 of  Rajasthan?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  The  Union
 Ministers  for  Irrigation  and  Power
 accompained  by  the  Ministers  con-
 cerned  in  the  States  of  Punjab  and
 Rajasthan  and  senior  officials  of  the
 Government  of  India  and  the  two
 State  Governments,  inspected  on  l3th
 and  l4th  September  1963,  some  of  the
 flood  control  works  in  progress  and
 the  areas  affected  by  the  floods  in
 the  Ghaggar  river.  The  problem  is
 under  intensive  study  to  formulate
 measures  for  a  permanent  solution.

 प्राथमिक  शिक्षकों  को  स्वास्थ्य.  शिक्षा

 तक.  थी  श्रोंकारलाल  बैरवा  :
 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी
 कि  :

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  सरकार
 ने  प्राइमरी  स्कूलों  के  २०  शिक्षकों  को  स्वास्थ्य
 प्रशिक्षण  देने  की  योजना  बनाई  है;

 (ख)  क्या  यह  प्रशिक्षण  पाठ्यक्रम
 राज्यों  में  भी  चालू  करने  की  योजना  है;

 (ग)  यदि  हां,  तो  कब  तक;  प्लोर

 (घ)  इस  योजना  पर  कितना  व्यय
 होगा  ?



 JOIS  Calling

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  जी  हां  ।  स्वास्थ्य  सेवाओं  के  महा-
 निदेशालय  के  केन्द्रीय  स्वास्थ्य  शिक्षा  ब्युरो
 में  प्राइमरी  स्कूलों  के  ३०  शिक्षकों  के  लिये
 २  सितम्बर,  १६६३  से  एक  प्रशिक्षण  पाठ्यक्रम
 चलाया  गया  है  कौर  यह  १  अक्तूबर,
 १६६३  तक  जारी  रहेगा  ।

 (ख)  और  (ग).  इस  समय  चल  रहे
 प्रशिक्षण  पाठ्यक्रम  के  पूर्ण  होने  के  बाद  राज्य
 स्वाथ्य  शिक्षा  ब्यूरो  और  शिक्षा  विभागों  के
 अध्यापकों  और  क  चोरियों  के  लिये  एक  दूसरा
 अल्पावधि  प्रशिक्षण  पाठ्यक्रम  चलाने  का
 विचार  है,  जो  अपने  प्रशिक्षण  की  पूर्ति  के  बाद
 अपने  अपने  राज्यों  में  इसी  प्रकार  के  प्रशिक्षण
 कार्यक्रम  चलाने  के  योग्य  हो  जायेंगे  ।

 (घ)  अनुमान  है  कि  इस  समय  चल  रहे
 प्रशिक्षण  पाठ्यक्रम  के  संचालन  पर  ४२००
 रुपये  की  राशि  खर्च  हो  जायेगी  ।  अन्य  पाठ्य-
 गर्तों  पर  होने  वाले  खर्च  का  ब्यौरा  तैयार
 किया  जा  रहा  है।

 2.07  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  INHUMAN  TREATMENT  TO
 INDIANS  IN  CHINA

 Shri  Hem  Barua  (Gauhati):  I  call
 the  attention  of  the  Prime  Minister
 to  the  foilowing  matter  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  statement  thereon:—

 “The  reported  inhuman  treat-
 ment  meted  out  to  the  Indians

 the  Chinese living  in  China  by
 authorities.”
 The  Prime  Minister,  Minister  of  Ex-

 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):
 There  are  at  present  27  Indians  in
 China.  Most  of  them  are  res  ding  in
 Shanghai.  The  majority  of  them  are
 Sikhs  frem  the  Punjab,  who  have
 been  in  China  for  over  30  to  40  years.
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 Of  the  27  Indians,  nineteen  are  dairy
 owners,  the  size  of  their  business
 varying  from  some  owning  two.  or
 three  cows  to  others  wiih  forty  to
 fortyfive  cows;  four  work  in  local
 offices  and  one  is  a  business  man  who
 has  been  running  a  grocery,  with  his
 wife  and  son  for  a  long  period  of
 time.  However,  during  the  last  five
 years,  he  has  been  doing  practically
 no  business  due  to  local  restrictions.

 2.  There  is  no  private  enterprise  in
 China  and  the  Government  are  the
 only  buying  agency.  Therefore,  the
 Indians  doing  dairy  business  are
 facing  difficulties  in  their  day-to-day
 business  as  their  produce  and  ca  tle
 have,  perforce,  to  be  sold  to  the  Gov-
 ernment  agencies  controlling  dairy
 Products  at  prices  fixed  by  them,  This
 naturally  places  them  under  a  severe
 handicap.  By  this  procezs  the  assets
 of  Indians  invested  in  cattle  are
 being  considerably  reduced.

 3.  In  the  past,  when  the  Bank  of
 China  was  functioning  in  India,  the
 Chinese  Government  had  been  allow-
 ing  limited  remit{ance  facilities  to
 Indian  nationals.  However,  since  the
 liquidation  of  the  branches  of  the
 Bank  of  China  in  India,  this  facility
 is  denied  to  them.  The  Chinese  Gov-
 ernment  also  do  not  allow  them  re-
 mittance  facilities  on  any  other  bank
 outside  China.

 4.  These  Indians  who  are  still  living
 in  China  are,  thus,  living  under  diffi-
 cult  conditions  although  the  Chinese
 claim  that  the  Indians  are  given  good
 treatment.  The  Indians  are  also  una-
 ble  to  leave  China  because  of  their
 inability  to  dispose  of  their  proverty
 and  repatriate  their  assets  frem  China.
 Exit  permits  for  them  to  leave  the
 country  are  also  not  easily  issued  to
 them.

 5.  After  the  closing  down  of  our
 Consuiate  General  in  Shanghai,  the
 interests  of  these  Indians  are  being
 looked  after  by  our  Embassy  in
 Peking.  In  July  1963,  the  Firs!  Sec-
 retary  of  our  Embassy  visited  Shan-
 ghai  and  met  practically  all  of  them.
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 (Shri  Jawaha>!al  Nehru]
 He  rendered  them  certain  consular
 services.  The  Indian  Embassy  in
 Peking  is  doing  everything  to  render
 them  assistance  wherever  possible.

 6.  No  cases  of  confiscation  of  pro-
 fer.ies  of  Indian  residents  in  China
 and  denial  to  them  of  prescribed  food
 rations,  medical  aid  etc,  have  been  re-
 ported  to  our  Embassy.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  these  unfortunate  Indians  in
 China  are  facing  very  mény  grave
 difficulties,  as  stated  by  the  Prime
 Minister,  may  I  know’  what  steps
 Government  have  taken  to  put  their
 ९852  across  the  world  and  at  the  same
 time,  what  steps  Government  have
 taken  to  bring  them  back  from
 China?  Do  Government  propose  to
 bring  back  these  unfortunate
 Indians  from  there?

 Shri  Jawaharlal  Nehru:  Whatever
 has  happened  in  China  applies  equally,
 not  to  Indians  only  but,  to  other
 foreigners,  or  in  fact  Chinese  resi-
 dents.  So,  there  is  nothing  new  that
 we  could  put  across  the  world.  When
 I  went  to  China—I  forget  now,  when;
 I  think  it  was  about  six  or  seven  or
 eight  vears  ago;  I  think  it  was  in
 1954,  that  is,  about  nine  years  ago—I
 went  to  Shanghai,  and  I  met  most  of
 these  people.

 Shri  Hem  Barua:  But
 have  changed  since  then,

 conditions

 Shri  Jawakarlal  Nehru:  I  know  that.
 But  many  of  them  returned  just  be-
 fore  that.  Those  who  had  remained
 were  not  very  anxious  to  return,  be-
 cause  they  had  some  kind  of  business
 or  something  else  going  on.  That
 business  has  deteriora‘ed.  Now,  the
 trouble  is  that  they  do  not  want  to
 give  up  the  properties  that  they  have
 got  there,  because  they  have  got  some
 properties.  And  some  of  them  have
 married  Chinese  wives.  I  suppose
 they  do  not  want  to  leave  them  either.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  They  can  come  to  India.
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 डा०  राम  मनोहर  ्  पहिया  (फई वावाद):
 उनको  यहां  ले  शाये  अपने  साथ

 Shri  Jawaharlal  Nehru:  Also,  as  has
 been  stated,  it  is  not  easy  for  them
 to  get  exit  permits  from  the  Chinese
 Government.  Perhaps,  those  permits
 might  be  available,  if  they  really  press
 for  them  or  they  are  anxious  to  come,
 leaving  their  properties  behind.

 Now,  these  difficulties  have  arisen.
 So,  gradually,  the  number  has  come
 down.  There  used  to  be  hundreds  of
 Indians  there  in  Shanghai,  but  gra-
 dually  they  have  now  been  reduced
 to  27.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  after  virtually  liquidating
 the  Indian  community  in  Tibet,  the
 Chinese  Government  have  extended
 their  tentacles  to  the  Indians  living
 in  Shanghai,  Canton  and  e!sewhere  in
 China,  and  have  declared  their  inten-
 tion  of  confiscating  their  property  and
 practically  pauperizing  them?  Is  it
 also  a  fact  that  all  contacts  be'ween
 the  Indians  in  China,  in  Shanghai,
 Canton  and  elsewhere,  and  the  Indian
 Embassy  in  Peking  have  been  barred
 by  the  Chinese  Government,  by
 mouting  a  round-the-cleck  mili‘ary
 or  police  guard  over  the  Embassy?

 Shri  Jawaharlal  Nehru:  I  think  that
 many  of  the  things  that  the  hon.
 Member  has  said  are  not  true  or  are
 very  grossly  exaggerated......

 Shri  Hari  Vishnu  Kamath:  It  may
 be  exaggerated,  but  there  is  truth  in
 it.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  can  criticise  and  can  disagree,
 and  he  can  cri.icise  the  conditions  in
 China.  But  this  question,  I  take  it,
 is  whether  any  special  steps  hav?
 been  taken  in  regard  to  the  Indians
 there.

 I  am  not  aware  of  any  very  special
 s‘eps  taken.  But  the  general  condi-
 tions  in  China  press  down  upon  them,
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 and  that  is  why  they  have  lost  their
 occupation.  That  is  the  difficulty.

 Mr.  Speaker:  The  other  question
 was  whether  contacts  of  these  Indians
 with  our  consulate  or  our  representa-
 tive......

 Shri  Hari  Vishnu  Kamath:  Our  Em-
 bassy,

 Mr.  Speaker:....  have  been  barred
 on  account  of  some  guard  being  put
 around  or  some  such  thing.

 Shri  Hari  Vishnu  Kamath:  Police
 or  military  guard  at  the  Embassy.

 Stri  Jawaharlal  Nehru:  I  do  not
 know  if  there  is  any  military  guard.

 Shri  Hari  Vishnu  Kamath:
 guard.

 Police

 Shri  Jawaharlal  Nehra:  There  may
 be  some  persons  there.  But  I  have
 not  heard  of  any  persons  wanting  to
 go  to  our  Embassy,  Indians  _  special-
 ly,  being  stopped  or  prevented  from
 going  there.  These  persons  are  in
 Snanghai;  they  are  not  in  Peking.
 When  our  consulate  was  there  in  Shan-
 ghai,  it  was  in  direct  touch  with  them.
 Now,  that  was  removed  last  year.
 Since  then,  our  Secretary  goes  to
 Shanghai;  as  I  just  mentioned  in  my
 statement,  he  sometimes  goes  there  to
 see  these  peop'e.  They  can  also  go  to
 Peking  and  certainly  meet  them  thers.

 Mr.  Speaker:  Our  Peking  represen-
 tative  has  no  difficulty  ir.  going  and
 meeting  Indians.

 Shri  Jawaharlal  Nehru:  I  wou!'d
 say  this,  that  I  have  not  heard  of  any
 difficulty.

 Shri  Hari  Vishnu  Kamath:  My  ques-
 tion  was  this.  He  can  go  outside  and
 Meet  them;  but  they  cannot  come
 and  meet  him.

 Mr.  Speaker:  He  has  said  that  he
 has  not  heard  of  any  difficulties  being
 placed  in  the  way  of  Indians,  if  they

 Re:  Motion  for
 Adjournment
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 want  to  go  to  Peking  and  meet  them
 because  in  Shanghai  we  have  no
 office.

 Shri  Hari  Vishnu  Kamath:  Let  him
 inquire  further  and  let  us  know.

 Mr,  Speaker:  Order,  order.
 Shri  Hem  Barua:  May  I  draw  the

 attention  of  the  Prime  Minister  to  a
 news  item  from  East  Germany  about
 the  d-fficulties......

 Mr.  Speaker:  He  has  had  his  oppor-
 tunity.

 2.20  hrs.

 RE:  MOTION  FOR  ADJOURNMENT

 Mr.  Speaker:  Papers  to  be  laid  on
 the  Table.

 The  Minister  ९६  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  I  beg  to  lay  on  the  Table..

 Shri  S.  M.  Banerjee  (Kanpur):**

 Mr.  Speaker:  I  will  only  direct  that
 this  portion  might  not  ba  included  in
 the  record.  He  never  took  my  permis-
 sion,  I  have  warned  this  Member
 many  a  time  before.  But  he  does  not
 get  it.  He  gets  up  and  _  begins  to
 make  a  speech,

 Shrimati  Rena  Chakravartty  (Bar-
 rackpore):  May  I  plead  with  you  that
 the  same  thing  may  be  applied  to
 everybody?  We  have  been  watching
 many  Members  getting  up  here  with-
 out  prior  permission  and  saying  what
 they  want.  Never  have  I  seen,  at
 least  in  the  last  few  days,  anything
 expunged  just  on  the  ground  that
 they  were  not  permitted  to  say  some-
 thing.

 Mr.  Speaker:  Once  before  I  had  to
 do  that.  But  as  regards  adjournment
 motions,  I  have  been  pressing  this
 every  day.  Every  time,  not  only

 **Not  recorded
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 [Mr.  Speaker]
 once,  twice  but  thrice,  I  have  to  do  it.
 When  one  Member  just  persists  in  this
 practice  and  gets  up  without  my  per-
 mission  and  goes  on  when  ]  am  warn-
 ing  him  every  day,  every  morning
 there  is  no  other  remedy  that  is  left
 for  me  except  this.

 Shri  S.  M.  Banerjee:  I  take  excep-
 tion  to  that.  I  have  never  been  war-
 ned  by  you.

 Here  an  illegal  thing  has  happened.
 We  cannot  seek  a  remedy  here?

 Mr.  Speaker:  We  have  no  remedy
 here,

 Shri  S.  M.  Banerjee:  During  the
 emergency,  the  Centre  can  issue  direc-
 tives  to  a  State.

 Mr.  Speaker:  Order,  order.  It  is
 my  decision  that  this  House  has  no
 remedy  to  give.

 Shri  S.  M.  Banerjee:  Allow  me  to
 present  my  case.

 Mr.  Speaker:  No,  no.  I  am  not  al-
 lowing  him.  He  may  come  and  see
 me  in-my  chamber  and  if  he  can
 convince  me  that  this  House  has  a
 remedy,  I  will  allow  him.  He  knows
 certainly  that  he  can  come  tc  me  every
 day.  But  he  just  cannot  spare  a
 minute  or  two  to  come  to  me  and
 see  me.

 Shri  S.  M.  Banerjee:  I  am  not  mov-
 ing  it  every  day.  Why  do  you  539
 that  I  am  bringing  it  every  day?  I
 am  bringing  it  because  I  am  con-
 vinced  that  an  injustice  is  being
 done.

 Mr.  Speaker:  Who  is  to  be  convin-
 ced?  When  he  is  convinced—and  I
 am  not—he  gets  up  to  say  some-
 thing.

 Shri  S.  M.  Banerjee:  I  am  in  your
 hands,  ]  am  guided  by  you.

 Shrimati  Renu  Chakravartty:  May
 I  plead  with  you  that  there  are  very
 few  occasions,  there  is  no  occasion
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 almost,  when  adjournment  motions
 are  being  put  before  you,  ang  that
 we  have  done  it  because  we  felt  that
 maybe  these  Calling  Attention  noti-
 ces  would  suffice.  But  if  on  certain
 occasions  we  feel  that  an  adjourn-
 ment  motion  shoulg  be  moved,  is  it
 your  ruling  that  we  cannot  move  it
 at  all?

 Mr.  Speaker:  Yes,  this  ig  my  rul-
 ing,—Order,  order.  That  is  for  all  the
 Members—that  if  I  get  a  notice  and
 I  do  not  allow  it,  then  the  Member
 should  not  move  it,  but  he  can  come
 and  try  to  persuade  me.  I  have  told
 him  not  once,  twice  or  thrice  but  so
 many  times,  and  I  must  say,  because
 he  says  he  takes  exception  to  this,
 that  there  must  have  been  more  than
 two  dozen  times,  two  dozen  cases,
 when  he  has  stood  up,  anq  I  am  sorry
 now  to  bring  this  to  his  notice  that
 never,  not  even  once  on  such  occa-
 siong  has  he  come  to  me  to  convince
 me.

 Shri  S.  M.  Banerjee:  I  have  been
 to  you  thrice.

 Mr,  Speaker:  That  was  in  a_  dif-
 ferent  connection,  not  in  this  con-
 nection.  He  has  not  come  to  me  even
 once.

 Shri  S.  M.  Banerjee:  This  time
 when  I  go  to  you,  I  will  take  some
 Member  as  a  witness.

 took
 mot  in

 Mr.  Speaker:  Oh,  yes.  He
 that  witness,  ang  that  wag
 connection  with  this.

 ‘1227  hrs.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  ON  AMENDMENT  TO  THE
 ArRTICALS  OF  ASSOCIATION  OF  THE
 NATIONAL  BuiLpincs  .CONSTRUCTION
 Corporation  Limires,  New  जिया

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  I  beg  to  lay  on  the  Table
 a  statement  on  amendment  to  the
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 Articles  of  Association  of  the
 National  Buildings  Construction  Cor-
 poration  Limited,  New  Delhi.  [Placed
 ty  Library,  See  No  LT-762/63].
 NOTIFICATION  UNDER  Customs  ACT,  ETC.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 I  beg  to  lay  on  the  Table—

 (i)  a  copy  of  Notification  No.
 GS.R.  448  dated  the  70
 September,  1963,  under  sec-
 tion  59  of  the  Customs  Act,
 962  and  section  38  of  the
 Central  Excises  ani  Salt  Act,
 1944,  making  certain  further
 amendment  to  the  Customs
 ang  Central  Excise  Duties
 Fxport  Drawback  (General)
 Rules,  1950.  [Placed  in  Lib-
 rary,  See  No.  LT-763/€3].

 da)  8  covy  each  of  the  following
 Notifications  under  section
 I59  of  the  Customg  Act,
 962:—

 (a)  GS.R.  No.  444  dated  the
 7th  September,  1963.

 (b)  GS.R.  No.  445  dated  the
 7th  September,  1963.

 (c)  GS.R.  No.  ‘1447  dated
 the  7th  September,  1963.

 (d)  GS.R.  No.  493  dated  the
 0th  September,  1963.

 [Placed  in  Library,  see  No.  LT-
 764/63).

 NOTIFICATIONS  UNDER  EMPLOYEES’  PRO-
 vient  Funps  Act

 The  Min'ster  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  On  _  behalf
 of  Sari  0.  R.  Pattsabhi  Raman  I  beg
 to  lay  on  the  Table  a  copy  each  of
 the  following  Notifications  under
 sub-section  (2)  of  section  4  of  the
 Employees’  Provident  Funds  Act,
 १3952  im

 Gd)  GS.R  No.  285  dated  the
 3rd  August,  963  extending
 the  saiq  Act  to  canteens.

 4269  (Ai)  LSD—4

 mentary  Com-
 mittees

 (il)  G.S.R.  No.  432  dateq  the
 29th  August,  963  extending
 the  said  Act  ao  aerated
 water  industry.
 G.S.R.  No.  46l  dated  the
 29th  August,  1963,  making
 certain  amendment  in  Notifi-
 cation  No.  G.S.R.  786  dated
 the  l6th  June,  962  extend-
 ing  the  said  Act  to  the  fruit
 and  vegetable  preservation
 industry.

 (Placed  in  Library,
 765  /'  63).

 (iil)

 see  No.  LT-

 2.29  hrs.

 MINUTES  OF  PARLIAMENTARY
 COMMITTEES

 (7)  Mrvures  or  SrxTH  sITTING  OF  THE
 ComMITTEE  ON  ABSENCE  OF  MEMBERS

 Shri  Khadilkar  (Khed):  I  beg  ४०
 lay  on  the  Table  the  Minutes  of
 the  Sixth  sitting  of  the  Committee
 on  Absence  of  Members  from  the  Sit-
 tings  of  the  House  held  during  the
 current  Session.

 (nm)  Minutes  or  THE  FOURTH  SITTING
 OF  THE  COMMITTEE  ON  GOVERNMENT

 ASSURANCES

 Shri  Morarka  (Jhunjhunu):  I  beg
 to  lay  on  the  Table  the  Minutes  of
 the  Fourth  sitting  of  the  Committee
 On  Government  Assurances  held
 during  the  current  session.

 श्री  प्रकाशकों  शास्त्रों  (बिजनौर):
 प्रत्यक्ष  महोदय,  आश्वासनों  सम्बन्धी  समिति
 की  कार्रवाई  का  चौथा  जो  विवरण  श्री
 मोरारका  ने  सदन  के  पटल  पर  प्रस्तुत  किया  है,
 मैं  इस  के  सम्बन्ध  में  श्राप  से  एक  व्यवस्था

 चाहता  हूं  -  इस  आश्वासन  सम्बन्धी  समिति
 के  सम्बन्ध  में  बया  कुछ  ऐसा  भी  व्यवस्था

 है  कि.  दो  दो,  तीन  तीन  सालों  तक  प्लाश्वासन
 देते  रहें  मौर  उन  का  कोई  उत्तर  न  दिया
 जाये  ?  उदाहरण  के  लिये  धाप  की  ही
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 [at  प्रकाशवर  शास्त्र  ]
 अघ्यक्षता  में  पिछले  शभ्रधिवेशन  में  जब  यह  प्रश्न

 _पाया.  था  तो  उस  समय  बाप  ने  होम  मिनिस्टर
 को  कहा  था  कि  पिछले  दो  सालों  में  मिनिस्टरों

 SEPTEMBER  19,  963  (Seventeenth  Amend-  Joab
 ment)  Bill

 ‘That  the  Bill  further  to  amend
 the  Constitution  of  India  be  refer-
 red  to  a  Joint  Committee  of  the
 Houses  consisting  of  45  memberr,
 30  f-om  this  House,  namely: — का  टी०ए०  और  डी०ए०  कितना  हुआ  है

 बर्तनों  के  अतिरिक्त,  इस  का  विवरण  जल्दी
 :  से  जल्दी  सभा  को  दिया  जाये  i  लेकिन  आज
 हक  उसे  नहीं  दिया  गया ।  ढाई  साल  से
 -  सरकार  उसे  टाल  रही  है।  उस  आश्वासन  को

 कब  तक  पूरा  किया  जायेगा,  इस  सम्बन्ध  में  Shri  Ansar  Harvani;  Shrj  Harish a  Chandra  Heda;  Shri  Hem  Raj; आप  कोई  निर्णय  'अवश्य  दें।  Shri  Ajit  Prasad  Jain;  Shri
 S.  Kandappan;  Shri  Cherian
 J.  Kappen;  Shri  L.  D.  Kotoki:
 Shri  Lalit  Sen,  Sir)  Harekrushne
 Mahatab;  Shri  Jaswanira:  Mehta:
 Shri  Bibudhendra  Misra;  Shi
 Purushottam7as  RR.  Patel;  Shri
 T  A.  Patil:  Shri  A.  V.  Raghavan;
 Shri  Raghunath  Singh;  Chowdhr}
 Ram  Sewsk  Singh  Bhola  Raut:

 “Dr.  L.  M.  Singhvi;  Shri  M.  ्,
 Swamy;  Shri  U.  M.  Trivedi;  Shr
 Rodhelal  Vyas;  Shri  Balkrishns
 Wasnik:  Shri  Ram  Sewek  Yadar;
 and  Shri  Asoke  K.  Sen.

 Shri  Ss.  V..  Krishnamoorthy
 Rao;  Shri  Bibhuti  Mishra;  Shri
 Sachindra  Chaudhuri;  Shri  Sur-
 endranath  Dwivedy;  Shri  A  K.
 Gopalan;  Shrj  Kashi  Ram  Gupts;

 Siri  Morarka;  So  far  as  this  Com-
 mittee  is  concerned,  i:  follows  up
 every  assurance  which  is  given  on
 the  floor  of  the  House,  and  from  time
 fo  time  it  keeps  on  reminding  the
 Ministry  of  Parliamentary  Affairs
 and  through  them  the  concerned
 Ministry,  but  it  is  uo  to  the  Govern-
 tent  to  fulfil  the  assurance.

 Mr.  Speaker:  The  Committee  might
 now  take  that  up,  and  cee  that  this
 is  complieq  with  as  early  as  possi-
 ble.  ang  15  from  Rajya  Sabha:

 —_—  that  in  order  to  constitute  &  Bit-
 ting  of  the  Joint  Committee  the
 quorum  shal!  be  one  third  of  th
 total  number  of  members  of  दि
 Joint  Committee;

 ¥2.8i.  hrs,

 PUBLIC  ACCOUNTS  COMMITTEE
 yO  that  the  Committee  shall  make  a

 report  to  this  House  by  the  last
 dav  of  the  first  week  of  the  next
 session;

 Firreenty  Report

 Shri  Tyagi  (Dehra  Dun):  I  beg  to
 present  the  Fifteenth  Repcrt  of  the
 Public  Accounts  Committe.  on  the
 Audit  Report  on  the  Acccunt.  af
 the  Damodar  Valley  Corporation  for  ing  to  Parliamentary  Committees
 the  year  1961-62,  shall  apvly  with  such  variations

 and  modifications  as  the  Speaker
 may  make;  and

 that  in  other  respects  the  lies
 of  Procedure  of  this  House  relat-

 2.3i4  hrs.
 that  this  House  recommends  te

 Raiya  Sabha  that  Rayya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  5  members  to  be  appoin-
 tel  by  Rajya  Sabha  to  the  Joint
 Committee.”

 CONSTITUTION  (SEVENTEENTH
 AMENDMENT)  Bi  l—contd.

 Mr.  Speaker:  Further  considera-
 tion  of  the  following  motion  moved
 by  Shri  Asok2  K.  Sen  on  the  8th
 September,  1963,  namcly:—
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 Out  of  seven  hours  allotted,  2  hours
 85  minutes  have  been  taken;  4  hours
 ang  5  minutes  remain.

 Shri  Nath  Pai  (Rajapur):  May  I
 geek  a  clarification?  We  have  been
 consistently  waiting  for  the  beginning
 ef  the  debate  on  the  NEFA  report.  It
 Wag  originally  scheduled  for  yester-
 day.  Will  you  kindly  advise  us  when
 #t  will  be  taken  up  because  tomorrow
 happeng  to  be  Private  Members  day?
 Your  guidance  will  be  very  useful.

 Mr.  Speaker:  I  expect  to  take  it
 थै  immediately  after  we  finish  this.

 Shri  Hari  Vishnu  Kamath  (Hoash-
 angabad):  That  is  by  430,

 Mr.  Speaker:  I  will  take  care  to
 see  that  thig  is  finished  by  that  time.

 Shri  Harj  Vishnu  Kamath:  Will
 the  House  be  sitting  beyond  5?

 Mr.  Sneaker:  We  have  got  the  half
 our  discussion.

 Shri  Jndrajit  Gupta  (Calcutta
 Southwest):  The  tetal  time  for  dis-
 eussion  of  the  NEFA  report  is  five
 hours.  Tomorrow  we  have  Private
 Members’  business  as  Shri  Nath  Pai
 pointed  out.  How  is  it  proposed  to
 get  these  five  hours?

 Mr,  Speaker:  We
 also.

 have  Saturday

 Shri  Indrajit  Gupta:  So,  we  wilt
 sarry  On  tomorrow  and  on  Saturday?

 Mr.  Speaker:  Or,  if  the  Members
 desire.  we  might  carry  on  with  this
 Business  tomorrow,  and  put  the  noa-
 official  business  the  next  dav.  We
 ean  take  up  non-official  business  on
 that  day.

 Shrimati  Renu  Chakravartty
 (Barrackvore):  No,  Sir.  TiJl  now  T
 Rave  been  one  of  those  who  always
 oponse  tinkering  with  non-official
 business.  Although  the  NEFA  debate
 is  very  immortant  once  we  do  this
 there  will  be  no  eng  to  this.  We  will
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 always  try  to  push  out
 business,

 Mr.  Speaker:  Just  as  the  House
 hikes.

 Shrimati  Rena  Chakravartty:
 Of  course,  the  House  and  the  majo-
 rity  party,  the  Congress  Party  cam
 do  what  they  like.  But  I  fee]  that
 non  official  business  should  not  be
 touched.  We  have  never  done  it  be~
 fore.

 Suri  Havi  Vishnu  Kamath:  May  i
 submit  that  besides  this  NEFA  de-
 bate,  there  are  two  other  items.

 Mr.  Speaker:  That  is  different  al-
 together.

 Shri  Hari  Vishnu  Kamath:  About
 NEFA  enquiry,  I  have  been  pres~
 sing  from  the  beginning  that  we
 shoulq  have  more  than  one  day.

 Mx.  Speaker:  ‘Ve  will  see  thas
 when  we  begin  it.  Time  is  not  being
 fixed  now.

 te Shr}  War:  Vishnu  Kamath:  Wil!
 start  today?

 Mr.  Speaker:  Yes;  that  is  what  T
 am  saying.

 Shri  Surendrarath  Dwivedy  (Ker-
 drapara):  There  is  considerable
 force  in  what  Shrimati  Renu  Chak-
 ravartty  said.  Since  the  NEFA  debate
 has  to  go  on  for  the  whole  day,  we
 must  decide  about  the  non-officiat
 busines;  if  we  decide  to  take  it  uP
 positively  on  Saturday  at  2.30  we
 ean  do  like  that.

 Mr.  Speaker:  But  if  the  House  के
 divided,  I  will  a@vise  the  hon.  Mem-
 her  to  ९०  as  it  is  put  down  already.
 Now,  Shri  A,  C.  Guha.

 Shri  A.  C.  Guha  (Barasat):  Mo.
 Sveaker,  I  rise  to  support  the  motion
 for  r2fe-ring  the  l7th  Conctitutior.
 (Amendment)  Bil!  to  the  Joint  Com
 mittee.  This  Biv  intende*  ta  im
 plement  the  policy  of  tho  Congrese
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 (Shri  A.  C.  Guha]
 which  was  drawn  even  before  the
 Independence  of  India  had  been
 achieved.  Even  in  the  947  election
 Manifes‘o,  Congress  had  certain  pro-
 Posals  for  effecting  agrarian  reforms.
 For  implementing  that  policy  9  com-
 mittee  was  set  up  by  the  All  India
 Congress  Committee  in  948  and
 Prof.  Ranga  was  a  member  of  that
 committee.  Yesterday,  Prof.  Ranga
 expressej{  vehement  opposition  to  the
 Provisions  of  this  Bill  His  opposi- tion  is  not  a  new  thing.  Even  in  that
 committee,  he  submitteg  a  note  of
 dissent  recording  hig  difference  with
 the  approach  and  recommendations
 of  that  committee.  It  may  be  rele-
 vant  to  read  out  a  few  lines  from
 that  report—‘The  Congress  in  its
 election  manifesto  and  the  report  of
 the  economic  programme  committee
 has  declared  that  it  is  in  favour  of
 elimination  of  intermediaries  bet-
 ween  the  State  and  the  tiller.  Even
 efter  the  abolition  of  the  zamindari,
 there  would  remain  a  large  element
 of  non  cultivating  interests.  The  Jand
 commitee  of  the  Congress  was
 strongly  of  the  opinion  that  in  the
 agrarian  economy  of  India  there  is
 no  place  for  any  intermediaries  and
 lanj  must  belong  to  the  tiller.  This
 eommitee  has,  therefore,  recom-
 mended  that  in  future  sub-letting  of
 land  would  be  prohibited  except  in
 ceoeos  of  widows,  minors  and  other
 disableq  persons.”  The  Constitution
 was  amended  twice  with  regard  to
 this  matter.  Articles  3lA  and  38
 were  put  in  to  give  effect  to  the  re-
 eommendations  of  this  committee  or
 to  implement  the  agrarian  policy  of
 the  Government  of  India.

 Shri  Ranga  (Chittoor):  I  would
 like  to  offer  a  personal  explanation.
 I  woula  like  to  know  whether  my
 hon.  frieng  said  that  I  agreed  with
 the  majority  report.

 Shri  A.  0.  Guha:  I  have  already
 stateq  that  his  difference  on  this
 matter  is  not  just  new.  It  was  there
 even  in  948  ang  in  i949,  and  he  had
 submitted  a  note  of  dissent  to  that
 committee.
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 Shri  Ranga:  I  had  made  it  very
 clear.  In  fact,  I  was  one  of  the  very
 few  people  in  this  courtry  who  took
 up  this  question  of  elimination  of
 intermediaries  between  the  Govern
 ment  and  the  actual  tiller.  I  also  re-
 joiced  in  the  eliminatioa  process.
 But  I  have  alwayg  laid  stress  cn  the
 fact  that  the  actua!  tiller  of  the  soil
 who  happens  to  be  a  peasant  pro-
 prietor  should  not  be  eliminated  and
 he  should  be  helped.  Mv  complaint
 now  is  that  this  Bill  sceks  to  weaken
 that  right  to  ownership  of  land,

 Shri  A.  C.  Guha:  I  vas  only  stat-
 ing  that  Shri  Ranga  heg  been  con
 sistent  all  through  jn  his  opposition
 to  any  agrarian  reform.

 Shri  Ranga:  No,  no.  It  is  the  elimi-
 nation  of  the  intermediaries.

 Mr.  Speaker:  Order,  order.  Shrv
 Guha  says  that  Shri  Rarga  has  been
 consistent.  But  if-Shri  Ranga  says
 that  he  has  not  been  consiste::t  and
 if  he  takes  exception  to  that,  what
 else  can  be  done?  (Interruption).

 Shri  A.  ९.  Guha:  I  find  from  the
 record  of  the  proceedings  of  yesterday
 that  his  objection  is  not  so  much  te
 preserve  the  interest  of  the  real  cul
 tivators

 Shri  Ranga:  Questicn.

 Shri  A.  0.  Guha:  But  his  objection
 to  agrarian  reform  १४  to  protcct  the
 interests  of  some  urban  pcpulation
 who  holds  lan4  in  villoges.  I  think  7
 am  quoting  his  language.

 Shri  Ranga:
 view?

 Wiat  8  perverted

 Shri  A.  C.  Guha:  J  think  I  am
 quoting  his  language  Shri  Ranga  ia
 an  olg  friend  of  mine.  and  it  ig  m0
 pleasure  for  me  to  differ  from  him
 om  such  fundamental  matters  38
 agrarian  reform.  India  is  still  having
 @n  agrarian  economy.  About  75  te
 80  per  cent  of  the  people  live  os
 agriculture  or  on  agricultural  eco-
 nomy.  So,  it  ts  of  vital  importance
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 for  us  that  there  shculd  be  no  im-
 pediment  in  proceedirs  with  agra-
 rian  reforms  according  to  the  best
 interests  of  the  cousirv  and  also
 according  to  the  devisions  of  the
 party  in  power.

 The  other  day  there  was  objection
 that  the  Government  sometimes  take
 the  cue  from  the  Congres;  party  deci-
 sions.  I  think  the  party  Government,
 as  you  have  rightly  decided,  is  bound
 to  act  according  to  the  mandates  and
 decisions  given  by  the  party.  What
 has  been  decided  by  the  All-India
 Congress  Committe2®  and  what  was  put
 as  late  as  in  946  in  the  elcz‘ion
 manifesto  of  the  Congress,  I  think
 there  should  not  be  any  hesitation  on
 the  part  o:  the  Government  to  give
 effect  to  those  pledges  and  commit-
 ments  must  be  fulfilled.

 I  think  for  two  or  three  days  in
 this  Hous2,  there  was  3  dobate  as  to
 the  immensity  of  poverty,  particul-
 arly,  poverty  in  the  curai  areas  in
 India.  We  a‘l  know  that  there  is  appal-
 ling  poverty  and  unemployment  in  the
 rural  areas.  How  are  we  to  remove
 them?  The  first  step  is  to  have  a
 rational  agrarian  svstem  and  an  agra-
 rian  polity.  For  that  we  nave  to  take
 up  drastic  agrarian  reforms.  Unless  we
 en  30  thot.  it  is  no  us2  shedding
 tears  for  the  poverty-striken  rural
 poolation  of  “ndia.  lf  w2  have  any
 love  or  anv  coneern  “or  the  poor
 rura!t  peonle,  I  think  we  snou'd  heve
 no  hes‘tation  in  efferting  szrarian  re-
 form  and  for  that  anv  st3p  that  is
 mecossary  should  be  taken.

 Shri  Ranga  has  s‘ated  that  Govern-
 ment  hive  been  behaving  in  an  arbi-
 trary  macner  I  cannot  understaid
 what  is  tho  arbitrariness  in  th’s  Bil.
 Th's  Bill  पड  only  an  enabling  Bill,  pro-
 tecting  corta’n  leg’s'ations  tha‘  have
 been  passed  by  diffe-ent  Irgistatures
 of  the  country,  So.  the  Parijament  or
 to  go  anvihing  iniially  by  their  own
 0)  do  anything  intial’y  by  their  own
 ini  ye,  exo2nt  to  remove  the  anom-
 aly  of  different  dificu'tics  of  the
 term  “estate”  prevalent  in  different
 regicns  creating  soc-al  and  economic
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 problems.  They  are  also  taking  cer-
 tain  steps  to  protect  legislative  mea-
 sures  that  have  already  been  taken
 by  different  States  to  give  reiief  to
 the  poor  peasants,  and  to  give  effect
 to  the  agrarian  reform  progsamme.

 The  question  of  compensation  has
 also  been  raised.  I  do  not  think  there
 is  any  p:ovision  or  mention  of  com-
 pensation  in  this  Bill.  Prof,  Ranga
 said  that  compensation  will  be  given
 according  to  some  arbitrary  standard
 or  some  ante-dated  rates.  But  I  think
 this  Bill  does  not  provide  for  any
 Taies  of  compensation,  The  comp2nsa-
 tion  will  be  paid  by  the  State  Govern-
 ments  according  to  the  laws  prevail-
 ing  in  each  State  This  House  and  the
 Gove:nment  here  have  time  and  again,
 shown  enough  concern  about  the
 amount  of  compensation  to  be  given  to
 any  rural  people  whose  land  is  to  be
 acquired  by  Government,

 Prof,  Ranga  has  also  mentioned  (‘at
 65  million  peasant  families  will  be
 affected.  I  think  his  claim  is  as
 fantastic  as  Dr,  Lohia’s  claim  that  60
 per  cent  of  the  people  live  on  3  annas
 Per  day.  I  cannot  unders‘and  from
 where  he  got  these  65  million  peasant
 families  ,  which  would  m:an  at  jeast
 75  per  cent  of  the  population.  Had  that:
 been  the  position,  I  do  no!  think  any
 State  legislature  would  have  p2ssed
 all  these  Bilis  Practically  all  the  en-
 actments  of  all  the  leg’slatures  are
 enunciated  in  this  schedule.  So,  all
 the  legislatures  of  the  country  have
 passed  cer:ain  laws  and  they  cannot
 ignove  the  feslings  and  interests  of  65
 million  peasant  families  or  the  total
 rural  pcpulation.  As  I  said,  |  think
 his  cla‘m  is  as  absurd  as  Dr,  Lohia’s
 claim  that  60  per  cent  of  the  popula-
 tion  are  living  on  3  annas  per  day.

 Laws  have  been  passed  by  different
 legislatures.  but  alwavs  there  is  an
 element  of  uncertainty  in  all  the  eas7s,
 Several  07  these  laws  hive  already
 been  s‘ruck  down,  some  bv  the  Suo~-
 me  Court  and  some  bv  the  Hich
 Courts.  The  validity  of  some  ether
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 fawg  is  also  being  questioned  in  diffe-
 gent  courts.  So,  the  State  Govern-
 ments  are  almost  in  a  state  of  un-
 tertainty  and  they  cannot  make  up
 fheir  mind  as  to  how  to  i  proceed.
 Therefore,  this  Bill  gives  only  that
 element  of  certainly  to  the  legislative
 measures  taken  by  the  State  Govern-
 ments.  Article  3lB  gives  enough
 Power  to  the  State  legislatures  at  any
 time  to  repeal  or  amend  or  in  any  way
 ehange  the  already  existing  Acts.  So,
 by  this  Bill,  there  is  no  compulsion
 that  the  Acts  mentioned  in  the  sche-
 dule  will  be  as  they  are  now.  If  neces-
 sary,  the  State  Governments  or  the
 legislatures  of  the  States  can  change
 any  of  these  Acts.  or  even  repeal  any
 of  them,  There  is  no  compulsion  that
 these  Acts  will  continue  as  such.

 I  am  told  certain  objections  have
 gome  from  the  Kerala  Government.  I
 think  that  Bill  was  considered  by  the
 Central  Government  and  certain
 changes  were  made  under  the  direc-
 tions  of  the  Central  Government  or
 rather  of  the  President.

 Shri  Bade  (Khargone):  What  about
 the  assurance  given  by  Dr.  Ambedkar
 to  ryotwari  cultivators?

 Shri  A.  C.  Guha:  Now,  having  pas-
 ged  an  Act  after  so  much  considsr3-
 tion  and  consultation  between  the
 State  Government  and  the  Central
 Government,  I  think  it  will  not  be  pro-
 per  to  exclude  that  Act  from  the  ache-
 dule.  That  Act  has  been  almost  the  im-
 mediate  occasion  for  sponsoring  th‘s
 Bill.  That  Act  has  been  challenged
 and  declared  u!  ra  vires  by  the  Sup-
 treme  Court.  I:  is  for  the  protection
 of  that  Act  that  this  Bill  has  been
 necessitated.  We  cannot  allow  any
 defective  language  in  Constitution  to
 stand  in  the  way  of  implementing
 the  wishes  of  these  State  Govern-
 ments.  Therefore,  I  think  it  wil?  not
 be  proper  for  the  Kerala  Govern-
 ment  to  urge  for  the  exclusion  of
 that  Act.  If  necessary,  on  any  subse-
 quent  date  they  can  make  certain
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 amendments  to  that  Act  if  the  situation
 demands  it.

 There  is  a  demand,  again  by  Prof.
 Ranga  I  think,  that  the  Bill  may  be
 circulated.  But  the  Bills  not  being
 passed  immediately.  It  is  only  being
 sent  to  the  Joint  Committee.  In  the
 Joint  Committee,  different  interests
 will  have  enough  freedom  and  op-
 portunity  to  represent  their  grievances
 and  their  views.  I  am  sure  the
 members  of  the  Joint  Committee  will
 consider  the  Bill  with  an  open  mind.

 Considering  all  these  things,  I  hope
 that  the  motion  of  the  Law  Minister
 for  sending  this  Bill  to  a  Joint  Com-
 mittee  of  both  Houses  will  be  accept-
 ed.  Before  concluding,  I  should  say
 that  it  is  an  obligation  on  the  part  of
 the  Government  to  implement  the
 pledge  given  to  the  peasants  that  the
 land  shouid  helene  te  the  tiller  and
 that  between  the  t  ller  and  the  Gov-
 ernment  there  should  not  be  any
 intermediary  ts  enjoy  any  unearned
 proft,  whether  he  is  an  urban  pro-
 per.y-hoider  ©:  a  rural  camindir,
 talukdar,  inamdar  or  anything  like
 thes,  Trl  osbatvlc.  of  Zumindai
 snoulc  have  its  logical  secuence  im
 the  econ:mic  life  of  rural  India.

 BMct  rast  wrehen  Wagesh:  Sir,  I
 Tise  to  extend  my  qualified  support  te
 this  Bill  which  is  before  the  House.
 The  Bill,  if  adopted  and  laer  suit-
 ably  imqismeated  oortain
 powers  in  the  executive  which,  know-
 ing  as  we  do  that  it  is  arbitrary  and
 at  times  high-handed,  might  turn  out
 to  be  an  engine  of  oppression  against
 the  small  peasants  who  own  small
 holdings,  less  than  the  ceiling  provid-
 ed  in  the  enactmen.s  of  the  various
 States,  Unless  safeguards  are  provi-
 Gen,  Foc  92953.  8  are  like'v  to  be-
 come  victims  of  executive  arbitrariness
 and  high-handedness_  iI,  there-
 f--e  ---'e  to  urge  very  strong'y  that
 the  Government,  while  bringing  this
 Bill  before  the  House,  must  without
 any  mental  reservation,  assure  the
 House  either  by  suitable  amendments

 will  vest
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 is  the  Bill  itself  or  later  by  suitable
 degislation,  that  the  interests  of  ryot-
 wari  peasants  and  other  peasants
 who  hold  land  under  similar  cr  diff-
 erent  tenure  in  other  States  will  be
 adequately  and  fully  safeguarded.

 We  are  not  concerned  with  the  anti-
 zamindari  or  anti-talukdari  legislation
 mere.  These  zamindaris,  talukdaris
 and  other  big  estates,  according  to  the
 spirit  of  the  Constitution,  were  aboli-
 ahed  some  years  ago.  But  everyone
 ef  us,  the  Minister,  the  Government
 as  well  as  my  colleagues  in  this  House,
 are  very  much  concerned  with  the  90
 pec  cent  or  more  of  those  who  live
 en  land,  who  are  small  proprietors,
 ewners  of  small  holdings,  tillers  who
 are  owners  of  the  land  on  which  they
 *ive.  And,  it  should  be  our  zealous
 concern  that  the  interests  of  these
 peasants,  who  by  their  labours  grow
 two  blades  of  grass  where  one  grew
 hefore,  unlike  many  politicians  and
 most  Ministers,  should  be  safeguarded,
 and  protected  adequately.  It  has
 been  rightly  said  by  a  poet  that:

 “A  bold  peasantry,  their  country’s
 pride,

 When  orce  destroyed,  can  never  be
 supolied.”

 Here.  Sir,  the  Constitution  itself  in
 ita  preamble  has  embodied  the  eternal
 verisy  ct  justice—social,  economic  and
 political-and  this  principle  of  socio-
 economic  justice  applies.  with  even
 greater  force,  to  this  class  of  popula-
 tion—more  than  90  per  cent,  who  eke
 out  a  bare  sustenance,  from  the  land
 they  live  on,

 The  Minister  referred  yesterday,  in
 the  course  of  his  speech,  to  the  land
 reforms  that  have  been  sought  to  be
 enforced  in  the  various  States  of  our
 country  In  the  Siatement  of  Objects
 and  Reasons  it  has  been  said  :

 “Mcreover,  many  of  the  land
 refo-m)  enactments  relate  to  lands
 which  ate  not  included  in  an
 estate.”

 The  other  dey.  in  another  context,
 te  Minister  said  that  amendments  to
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 the  Constitution  should  be  undertaken
 only  in  the  national  interest  or  for
 social  change,  real,  genuine  social
 change.  By  that  yardstick,  by  that
 criterion  I  shall  seek  to  judge  this
 Bill  before  the  House.

 The  Third  Five  Year  Plan  has  ‘pro-
 pounded  its  objective  as  follows:

 ‘The  objective  of  planned  deve-
 lopment  is  not  only  to  increase
 production  but  also  to  secure  a
 social  and  economic  order  based
 on  the  values  of  freedom  and  de-
 mocracy  in  which  justice—social,
 economic  and  political—shall  in-
 form  all  institutions  of  national
 life.”

 That,  Sir,  is  the  grand  objective  of  the
 Third  Plan  and,  may  I  submit  in  af-
 humility,  also  of  the  Constitution.

 Now,  the  Bill  before  the  House
 seeks  io  amend  article  3!A  of  the  Con-
 stitution,  and  by  that  amendment  the
 Government  seeks  to  equate  or  put  om
 a  par  big  estates,  zamindaris,  taluk-
 daris  and  inams  with  small  ryotwari
 holdings,  with  peasant  holdings.  The
 objective  is  very  clear.

 The  clause  as  it  was  is  comprised
 only  in  clause  2(a)  (i).  That  was  the
 article  as  it  stands  in  the  Constitution.
 Now,  by  two  more  sub-clauses,  sub-
 claues  (ii)  and  (iii)  we  have  brought

 An:
 “(ii)  any  land  held  under  ryotwari

 settlement;  sub-clause  (ii)  is  very
 sweeping,  it  is  bad  enough  unless  it  is
 properly  safeguarded.  It  says:

 “(iii)  any  land  held  or  let  for
 purposes  of  agriculture  or  for  pur-
 poses  ancillary  thereto,  including
 waste  land,  forest  land,  land  for
 pasture  and  sites  of  bui!dings
 and  other  structures  occupied  by
 cultivators  of  land  agricultural
 labourers  and  village  artisans.”

 None  has  been  left  untouched.  None
 of  these  poorer  classes  about  whom
 my  hon.  colleague  Shri  Nath  Pai  said
 that  day  “it  is  not  a  question  of  per
 capita  income,  it  is  per  capita  starva-
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 tion  in  this  country”  has  been  left
 out.  All  these  classes,  the  poorest,  the
 Jowliest  and  the  lowest,  in  the  words
 of  vishva  Kavi  Rabindranath  Tagore,
 the  Government  has  sought  to  lay  its
 cruel  hands  on.  No  class  is  immune
 from  the  operation  of  this  Bill.  Un-
 less  adequate  safeguards  are  provided
 by  a  vigilant  Parliament,  by  a  watch-
 ful  public  forcing  their  will  on  the
 Parliament,  may  I  ask  you  in  all  con-
 s:ienca,  in  all  humility,  whether  this
 will  seek,  whether  this  will  promote
 socio-e-:onomic  justic  if  the  executive
 acts  arbi‘rarily,  because  once  this  is
 passed,  once  this  is  adopted,  article  3l
 may—may  it  is  very  likely,  come  into
 epera-ion,  and  article  3l  seeks
 to  acquire  land  for  gq  public  pur-
 pose  ard  it  seeks  to  empower  the  exe-
 cutive  to  acquire  it  with  a  quantum  of
 compensation  which  will  be  non-
 justiciable,

 You  will  recall,  Sir,  the  grand,  al-
 Most  vehement,  fiery  debates  that  took
 place  in  the  Constituent  Assembly  and
 also,  before  it  came  to  the  Constitueat
 Assembly,  in  the  party.  Very
 furious,  very  fiery  and  vehement  de-
 bates  took  piace  there.  At  one  stago—
 I  hope  I  am  not  divu’ging  any  purty
 secrets—the  then  Finance  Minist:r
 threatened  to  walk  out  of  the  meeting.
 Atier  that  a  compromise  fermula  was
 arrived  at  and  embodied  in  article  3l
 of  the  Constitution.  Subsequently,
 this  article  was  amended  and  we  have
 got  3!A  and  3IB  also.  Now,  Sir,  this
 is  a  further  amendment,  We  are  soci2-
 lis's  We  want  to  have  not  merely  a
 socialist:  society  but  a  democrat’c
 sojalist  society.  Tho  snirit  of  d*mo-
 cracy  must  pervade  all  the  institutions
 of  national  life.  We  do  not  want
 undemocratic  or  anti-democratic
 socialism.  that  is  communism.  That
 is  the  distinction  from  communi-m,
 We  do  not  want  either  Stato  capitaliim
 or  totalitarian  socialism.  We  do  not
 want  tho  S‘ate  or  the  Government  as
 8  superzamindar.  Well,  if  you  deprive
 the  small  helsers  arbitarilv  holders
 whn  have  go‘  J  acre,  5  977९5  10  acres
 or  5  acres  of  land,  lower  than  the
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 ceiling  proposed  in  various  States,  it
 comes  .o  that.  There  is  no  hing  to  pre-
 vent  the  Government  from  acqu.ring
 this  land,  the  ryotwarj  lands,  thi
 peasant  holdings,  the  very  small
 holdings  for  a  public  pu.psse.  And,
 the  quan:um  of  compensation  would
 be  non-justiciab!e,

 A  Communist  country  iike  Russia
 liquidated  what  they  call  kulaks  or
 big  land  holders  and  aiso  some
 Mujhiks,  the  small  peasants  who  ob-
 structed  their  so-called  land  reforms.
 They  were  bu.chered.  Violently,
 thousands,  perhaps  some  two  or  three
 mi.lions,  were  butchered  during
 Stalin’s  reg:me.  But  the  situation  did
 rot  improve.  But  here,  Sir,  if  as  मं
 have  stated  at  the  outset,  this  is  im-
 plemented,  when  this  Bill  becomcs
 law—unies  the  majority  party  take  it
 into  its  head  to  amend  it  suitably,  if
 they  do  not  take  it  into  their  head  to
 amend  it  suitably  and  if  it  is  passed
 as  it  is—  I  fear—God  forbid—  there
 may  be  a  non-violent  liquidation  cf
 smal]  peasants,  and  ryo‘s  in  this
 country.  And,  .his  House.  -ommitt2d  as
 it  is  to  democracy,  to  genuine  socia‘ism
 and  no‘  to  communism,  not  to  tovali-
 tarianism,  must  safeguard  the  poor
 section  of  the  population.

 May  I  invite  your  attention,  Sir,  to
 the  Statement  of  Obj2cis  a:d  Reasons.
 The  Minister,  I  wish,  should  have  ben
 more  explicit  about  certain  aspects  of
 the  Statement  of  Objects  and  Reasons.
 He  has  rightly  drawn  the  at‘ent’on  of
 the  House  to  Jand  reforms.  Certainlv,
 We  are  a‘)  for  land  reforms.  But
 land  reforms  for  what,  for  a  pu  pos>.
 for  an  objecive  which  is  envisag-d,
 visualised  in  the  Constitution.  Cer-
 tainly.  we  are  against  con-entrat’on  of
 wealth,  concentration  of  propertv.  But
 are  we  aaginst  sm]  Jand-holders,
 smivi  neastn‘s  who  hold  five  or  ten
 acres  of  Jand  and  who  eke  ont  their
 livelihood  on  that?  Then.  Sir.  if  von
 really  moon  sccio-corem'e  iustion  मी
 vou  roally  interd  to  pramot>  ond  to
 bone  ahoanut  savin-ceonamic  iustice  in
 the  country,  you  have  to  lay  your

 ~
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 hands  not  merely  on  the  rural  popula-
 tion  but  also  on  the  urban  propertied
 Population.  What  have  you  done
 about  urban  milionaires,  billionaires
 and  crorepathis?  Statistics  are  re-
 vealing,  and  there  are  peopie  in  our
 country  whose  income  runs  into  one
 lakh  or  two  iakhs  rupees  per  day.
 What  have  you  done  about  them?
 Why  do  you  lay  your  hands  oaly  on
 the  rural  population?  That  may
 happen—nay  J  am  sure  it  will  hap-
 pen  that  the  executive  will  exerc.se
 the  powers  vested  in  their  hands  after
 the  Bill  is  passed.  If  Gove.nment  is
 really  anxious  about  socio-economic
 justice,  it  should  set  about  in  an
 honest  manner,  straightforward  man-
 ner,  drastic  manner,  and  stern  manner
 also.  Let  thom  make  no  distinction
 be:ween  the  rural  populaticn  and  the
 urban  population.  If  it  cannot  be
 done  in  this  Bill,  let  them  give  an  as-
 surance  that  there  will  be  no  discri-
 mination  betwern  rura!  popul3tioa  and
 urban  population  and  that  they  will
 come  up  wih  legis.a.ion  for  the  u  ban
 population  also,  who  are  amassing
 wealth  by  hook  or  crook.  They  must
 at  least  give  that  assurance  now.

 I3  hrs.
 One  or  two  more  poin‘s  and  I  am

 done.  the  statcmont  further  says  tht
 the  exoressicn  “estate?  has  been  de-
 fined  differently  in  different  States.
 The  Minister,  has  got  access  to  mate-
 rial  which  we  have  not  got.  We
 hav>  not  got  secretarial  assistance.  It
 has  been  my  misfortune,  rot  to  b2
 ab‘e  to  find  out,  to  ascertain,  how
 “estates”  have  been  defined  in  various
 statutes  passed  by  the  various  States.
 I  wish  the  Minister  had  told  us  in
 whrt  wavs  “states”  have  been
 differently  defined.

 Thon.  tho  Minister  has  stated  that
 24  or  more—'s  it  24?  pevhaps  144—
 Acts  have  been  included  ‘in  the  Sche-
 dule.  T  suopose  it  is  a  recovd  even  for
 this  Parliament  such  hlack  +  legista-
 tion.  one  bianket  Bill  I  might  ह  it,
 meking  them  -alid  by  तार  swe  pivg
 stroke  344  Ac‘s  ar2  southt  to  be
 validated  ex  post  facto  retrosp2ctive
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 validation,  blanket  validation  at  one
 time,  and  the  House  does  not  even
 know  the  conten:s  of  these  Acts,  what
 exac.ly  they  coniain,  I  suppose  none
 of  these  Acts  has  been  struck  down  or
 gone  to  the  ‘Cupreme  Court.  But
 because  the  Kerala  Act  has  been  struck
 down,  Government  thinks  that  these’
 other  Acts  might  also  by  implecation.
 be  struck  down  as  invalid.  But  there’
 is  one  Act,  Act  No.  86,  which,  I  am’
 told,  went  to  the  Supreme  Court  some
 time  ago  in  some  connection,  the
 Bombay  Tenancy  and  Agricultura?
 Tenants  Amendment  Act,  960  and  the
 Supreme  Court  in  its  judgement  held
 that  it  was  a  colouzable  piece  of  legis-
 lation  and  struck  down  that  Act,
 but  that  Act  finds  a  piace  in  the  list.
 of  44  Acts  before  the  Hous2,
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 I  appeal  to  the  Joint  Committee  to
 give  careful  thought  to  this  07६65
 and  sea  that  no  Act  which  has  been
 already  struck  down  by  courts  is  in-
 cluded  in  this  blanket  validation  le-
 gislation,  restrospective  legislation.  I,
 there’o  e,  still  beg  of  the  Government,
 the  Minister  and  the  House  to  consider
 well  again,  consider  afresh,  in  all
 seriousiess,  in  all  conscience,  whether
 this  Bill  will  not  endanger  the  rights
 to  property  which  small  peasants  now
 enjoy.

 Shri  Vasudevan  Nair  (Ambala--
 puzh2):  You  are  agreeing  with  the
 Swatantra,

 Shri  Mari  Vishnu  Kamath:  No,  J  am
 for  the  peasant;  you  are  anti-
 peasant,

 Mr.  Speaker:  Myse!f?

 Sh-i  Hari  Vishnu  Kamath:  No,  Sir
 I  meant  my  cclleague,  sitting  here.
 I  will  correct  myself,

 Shri  Vasu*evin  Nair:
 rasskhar  is  support'ng  it.

 Shri  Chand-

 Shri  Tori  Vishnu  Kamith:  There-
 fore.  I  se°k  an  assurance  from  the
 Minister  thot  the  rights  of  these  small
 peasints  wi'l  be  safezuarded,  because
 I  am  very  much  interested  in  them,



 pee  Statement  re:

 {Shri  Hari  Vishnu  Kamath)
 though  I  am  not  bothered  about  the
 -incorporeal  rights  of  zamindars  and
 tulukdars.

 It  must  be  remembered  that  the
 vight  to  property  has  not  been  abo-
 Kshed  so  far.  Article  9  is  clear  on
 that  point.  Article  9(l)  (f)  gives
 the  right  to  acquire,  hold  and  dispose
 ef  property.  The  only  restriction  im-
 posed  is  that  it  can  be  done  “in  the
 Ymterests  of  the  general  public  or  for
 the  protection  of  the  interests  of  any
 Bcheduled  Tribe”.  That  is  the  only
 vestriction  that  can  be  imposed.

 Therefore,  I  appenl  to  the  Joint
 Committee  to  go  into  this  Bill  very
 garefully.  Every  word  and  every
 syllable  of  this  Bill  should  be  carefully
 scrutinised  so  that  the  interests  of  the
 wast  mass  of  people  in  this  country,
 %  or  85  pcr  cent  or  more  of  the  rural
 population  who  have  small  ho!dirgs,
 orie  of  whom  may  perhaps  be  hold-
 img  only  one  acre  or  haif  acre,  their
 Fights  are  not  sought  to  be  bartcred
 away  for  a  fancied  socio-economic  re-
 form.  The:r  rights  siiouid  be  jealou-
 ly  safeguarded,  in  this  legislation  it-
 self,  if  poslpie.  Ctherwise,  very  sucu
 afiar  the  passing  this  Bill,  another
 Bitl  should  be  brought  before  this
 House  to  impose  restrictions  upon  the
 Goverrmen’  so  thot  lands  withia  the
 ceiling,  within  prescribed  limits  shall
 rot  be  acquired  by  the  State  for  a
 public  purpcse,  wiinout  payment  of
 adequate  compensation  and  that  should
 be  made  justiciable.  So,  for  the  small
 peasants,  proper  safeguards  must  be
 included  in  this  Bill  itself,  or  in  a
 subsequent  Bill.  I,  therefore,  give  my
 qualified  and  hesitant  support  to  this
 Bill.

 ३3.७  brs.

 STATEMENT  RE:  STARRED  QUES-
 TION  NO  78&0_MINTSTFRS’  AC-

 COUNTS  IN  FOREIGN  BANKS

 Mr.  Speaker:  I  would  like  to  inter-
 rupt  the  proceedings  for  a  short
 while.  Today  morning,  during  the
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 question  hour,  there  was  a  certain  dis-.
 cussion  about  the  disclosure  of  ac-
 counts  held  by  Min  sters  in  foreign
 banks,  I  notice  that  some  of  the  Mem-
 bers  who  raised  it,  particularly,  Shri
 Tyagi,  Shri  Banerjee  and  Shri  Daji
 are  not  present  here.  It  was  brought
 to  my  notice  by  the  hon,  Finance.
 Minister  that  there  wag  a  law  prohi-.
 biting  disclosure  of  accounts  as  alse
 the  trad‘tions  and  that  the  Govern-
 ment  was  also  bound  by  the  same,
 shall  I  say  inhibition  which  the  banks
 had  in.  disc'osing,  even  though  the
 banks  had  passed  on  that  information
 to  Government.  There  is  one  point
 on  which  I  would  lke  to  get  the  help
 of  the  Finance  Minister.  Since  he
 has  said  that  the  Minister  had  author-
 ised  him  to  disclose  it,  without  going
 into  the  details  mav  I  know  whe-
 ther  there  is  any  harm  in  doing  that
 and  whether  he  ‘s  prepared  to  do  that,
 What  is  the  position?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Mr.  Speaker,  I  am
 most  gratefu,  to  ycu  for  providing  me
 an  oppottun'ty  for  makine  907  what
 was  perhaps  a  lapse  in  my  answer  this
 morn:ng.  The  account  referreg  to  is
 not  a  bank  account.  It  ५  an  account
 moze  un  of  accounts  with  several
 publishers,  book  publishers,  who  col-
 lected  rovaities  on  behalf  of  this
 prrticu't:  Minister  for  the  ७००१७
 published  by  them.  The  total  account
 is  placed  before  the  Reserve  Bank
 and  mCney  withdrawn  trom  iime  te
 time.  All  that  the  Reserve  Bank
 does  is  to  allow  the  party,  the  Minis-
 ter  concerned,  to  keep  £50  with  the
 publisher.

 An  Hor.  Member:  How  much?
 Shri  T.  T.  Krishnamachari:  £50.

 That  is  all  and  that  is  for  purposes  of
 expenses  when  he  goes  to  Europe  and
 England.  Sir,  the  Minister  concerned
 happens  to  be  the  Prime  Minister  of
 this  country,  Shri  Jawaharla'  Nehru,
 who,  दि  ov  al]  know,  has  published
 several  books  for  which  he  gets
 royalties  *rom  severa]  countries.  I  can
 assure  you  that  in  96]  the  total
 amount  payable  was  £733.  Since
 then  he  has  not  kept  at  any  time  more
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 thae  £50.  The  moneys  are  drawn from  time  to  time,  accounts  are  ren- ered  to  ths  Reserve  Bank  and  the ®eserve  Bank  keeps  a  close  watch  on the  operation  of  the  accounts,  I  am sure  the  House  wil)  acknowledge érom  all  sides  that  the  Prime  Minis- 4er  has  nothing  to  conceal,  because  all these  are  received  only  by  way  of
 voy  alties  on  the  books.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  on  &  point  of  clarifi-
 cation,  may  I  ask  whether  it  ‘s  a  fact that  certain  Swiss  banxs  mai:tain  ac-
 counts,  not  merely  of  Indians  but  of

 ‘other  foreigners  too,  which  are  abso-
 lutety  dead  secret,  and  the  accounts “of  some  German  Nazis  came  to  light
 only  after  the  defeat  of  Germany  in “he  second  world  war?
 for  the  Government  to  enquire  whe- ther  any  accounts,  of  any  pct-ons, Ministers  or  otherw‘se,  Indians,  are
 maintained  in  Swiss  banks,  ang  are
 dead  secret?

 पसन्  T  ह ५  Mrishnamachari:  So  far
 x3  We  know,  no  Mixivter  has  any  ac-

 _counts  with  the  Sw:ss  banks.  So  far
 a:  finding  out  these  accounts  ‘n  ‘he
 Swiss  banks  is  conceried,  ag  the  hon.
 Member  kuows,  the.  ate  caileg  “Num.
 ber  Accounts”.  There  -s  27  means  cf
 fuading  it  out  except  by  correspon
 deace.  Sir,  if  you  will  permit  me  to
 digress,  in  Spain  they  made  some  Gov-
 ernment  officials,  who  wer.  in  th:'r
 couiidence,  to  maintain  accounts  and,
 thereafter,  they  got  from  time  to  t'me
 int'mation’  of  the  officer  concerned
 ‘who  wi!]  come  and  dispose  of  the
 ‘accounts  in  Spain.  So,  when  he  came,
 they  caught  him.  Since  then,  I  am
 ‘told,  the  Swiss  banks  do  not  even  cor-
 respond.  Therefore  these  accounts
 must  be  known  only  to  the  Swiss
 banks  and  the  party.  I  also  hear,  3s
 the  hon.  Member  has  heard,  that
 there  are  several  persons  in  this  coun-
 tiy  wno  have  accounts  with  Swiss
 danks  I  do  not  know.  I  have  not  vet
 teen  able  to  find  the  method  b,  which
 i  can  get  my  claws  over  those  ac-
 counts.
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 CONSTITUTION  (S)

 AMENDMENT)  BILL—contd.
 Mr.  Speaker:  The  House  will  re- sume  further  considezaiion  of  the motion  to  refer  the  Constitution (Seventeenth  Amendment)  Bill  to  the

 Joint  Committee.
 Shri  ्,  Sreekantan  Nair  (Quilon): Sir,  I  am  one  of  those  who  support th's  Bil  without  much  reservation.

 Of  course,  there  is  a  certain  6  fMicuity which  has  been  pointed  out  by  Shri
 Kamath,  that  is,  the  definition  of  the word  ‘estate’  is  so  wide  that  it  May  be utilised  by  some  State  Governments against  pitty  landho!ders.  Some  of
 the  genuine  friends  of  landholders and  peasants  are  anx‘ous  about  it.
 Therefore  I  woult  Tequest  the  Gov-
 ernment  to  consider  as  to  how  best  it
 can  be  avoided.

 Sir,  Iam  proud  that  I  support  the
 Bili  in  spite  of  the  fact  that  my  hon.
 ‘ciend,  Snri  Ranga,  would  condemn
 ~  28  a  reactionary  if  I  support  it.
 But  I  am  aiso  ashamed  of  the  way  the
 Bill  has  been  brought  here  and  is  be-
 ‘ng  tackled  here  because  I  fear  that
 ‘hore  २5  a  certain  amount  of  consp‘racy
 benind  the  Bill.  The  Bil]  was  pre-
 sented  in  this  House  in  May.  Four
 aia  ha’?  months  elapsed  and  now

 this  Bil!  is  taken  up  towards  the  very
 fag-eng  of  thig  Session.  We  all  know
 through  the  press  and  other  reports
 that  another  Bil)  is  being  mooted  and
 moved  in  the  Kerala  Leg'slature.

 The  statement  of  objects  and  reasong
 of  this  Bin  very  definitely  points  out
 that  the  immediate  provocation  for
 bringing  forward  this  Bi!l  as  has
 been  pointed  out  by  my  hon,  friend,
 Shri  Tyagi,  also,  was  the  Supreme
 Court  and  the  Kerala  H'gh  Court  rul-
 ings  regarding  the  Kerala  Agrarian
 Relations  Act,  1980,  When  that  was
 struck  down  by  the  Supreme  Couri
 end  the  High  Court  of  Kerala.  natural-
 lv,  this  Bill  was  contemplated  and  eh
 th.  other  State  legislations  were  tag-
 ged  on  to  it  because  it  was  thought
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 {Shri  N,  Sreekantan  Nair]
 better  to  give  them  the  pro‘ection  of
 the  Ninth  Schedule  b.cau:e  the
 Kerala  Act  had  to  be  given  tnat  pro-
 tection.  I  wou'd  lke  to  know  from
 the  hon.  Minister  whether  there  had
 been  any  defin.te  understanding  bet-
 ween  him  and  the  Kerala  Ministry
 with  regard  to  the  introduction  of  the
 new  Bi:]  in  the  Kerala  legis  ature.  I
 woulj  also  ‘ike  to  know  from  you,  Sir,
 whether  ‘t  is  not  qa  breach  oi  privilege
 of  this  House  to  move  anew  Bll  in
 the  State  legislature  when  we  are
 discussing  a  Constitution  Amendment
 Bill  at  the  very  request  of  the  Govern.
 ment  which  is  moving  a  Bil'  to  res-
 cind  the  existing  Act.  Th’s  Bi'l  has
 been  mooteg  because  the  Kerala
 Government  wanted  us  to  gve  th:m
 the  protection  of  the  Ninth  Schedule
 of  the  Constitut‘on  and  now  the
 Keraia  Government  is  m2king  the
 Parliament  the  laughing  stock  of  the
 entire  world  by  just  rescinding  th2
 Act,  by  bring’ng  in  another  Bil;  in
 wh'ch  a  provis‘on  to  rescind  the  Act
 is  also  incorporated.

 In  this  connection  I  am  reminded
 of  a  story  of  a  famous  British  en-
 gineer  who  had  given  his  name  to  a
 bridge  ‘n  Madras.  The  bridge  is  call-
 ed  Barber’s  Bridge  because  the  name
 of  the  engineer  was  Mr.  Barber.  But
 that  hrdge  is  now  generally  known
 as  “Amnattan  P7'am”  b2ecruse  the
 peop'e  naturally  trans'ated  the  name
 ‘Birber’  and  ascribed  to  the  g-eat  en-
 gincer  the  ability  of  shaving  पिसते  hair-
 dre-sing.  The  fate  of  this  Bi'l  would
 be  jst  like  that  I  find  that  this  Bl
 whith  is  intended  to  give  n7o‘ection
 to  ‘h>  Kera'a  Agrarian  Relations  Avt
 of  950  wil’  he  bye-pasce?.  When  it
 is  brought  hack  to  the  Heure  from
 the  Joint  Committee.  w>  will  have  to
 drop  item  94  of  th's  Bill  which  ते  कोड
 wth  the  Kercla  Act  h-c7use  by  ‘hat
 time  the  Kerala.  lesisletura  would
 have  nestad  the  new  कर्णा  and  reccind-
 ed  the  evistica  Act.  हन,  natural  we
 wil]  ant  be  ina  novition  to  Mnotiide
 the  existing  Art  in  the  Schot'e:  brit
 at  the  same  rm  the  newer  Bit  owt]
 pot  have  gone  through  the  whole
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 gamut  of  the  legal  procedure  and  got
 the  assent  of  the  President.  So,  wa
 cannot  introduce  that  also  in  the
 Schedule.  Thas  ६  vacuum  is  created.
 This  is  the  attitude  and  the  approach
 of  the  Government  of  Kerala.

 Yesterday  the  hon.  Member,  Shra
 Maniyangadan,  advanced  some2  argu-
 ment  for  the  necessity  of  bring  ng
 forward  such  a  Bill.  Though  tha
 Government  of  Kerala  7  96]  was
 caled  gq  coalition  government,  we
 know  that,  as  a  matter  of  fact,  the
 Congress  Party  had  q  clear  majovity
 in  this  Government.  The  _  present
 Chief  Minister  ot  Kerala  was  then  the

 eputy  Chief  Minister  and  Shri
 Chacko  who  is  now  the  sponsor  of
 the  new  Bll  was  evon  then  the  Home
 Mintster  of  Kera'a  State.  What  pre-
 vented  them  from  bring'ng  forward
 any  amendment  which  they  deem2d
 to  be  absolutely  necessary?  Nothing.
 No  legal  or  constitutional  obstacle
 was  there.  But  there  was  one  thing.
 If  at  that  time  they  had  brought  in  the
 amendment  suggested  by  Shri  Mani-
 yangaian  here—I  do  not  think  jt  will
 be  openly  suggested  even  now  in
 Kerala—they  wou'd  have  been  k  cked
 out  of  office  from  Kerala.

 Shri  Maniyangadan  and  some  other
 peovle  want  to  exclude  the  ertire
 coconut  gardens  frcm  the  prev'ew
 of  the  Act.  You  know,  Sir,  Kerala  3
 a  land  of  cCconut  growers.  It  is  a
 continuous  garden  of  coconuts  in‘er-
 sperseq  with  coir  lands.  Then  there
 are  the  backwaters  and  canals.  If
 coconut  and  cashew  jands  are  t7ken
 awn,  what  remains?  Only  8  iIcng
 stretch  of  barren  and  sind:  5९१८४  ané
 tha  tue  satent  waters  of  the  Arab‘an
 Sea.  Of  course,  thev  are  w'lling  and
 fonerons  to  offer  thot  to  the  neasa  ३.
 But  hew  can  the  Arabian  Sea  b2  di  id.
 ef  ond  util’sed  for  cu'tivation
 purvos??  So,  the  Bi,  as
 suarestead  byw  दमकते  Manivanedan,

 even  he  hrancht  to  the  Kora
 Jnaigtntne,  and  cannot  ७०  accepted  by
 the  Government  of  India  ror  eon  it
 ho  aeecntra  सतमी  the  ctandor’s  Vaid
 down  b-  the  Planning  Commiss’on.

 cannot
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 I  believe  that  the  scheme  of  the
 Kerala  Government  is  much  more
 complex  than  what  has  been  present-
 ed  before  us.  You  may  know,  Sir,
 that  in  Kera'a  there  are  two  very
 strong  groups  within  the  Congress  one
 of  which  supports  the  agrarian  re-
 forms  and  the  other  opposes  them.
 You  m’ght  have  heard  of  the  redoubt-
 able  leader,  Mannath  Padmanabhan,
 the  leader  of  the  landed  and  vested
 interests  in  the  Nair  community,  He
 put  up  a  consistent  fight  against  all
 land  legislat‘on  because  the  Nair  com-
 munity  still  holds  a  vast  majority  of
 the  landed  estates  in  the  State.  He
 also  represents  the  Hindus  society  the
 temples  of  which  have  vast  areas  of
 forests  and  other  lands.  On  the  other
 side  there  is  a  very  strong  Christian
 eommunity  which  is  the  backbone  of
 the  Congress  movement  ‘n  Kerala.  As
 8  matter  of  fact,  for  years  together,
 for  the  last  5  years  or  so,  the  Kerala
 Congress  has  been  known  as  ०१९  Chris-
 tian  Congress.  These  people  are  very
 wonderful  cu’tivators.  They  are  very
 hard  and  strenuous  people  but  they
 ars  also  a  bit  riotous,  rebell‘ous  and
 rowdyish.  They  just  take  i'legal  pos-
 session  of  land,  whether  it  be'ongs  to
 the  Nair  community  or  to  the  Temp’es.
 They  do  not  care,  who  the  owner
 is.  Hundreds  of  thousands  of  acres
 of  land  have  been  taken  possession
 of,  by  force  by  the  Christian  cultiva-
 tors.  A  Chr'stian  priest,  Father
 Vadakkan,  is  their  leader.  These  for-
 cible  possessions  are  to  be  legalise;  9०,
 he  {gs  supporting  Act  IV  of  96l  in
 spite  of  the  fact  that  it  was  initially
 started  and  set  in  motion  by  the  Com-
 munists.  The  Christ'ans,  who-are  in-
 veterate  and  regorous  enem‘es  of  the
 Communists,  want  Act  IV  of  96  to
 be  promulgated  but  with  certain
 amendments.  The  main  amendment
 they  propose,  is  that  the  {legal  pos-
 session  of  land  belonging  to  private
 undivideg  families  and  to  temples
 should  be  legalised.  The'r  contention
 4s  that  this  Act  IV  of  96]  shou'd  be
 brought  in  the  Schedule  after  pass-
 ing  this  amendment.  On  the  other
 hand,  Mannath  Padmanabhan  is
 against  all  these  reforms  ani  he  wantg

 Constitution  BHADRA  28,  885  (SAKA)  (Seventeenth
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 all  these  illegal  occupants  to  be  driven
 out.  Between  the  Sc)  lla  of  the  Chr.s-
 tian  demand  and  the  Charybdis  of
 the  Hindu  rights,  the  Congress  Minis-
 try  :n  Kerala  hag  decided  to  scutt‘e
 the  boat  of  the  Agrarian  Relations
 Act  and  flow  down  the  current  for
 the  limited  duration  of  the  mid-term
 elections.  Within  g  year,  they  are
 fac'ng  the  elections.  They  want  to
 take  both  the  sections  along  with
 them.  And  at  the  same  time  they
 want  to  tell  the  common  people,  “we
 are  not  against  the  land  reforms.”  So,
 what  does  the  Kerala  Government

 7048

 do?  They  just  ask  the  Cent-
 ral  Government  to  hold  _  their
 baby.  They  just  throw  the  blame
 on  the  Central  Government  and
 say,  “Look  here,  the  Centra!  Govern-
 ment  has  ‘ncluded  this  defective  Act
 in  the  Ninth  Schedule.  We  are  bring-
 ing  in  a  progressive  Bi'l.”  They  also
 want  to  throw  the  blame  on  the  Cent-
 ral  Government  for  the  non-‘nclusion
 of  that  Bill  in  the  IX  Schedu'e.  This
 is  what  they  will  tell  the  common
 peop’e  in  order  to  keep  both  the  war-
 ring  sections  supportng  of  them  til}
 the  mid-term  elections  are  over.  And
 they  have  brought  in  and  introduced
 th's  new  Bil]  in  the  Kerala  Assembly.

 Sir,  the  attitude  of  the  Kerala
 Government  is  quite  evident  from  the
 statement  of  Shri  P.  T.  Chacko  on
 30th  July,  963  which  is  published  in
 the  Kerala  Chronicle  of  3lst  July.  I
 am  quoting  from  that.

 “Mr,  Chacko  said  that  State
 Government  was  of  the  view  that
 the  Act  either  amended  or  tota'ly
 recast  shou'd  not  be  inc'uded  in
 the  N'nth  Schedule  of  the  Consti-
 tution.”

 It  is  a  categorica]  statement  made  by
 the  hon.  Min'ster  who  is  bringing  im
 the  new  Bill  in  Kerala,  Further  he
 makes  enother  statement  which  reads
 lixe  thts:
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 (Sbri  N.  Sreekantan  Nair)
 “Mr.  Chacko  pointed  out  that

 the  demand  of  the  Karshaka  Thoz-
 hiulaly  Party  .

 That  is  the  party  of  the  Christian  cul-
 fivators  led  by  Father  Vadakkan.

 “....for  the  amendment  of  the
 present  Act  with  provisions  for
 protecting  tenants  of  private
 forests  and  Devaswomg  and  to  in-
 c.ude  the  old  Act  in  the  Ninth
 Schedule  of  the  Constitution  was
 contradictory.”

 Hle  says,  it  is  contradictory.  I  for
 one  do  not  understand  where  in  lies
 the  .contradicliva  betuust  a.ncis  ong
 the  Act  in  time  and  just  bringing  it
 up  before  this  Parliament  and_in-
 cluding  it  in  the  Ninth  Schedule  is
 quite  feasible  and  possible.  They
 ought  to  do  it.  Because  there  are  two
 very  strong  warring  sections  on  both
 the  sides,  they  want  to  curry  favour
 with  both.  So,  they  want  to  scuttle
 this  measure  and  just  pass  over  the
 difficult  phase  of  the  oncoming  elec-
 tions.

 My  hon,  friend,  Mr.  Maniyangadan
 said  that  the  Kerala  Act  was  not
 very  practical  and  al)  that.  I  will
 Place  before  the  House  the  main  pro-
 v'sicns  of  a'l  the  agrarian  iaws  pass-
 ed  by  the  various  States  and  I  wil}
 leave  it  to  the  hon.  Member  to  judge
 whether  ;here  ig  anything  obnoxious
 in  the  Kerala  Act.

 Assam:
 The  Assam  Fixation  of  Ceiling  on

 Land  Holdings  Act.  956  {Asram  Act
 lof  1957).

 It  lays  down:
 qQ)  ce’ling  at  50

 family;
 (2)  compensation  at  25  to  60

 times  land  revenue,

 acres  per

 Bihar:
 The  Bihar  Land  Reforms  Fixsti

 of  Ceiling  Area  and  Aczulsition  of

 ‘assessivent  at

 SEPTEMBER,  1,  963  (Seventeenth  Amend-  pe
 ment)  Bili

 Surplus  Land  Act,  1961,  (Bihar  Aes  2
 of  3962)

 It  provides:
 (2)  ceiling  at  20  to  60  acres;

 (2)  compensation  at  Rs.  50  ve
 Rs.  900  per  acre,

 Gujarat:
 The  Gujarat  Agricultural  Lande

 Ceiling  Act,  960  (Gujarat  Act  27  «f
 1961).

 Tt  fixes:

 (i)  ceiling  (of  family)  9  फर  WR
 acres;

 (2)  compensation  at  80  te  @
 times  of  assessment.

 Maharashtra:

 The  Maharashtra  Agricultural  Lan@é
 (Ceiling  on  Holdings)  Act
 96  (The  Maharashtra  Act
 27  of  1961).

 Hh  lavs  down;

 a)  ceiling  at  80  to  26  acres:

 (2)  compensation  at  35  to  30  times
 of  assessment.

 23.25  hrs.

 (Mr.  Derury-Speaker  in  the  Chew)

 Kerala:

 The  Kerala  Agrarian  Relat‘ons  A¢t,
 960  (The  Kerala  Act  4  of  1961).

 It  provides:
 a)  ceiling

 acres;
 (Jamily)  35  t@  36

 (2)  compensation  at  2  times  pre-
 sent  rent  or  6  times  fair  rent

 (N.B,  Calculating  Land  revenue  o
 i/8th  of  fair  rent,

 Kerala  compensation  at  96  time?  the
 land  revenue).
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 The  assessmenf  is  on  par  with  almost
 all.  the  enactments  in  the  field.  The
 price  of  surplus  land  is  assessed  at  25
 to  80  per  cent.  of  the  market  value.

 Madras:
 The  Madras  Land  Reforms  (Fixa-

 tion  of  Ceiling  on  Land  Act,  796
 ‘(Madras  Act  58  of  1981).

 It  provides:
 (l)  ceiling  at  24  to  20  acres  with

 family  limit  two  ceilings
 (2)  compensation  at  9  to  32  times
 Net  income.

 Mysore:

 The
 ¥96

 Mysore  Land  Reforms  Act,
 (The  Mysore  Act  0  of  1962).

 It  provides:
 qd)  ceiling  (a)  Present  holding—

 27  to  26  acres;  (b)  Future
 holding—i8  to  44  acres.

 (2)  compensat'on  at  times  an-
 nua!  net  income.

 Orissa:
 The  Orissa  Land  Reforms  Act,  960

 {The  Orissa  Act  6  of  1960).
 ॥  It  lavs  down:

 (l)  ceiling  at  25  to  00  acres  with
 2  ceilings  as  family  limit;

 (2)  compensation  (a)  Non-resum.
 able  land—provision  for
 transfer  of  ownership.

 Here  is  a  very  important  provision  ‘n
 the  Orssa  Act.  You  will  find  this
 provision  only  in  the  Orissa  Act  for
 mon-resumable  land  there  is  a  provi-
 fon  for  transfer  of  ownership  with-
 ut  compensation.  They,  the  com-
 pensat‘on  of  surplus  Jang  is  at  mar-
 ket  price.  This  is  the  unique  piece  of
 ¥eg'slation.

 Mr.  Deputy-Speaker:  The
 Member  should  conclude  now,

 Shri  N.  Sreekantan  Nair:  I  have
 put  in  some  labour.  JI  request  I  may
 kind'y  be  given  some  more  time.

 hon.

 BHADRA  28,  885  (SAKA)  (Seventeenth  -705e.
 Amendment)  Bill

 ©

 Mr,  Deputy-Speaker:  You  can  take
 -two  or  three  minutes  more.

 Shri  N.  Sreekantan  Nair:  Then  &
 come  to  Punjab.
 Punjab:

 The  Punjab  Security  of  Land
 Tenures  Act,  963  (Punjab  Act  0  af
 1963).

 It  provides:
 qd)  ceiling  at  30  standard  acres;
 (2)  compensation—graded.

 UP:
 The  Uttar  Pradesh  Institution  af

 Ceilng  on  Land  Holdings  Act,  968
 (U.P.  Act  of  1961).  It  fixes  the
 cei'ing  at  40  to  80  acres.
 West  Bengal:

 The  West  Bengal  Estate  Acquisitiog
 Act,  953  (West  Bengal  Act  3  of
 954)

 It  provides:
 (l)  ceiling  at  25  acres  :rrespee-

 tive  of  the  class  of  land  or
 the  size  of  the  family;

 (2)  compensation  for  interme-
 diares  and  owners  ranging
 from  2  to  20  times  the  ne;  in-
 come  of  the  intermediaries  op
 a  graded  scale  basis.

 Delhi:
 The  De'h:  Land  Holdings  (Ceiling?

 Act,  960  (Central  Act  24  of  1960).
 It  lays  down:

 (l)  ceiving  at  24  to  60  acres;
 (2)  compensation  at  20  times  nei

 annual  income.

 Sir,  a  prominent  feature  of  al
 these  enactments  is  that  P’antation#
 and  Properties  of  Religious  and  Chiri-
 tible  Institut'ons  are  a'l  ex7-mpteé
 from  the  provisions  of  this  Act.  Is
 West  Bengal  and  Kera!a,  because  of
 the  heav,  density  of  the  agr cu  tural
 population  and  the  fragmentation  of
 holdings,  no  provision  has  been  made
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 for  varying  the  ceiling  on  the  quality

 -of  the  land.  From  the  facts  marshal-
 led  above,  it  is  very  clear  that  there
 4s  no  inequity  in  the  Kerala  Act  IV
 of  1961.  It  is  also  very  clear  that

 ‘unl’ke  what  has  been  contended  by
 Prof.  Ranga,  there  is  g  system  and
 laudable  princip'es  underlying  the
 ent're  legislations.  Their  provisions

 -are  almost  the  same  with  sl'ght  varia-
 ‘tions  here  and  there  to  suit  the  parti-
 ‘cular  demands  and  the  agrarian  rela-
 tions  in  the  various  States.  Therefore
 when  the  Kerala  Government  are
 bringing  forward  a  new.  Bill
 to  work  for  the  benefit  of
 the  Kerala  peasants,  I  say,  it
 is  Poothana  in  the  guise  of  Mohini
 and  seeks  to  murder  the  peasant  child
 by  giving  the  poisonous  milk  from
 {ts  breast.

 An  Hon  Member:  Yes;  that  is
 -Zood.

 Shri  N.  Sreekantan  Nair:  My  hon.
 frieng  is  supporting  me  without  un-
 derstanding  what  I  am  saying.

 I  want  an  assurance  from  the  hon.
 Minster  that  the  Kerala  Act  4  of  96]
 will  not  be  taken  away  until  and  un-
 less  the  new  measure  is  ready  at  hand
 to  be  substituted  in  its  place.  I  am
 insisting  on  it  because,  if  the  Kerala
 Act  is  left  out,  we  will  look  very
 small  if  it  ig  done,  it  will
 take  away  the  whole  purpose  for
 which  this  legislation  was  brought  in.
 My  hon.  friend  Shri  Ranga  says  that
 the  property  rights  of  individuals  are
 sought  to  be  curtailed  by  this  legis-
 lation.  But  I  would  like  to  draw  the
 attention  of  the  House  to  the  fact  that
 wh'le  it  is  true  that  the  rights  are
 being  curtailed  to  a  certain  extent  In
 the  case  of  vested  interests  and  Jand-
 holders,  a  new  series  of  rights  are
 being  enforced  for  nearly  80  per  cent
 ef  the  vast  millions  of  peasants  in  our
 eountry.  For  the  first  time  in  their
 lives,  they  are  getting  certain  rights
 to  property,  and  their  human  rights
 ate  he'ng  recognised  for  the  first  time
 in  India.  Therefore,  I  wholehearted-
 ly  support  this  Bill.

 committeq  to  certain
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 In  conclusion,  I  would  once  again
 submit  that  the  aspect  that  defin:tion
 of  the  term  ‘estate’  may  be  utilised
 by  some  State  Governments  at  some
 future  time  to  injure  even  the  smal-
 lest  peasant  whose  holding  is  far
 below  the  ceiling,  for  political  or
 other  purpose,  may  be  taken  into
 consideration,  and  some  _  protective
 measures  adopted  so  that  this  Bill
 will  not  be  used  to  cause  hardship  to
 them.

 Dr.  P.  8.  Deshmukh  (Amravati):
 Th's  Bill  has  been  brought  before  the
 House  in  order  that  certain  legisla-
 tions  passed  by  the  Government  of
 Kerala  and  the  Government  of  Maha-
 rashtra  should  not  be  dec'ared  void
 and  inoperative,  and  that  the  ‘nten-
 tions  of  Government  in  bringing  about
 certain  land  reforms  shoulg  not  be
 obstructed.  J  do  not  think  that  many
 people  can  quarrel  with  this  intent on
 of  Government.  So  long  as  they  are

 land  reforms
 promulgated  or  propounded  by  the
 Planning  Commission,  and  so  long  as
 they  have  ga'neq  general  acceptance
 in  the  country,  nobody  can  quarrel
 with  Government  triing  to  remove
 the  obstacles  in  the  way  of  their  in-
 tentions  being  given  effect  to.  That
 does  not,  however,  mean  that  the
 kind  of  Bill  that  we  have  before  us
 was  the  only  remedy  or  that  it  was
 necessary  to  put  under  b'anket,  as
 has  been  pointed  out  by  Shri  Kamath,
 44  legislative  enactments,  and  to  put
 in  a  clause  wh‘ch  has  created  a  lot  of
 doubts  and  suspicions  in  the  minds  of
 the  people.

 I,  for  one,  know,  and  I  am  g'ad  that
 Shri  Kamath  has  pointed  them  out,
 that  all  our  land  reforms  are  actuated
 by  two  considerations  or  twa
 tdeals;  006  is  more  agr  cultural  pro-
 duction  and  the  other  fs  social  jus‘ice.
 I  accept  both  these  ideals,  but  ‘t  Se
 my  considered  opinion  that  in  the
 course  of  the  last  fourteen  years  of
 our  land  legislation,  we  have  achieved
 neither.  We  have  done.  in  fact,  in  the
 shave  of  this  land  legislation  every-
 thing  to  affect  more  production
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 It  has  also  been  concretely  proved
 that  all  our  attempts  so  far  have  not
 resulted  in  any  social  welfare  or
 S0C:ai  justice  or  any  benefit  to  the
 people.  This  was  quite  apparent  from
 the  fact  that  the  other  day,  I  saw  a
 Communist  Member  very  angrily
 questioning  Government  whether
 there  was  even  one  single  acre  of
 land  which  had  been  obtained  as  a
 result  of  the  imposition  of  ceilings.
 So,  I  think  what  I  am  saying  is  more
 or  less  ७  fact.

 We  wanteg  to  do  social  justice,  by
 taking  away  the  lands  of  people  who
 had  excess  of  land,  and  by  giving  it
 to  those  unfortunate  people  who  had
 never  had  any  land.  I  go  a  step  further
 and  I  value  social  aspect  of  it  more
 than  many  other  people,  because  un-
 fortunately,  we  live  in  a  _  country
 where  the  possessions  of  even  the
 smallest  piece  of  land  raises  a  per-
 son’s  social  status  in  this  country,  and
 every  individual  is  conscious  of  this.

 Shri  D.  C.
 Not  now.

 Sharma  (Gurdaspur):

 Dr.  P.  S.  Deshmukh:  I  differ  from
 my  hon.  friend  Shri  D.  C.  Sharma  on
 this  point.  Whatever  wealth  a  person
 may  have,  the  possession  of  land  even
 today  is  supposed  to  raise
 the  social]  status  of  that  per-
 to  raise  the  social  status  of  that  per-
 son,  Even  to  day,  there  is  this  so-
 called  land  hunger  attributable  to  this
 reascn.  Why  is  this  land  hunger  there?
 Of  course,  it  is  not  there  for  better
 living,  because  anybody  who  indiscri-
 minately  gets  land  does  not  have  bet-
 ter  living  necessarily.  I  am  prepared
 to  challenge  if  it  is  said  that  merely
 because  a_  certain  piece  of  land  is
 given  to  scmebody  he  can  improve
 his  living  standard.  He  can  improve
 himself  socially  but  not  economically.
 It  is  a  punishment  to  have  inadequate
 pieces  of  land  for  being  tilled  and  to
 live  on  the  produce  from  those  lands.
 It  is  the  foolishness  of  our  peasantry
 ‘that  they  aspire  to  do  so.  I  would  not
 mind  advising  them  hereafter  that  they
 are  damned  fools  to  strive  to  produce
 and  feed  the  urban  population;  instead
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 of  doing  that,  they  should  much  rather
 come  and  knock  at  our  doors  and  get
 at  least  Rs.  00  p.m.  by  becoming  a
 peon  in  Delhi  under  the  Central  Gov-
 ernment;  that  would  give  them  a  bet-
 ter  reward  than  the  exertion  of  them-
 selves,  and  their  family  including  wife

 _and  children  and  everybody  working
 day  and  night  in  the  sun  and  in  the
 rain  and  ultimately  the  whole  thing
 becoming  completely  a  losing  concern.

 So,  these  are  the  facts  of  farmers’
 life  which,  J  am  afraid,  none  of  these
 Planning  Commission  people  have
 much  sympathy  for  or  even  knowledge
 about.  That  is  why  they  are  pursu-
 ing  such  policies.  Of  course,  the  com-
 munists,  are  aiso  saying  the  same,  be-
 cause  they  do  not  believe  in  orderly
 progress.  They  are  people  whe
 believe  in  chaos.  and  that  is
 their  only  means  of  securing
 power  in  this  country.  They  cannot  get
 power  by  orderly  progress  or  by  con-
 sistently  doing  certain  things  for  peo-
 ple’s  benefit.  That  is  not  their  idea  at
 all.  I  am  afraid  that  this  Government
 also  is  very  often  pressed  into  taking
 certain  measures  which  the  Commu-
 nists  favour.  At  least,  the  degree  is
 changed,  It  may  be  that  to  a  certain
 extent  we  believe  in  certain  things  and
 therefore  desire  that  they  snould  be
 done;  but  as  a  result  of  the  pressure
 that  they  exercise.  we  go  much  far-
 ther  than  our  wisdom  shculd  permit.

 So,  naturally,  the  Communists  are
 wholeheartedly  in  favour  of  this  legis-
 lation  and  everything  that  we  do  to
 dislocate  production.  They  are  also
 interested  in  seeing  that  no  social  jus-
 tice  will  accrue  to  anybody.

 So  far  as  land  reforms  are  concern-
 ed,  I  like  land  reforms,  and  there
 should  be  land  reforms,  and  where
 there  is  any  large  concentration  of  land
 in  few  hands  it  should  be  taken  away.
 There  is  no  doubt  about  it.  But  where
 is  the  concentration  of  land?  And  how
 many  people  have  got  it?  So,  what
 we  have  done  by  these  land  reforms
 is  that  we  have  disturbed  the  ordinary
 decent  middle-class  farmers.  We  have
 forced  them  to  resort  to  partition  their
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 lands  overnight.  In  spite  of  the  view
 of  the  Planning  Commission  to  con-
 demn  these  people  as  if  they  are
 thieves  and  dacoits,  and  in  spite  of  the
 fact  that  they  have  looked  at  these
 people  who  have  got  a  little  more  land
 than  the  ceiling  as  if  they  had  stolen
 it  from  somebody....

 Shri  Hari  Vishnu  Kamath:  We  are
 glad  to  have  these  very  weighty  obser-
 vations  coming  as  they  do  from  the
 former  Minister  of  Agriculture.

 Dr.  P.  S.  Deshmukh:  Thank  you.  As
 if  they  are  criminals,  and,  therefore,
 even  a  legal  act  of  partition  was  looked
 upon  with  suspicion,  and  _  provisions
 were  sought  to  be  made  for  those  par-
 titions  to  be  set  aside  retropectively,  I
 am  glad  to  say  that  this  has  not  been
 possible  on  any  big  scale.  But  the  long
 and  short  of  these  land  refcrms  is  that
 we  have  merely  disturbed  the  menta-
 lity  of  the  peasants.  I  hope  my  hon.
 friend  Dr,  Ram  Subhag  Singh  will
 stick  to  what  he  sa.d  one  day  here,
 probably  unguardedly.  My  hon.
 friend  who  is  my  successor  in  the  De-
 partment  of  Agriculture  admitted  that
 people  were  reluctant  to  invest  in  cul-
 tivation.  What  does  this  mean?  It
 means  less  production  because  without
 investment,  you  cannot  have  better
 production.

 Our  biggest  problem  today  is  frag-
 mentation  of  lands.  And  what  are  we
 doing  in  order  to  minimise  fragmen-
 tation?  I  should  like  to  give  the  right
 to  property  to  the  daughters,  to  women
 and  so  on.  But  let  us  look  at  it  from
 the  point  of  view  of  agricultural  pro-
 duction.  All  this  talk  about  land  legis-
 lation  has  disturbed  the  mentality  of
 the  farmers  and  many  things  that  we
 have  done  have  led  to  direct  fragmen-
 tation  of  lands.  What  is  worse,  this  is
 bound  to  grow  in  the  future.

 A  few  years  back,  the  Prime  Minis-
 ter  and  the  Congress  Party  also
 thought  that  by  co-operative  farming,
 we  could  cure  this  defect,  and  that  in
 three  or  four  years’  time  there  would
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 be  so.  many  co-operative  farming
 societies  that  we  would  be  able  to
 cover  a  large  portion  of  this  country.
 Now,  what  is  it  that  the  Ministry  of
 Community  Development  and  Co-ope-
 ration  has  to  show  us?  They  have,
 quite  differently  from  what  the  view
 was  of  everybody  in  the  country,
 started  treating  cooperative  farming
 as  a  mere  experiment.  And  what  is
 going  to  be  the  extent  of  the  experi-
 ment?  During  the  whole  period  of
 the  Five  Year  Plan,  they  will  pro-
 bably  have  about  3000  co-operative
 societies  in  the  whole  of  India  and
 each  society  according  to  their  own
 dictum  must  not  have  more  than  00
 to  50  acres  each,

 Now,  what  will  be  the  acreage  that
 we  will  cover  as  a  result  of  these  co-
 operative  farming  societies  with  all  the
 gusto  with  which  we  talked  about  it
 and  shouted  about  it  and  created  a  row
 about  it?  How  many  acres  of  land  are
 going  to  come  under  that—hardly  4
 lakhs  cé  acres.  Considering  the  total
 amount  of  land  we  have,  340  million
 acres  under  cultivation,  it  is  not  even
 a  drop  in  the  ocean.  So  the  cure  for
 fragmentation  has  gone  by  the  board.
 We  have  not  been  able  to  think  of  any
 other  remedy  so  far  to  stop  fragmen-
 tation,  and  the  consequent  reduction  of
 production.

 Taking  this  opportunity  of  referring
 this  Bill  to  a  Joint  Committee,  all  that
 I  appeal  to  Government  is  that  they
 should  either  by  appointing  a  Commis-
 sion  or  constituting  a  sub-committee  of
 the  Joint  Committee  itself  consider
 how  far  either  of  these  two  ideals  of
 ours  have  been  accomplished.  Because
 this  is  an  extraordinary  piece  of  legis-
 lation.  By  this  one  enactment,  al-
 though  it  is  very  short  and  sweet,  you
 are  going  to....

 An  Hon.  Member;  Why  sweet?
 Shri  Hari  Vishnu  Kamath:  Not  so

 sweet.

 put  de-
 hind  iron  curtain  or  a  steel  curtain,  all
 these  legislations  irrespective  of  their
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 virtues  or  defects  and  you  are  not  going
 to  permit  any  court  of  justice  to  inter-
 fere.  This  is  too  much.  I  think  the
 Government  is  going  too  far.  I  would
 have  preferred  if  it  had  restricted  the
 operation  of  this  legislation  to  Maha-
 rashtra  and  Kerala  and  not  gone  fur-
 ther.  But  I  cannot  permit  Government
 to  include  the  Kerala  Act  within  this
 because  the  Kerala  Government  itself
 is  against  it.  I  can  understand  from
 the  speech  of  my  hon.  friend  who
 spoke  before  me  why  the  Kerala  Gov-
 ernment  does  not  like  this  being
 brought  under  the  Ninth  Schedule.
 They  have  found  certain  defects  in
 that  Act  and  therefore  they  want  to
 cure  and  amend  it.  My  hon.  friend
 likes  the  Act  as  it  is;  therefore,  he
 wants  it  to  be  blanketted  so  that  no
 court  of  law  will  be  able  to  interfere
 with  it.  On  the  other  hand,  the  Kerala
 legislature  which  passed  the  enactment
 are  entitled  to  amend  it  in  the  light  of
 their  experience.  I  think  it  is  abso-
 lutely  wrong  for  the  Central  Govern-
 ment  to  deprive  the  Kerala  legislature
 of  their  right  and  discretion  to  amend
 the  law  according  to  their  wishes,  and
 put  it  behind  this  iron  curtain  thus
 depriving  them  of  their  legitimate  right
 of  amending  the  Act.

 The  same  thing  is  likely  to  happen
 in  the  case  of  other  laws.  That  is  my
 strongest  objection.  Every  law  in  the
 country  is  liable  to  be  scrutinised,  if
 somebody  goes  to  the  court,  by  the
 law  courts  and  they  are  entitled  to
 take  a  judicial  view  of  it  Here  we
 are  trying  to  amend  article  3lA  by
 which  we  are  going  to  compromise  the
 fundamental  rights  involved.  It  will  be
 much  better  to  give  a  clear  go-bye  to
 articles  13,  4  and  9  of  the  Constitu-
 tion  rather  than  circumscribe  them  in
 this  way,  in  a  very  underhand  manner.
 I  think  that  is  not  right,  it  is  not
 honest.  So  far  as  the  Constitution  is
 concerned,  we  should  deal  with  it  in
 a  straightforward  manner  and  not  in
 the  way  in  which  this  is  being  done.

 I  therefore  suggest  that  while  the
 Joint  Committee  may  consider  all  that
 I  have  said,  they  should  not  give  their
 consent  to  include  all  these  enactments
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 in  the  schedule  at  least  so  long  as  they
 have  not  examined  every  legislation
 from  the  point  of  view  of  whether  it
 is  discriminatory  or  not.  There  are
 many  such  laws.  Take  the  Maharash-
 tra  legislation  itself,  Some  people  have
 circulated  pamphlets  and  so  on  show-
 ing  how  discriminatory  it  is.  One  of  the
 chief  grounds  on  which  the  Supreme
 Court  has  struck  down  the  legislation
 is  that  it  is  discriminatory.  I  think
 every  one  of  the  enactments  included
 in  Schedule  IX  can,  on  some  ground
 or  the  other,  be  definitely  proved  to
 be  discriminatory.  That  is  the  reason
 why  Government  wants  to  lump  the
 whole  thing  together,  bundle  44  Acts
 so  as  to  prevent  all  these  enactments
 from  being  judicially  scrutinised  and
 declare  that  they  are  definitely  discri-
 minatory.  J  do  not  like  this  method
 of  doing  it.  Secondly,  as  I  have  urged,
 let  us  take  stock  of  the  situation  now,
 because  this  is  not  a  simple  matter.  If
 we  are  mere  slogan  mongers,  wanting
 some  kind  of  socialism  at  any  cost,
 even  at  the  cost  of  the  people,  I  do  not
 mind.  But  if  we  want  socialism  for
 the  benefit  of  the  people,  I  think  this
 kind  of  thing  should  not  be  done.

 Shri  A.  C.  Guha  made  a  very  learn-
 ed  speech.  I  do  not  agree  with  many
 things  he  said.  He  said  this  was  an
 enabling  legislation.  I  do  not  know
 where  he  got  it  from.  He  then  said
 it  is  very  necessary  to  do  it;  social  jus-
 tice  and  the  best  way  and  probably
 the  only  way  is  to  distribute  land.
 Why  land?  Why  not  take  away  or
 freeze  the  bank  balances  of  all  those
 Johnnies  who  have  lakhs  and  lakhs
 and  give  3  annas  per  day  immediately
 to  everyone,  whose  case  has  been  made
 out  by  Dr.  Ram  Manohar  Lohia?  These
 starving  people  can,  in  that  case,  have
 cash  right  now.  In  the  other  case,  I
 do  not  know  how  long  he  will  have
 to  wait.  He  will  have  to  wait  at  least
 for  a  year.  And  then  there  may  be  crop
 failure  and  he  might  get  nothing.  But
 here  is  cash  available  to  him.  If  he  was
 really  anxious  to  help  the  poor  people
 and,  if  Government  is  really  serious
 and  feels  for  the  poor  and  _  starving
 people,  let  Government  freeze  all  the
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 bank  balances  of  these  people  (An  hon.
 Member:  Many  of  them  have  deficit
 balances  or  their  own  bank  balances.
 Let  them  in  this  way  feed  the  people
 not  by  taking  somebody’s  land  and  giv-
 ing  it  to  somebody  else.  Let  them
 carry  food  to  the  starving  people  at
 once  who  are  not  able  to  get  two
 square  meals  a  day.  That  would  be
 proof  of  our  real  sympathy;  that  would
 be  proof  of  social  justice.  This  is  not
 social  justice.  If  we  are  not  careful  in
 this,  the  nation  will  have  to  pay  very
 dearly.  This  is  not  a  joke.  We  are  dis-
 turbing  65  million  families  and  making
 them  really  apprehensive.  Why  is  the
 farmer  not  producing  more?  Because
 he  has  lost  faith.  J  do  not  say  he  has
 lost  faith  in  the  Government  but  at
 least  in  his  calling.  He  does  not  be-
 Heve  that  he  or  his  children  can  pros-
 per  only  on  land.  So  he  runs  away
 from  the  village  and  goes  to  urban
 areas,  leaving  the  land  with  anybody
 who  can  look  after  it.

 So  I  think  this  must  be  viewed  in  a
 very  serious  fashion,  because  anything
 that  we  do  is  going  ultimately  to
 affect  people.  Of  course,  this
 Government  or  the  few  Ministers  are
 not  going  to  suffer  much.  It  is  the  peo-
 ple  who  are  going  to  suffer.  If  agricul-
 tural  production  fails,  if  our  ceilings
 are  not  in  a  position  to  give  sufficient
 land  to  anybody,  what  is  the  good  of
 this  fashionable  thirg  thit  we  do  under
 the  name  of  land  reform?

 Therefore,  I  would  urge  upon  the
 Joint  Committee  to  consider  how  far
 these  objectives  have  been  served  and
 only  if  they  are  convinced  should  they
 go  ahead  in  this  fashion;  otherwise,
 they  should  not  allow  this  Bill  to  be
 passed.

 श्री  च०  प्र०  सिह  (मुंगेर)  :  उपाध्यक्ष
 महोदय,  संविधान  में  संशोधन  करते  सम्बन्धी
 यह  बिल  सिलेक्ट  कमेटी  के  सुपुर्द  किया  जा  रहा
 है।  संविधान  की  इस  धारा  का  संशोधन
 पहले  दो  बार  हो  चुका  है--  और
 १६५४५  में  ।  इस  संशोधन  का  भाव  यह  है  कि
 किसानों  से  ली  हुई  ज़मीन  का  उचित  मूल्य

 SEPTEMBER  19,  963  (Seventeenth  Amend-  7062
 ment)  Bill

 न  दिया  जाये  1  इस  के  लिए  यह  तक॑  दिया  जाता
 है  कि  यह  टिल  वाफू  दि  सायल  की  सुविधा
 के  लिए  किया  जा  रहा  है।  मैं  आज  तक
 यह  नहीं  जान  सका  हूं  कि  'टीचर्स  आफ  दि
 सायल  की  परिभाषा  क्या  है।  स्वराज्य
 से  पहले  एक  कमेटी  कायम  हुई  थी,  जिस  के
 प्रेजिडेंट  श्री  जे०  सी०  कुमारप्पा  थे।  उस
 कमेटी  ने  कहा  था  कि  किसानों  को  री जने बल
 स्टैंडों  ग्राफ़  लिविंग  की  सहूलियत  दी  जाये  गी  V
 दस  बरसों  से  योजना  यंत्री  के  साथ  हमारा
 पत्न-व्यवहार  चल  रहा  है।  मैंने  उन  से  यह
 निवेदन  किया  है  कि  आप  सोशलिस्ट  पैटने
 की  बात  करते  हैं,  तो  आप  यह  भी  बतायें  कि
 एक  साधारण  नागरिक  का  जीवन-मान  क्या
 पिक्चर  किया  गया  है  और  न्यूनतम  जीवन-
 मान  और  उच्चतम  जीवन  मान  में  क्या  अन्तर
 होगा,  लेकिन  ग्राम  तक  उस  का  कोई  फ़ैसला
 नहीं  हो  सका  है।  मैंते  उत  से  ्र  किया  है
 जब  तक  एक  साधारण  नागरिक  का
 जीवन-मान  स्थिर  नहीं  किया  जायगा,  तक
 तक  देश  की  आर्थिक  उन्नति  ज़ोर  अन-
 एमपलायमेंट  का  मसला  तय  नहीं  किया  जा
 सकता  है।

 आज  यह  कहा  जाता  है  कि  सोशल
 जस्टिस  के  नाते  संविधान  में  यह  संशोधन
 किया  जा  रहा  है।  मैं  कहना  चाहता  हूं  कि
 सोशल  जस्टिस  के  नाते  सभी  वर्गों  के  साथ
 एक  सा  व्यवहार  होना  चाहिए।  यदि  सभी
 वर्गों  के  साथ  एयर  सा  व्यवहार  नहीं  होता  है,
 तो  उन  लोगों  में  ईष्या  और  जलन  पैदा  होती
 है।

 राज  लगान  का  आधार  क्या  है?
 राज  लगान  का  आधार  Yo  प्रतिशत  है,  जब
 कि  मनु  के  समय  में  लगान  १२वां  हिस्सा  और
 गौतम  के  समय  में  १०वां  हिस्सा  था,  जिसे
 कौटिल्य  ने  छठा  हिस्सा  किया  था।  आप  नहीं
 चाहते  हैं  कि  इसको  आप  आधा  कर  दें।
 हरिपुर  और  फ़ैजपुर  कांग्रेस  में  आपने  किसानों
 को  विश्वास  दिलाया  था  कि  स्वराज्य  मिलने
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 के  बाद  किसानों  को  जो  लगान  देना  पड़ता
 है,  उसमें  काफी  कमी  कर  दी  जायेंगी।
 लेकिन  आपने  इस  दिशा  में  कुछ  भी  नहीं  किया
 है।  इसके  विपरीत  आप  लगान  की  दर  में

 वृद्धि  ही  करते  जा  हे  हैं।  यह  सोशल  जस्टिस
 नहीं  है।  इस  सोशल  जस्टिस  के  नाम  पर
 आप  पैदावार  बढ़ाने  के  बजाय,  पैदावार  को

 ही  कम  कर  रहें  है।  आज  आवश्यकता
 देश  में  पैदावार  अधिक  करने  की  है।  किस

 तरह  से  पैदावार  बढ़  सकती  है,  इस  पर  आप
 विचार  करें।  आपको  चाहिये  कि  स्टेंडर्ड
 श्राफ  कल्टीवेबल  आप  फिक्स  कर  दें।
 जो  किसान  स्टैंडों  आफ  कल्टीवेबल  पर  खरा
 नहीं  उतरता  है,  उसकी  ज़मीन  को  जब्त
 कर  लिया  जाए  और  उसे  दूसरों  को  दे  दिया
 जाए।  इंग्लंड  में  स्टेंड  आफ  कल्टीवेबल
 फिक्स  किया  जा  चुका  है।  इंग्लैंड  के  तरीके
 पर  आप  यहां  भी  कर  सकते  हैं।

 आप  भूमि  ले  कर  भूमिहीनों  में  वितरण
 करना  चाहते  हैं।  लेकिन  मैं  आपको  बतलाना
 चाहता  हूं  कि आज  ३७  करोड़  एकड़  ज़मीन
 में  गल्ला  पैदा  श्राप  करते  हैं।  इसके  बाद  भी
 १६  करोड़  एकड़  ज़मीन  ऐसी  पड़ी  हुई  है
 जिसका  सुधार  करके  उपयोग  में  लाया  जा
 सकता  है  शौर  उसको  श्राप  गरीबों  को  दे
 सकते  हैं  -  इस  तरह  से  देश  के  अम्दर  पैदावार
 बढ़  सकती  है।  इस  झोर  आपकी  दृष्टि  नहीं
 गई  है।  श्राप  जो  कुछ  भी  करना  चाहते  हैं,
 उसका  परिणाम  क्या  निकलता  है,  इसको
 भी  आपको  देखना  चाहिये।  आप  देखें  कि
 आपकी  नीति  क्या  है,  आपका  सिद्धान्त  क्या
 है,  संविधान  में  आपने  क्या  प्रतिज्ञा  की  है।
 संविधान  हर  देश  के  लिए  बहुत  पवित्र  होता
 है  और  उसमें  कम  से  कम  परिवर्तन  होने
 चाहिये  |  अगर  बार  बार  उसमें  आप  परिवर्तन
 करते  रहेंगे  तो  जन  साधारण  का  विश्वास
 उस  पर  से  उठ  जायेगा।  आप  देखें  कि
 दूसरे  देशों  में  जो  संविधान  हैं,  उनमें  कितनी
 बार  परिवर्तन  हुए  हैं।  प्रक्रिया  का  ही
 उदाहरण  मैं धापके  सामने  रखना  चाहता
 हूं।  हां  र  संविधान  १७८७  में  लागू
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 हुआ  था  और  राज  तक  उस  संविधान  में
 केवल  २२  बार  ही  परिवर्तन  हुए  हैं।  इसके
 विपरीत  आप  अपने  संविधान  को  लें।
 हमने  पन्द्रह  वर्ष  के  भीतर  सोलह  संशोधन
 उसमें  कर  दिये  हैं  श्र  सत्तरहवीं  बार  संशोधन
 करने  जा  रहे  हैं।  इस  तरह  की  बातों  से  जन-
 साधारण  का,  आम  जनता  का  विश्वास  सरकार
 पर  से  तथा  संविधान  पर  से  उठ  जाता  है।
 इस  वास्ते  आप  कम  से  कम  संविधान  में
 संशोधन  करें।  आप  चाहते  हैं  कि  किसान  की
 उन्नति  हो,  उसका  फायदा  हो।  किस  तरह
 से  यह  हो  सकता  है,  इस  पर  आप  गम्भीरता
 से  विचार  करें।  सरकार  को  इस  तरह  के
 संशोधन  लाने  चाहियें  जो  संविधान  में
 उल्लिखित  मौलिक  अधिकारों  के  आधार
 पर  हों  तथा  जो  संविधान  की  प्रतिष्ठा  में
 वृद्धि  करने  बाले  हों  ।  इसलिए  मैं  कहना  चाहता
 हूं  कि  घारा  ३१  जिस  तरह  से  है,  उसको  वैसे
 ही  रहने  दिया  जाए।  जब  कभी  भी  मोका
 आता  है  भाप  इसमें  परिवतंन  कर  देते  हैं  ny
 ऐसा  करके  जनता  का  विश्वास  आप  खो  र
 हैं।  श्राप  समझते  हैं  कि  भाप  इस  तरह  से
 किसान  का  हित  कर  रहे  हैं,  लेकिन  वास्तव
 में  आप  हित  नहीं  कर  रहे  हैं।

 किसान  की  जो  ज़मीन  है,  उस  पर  आप
 सीलिंग  लगाना  चाहते  हैं।  एक  निश्चित  सीमा
 से  अधिक  जो  उसके  पास  ज़मीन  है,  उसको
 आप  लेना  चाहते  हैं।  अगर  किसान  की
 सम्पत्ति  पर  श्राप  सालिग  लगाते  हैं  तो  क्या
 वजह  है  कि  जो  दूसरे  वर्ग  हैं,  उनकी  सम्पत्ति
 पर  सीलिंग  नहीं  लगाते  हैं।  उनके  पास  एक
 निश्चित  सीमा  से  भ्र धिक  जो  सम्पत्ति  हो,
 उसको  भी  इसी  आधार  पर  आपको  अपने
 कब्जे  में  ले  लेना  चाहिये।  आप  किसान
 की  जब  ज़मीन  लेने  का  वक्त  आता  है  तो
 मार्किट  वेल्यू  को  भाधार  मान  कर  चलते  हैं
 लेकिन  जब  देने  का  समय  आता  है  तो  कोई  शौर
 ही  भाधार  लागू  करते  हैं,  बहुत  महंगी  लोगों
 को  देते  हैं।  १९४७  में  प्रंग्रेज  सरकार  ने  जब
 श्रेय  दु यूटी  बिल  ड्राफ्ट  किया  भा,  उधर  बात
 खन्दोंने  उस  बिल  में  पुग्रिकस्चरल  बैद्य



 7065  Constitution

 [ai  fo  wo  सिंह]
 का  समावेश  नहीं  किया  था।  लेकिन  हमारी
 सरकार  ने  जा  बिल  बनाया  था  उसमें  उसने
 उस  जमीन  का  भी  समावेश  कर  दिया।
 उस  समय  हमने  कहा  था  कि  ज़मीन  का
 मूल्य  लगान  के  आधार  पर  श्राप  झांकें,
 लगान  के  कुछ  गुना  पर  रखें।  लेकिन  हमारे
 फाइनेंस  मिनिस्टर  साहब  ने  मार्किट  वैल्यू
 के  श्राधार  पर  उसके  दाम  रखे  ।  आपकी  नीति
 यह  है  कि  किसान  की  जमीन  जब  लेने  का  वक्त
 आता  है  तो  मार्किट  वैल्यू  के  नाम  पर  कौड़ियों
 के  मूल्य  श्राप  उसको  लेना  चाहते  हैं  और  जब
 और  जब  देने  की  बात  होती  है,  तब  संविधान
 की  धारा  ३१  का  संशोधन  श्राप  कर  देते  हैं  LT
 are  कहते  हैं  कि किसान  की  ज़मीन  जब  धाप
 लेंगे  तो उसकी  जो  वाजिब  कीमत  है,  वह  श्राप
 नहीं  दे  सकेंगे,  इसलिए  श्राप  इस  धारा  में
 परिवर्तन  करना  चाहते  हैं।  यह  उचित  नहीं,
 है,  यह  न्यायसंगत  नहीं  है।  आप  किसान
 की  ज़मीन  ले  लें  और  उसकी  कीमत  सदा
 न  करें  और  इस  हेतु  संविधान  में  संशोधन  कर
 दें,  यह  अच्छा  नहीं  है,  यह  ठीक  नहीं  है।
 इस  तरह  से  किसी  की  सम्पत्ति  का  भ्रपहरण
 करन।  उसके  प्रति  भ्र न्याय  करना  है।

 राज  भी  आप  देखें  कि  जो  खेत  मजदूर
 है,  उनकी  राय  क्या  है।  उसकी  राय  चार
 आने  के  लगभग  पड़ती  है।  आमदनी  किसान
 की  ४३७  रुपये  है  जोर  खर्चा  ६७१  रुपये  t
 यह  जो  बढ़ा  हुर  खर्चा  है,  इसको  वे  लोग  कर्ज
 ले  कर  जुटाते  हैं।  इस  हिसाब  से  किसान  की
 जा  ग्राम  है  वह  साढ़े  सात  कराने  के  नीचे  ही
 हो  सकती  है,  इसके  ऊपर  नहीं  हो  सकती  है  t
 ऐसी  हालत  में  झा  देखें  कि  आपने  किसान
 के  साथ  कहां  तक  न्याय  किया  है  ब्रोकर  कहां  तक
 न्याय  करने  आप  जा  रहे  हैं।

 समय  समय  पर  झापने  किसानों  के
 साथ  जो  वादे  किये  हैं,  उन  सभी  वादों  का
 आप  धीरे  धीरे  भूलते  जा  रहे  हैं।  संविधान
 में  भ्रांति  कहा  भा  कि  दस्  वर्ण  के  ग्रन्थ
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 अन्दर  छ:  से  १४  वर्ष  तक  के  बच्चों  को  मुफ्त
 शिक्षा  देने  की  व्यवस्था  बाप  कर  देंगे ।
 लेकिन  आज  भाप  कहते  हैं  कि  तृतीय  योजना
 के  अन्त  में  जा कर  आप  छः  से  ग्यारह  वर्ष  के
 बच्चों  की  शिक्षा  का  ही  श्राप  प्रबन्ध  कर  सकेंगे  ।
 यह  इस  कारण  से  कि  वैसे  की  कमी  है।
 कमर  वास्तव  में  पैसे  की  कमी  है,  तो  जहां
 कहीं  से  पैसा  बचाया  जा  सकता  है,  क्या  वहां
 से  पैसा  बचाने  की  कोशिश  भ्रामक  तरफ  से
 की  जा  रही  है  ?  शासन  का  जो  बढ़ता  हुमा
 खर्चा  है,  उस  पर  श्राप  रोक  नहीं  लगा  सके  हैं  ।
 नशाबन्दी  आप  लागू  नहीं  कर  सके  हैं।
 ये  जो  सब  चीजें हैं,  हमला  बरसर  खेत  मजदूर
 पर  काफी  पडता  है।  भाप  देखें  कि  दूसरे
 पेशे  करने  वाले  जो  लोग  हैं,  उनकी  आमदनी
 क्या  है  बौर  किसान  की  क्या  है।  आपका
 सबसे  कम  आमदनी  किसान  की  ही  मालूम
 होगी  ।  इसके  बावजूद  भी  आप  किसान
 के  ऊपर  कर  भार  लादते  जा  रहे  हैं  ।  जो  छोटे
 से  छोटा  किसान  है,  जिसके  पास  दस  बिसया
 ज़मीन  भी  है,  उसको  भी  आज  सरकार  को
 लगान  देता  पड़ता  है।  जहा  तक  दूसरे  वर्गों
 का  सम्बन्ध  है,  यदि  कोई  पंद्रह  सो  रुपया  वापिस
 बेदा  करता  है,  तो  उसको  कुछ  देना  पड़ता  है  ny
 किसान  को  सूखा  से  बाढ़  से  जो  हानि  उठानी
 पड़ती  है  और  जो  एक  समस्या  बन  कर  उसके
 सामने  प्रतिवर्ष  खड़ी  हो  जाती  है,  उसका
 भी  ख्याल  नहीं  रखा  जाता  है।  इसके  बावजूद
 भी  उसको  लगान  देना  पड़ता  |  -  यह  सोशल
 जस्टिस  नहीं  है।  सोशल  जस्टिस  के  नाम  पर
 आपने  किसान  की  जो  अवस्था,  है,  उसको  छिन्न
 भिन्न  कर  दिया  है।  आप  झांकड़ों  के  ध्राधार
 पर  राज  भले  ही  यह  सिद्ध  कर  दें  कि  पैदावार
 बढ़  रही  है,  उसकी  हालत  अच्छी  हो  रही  है,
 स्किन  वास्तव  में  बात  ऐसी  नहीं  है।

 आज  हम  चाहते  हैं  कि  ग्ररीबों  को  हम
 मीन  देंगे  ia  कहना  चाहता  हूं  कि  गरीबों
 को  ज़मीन  श्राप  दे  नहीं  सकते  हैं  इसका
 कारण  यह  है  कि  आपके  पास  इस  छह
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 इतनी  शमीन  नहीं  है  जो  धाप  उनको  दे
 सकें  मैंने  ग्राहको  बताया  है  कि  ३७  करोड़
 एकड़  झापके  पास  ऐसी  जमीन  है,  जिसमें
 पैदावार  होती  है।  इसके  अलावा  १९  करोड़
 एकड़  जमीन  जो  है,  उसका  सुधार  करके
 आप  गरीबों  को  दे  सकते  हैं।  पहले  में  २६
 करोड़  एकड़  कहा  करता  था।  लेकिन  चूंकि
 चार  सो  करोड़  एकड़  दूसरे  कार्यों  में  थ्या  गई
 है,  इस  रास्ते  यह  घट  कर  १६  करोड़  एक्ट
 रह  गई  है।  प्लानिंग  कमिशन  के  जो  श्रीमान
 नारायण  जी  ने  मुझ  से  पूछा  था  कि  यह
 १६  करोड़  का  प्रां फड़ा  मुझे  कहां  से  मिला  है
 यह  मैंने  भ्रामक  ही  किताबों  से  निकाला  है।
 आप  किताबों  को  देखिये,  फापो  पता  चल
 जाएगा  कि  इतनी  ज़मीन  आपके  पास  है  जिस
 को  सुधार  कर  श्राप  गरीबों  को  दे  सकते  हैं।
 यदि  आपने  ऐसा  किया  तो  देश  की  पैदावार
 भी  बढ़  सकती  है  प्रौढ़  गरीबों  को  जिन  के  पास
 जमीन  नहीं  है,  जमीन  भी  दी  जा  सकती  है
 आप  को  चाहिये  कि  बाप  स्टेंडर्ड  ग्राफ  मल्टी-
 बेशक  इन क्रीज़  करें।  यदि  श्राप:  यह  नहीं
 कर  सकते  हैं  तो  जीवन  मान  निश्चित  कर
 दीजिये,  स्टैंड  ग्राफ  लिविग  फिक्स  कर  दीजिये,
 नीचे  से  नीचा  और  ऊंचे  से  ऊंचा  फिक्स  कर
 दीजिये।  में  पूछना  चाहता  हूं  कि  जिस  देश
 की  जनता  की  भ्रामदनी  साढ़े  सात  आने  रोज़
 है,  वहां  पर  मंत्रियों  की,  क्या  होनी  चाहिये,
 बड़े  बड़े  अफसर  जो  हैं,  उनकी  क्या  होनी  चाहिये,
 जो  उद्योगपति  हैं,  उनकी  आमदनी  क्या  होनी
 चाहिये।  सबको  आप  एक  दृष्टि  से  देखें
 आर  एक  झाधार  पर  सब  को  लायें।  केवल
 किसान  के  नाम  पर  इस  तरह  का  बिल  बना
 कर  श्राप  बसें  नहीं  बढ़  सकते  हैं,  जो  खाई  है,
 उसको  भर  नहीं  सकते  हैं।  खाई  भ्रमर  श्राप
 भरना  चाहते  हैं  तो  जो  ऊंचे  ऊंचे  पहाड़  हैं,
 उनको  तोड़  कर  आपको  उसे  भरना  होगा।
 अगर  ऐसा  नहीं  किया  जाता  है,  तो  कुछ  भी
 हीं  हो  सकता  हैं।

 आप  देखें  कि  शराबखोरी  में  गरीबों
 का  कितना  प्रेस  जाता  है।  भराबलोरी  में
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 गरीब  किसानों  की,  गरीब  मजदूरों  की  दाम
 का  बीस  सैकड़ा  चला  जाता  है।  श्राप  देश
 में  नशाबन्दी  लागू  नहीं  कर  सक  हैं।  बाप
 किसानों  के  वर्षो  की  पढ़ाई  की  व्यवस्था
 नहीं  कर  सके  हैं,  श्राप  जीवन  मान  स्थिर  नहीं
 कर  सके  हैं।  जब  श्राप  इनमें  से  कुछ  भी  नहीं
 कर  सके  हैं  तो  संविधान  में  इस  तरह  से
 परिवर्तन  करके  आप  किसानों  में  विश्वास
 पैदा  करेंगे  शौर  ऐसा  करके  श्राप  देश  को
 आये  नहीं  बढ़ा  सकते  हैं

 अन्त  में  इतना  ही  कहना  चाहता  हूं
 कि  सरकार  इस  बिल  को  वापिस  ले  ले  श्लोक
 मौलिक  अ्रधिकारों  के  आधार  पर  दूसरा  बिल
 पेश  करे  जिसमें  संविधान  का  आदर  करते
 हुए,  उसकी  प्रतिष्टा  को  बनाये  रखते  हुए,
 संविधान  को  उसकी  पूर्ववत  व्यवस्था  में  लाने
 की  चेष्टा  हो
 Shri  Muthu  Gounder  (Tiruppattur):

 Having  accepted  democratic  socialism
 as  our  cherished  objective,  it  is  inevi-
 table  that  land  reforms,  nationalisa-
 tion  of  banks  and  industries  etc.,
 should  follow.  Some  States  have  en-
 acted  legislations  of  land  reform,  but
 there  are  some  loopholes  and  lacunae
 in  them,  and  that  is  why  the  State  Gov-
 ernments  ure  finding  it  difficult  to
 implement  them.  We  take  it  this  Bill
 has  come  here  to  patch  up  the  loop-
 holes  in  those  laws  and  to  implement
 the  land  reform  and  land  ceiling  Acts.
 We  take  this  Bill  in  that  light  and  we
 approve  and  support  this  Bill.
 34  hrs.

 At  the  time  of  enacting  the  land  ceil-
 ing  legislation  in  Madras  State,  we  de-
 mandegd  that  there  should  be  a  ceiling
 on  incomes  from  other  sources  also.
 The  Government  gave  an  assurance
 that  after  fixing  the  ceiling  for  land
 holdings,  they  would  also  fix  ceilings
 for  other  incomes,  Government  has
 not  so  far  fixed  any  ceiling  and  has
 not  come  forward  with  any  Bill  to
 fix  ceiling  on  non-agricultural  income.
 (An  Hon.  Member:  They  have  no
 intention)  if  you  compare  the  income
 of  agriculturist  who  has  30—50  acres
 with  that  of  an  ordinary  automobile
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 (Shri  Muthu  Gounder]
 spare  parts  dealer,  the  latter  gets  ten
 times  more  than  the  agriculturist.
 Then  again,  they  have  helped  inten-
 tionally;  they  have  given  enough  time
 and  enough  loopholes  to  the  very  big
 landlords  to  escape  the  ceiling.  Some
 big  landlords  in  Madras  State  have
 diverted  their  lands—thousands  of
 acres  to  sugar  mills;  some  are  holding
 thousands  of  acres  in  the  name  of  cat-
 tle  breeders,  temples,  mutts,  planta-
 tions,  etc.  Now,  after  giving  enough
 time  to  these  big  wigs,  for  these  ele-
 phants  to  escape,  you  try  to  find  out
 the  rats  and  mules  by  this  Bill.  If
 Government’s  objective  is  socialist  pat-
 tern  of  society,  what  is  the  harm  in
 enacting  legislation  to  fix  a  ceiling  on
 the  income  of  industrialists  who  earn
 lakhs  and  lakhs  of  rupees,  when  you
 fix  a  ceiling  for  the  agriculturist  at
 Rs.  3600  per  year,  what  about  the  hun-
 dreds  and  lakhs  of  people  in  business
 and  in  industry  who  earn  Rs.  3600
 monthly.  We  accept  the  ceiling  on
 land.  It  is  DMK’s  policy  to  have  land
 reforms.  But  we  will  not  keep  silent
 if  Government  does  not  fix  ceilings  on
 urban  income.  Now,  Sir,  as  a’  result
 of  the  ceiling  Acts  not  even  00  ryots
 were  given  lands  from  out  of  the  lands
 given  by  the  landlords.  49  Acts  have
 been  passed  in  various  States.  Have
 49  landless  labourers  been  given
 lands?  The  biggest  landlords  hold  their
 lands  in  the  name  of  somebody  else  or
 some  trust  or  some  factory.  They  were
 given  enough  warning  and  enough  ad-
 vice  perhaps  by  these  Benches  and
 enough  opportunity  to  save  themselves.
 Only  the  middle  class  ryots  are  afraid
 now  whether  the  ownership  of  these
 lands  even  within  those  ceiling  limits
 will  be  there  for  ever  or  not.  Unless
 there  is  security  of  ownership,  he  will
 not  have  incentive  to  produce.  We  see
 Russia  and  America  also.  Russia  is
 purchasing  wheat  valued  at  Rs.  50
 crores,  ]  think,  from  Australia  and
 other  countries.  We  should  have
 courage  enough  to  take  good  things
 from  the  United  States  or  any  other
 capitalist  country.  After  having  col-

 lective  farms  and  co-operative  farms
 for  35  years,  Russia  is  not  able  to  pro-
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 duce  sufficient  food  for  its  own  people.
 It  does  not  mean  I  am  in  any  way  cri-
 ticising  communist  policies  or  support-
 ing  capitalist  countries....  (Interrup-
 tions.)  We  should  be  wise  enough  to
 know  things  from  them.  Collective
 farms  are  not  producing  enough  food.
 So,  even  in  Russia  there  is  a  change;
 they  want  to  give  to  the  ryots  some
 acres  of  land  so  that  there  will  be  the
 incentive.  Unless  ownership  of  land
 is  secure,  theré  will  be  no  incentive.
 By  the  word  ‘estate’,  we  are  afraid
 that  the  lands  falling  within  the  ceiling
 limits  may  be  taken  away  in  one  way
 or  the  other.  We  want  an  assurance
 from  the  Government—but  Govern-
 ment  is  clever  enough  to  give  assur-
 ances  and  to  go  back  upon  them  that
 thay  will  make  the  necessary  safe-
 guards  at  least  in  the  Joint  Committee
 so  that  land  owners  who  are  having
 less,  within  the  ceiling  limits  would
 not  at  all  be  affected  by  this  word
 ‘estate’.  Estate  means  a  zamindari  or
 a  whole  village.  By  making  land-own-
 er  an  estate  owner,  you  cannot  deceive
 people.  Let  his  land  be  called  patta
 land  or  owner-land.  There  should  be
 security.  By  such  Bills  government
 wants  to  interfere  with  the  affairs  of
 the  agriculturists.  When  Government
 is  wedded  to  socialist  pattern,  why  do
 they  not  nationalise  the  big  business
 concerns,  the  banks  and  industries  of
 Tata  and  Birlas.  Perhaps  they  do  not
 want  to  interfere  in  their  affairs  be-
 cause  they  are  the  spinal  cond  of  the
 Congress  Party  and  if  it  is  touched,
 that  will  be  a  spinal-chord-shake.  That
 is  why  they  are  making  reforms  only
 about  land  without  thinking  of  urban
 incomes.  We  want  Government  to  be
 courageous  enough  to  bring  forward
 such  enactments  in  the  near  future  to
 fix  ceiling  on  incomes  of  big-business-
 men  and  industrialists  and  bankers.
 Even  here  they  exempt  lands  owned
 by  temples,  madathipathis,  mutts  etc.
 what  is  the  idea?  You  say  that  land
 should  go  to  the  tiller.  Why  do  you
 leave  all  this  then?  Then  there  may
 be  a  tiller  and  he  may  be  owning  hun-
 dred  acres  of  land.  There  is  no  harm
 in  a  tiller  cum  landleyg  owning  hun-
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 dred  acres  of  land  and  cultivating  them
 efficiently  and  progressively.  If  you  go
 in  disintegrating  lands,  you  could  not
 get  good  harvests  and  good  produce.
 We  see  in  papers  what  is  happening  in
 Russia  and  in  America.  In  America
 and  Russia  more  or  less  the  population
 is  equal.  They  have  got  enough  lands
 fit  for  cultivation,  In  Russia  there  are
 more  lands.  But  whereas  America  is
 producing  more  than  is  sufficient  and
 selling  its  foodgrains  to  other  coun-
 tries,  in  Russia  and  other  communist
 countries,  where  collective  farms  are
 in  operation,  they  are  not  able  to  have
 even  self-sufficiency  in  regard  to  food
 products.  Because,  the  only  defect
 there  is  that  the  incentive  is  not  with
 the  agriculturist,  since  he  is  not  given
 the  ownership  of  land.  Therefore,
 whatever  land  reform  we  may  be  mak-
 ing,  wherever  the  land  reforms  will
 take  us,  though  we  are  ready  to  go,  we
 should  not  go  up  to  the  extent  of  col-
 lectivisation  or  collective  farms  or  even
 co-operative  farms  which  nowadays
 are  a  failure.  Unless  the  agriculturist
 thinks  that  what  he  is  getting  by  his
 hard  work  will  come  to  his  pocket,
 there  will  not  be  any  real  incentive,
 and  there  will  not  ०९  good  produce.
 So,  by  supporting  this  Bill,  I  think  I
 am  not  committing  myseif  to  the  idea
 that  the  word  ‘estate’  is  meant  to  dep-
 tive  the  small  landholders  who  are
 having  land  within  the  ceiling  limits
 from  their  right  on  that  land  now  or
 ten  years  afterwards  or  in  the  future.
 (Interruption).  So,  while  supporting
 this,  we  expect  the  Government  to
 behave  in  such  a  manner,  n-meiy,  that
 they  will  give  assurance  to  the  small
 landowners  who  are  just  within  the
 ceiling  limits  that  ‘hig  interpretation
 of  the  word  ‘estate’  or  the  would-be
 interpretation  of  this  word  or  any  play
 on  this  word  will  not  tamper  with
 their  right  on  their  land,  és  far  as  the
 agriculturists  or  the  iandowncrs  are
 concerned.  With  these  words,  J  re-
 sume  my  seat.

 Shri  D.  C.  Sharma:  Mr.  Deputy-
 Speaker,  Sir,  I  welcome  this  Bill,  but
 I  want  to  ask  the  hon,  Minister  one
 question.  The  Joint  Committee  will
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 consist  of  45  Members.  There  are  44
 Acts  passed  by  several  States  which
 will  come  under  their  scrutiny.  Now,
 I  want  to  know  how  these  Acts
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 going  to  be  scrutinised  by  the  Joint
 Committee:  whether  separate  sub-
 committees  will  be  formed  to  scruti-
 nise  the  Acts  relating  to  particular
 States  or  whether  the  Joint  Comrait-
 tee  as  a  whole  will  scrutinise  or  re-
 view  what  these  States  have  done;  or,
 just  as  we  are  taking  these  Acts  for
 granted,  will  the  Joint  Committee  also
 take  these  Acts  for  granted?  I  sub-
 mit  that  these  Acts  ure  of  a  very  far-
 reaching  nature;  they  touch  millions
 of  people.  They  are  very  rEroad  in
 their  scope.  I  fee]  that  as  we  are  not
 scrutinising  each  one  of  these  Acts  he-
 cause  we  do  not  have  them  with  us,
 the  Joint  Committee  also  should  not
 give  its  blanket  approval  cf  all  these
 Acts  which  are  mentioned  nere.

 I  feel  that  when  the  Joint  Commit-
 tee’s  report  comes  to  us,  in  all  fairness
 to  the  Members  of  this  House,  whe-
 ther  they  support  this  Bill  or  oppose
 this  Bill,  we  should  have  all  these  Acts
 285  an  appendix  to  the  Joint  Commit-
 tee  report,  so  that  we  can  deal  with
 these  things  in  a  more  intelligible  way
 and  in  a  more  expert  manner.  I  have
 never  seen  a  Bill  coming  up  before
 this  House  where  an  approval  4as  been
 asked  for  such  a  large  rumber  of  en-
 actments  of  which  I  think  most  of  the
 hon,  Members  know  nothing.  I  think
 this  is  asking  too  much  of  human
 nature.  This  ig  putting  too  much  of
 premium  upon  the  knowledje  and
 upon  the  ability  of  the  Members  of
 this  House.  I  would,  therefore,  submit
 very  respectfully  that  all  these  Acts,
 in  the  first  place,  should  be  scrutinised
 by  the  Joint  Committee  or  any  sub-
 Committee  that  may  be  formed,  and,
 in  the  second  place,  they  should  be
 given  to  us,  when  we  get  the  Joint
 Committee  report,  in  the  form  of  an
 appendix  so  that  if  we  want  to  speak
 at  that  time  our  speeches  would  have
 some  substratum  of  knowledge  about
 these  Acts.  That  is  one  thing  which
 I  wanted  to  submit.
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 {Shri  D.  C.  Sharma}
 The  second  suggestion  that  want  to

 ‘make  igs  this.  Land  reform  is  very
 necessary.  There  is  no  doubt  abuut  it.
 There  are  some  Members  who  have
 said  that  this  land  reform  has  been
 done  in  a  very  haphazard  manner,
 that  it  has  hit  agricultural  production,
 that  it  has  not  brought  about  socio-
 economic  justice.  I  do  rot  subscribe  to
 that  view.  I  come  from  the  State  of
 Punjab.  When  it  emerged  after  parti-
 tion,  the  State  of  Punjab  was  a  deficit

 State.  Of  course,  land  reforms  came
 into  being  there  also.  After  sornetime,
 the  sturdy,  hard-working,  efficient
 peasants  of  the  Punjab  turned  ‘hat
 deficit  State  into  a  surplus  State,  I  do
 not  think  production  was  in  pnyway
 jeopardised,  so  far  2s  Punjab  was  con-
 cerned,  by  the  land  reform  measures.  I
 therefore  think  that  the  land  refurm
 measures  do  not  come  between  the
 peasants  and  their  production.  On  the
 other  han,  I  think  that  these  measures
 are  in  a  way  an  incentive  t»  them  to
 produce  more.  For  instance,  if  a  man
 was  getting  one  maund  of  wheat  for-
 merly,  from  say  one  piece  of  land,  he
 will  now  be  getting  more  wheat  from
 a  similar  plot  of  land.

 Shri  Kapur  Singh  (Ludhiana):  One
 maund  from  one  acre  of  land?

 Shri  D.  0.  Sharma:  Of  course,  it  is
 not  a  correct  example,  J  know  that  the
 hon.  Member  there  knows  these  things
 much  better  than  I  do,  and  he  has  got
 a  habit  of  interrupting  hon.  Members
 when  they  speak.  I  was  giving  an  ex-
 ample,  though  not  a  correct  one,  from
 my  own  knowledge.  Land  reform
 measures  have  given  a  new  sense  of
 confidence  to  the  peasants.  Of  course,
 one  hon.  friend  asked  me,  “Has  any
 land  been  distributed  to  those  who  do
 not  have  any  land?”  |  think  as  much
 of  land  has  not  been  distributed  as  it
 should  have  been.  There  are,  how-
 ever,  people  who  have  not  been  very
 straightforward  so  far  83  land  is  con-
 cerned.  There  is  no  doubt  about  that.
 But  some  lands  have  passed  on  to
 tenants,  some  to  occupancy-tenants
 and  some  to  others.  Something  has

 SEPTEMBER  19,  963  (Seventeenth  Amend-  7074
 ment)  Bill

 happened,  and  that  thing  has  happen-
 ed  for  the  good  of  the  people  who  were
 not  big  peasant  proprietors  at  one
 time.  Therefore,  land  reforms  have  be-
 nefited  to  some  extent  the  small  Jand-
 owners  and  the  small  proprietors.

 The  question  is  this.  Does  agricul-
 tural  production  depend  only  on  the
 extent  of  your  land?  It  does  to  some
 extent,  but  mostly  it  depends  upon  the
 initiative  of  the  farmer,  the  resources
 of  the  farmer,  the  skill  of  the  farmer.
 I  am  speaking  subject  to  correction  be-
 cause  I  am  not  as  knowledgeable  as
 some  of  my  hon.  friends  over  there
 are.

 Shri  Narasimha  Reddy  (Rsjainpet):
 The  hon.  Member  is  not  a  farmer.

 Shri  D.  C.  Sharma,  3  im  a  farmer,
 but  I  am  not  a  farmer  Jike  that  who
 has  written  the  word  “farmer”  on  his
 forehead  and  always  goes  on  shouting
 ‘TI  am  a  farmer”.  J  am  afraid  the  hon.
 Member  is  not  a  farmer:  he  is  a  big,
 big  man  in  terms  of  lands  and  every-
 thing.  I  am  a  small  man.  (Interrup-
 tion).

 Shri  Kapur  Singh:  He  claims  he  is
 a  farmer  and  he  does  not  know  the
 difference  between  a  hoe  and  a  plough!

 Shri  D.  om  Sharma:  You  do  not  knew
 the  difference  between  a  fat  man  and
 a  small  man.  You  do  not  know  the
 difference  between  what  is  relevant
 and  what  is  not  velevant,  between
 what  is  essential  and  what  ह  not
 essential.

 I  was  submitting  very  respectfully
 that  the  production  of  land  depends
 upon,  of  course,  on  the  extent  of  land,
 but  also  upon  the  hard  work  of  the
 man  and  the  resources  which  he  has.
 It  also  depends  upon  the  help  which
 the  Government  gives  him.  In  my
 State,  the  farmers  get  all  kinds  of
 loans  from  Government  for  fertilisers
 and  other  requirements.  Therefore,
 they  have  not  suffered  on  account  of
 the  land  reform.
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 The  question  is  being  asked,  is  there
 any  socio-economic  justice  done  by
 passing  such  measures?  I  think  socio-
 economic  justice  ig  auch  an  elastic  pro-
 position;  it  is  a  phrase  capable  of  30
 many  interpretations  that  it  is  not  pos-
 sible  to  satisfy  anyone.  But  the  fact
 remains  that  our  land  reform  legisla-
 tion  has  been  of  a  progressive  kind  and
 hag  tried  to  do  socio-economic  justice.
 I  know  there  were  some  persons  for-
 merly  who  used  to  have  so  many  acres
 of  land;  Shri  Kapur  Singh  belongs  to
 that  class.  We  have  tried  to  dispos-
 sess  those  big  landlords  of  their  big
 lands  and  therefore  they  are  angry
 with  us.  But  I  can  assure  you  that  the
 ends  of  socio-economic  justice  are  met
 more  by  thie  land  reform  movement,
 because  it  touches  the  big  proprietors,
 the  small  proprietors,  landless  labour-
 ers,  peasant  proprietors,  tenancy  occu-
 pants,  etc.;  it  touches  all  of  them.
 Therefore  there  is  distribution  of  the
 benefits,  whatever  they  are,  though
 they  may  not  be  as  many  as  we  want
 them  to  be.  Therefore,  [  think  some  of
 the  ends  of  social  justice  have  been
 met  by  this  land  reform,

 IT  want  to  ask,  is  there  any  pro-
 gressive  country  in  the  world—-I  am
 not  talking  of  communist  countries—
 where  they  do  not  have  land  reform
 measures?  Ceylon.  Burma,  etc.  are
 not  communist  countries  and  they  are
 having  land  reforms,  Every  develop-
 ing  country,  for  its  life,  for  its  exist-
 ence,  for  its  development  and  pro-
 gress,  must  have  these  land  reform
 measures.  Therefore,  I  do  not  5९९  any
 harm  if  this  Bill  has  been  brought  by
 the  Law  Minister.

 I  agree  with  some  of  my  iriends
 that  we  always  bring  in  here  Bills
 which  touch  the  proprietors  of  land.
 Jandlords  and  land-holders,  but  we  do
 not  bring  in  Bills  which  touch  urban
 property-holders  and  those  who  have
 investments  in  banks,  in  various
 industrial  establishments  and  all  those
 things.
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 Shri  Kapur  Singh:  It  is  a  very  per
 tinent  question.

 Shri  D.  0.  Sharma:  It  is  a  very
 pertinent  quzstion.  I  think  the  ends
 of  justice  will  be  met  only  when  we
 try  to  rope  in  those  persons  also  in
 the  same  way  in  which  we  have  roped
 in  land-holders  in  this  measure.
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 Shri  Kapur  Singh:  Not  in  the  same
 way,  but  simultaneously.

 Shri  D,  C.  Sharma:  |  think  it  will
 be  done  simultaneously  when  you
 become  somebody.  But  for  the  pre-
 sent,  I  would  say  that  it  is  impera-
 tive—we  should  see  the  writing
 on  the  wall——that  we  should  not  try
 to  bring  in  Bills  which  touch  only
 the  peasants,  but  we  should  also  birng
 in  Bills  which  touch  holders  of  urban
 property  and  other  spheres.  We  do
 want  some  guarantee  from  the  hon.
 Minister  in  this  regard.

 A  fear  hag  been  expressed  by  many
 friends  not  only  on  those  benches,  but
 on  Congress  Benches  also—I_  also
 share  their  fear—that  the  smaller  man
 should  not  in  any  way  be  injured
 or  harmed  on  account  of  the  provi-
 sions  of  this  Bij].  Of  course,  we  know
 the  small  man  is  very  vigilant.  We
 saw  the  small  men  who  came  here
 from  Gaziabad.  Of  course,  there  is
 no  small  man  now;  we  are  all  equal.
 But  suppose  there  are  some  small  men;
 they  should  not  be  hurt.

 I  would  s:y  tnat  the  ends  of  justice
 would  be  met  only  if  we  do  not  work
 this  Bil]  in  a  spirit  which  will  harm
 the  (interests  of  the  smal]  man.  I

 hope  nothing  will  be  done  in  that
 way,  and  I  have  every  hope  that  this
 Bil)  will  be  worked  in  a  judicious  and
 admirable  way.  so  that  it  does  not
 hinder  prouction  and  does  not  also
 stand  in  the  way  of  socio-economie
 justice,  which  should  cover  all  grades
 of  society,  all  grades  of  Jand-holders
 and  all  sections  of  people.

 Mr.  Deputy-Speaker:  Shri  Himat-
 singka.
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 Shri  Krishnapal  Singh:  (Jalesar):
 May  I  put  a  question  to  the  hon.
 Member?

 Mr.  Deputy-Speaker:  Not  now.
 Shri  Kapur  Singh:  Let  him  ask  the

 question,  Sir.

 Mr.  Deputy-Speaker:  I  have  already called  Mr.  Himatsingka.

 Shri  Himatsingka  (Godda):
 have  been  tryiag  to  follow  the
 speeches  that  have  been’  delivered
 this  morning  in  this  House  and  I  feel
 very  ‘much  amused.  because  I  found the  Members  who  have  supported  the Bill  have  spoken  throughout  against
 the  purport  of  the  Bill  ang  the  inten-
 tion  of  the  Bill.  Hon.  Members  Shri
 Muthu  and  Shri  Sharma,  both  of
 them,  have  gone  on  condemning  what
 has  been  done  so  far.

 Sir,  I

 Shri  D.  0.  Sharma:  Where  have
 I  condemned?

 Shri  Himatsiagka:  The  hon.  Mem-
 ber,  Shri  Muthu,  said  that  big  people have  been  allowed  to  transfer  their
 land  and  nothing  has  been  done  about
 it;  some  property  has  been  held  in
 the  name  of  temples  and  so  on.  At
 the  same  time,  he  supports  the  Bill.
 This  only  shows  how  we  have  not
 applied  our  mind  to  this  Bill,

 This  Bill  has  to  be  examined
 from  the  point  of  view  whether  it  is
 going  to  do  social  justice  or  not  and
 whether  it  is  going  to  help  anybody. So  far  as  Zamindari  abolition  was
 concerned,  we  all  knew  they  were
 big  people  who  were  making  profits
 without  doing  anything.  The  scope of  the  present  Bill,  as  has  been  ex-
 plained  by  some  Members, wide  and  it  ropes  in  the
 settlement....

 is  very
 ryotwari

 Shri  Kapur  Singh:  Piease  speak  a
 bit  louder,  if  you  can.

 Shri  Himatsingka:  ik  includes
 land  held  under  ryotwari  settlement
 and  also  any  land  held  for  purpose
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 of  agriculture,  including  wasteland,
 etc,  As  a  matter  of  fact,  the  defini- tion  is  so  wide  that  it  covers  every bit  of  land;  whether  it  is  one-eighth or  one-tenth  of  an  acre  or  any  deci-
 mal,  that  also  comes  within  the  scope of  the  Bill.

 Therefore,  it  cannot  be  said  that  the
 Bill  is  intended  to  take  away  or  to
 mop  up  the  excess  over  the  ceilings that  might  be  fixed  from  State  to
 State.  But  it  covers  every  bit  of
 land  that  can  be  possessed  by  any-
 body,  big  or  small,  tenant  or  land-
 Jord,  towns  people  or  villager  or
 anybody.  And  in  fact,  it  also  in-
 cludes  sites  of  buildings  also,  It
 does  not  confine  itself  to  agricul-
 tural  land;  it  also  covers  sites  of
 buildings  and  other  structures  occu-
 Pied  by  cultivators  of  land,  agricul-
 tural  labourers,  Even  they  are  being
 707९०  in.

 The  question  that  has  to  be  exam-
 ined  is,  suppose  this  Bill  becomes
 law,  can  or  cannot  land  belonging  to
 a  large  number  of  small  people  be
 taken  over  and  given  to,  say,  a  80-
 ciety,  call  it  a  co-operative  society,
 formed  by  some  other  persons,  a  set
 of  ten  or  More  persons.  Can  that  land
 belonging  to  hundreds  of  persons  be
 made  over  to  a  society  formed  as  a
 co-operative  society?

 I  think  this  will  enable  Govern-
 ment  to  acquire  land  from  a  large
 number  of  smal  people  and  give  it
 over  to  co-operative  societies  formed
 by  any  seven  persons.  Will  it  be
 social  justice;  will  it  be  something that  everybody  has  in  mind;  will  it
 be  equal  distribution  of  lang  to
 everybody?

 The  question  is,  the  laws  are  all
 right,  but  it  has  to  be  examined  how
 far  they  can  be  properly  applied and  how  far  they  are  being  properly
 applied)  Many  jaws  have  been
 passed.  If  they  are  properly  applied or  implemented  I  think  they  ghould
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 do  good  fo  the  country,  But  what
 happens?  Most  of  the  speakers  have
 Said  that  it  will  give  power  in  the
 hands  of  ordinary  members  of  the
 executive  service.  And  what  hap-
 pens?  If  they  want  to  help  some-
 body  improperly  they  can  do  so
 within  the  powers,  the  very  wide
 powers  which  will  be  vested  in  them
 if  this  becomes  law.  Because,  then,  no
 legis.ation  that  will  be  passed,  and
 no  land  that  will  be  acquired  under
 any  of  these  laws,  can  be  questioned,
 compensation  or  no  compensation.  If
 they  fix  the  principle  on  which  the
 compensation  is  to  be  paid,  or  fix
 even  an  insignificant  amount  to  be
 paid  as  compensation,  that  also  will
 have  to  be  accepted  by  the  owner.  He
 cannot  question  it;  it  is  not  justici-
 able  and  therefore  it  will  be  final.

 Sir,  you  will  remember  that  in
 August-September,  1962,  when  the
 Lang  Acquisition  (Amendment)  Bill
 was  being  considered,  my  friends  of
 the  Communist  Party  and  others
 vehement:y  opposeq  it  because  that
 Bill  provided  only  for  compensation
 at  the  market  value  plus  5  per  cent.
 They  said  it  should  be  more  and  they
 complained  that  it  would  enable  tak-
 ing  away  of  lands  from  the  poor
 people  ang  give  them  to  the  big
 people.  Under  the  Land  Acquisition
 Act  there  are  only  very  rare  occa-
 sions  when  land  is  acquired  and
 when  acquired  it  is  generally  small
 quantities  say  about  five  acres  of  Jand
 or  so  will  be  acquired  for  the  pur-
 pose  of  an  industry,  and  full  com-
 pensation  has  to  be  paid  there.  But
 here  you  can  acquire  any  extent  of
 land  for  any  purpose  from  anybody,
 even  for  an  industry  whether  he  is  a
 big  man  or  an  ordinary  person,  and
 ‘then  without  practically  any  com-
 pensation.  Will  it  be  for  the  good  of
 those  people  who  own  small  areas  of
 Jand?  It  has  to  be  examined  from
 that  point  of  view.

 Therefore,  I  feel  that  these  ques-
 tions  ought  to  be  carefully  examined
 by  the  Joint  Committee  before  they
 recommeng  the  provisions  of  the  Bill
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 to  be  incorporateg  in  the  Constitu-
 tion.
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 It  is  another  matter  also  that  our
 Constitution  is  being  amended  so
 quickly.  After  all,  if  you  look  to
 the  Constitution  of  America  and
 other  countries  you  will  find  that
 there  have  been  very  few  occasions
 on  which  they  have  changed  or
 amended  their  Censtitution,  Here
 within  the  course  of  thirteen  years
 we  have  changed  it  seventeen  times.
 Some  of  the  amendments  were,  of
 course,  very  necessary  Jike  articles
 3lA  and  3IB:  Because,  certain  pro-
 visions  as  incorporated  in  the  Cons-
 titution  were  standing  in  the  way  of
 zamindaries  being  acquired.  But  we
 should  not  try  to  change  the  Consti-
 tution  very  often  simply  because
 the  courts,  the  Supreme  Court  or
 the  High  Courts,  have  struck  down
 some  provision  of  law  which  is  con-
 trary  to  the  provisions  of  some  of
 the  articles,  articles  14,  9  and  21
 After  all,  these  articles  were  very
 deliverately  put  in  by  the  combined
 intelligence  of  the  nation  and  there-
 fore  it  is  no  justification,  simply
 because  some  law’  that  has  been
 passed  by  some  State  is  hit  on  ac-
 count  of  iis  vioating  any  of  these
 provisions  in  the  Constitution,  to
 change  the  Constitution  itself  and
 take  away  the  fundamental  rights
 that  have  been  enshrined  in  the
 Constitution.

 Therefore,  these  things  have  to  be
 taken  into  consideration,  and  parti-
 cularly  whether  it  will  really  be  of
 any  benefit  to  anybody  or  whether
 it  will  not  enable  or  whether  it  will
 not  give  some  sort  of  a  handle  to
 somebody  in  power  to  do  a  lot  of
 harm  to  some  person  whom  he  may
 not  Jike.  It  may  be  used  as  an  en-
 gine  of  oppression.  Some  __—  persons
 may  be  deprived  of  their  lands,
 their  iands  may  be  taken  away  and
 given  to  somebody  else—it  may  be
 called  by  some  name,  co-cperative
 society  or  something  like  that.

 What  is  happening  in  many  places
 in  the  name  of  procurement  of
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 [Shri  Himatsingka]
 paddy?  The  producers’  are  suffer-
 ing.  I  know  of  a  State  where  pro-
 curement  has  been  given  to  a  co-
 operative  society.  They  have  no
 arrangement  for  paying  money,  for
 weighment  or  for  taking  delivery,
 and  as  a  result  the  primary  pro-
 ducers  of  paddy  are  not  getting  suffi-
 cient  price.  And  the  procurement
 has  fallen.  The  mills  are  not  func-
 tioning.  And  the  price  of  rice  which
 ought  to  have  been  Rs,  20  or  so,
 because  it  is  8  surplus  State,  has
 risen  to  Rs.  30  or  32.  That  is  the
 price  at  which  it  is  selling,  simply
 because  somebody  in  power  has
 taken  it  into  nis  head  that  it  must  be
 procured  by  some  coloperative
 society  in  which  he  is  in-
 terested  or  which  he  wants  to  push
 up  or  which  he  thinks  will  be  ap-
 proved  of  in  the  higher  circ  es.

 Therefore,  unless  we  proceed  on
 some  rational  basis  with  the  honest
 intention  of  doing  real  good  to  the
 Persons  in  tae  different  States,  I
 think  it  will  do  more  harm  than
 good.  Ang  the  troub‘e  here  is,  the
 moment  you  suggest  something
 which  may  not  be  liked  you  will  be
 branded  as  a  reactionary.  The  ques-
 tion  is  whether  a  law  that  is  intend-
 ed  to  be  passed  is  going  to  do  any
 benefit  or  can  be  used  for  the  pur-
 pose  of  doing  immense  harm.  |  will
 therefore  appeal  to  the  Members  of
 the  Joint  Committee  to  very  care-
 fully  scrutinise  all  the  provisions  and
 see  that  the  provisions  that  are
 there  do  not  ९४४४०  ९  the  authorities,
 wherever  they  are,  in  this  or  that
 State  or  anywhere,  to  be  used  for
 the  purpose  of  doing  harm,  I  won’t
 say  a  deliberate  intention  can  be
 there,  but  if  the  law  enables  that  to
 be  done  there  is  no  protection,  And
 we  must  look  at  it  from  the  possibil-
 ity  of  what  the  law  can  do  and  how
 far  it  can  do.  So  [  feel  that  it  is  a
 Bill  which  has  to  be  carefully  exa-
 mined,  and  I  am  sure  that  the  forty-
 five  Members  of  the  Joint  Com-
 mittee,  thirty  fram  this  House  and
 fifteen  from  the  other,  will  apply
 themselves  to  this,  especially  because
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 a  large  number  of  provisions  of  44
 Acts  are  intended  to  be  given  pro-
 teciion  under  articles  3lA  and  3lB.
 Because,  the  moment  they  go  into  the
 Ninth  Schedule  no  one  can  question.

 Shri  Kashi  Ram  Gupta  (Alwar):  It
 is  better  you  give  your  own  suggestions here.

 Shri  Himatsingka:  My  suggestion  is
 that  the  Bill  has  to  be  examined,  has
 to  be  very  carefully  examined.  If  it  is
 going  to  do  good  to  the  general  masses
 of  the  people,  the  larger  number  of
 pexple,  certainly  it  should  be  support- ed.  But,  according  to  me  it  is  not  going to  help  anybody;  it  is  likely  to  injure rather  than  help,  That  is  my  reading.

 Therefore,  I  feel  that  it  has  got  to
 be  examined  carefully.  |  may  not be  a  correct  judge.  That  is  why  I
 appeal  to  the  45  Members  on  the
 Joint  Committee  to  examine  it  care-
 fully.  Here  there  is  no  compensa- tion.  Under  the  Land  Acquisition Act  proper  compensation  has  to.  be
 given.  Under  this,  if  I  hold  a  plot
 of  land  it  can  be  acquired  and  even
 if  no  compensation  or  rather  nomi-
 nal  compensation  is  paid  I  cannot  do
 anything.  That  applies  to  every-
 body.  Ig  the  property  of  bigger  peo-
 Ple  is  taken  away  they  will  be  able to  manage  things  and  fight,  but  if  the
 land  of  as  small  man  is  taken  away it  will  not  be  possihle  for  him  to  get
 any  relief.  He  will  not  have  any  ap-
 proach  anywhere.  Therefore,  it  is
 very  necessary  that  the  thing  is
 examined  very  carefully  and  acted
 upon  carefully,  and  not  in  a  huff
 saying  that  we  are  doing  social  jus-
 tice,  we  are  passing  a  social  legisia-
 tion,  Merely  calling  it  a  sociai  legis-
 land  of  a  smal  Iman  is  taken  away
 will  not  do.  We  must  go  into  the
 merits  of  the  thing  and  examine  it
 carefully.

 श्री  ह  चल  सौय  (सिंहभूम )  :  उपाध्यक्ष
 महोदय,  हमारे  शर्मा  जी  ने  जो  एक  मांग  पेश

 की  है,  उसका  में  समर्थन  करता  हूं  ।  उनका
 कहना  है  कि  ये  जो  सारे  १४५  के  करीब
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 एक्स  हैं,  इन  सब  पर  ४५  सदस्यों  की  समिति
 द्वारा  विचार  किया  जाना  सम्भव  नहीं  है  भ्रोर  वह
 ठीक  रीति  से  इन  सब  पर  विचार  नहीं  कर  सकती
 है।  इसलिए  उनका  सुझाव  है  कि  हर  एक
 स्टेट  के  एक्स  के  लिए  सब-कमेटीज  बना  दी
 जाएं  जो  शैडयूल  की  जांच  कर  सकें।  यह
 बहुत  ही  अच्छा  सुझाव  है  और  इसको  स्वीकार
 कर  लिया  जाना  चाहिये।

 जब  भूमि  सुधार  सम्बन्धी  कानून  बनाये
 जा  रहे  थे  या  जब  लेंड  पर  सालिग  लगाने  के
 सम्बन्ध  में  कानून  बनाये  जा  रहे  थे,  तव  यह
 आशा  की  जा  रही  थी  कि  उससे  जो  सरपलस
 जमीन  निकालेगी,  वह  उन  को  दे  दी  जाएगी
 जिन  के  पास  ज़मीन  नहीं  है,  जी  बेजमीन
 हैं  प्रौढ़  इससे  खेती  की  पैदावार  में  वृद्धि  होगी
 लेकिन  हम  जानते  हैं  कि  भूमि  सुधार  सम्बन्धी
 कानूनों  के  बावजूद  भी  खेती  की  पैदावार
 इतनी  अच्छी  नहीं  हो  सकी  है,  जितनी  अच्छी
 होनी  चाहिये  थी,  और  न  ही  जिस  किसान  की
 आधिक  स्थिति  हम  अच्छी  करना  चाहते  थे
 उसकी  स्थिति  ही  अच्छी  हो  पाई  है  हमारा
 कहना  यह  था  कि  जो  छटे  किसान  हैं  श्रौर
 जिन  के  पास  ज़मीन  कम  है,  वे  ऐसी  स्थिति
 करें  नहीं  हैं  कि  उन्नत  तरीकों  से  खेती  कर  सकें,
 उन्नत  खेती  के  साधनों  को  अपना  सकें
 इस  वास्ते  तजवीज़  यह  रखी  गई  थी  कि
 कोआपरेटिव  फारिग  को  बढ़ावा  दिया  जाए
 यह  जो  कोऑपरेटिव  भीग  का  हम  ने  प्रयोग
 किया  है  इस  से  भी  निराशा  ही  हमारे  हाथ
 लगी  है।

 शब  इस  क़ानून  के  ज़रिए  जितने  भी
 ज़मीन  सम्बन्धी  या  सालिग  सम्बन्धी  कानून
 हैं,  उन  को  जाया  करार  हम  देने  जा  रहे  हैं
 शौर  इस  हेतु  कांस्टीट्यूशनल  में  एमेंडमेंट  करने
 जा  रहे  हैं  |  में  चाहता  हूं  कि  इस  पर  बहुत
 ही  अच्छी  तरह  से  विच.र  किया  जाय  |  में
 आप  के  सामने  बिहार  स्टेट  का  एक  उदाहरण
 रखना  चाहता  हूं.  वहां  पर  लेंड  सालिग
 सम्बन्धी  जो  कानून  बना,  उस  में  बड़ी  खामी
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 रह  गई  है।  ज़मीन  के  दाम  फिक्स  केसे  हों
 कौर  कितने  हों,  इस  के  बारे  में  उस  में  यह
 कहा  गया  है  कि  सब  से  निचले  स्टेंडर्ड  की
 जमीन  के  लिए  ४५  रुपये  फी  एकड़  के  हिसाब
 से  मुग् राव जा  दिया  जाय  जबकि  ऐसी  जो  जमीनें
 हैं,  उन  की  मार्किट  वैल्यू  बहुत  बढ़ी  चढ़ी
 हुई  हैं,  बहुत  जबर्दस्त  हैं।  मेरा  संकेत  इंडस्ट्रियल
 इलाकों  से  है,  रांची,  हथिया  वगेरह  से  है
 बिहार  के  कानून  के  अन्दर  उस  ज़मीन  का  जो
 मुआवज़ा  फिक्स  किया  गया  है  वह  ७५  रुपये
 फी  एकड़  फिक्स  किया  गया  हैं  t  वास्तव  में
 अगर  उस  जमीन  को  लेंड  सीलिंग  के  ग्रन्दर
 नहीं  दिया  जाता  है  और  दूसरे  लोगों  के
 साथ  बन्दोबस्त  किया  जाता  है  तो  फी  एकड़
 तीन  हज़ार  से  चार  हज़ार  तक  दाम  मिलते
 हैं  ।  इस  तरह  से  में  समझता  हूं  कि  रैयत  से
 जो  जमीन  ली  जाती  है,  इतना  कम  मुआवजा
 दे  कर  उस  के  साथ  बड़ा  भारी  भ्र न्याय  किया
 जाता  है,  लेंड  सीलिंग  कानून  के  अन्दर  जो
 ज़मीन  ली  जाती  है,  उस  का  मुआवज़ा  देते
 वक्त  बड़ी  भारी  बेइंसाफ़ी  की  जाती  है  ॥
 इसलिए  मेरा  सुझाव  है  कि  इस  बिल  पर
 विचार  करते  समय  ज्वायंट  कमेटी  बिहार  के
 लेंड  सालिग  एक्ट  की  फिर  से  जांच  करे  और
 जिन  रैयतों  की  ज़मीनें  हम  लें,  इस  कानून  के
 भ्रन्दर  ऐसी  व्यवस्था  हो  कि  उन  का  उचित
 दाम  उन  को  मिले  ।  दो  तरफा  बरताव  उन  के
 साथ  नहीं  होना  चाहिये  ।

 बिहार  असेम्बली  में  हम  लोगों  ने  इस
 का  विरोध  भी  किया  था  ।  लेकिन  फिर  भी
 उस  वक्त  बिहार  गवर्नमेंट  ने  हमारी  कोई
 सुनवाई  नहीं  की  ब  एक  दूसरा  मौका  मिल
 रहा  है  जबकि  उनकी  स्क्ंटनी  हो  सकती  है  t
 मेरा  सुझाव  है  कि  ज्वायंट  कमेटी  इस  की  जांच
 करे  और  अगर  वह  पाये  कि  लेंड  सालिग
 एक्ट  में  जो  रेट  फिक्स  किया  गया  है,  वह  सही
 नहीं  है,  उस  के  अन्दर  अन्याय  की  गुंजाइश  है,
 तो  उस  को  दूर  करे  I

 इंडस्ट्रियल  इलाकों  में  जो  प्रोजेक्ट्स
 शुरू  किए  गए  हैं,  जैसे  दामोदर  वेली  कार-
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 [at  go  प्र  सौय]
 पोरेशन,  शाइनी  प्रोजेक्ट्स,  इरिगेशन  प्रा-
 जैक्सन  वगैरह  या  एफोरेस्टेशन  सम्बन्धी  हमारी
 जो  नीति  है,  उस  के  तथ्य  इन  प्रोजेक्ट्स  के
 फलस्वरूप  खेती  के  लायक  जितनी  ज़मीन
 हमें  चाहिये,  वह  कम  होती  जा  रही  है  और
 उन  इलाकों  की  जो  पापुलेशन  है  वह  बढ़ती
 जा  रही  है  |  जनसंख्या  के  हिसाब  से  जितनी
 खेती  की  पैदावार  होनी  चाहिये,  जितनी  ज़मीन
 खेती  के  काम  में  नी  चाहिये,  वह  नहीं  ्रो
 रही  है  गोर  एक  ध्वस्त  इम्बेलेंस  तैयार  हो
 गया  है  ।  इसलिये  में  चाहता  हूं  कि  यह  जो
 कांस्टीट्यूशनल  एमेंडमेंट  दिल  है,  इस  पर  इस
 दृष्टि  से  भी  विचार  क्रिया  जाय  कि  जितने
 भी  भूमि  सुधार  कानून  हैं,  जितने  भी  लैंड
 सालिग  के  बारे  में  कानून  हैं,  उन  के  कारण
 या  दूसरे  कारण  से  भी  खेती  की  पैदावार  को
 कोई  धक्का  तो  नहीं  लगता  है  -  जिस  किसी
 कानून  की  वजह  से,  इंडस्ट्रीज  के  कानूनों  की
 वजह  से  भी  खेती  की  ज़मीन  कम  होती  है
 और  पैदावार  में  फ़क  पड़ता  है,  उस  को  'एमैंडा
 किया  जाय  और  जो  कमी  है,  उस  को  दूर
 किया  जाय  ।

 हर  एक  स्टेट  के  जितने  भी  कानून  इस
 में  हैं,  उन  के  लिए  अलग  लग  सब-कमेटीज
 होनी  चाहियें  ताकि  हर  एक  स्टेट  के  कानूनों
 की  अच्छी  तरह  से,  उचित  रीति  से  जांच
 की  जा  सके,  यही  मेरा  निवेदन  है  ।

 श्री  कण  ना०  तिवाड़ी  (बगहा)  :  उपा-
 अध्यक्ष  महोदय,  यह  जो  बिल  आया  है,  यह  वहुत
 खतरनाक  है  ।  क्यों  यह  खतरनाक  है,  इस  की
 वजह  है  1  आप  ने  गोल्ड  कंट्रोल  डर  लागू
 किया  है,  सी०  डी०  एस०  स्कीम  को  लागू
 किया  है  और  इन  दोनों  को  ले  कर  जो  वावेला
 मचा  है,  उस  से  कहीं  ज्यादा  वावेला  इस  कानून
 के  पास  होने  के  वाद  मच  सकता  है  |  इस
 वास्ते  सिलेक्ट  कमेटी  के  जो  माननीय  सदस्य

 हैं,  उन  को  बड़े  गौर  से  इस  बिल  पर  विचार
 करना  होगा  |  ।
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 खुशी  की  बात  है  कि  जितने  भी  माननीय
 सदस्य  हैं,  कम्युनिस्टों  को  छोड़  कर  के,  सभी
 ने  इस  बात  को  माना  है,  कि  काफी  तरमीमें
 इस  में  होनी  चाहियें  ।  में  राइट  और  लैफ्ट  का
 जो  झगड़ा  है,  उस  में  जाना  नहीं  चाहता  हूं  ।
 एक्शन  और  रिएक्शन  जो  है,  उस  में  भी  नहीं
 जाना  चाहता  हूं  क्योंकि  यह  कहना  बड़ा
 कठिन  है  कि  कौन  रिएक्शन री  है  और  कौन

 रिवोल्यूशनरी  ।  कभी  स्टालिन  रिवोल्यूशनरी
 हुआ  करता  था,  राज  उस  को  रिएक्शन री  की
 संज्ञा  दी  जाती  है  ।  रूस  कहता  है  कि  चीन
 रिएक्शन री  है  और  चीन  कहता  है  रूस
 रिएक्शन री  है  ।  इस  वास्ते  इस  पचड़े  में  पड़ना
 में  नहीं  चाहता  हूं  ।

 जो  िघेयक  आया  है,  इस  में  लिखा

 हुआ  है

 “Jang  for  pastur2  and  sites  of
 buildings  and  other  structures
 occupieg  by  cultivators  of  land,
 agricultural  labourers  and  vil-
 lage  artisans.”

 इस  में  समी  झा  जाते  हैं  ।  हमारे  हिम्मतर्सिहका
 जी  ने  ठीक  ही  कहा  है  कि  सीलिग  के  बाहर  की
 जो  ज़मीनें  हैं,  वे  ही  एफेक्टिड  होती  है,  ऐसी
 बात  नहीं  है  ।  इस  बात  में  में  उत  का  समर्थन
 करता  हूं  ।  उन्हों  ने  एक  और  बात  कहो  है
 जिस  का  मैं  समर्थन  करता  हूं  ।  गांव  के  रहने
 वाले  जो  लोग  हैं  वे  जानते  हैं  कि  जो  जबर्दस्त
 आ्रादमी  होता  है,  वह  अगर  चाहता  है  किसी  की
 ज़मीन  को  लेना  तो  अफसरों  या  दूसरे  लोगों  को

 इस  तरह  से  इन्फ्लुएंस  कर  लेता  है  कि  गरीब
 आदमी  की  जमीन  उसको  मिल  जाती  है  |  इस
 तरह  से  जो  कम  जमीन  वाले  हैं,  वे  मारे  वेंग

 इसलिए  यह  प्रोविजन  जो  है  उसमें  ख़ास  कर
 वे  लोग  जो  देहात  के  हरिजन  हैं  या  लैंड लेस
 लेबरर  हैं,  जो  राज  भी  सताये  जाते  हैं,  वे
 आगे  भी  सताये  जायेंगे  ।  हम  लोगों  को  इस
 बात  का  तजुर्बा  है  कि  सीड  मल्टि प्लिकेशन
 फार्म  जिस  जिस  ब्लाक  में  बनाये  गये  वहां
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 धनिकों  की  जमीनें  नहीं  ली  गईं,  गरीबों  की
 जमीनें  ली  गईं  ।  इसलिए  इस  खतरे  को  हम
 लोग  देख  चुके  हैं  और  इस  बात  की  आर  मैं
 ज्वायेंट  कमेटी  का  ध्यान  आकर्षित  करूंगा  कि
 वह  बड़े  ग़ौर  के  साथ  इस  पर  विचार  करे  ।

 मैं  एक  बात  कौर  कहना  चाहता  हूं  ।
 सोशियो  एकानमिक  सर्वे  में  हाई  एनडेटेडनेस
 इन  रूरल  रियाज़  के  बारे  में  भी  दिया
 गया  है  ।  उस  की  रिपोर्ट  है  :

 “About  50  per  cent  of  the  fami-
 lies  surveyed  were  found  to  be
 perpetually  in  debt.  In  one  vil-
 lage,  Hansana,  Jangitpur,  with  a
 population  of  857,  the  average
 indebtedness  works  out  to
 Rs.  800  per  family.  Of  the  47
 families  in  the  viilage,  only  one
 had  an  income  of  more  than
 Rs.  500  per  month.  40  families
 earned  more  than’  Rs.  00  per
 mensem  and  of  the  rest  20  had
 an  income  of  less  than  Rs.  25  per
 mensem.”,

 यह  हालत  है  ।  ऐसी  हालत  में  अगर  गरीबों
 की  जमीन  ले  ली  जायेगी  तो  उन  के  पास
 कमाने  का  और  फैमिली  के  भरण  पोषण  का
 कोई  साधन  नहीं  रह  जायेगा  ।

 इस  के  बाद  मैं  कम्पेनलेशन  के  मामले
 की  ओर  भी  सदन  का  ध्यान  आकर्षित  करना
 चाहता  हूं,  खास  कर  अपने  ला  मिनिस्टर
 साहब  का  ।  मान  लीजिये  कि  हमारे  पास  एक
 जमीन  का  एक  एकड़  या  आधा  एकड़  है  ।
 हम  गरीब  आदमी  हैं।  हम  ने  किसी  प्रकार  से
 १००  रु०  में  या  ५०  रु०  में  जमीन  ले  ली  ।
 उस  की  मालगुजारी  ४  ा,  ८  आ०  या  १
 रु०  है  |  हम  ने  चाहे  गवर्नमेंट  से  या  साहुकार
 से  २००,  Yoo,  Yoo  या  yoo  रु०  कर्जा
 ले  कर  उस  जमीन  को  अच्छी  बनाया  t  आप
 अब  कहते  हैं  कि  आप  ६  गुना  या  १०  गुना
 कम्पेन्सेशन  देंगे  मालगुजारी  का  जबकि  उस
 की  मार्केट  वैल्यू  यानी  बाजार  की  दर  २,०००
 269  (Ai)  LSD—6.
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 रु०  है  1  इस  कानून  के  मुताबिक  उस  का  जो
 ६  गुना  या  १०  गुना  कम्पेन्सेशन  होगा  उस  से
 क्या  लाभ  होगा  ?  मान  लीजिये  कि  मेरी
 मालगुजारी  १  रु०  है  तो  हम  को  ६  रु०
 या  १०  रु०  मिलेगा  ।  जिस  जमीन  पर  हम  ने
 ५००  या  ७००  रु०  लगा  कर  ठीक  किया  उस
 की  कीमत  आज  २,०००  रु०  है  मगर  हम  को
 सिर्फ  ६  या  १०  रु०  मिलेगा  ।  यह  कहां  तक
 सोशलिज्म  की  बात  होगी  और  इस  से  गरीबों
 का  कितना  फायदा  होगा  इस  पर  मंत्री  महोदय
 को  खुद  विचार  करना  चाहिये  ।

 दूसरी  बात  जिस  की  ओर  मैं  ध्यान
 आकर्षित  करना  चाहता  हूं  वह  यह  है  ।  हर
 जगह,  हर  प्रदेश  में  जमीन  की  सीलिंग  है  ।
 लेकिन  सब  जगह  जमीन  एक  सी  नहीं  है  ।  इस
 सम्बन्ध  में  सब  से  बड़ी  दिक्कत  यह  है.कि  जो
 कानून  बनाने  वाले  होते  हैं  वे  ग्राम  तौर  से  ऐसे
 होते  हैं  जिनका  देहात  के  जीवन  से  कोई  संबंध
 नहीं  होता,  जो  गृहस्थी  के  कामों  को  समझते
 नहीं  हैं  ग्रोवर  न  उन  की  डिफिकल्टीज़  को  ही
 समझते  हैं  a  सालिग  के  लिये  हर  जगह  पर  कानून
 बनाये  गये  हैं,  जहां  पर  जमीन  की  सीलिंग  १०
 एकड़  से  ले  कर  ५०  एकड़  तक  है  t  मैं  बीकानेर
 गया  था  T  अगर  वहां  की  जमीन  का  एक  हजार
 एकड़  भी  किसी  के  पास  हो  तो  उस  से  कोई
 विशेष  लाभ  नहीं  है  क्योंकि  वह  जमीन  बलुही
 है  ।  सारा  बालू  है  वहां  पर  ।  वहां  पर  जो
 सीलिंग  होगी  वह  बंगाल  की  जमीन  या  नेपाल
 की  तराई  के  पास  जो  चम्पारन  है  बिहार  में,
 वहां  की  जमीन  के  बराबर  नहीं  हो  सकती  ।
 इसी  तरह  से  छोटा  नागपुर  है  ।  हर  प्रदेश  में
 अलग  अलग  सीलिंग  है।  आन्ध्र  में  एक  एकड़
 जमीन  की  ६,०००  रु०,  ४,०००  रु०  या
 ३,०००  रु०  कीमत  है

 श्रीमती  लक्ष्मीबाई  (वि कारा बाद)
 होल  आफ  आन्ध्र  में  नहीं  है  t
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 4.56  hrs.
 [Mr.  Deputy-SpEAKER  in  the  Chair]

 श्री  क०  ना०  तिवाड़ी  :  होल  आफ  आंध्र
 में  न  सही,  कुछ  जगहों  में  है  x  जब  यह  कानन
 बन  जायेगा  तो  हम  को  श्राप  रेवेन्यू  का  तीनगुना
 कम्पेन्सेशन  ही  दे  सकते  हैं  ।  मार्केट  वैल्यू  नहीं
 देंगे  । और  यह  कानून  सारे  प्रान्तों  में  लागू  हो
 जायेगा  ।  हमारे  यहां  १००  बीघा,  २००  बीघा
 या  ४००  बीघा  जोतने  वाले  लोग  नहीं  हैं  ।
 छोटी  छोटी  जमीनों  वाले  हैं  ।  फिर  हमारे  यहां
 एक  एकड़  जमीन  की  कीमत  १,०००  रु०  से
 कम  नहीं  है  a  आप  कही  पर  भी  जा  कर  देख
 लें,  जिस  जमीन  की  मालगुजारी  पहले  ४
 ऋण  थी  वह  अब  Yo  रु०  होती,  ज्यादा  से
 ज्यादा  ।  आप  ने  १०  गुना  भी  दे  दिया  तो  वह

 बहुत  कम  होगा  ।  मैं  ने  कर्जा  ले  कर  जमीन  का

 इम्प्रूवमेंट  किया  है  ।  इन  सारी  बातों  का
 खयाल  न  कर  के  अगर  आप  ने  हम  से  जमीन
 ले  ली  तो  वह  एक  लीगल  सकती  हो  जायेगी  ।
 अगर  कोई  डकैती  करने  जाता  है  ता  उसे  आप
 जेल  में  डाल  देते  हैं,  लेकिन  आप  इस  कानून
 को  बना  कर  पूरी  तरह  से  लीगल  डकैती  की
 बात  कर  रहे  हैं  ।  श्राप  ने  सालिग  का  कानून
 पास  किया  और  रिफार्म  किया  ।  उस  से  जो
 जमीन  मिली  उसे  ले  कर  आप  ने  गरीबों  को
 और  हरिजनों  को  बांटा  ।  लेकिन  इस  कानून
 के  मुताबिक  आप  उसी  हरिजन  की  जमीन
 को  छीन  रहे  हैं  ।  मान  लीजिये  मैं  ने  एक
 झोंपड़ी  बनाई  ।  पचास  एकड़  में  से  २  एकड़
 में  वह  घर  बना  हुआ  है  |  वहां  आप  को  छोटी
 सी  इंडस्ट्री  लगानी  है  ।  उस  के  लिए  आप
 जमीन  मांग  रहे  हैं  ।  इस  कानून  के  मुताबिक
 आप  उस  जमीन  को  ले  लेंगे  ।  इस  में  काई
 रुकावट  आपके  लिये  नहीं  हँ  ।  ऐसी  हालत  में
 यह  जरूरी  है  कि  जो  ज्वायेंट  कमेटी  बन  रही
 है  वह  हस  बात  के  ऊपर  अच्छी  तरह  से
 विचार  करे  ।  चाहिये  तो  यह  था  कि  इस  बिल
 का  पब्लिक  औपीनियन  के  लिये  भेज।  जाता
 और  काफी  पब्लिक  ओपीनियन  आ  जाने  पर
 फिर  इस  बिल  का  यहा  पर  लाया  जाता  ।

 एक  बड़ी  दिक्कत  हम  लोग  यह  महसूस

 SEPTEMBER  19,  963  (Seventeenth  Amend-  7090
 ment)  Bill

 कर  रहे  हैं  कि  गवर्नमेंट  की  एक  आदत  है  कि
 पहले  तो  वह  कानून  पास  करती  है  फिर  कही
 से  कोई  प्रेशर  किसी  का  आ  जाता  हैं  तो  उस
 के  नतीजे  को  सरकार  नहीं  सोचती  है  कि  क्या
 होगा,  लेकिन  अपने  कानूनों  को  बदलने  की
 कोशिश  करने  लगती  है  v  जैसेकि  गोल्ड
 कंट्रोल  का  मामला  है,  सी०  डी०  एस०  का
 मामला  है,  ठीक  उसी  तरह  से  जो  लोग  आज
 इस  बिल  का  समर्थन  कर  रहे  हैं  वे  पब्लिक
 में  जा  कर  लोगों  को  समझायेंगे  कि  यह
 सरकार  गरीबों  को  जमीन  छीनने  के  लिए
 इस  कानून  को  बना  रही  है  श्राप  इस  खतरे  को
 समझिये  ।  इसलिये  आप  इस  खतरे  को  भी
 ध्यान  में  रक्खें  कि  वही  समर्थन  करने  वाले
 लोग  जा  कर  आप  के  खिलाफ  प्रचार  करेंगे  t

 इस  के  बाद  मनीलेन्डर्स  आन  टाप  और
 रूरल  क्रेडिट  की  बात  आती  है  1  यह  फिगर
 दिये  गये  हैं  जयपुर  के  :

 “Moneylenders  account  for  57.55
 per  cent  of  the  money  borrowed
 by  the  people  of  Rajasthan
 Government  agencies  account  for
 6.57  per  cent  and  the  co-opera-
 tives  for  3.96  per  cent.”

 हम  लोगों  के  पास  जो  जमीन  है,  गृहस्थों  के
 पास  जो  जमीन  है  उस से  वे  कर्जे  लेते  हैं  शादी
 के  लिये,  विवाह  के  लिये,  लड़के  की  पढ़ाई  के
 लिये,  श्राद्ध  के  लिये  ।  इन  सारे  कामों  के  लिये
 वे  कर्जे  लेते  हैं।  जितने  गृहस्थ  होते  हैं  उन  को
 कर्जा  मिलता  है  जमीन  के  ऊपर  1  आज  मान
 लीजिये  कि  मेरे  पास  पांच  एकड़  ज़मीन  है
 और  उस  पर  मैं  ने  १,०००  रु०  कर्जा,  लिया
 है  ।  उस  जमीन  के  कम्पेन्सेशन  के  रूप  में  अगर
 आप  हम  को  १००  रु०  देते  हैं  तो  श्राप  ही
 बतलायें  कि  चाहे  सरकार  का  कर्जा  हो,  चाहे
 मनीलेंडर  का  कर्जा  हो,  चाहे  कोआपरेटिव
 का  कर्जा  हो,  वह  मैं  कहां  से  अदा  करूंगा  ?  मैं
 एक  निवेदन  करना  चाहूंगा  कि  अगर  आप
 मेरे  सेट्स  लेना  चाहते  हैं  तो  सारे  असेट्स
 ले  लीजिये,  जो  चाहें  रिफार्म  कीजिये,  लेकिन
 जितनी  हमारी  लायबिलिटीज़  हैं  उन्हें  भी
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 ले  लीजिये  -  आखिर  जमीन  किस  लिये  होती
 है  ?  जैसे  कोई  रोज़गार  करता  है,  कोई  सर्विस
 करता  है  और  उस  से  जीवन  के  सारे  साधनों
 को  मुहैया  करता  है,  जमीन  को  भी  वही
 हालत  है  1  यह  भी  हमारी  एक  इंडस्ट्री  है  ।
 इस  को  आप  बिट  बाई  बिट  लें,  इस  से  तो  यह
 अच्छा  है  कि आप  इस  को  एक  मतंबा  में  ले
 लीजिए  ।  हम  तो  इस  पक्ष  में  हैं  कि  जैसे
 विनोबा  जी  कहते  हैं--सकल  भूमि  गोपाल
 की -तो  यह  सकल  भूमि  गोपाल  की  हो
 जाय,  लेकिन  उस  के  साथ  हमारी  जितनी
 लाएबिलिटीज  हैं,  जैसे  कर्जा,  बालबच्चों  की
 पढ़ाई,  शादी  विवाह,  नौकरी  चाकरी  आदि,
 इनका  भी  भार  सरकार  ले  ले  ।  ऐसा  हो  तो  मैं
 इस  पक्ष  में  हूं  कि  सारे  लैंड  का  नेशनलाइज़ेशन
 हो  जाय  |

 I§  hrs.

 एक  सानिया  सदस्य  :  गोपाल  की  नहीं
 सरफार  की  कहिए  |

 श्री  क०  ना०  तिवाड़ी  :  चूंकि  समय  कम
 है,  इसलिये  मैं  श्राप  से  यही  निवेदन  करना
 चाहूंगा  कि  सिलेक्ट  कमेटी  को  इस  पर  बड़ी
 गम्भीरता  के  साथ,  बड़े  इत्मीनान  के  साथ
 विचार  करना  चाहिए  और  इस  के  जितने
 इम्प्लीकेशन्स  हैं  उन  पर  अच्छी  तरह  विचार
 करना  चाहिए  ।  जहां  तक  लोगों  को  मैं  ने  इस
 हाउस  में  सुना  है,  उन  सब  का  मत  यही  है  कि
 इस  बिल  पर  ठंडे  दिल  से  विचार  किया
 जाय  क्योंकि  इस  में  जो  प्राविजन  हैं  उन  के
 अन्तर्गत  कम  भूमि  वाले  लोग  भी  आ  जाते  हैं,
 कल्टीवेबल  और  झ्राटिजन  तक  आ  जाते  हैं  ।
 तो  इस  का  सारे  गरीब  लोगों  पर  बड़ा  प्रहार
 होगा,  इस  बात  का  खयाल  रखना  चाहिये  ।
 इसलिये  मेरा  निवेदन  है  कि  इस  पर  अच्छी  तरह
 ध्यान  देना  चाहिये  और  इस  में  जल्दबाजी  न
 होनी  चाहिये  ।

 डा०  राम  मनोहर  लोहिया  (रूखा-
 बाद)  :  अध्यक्ष  महोदय,  इस  बहस  में  मैं
 हिस्सा  लूंगा  मुख्य  तौर  पर  संविधान  और

 Constitution  BHADRA  28,  885  (SAKA)  (Seventeenth
 Amendment)  Bill

 संविधान  के  संशोधन  पर  अपनी  राय  रखने
 के  लिए  ।  संविधान  की  बहुत  हद  तक  मैं  इज्जत
 करता  हूं  और  मैं  चाहता  हुं  कि  जो  कुछ  रुकावट
 रहती  है  इस  इज्जत  को  पूरा  करने  के  लिए
 वह  दूर  की  जाय  ।  इसीलिए  मैं  ने  संविधान
 की  कसम  लेते  वक्त  कुछ  आप के  सामने  अजे
 करना  चाहा  था,  और  अब  सवा  महीने  के  बाद
 मुझ  को  वह  मौका  मिल  रहा  है  ।

 पहली  बात  तो  यह  कि  कुछ  कमियां  जो
 संविधान  के  बनाते  वक्त  रहीं  उनके  दूर
 करने  का  मेरे  पास  कोई  इलाज  नहीं  है  ।  लेकिन
 अगर  वह  कमियां  हम  में  से  हर  एक  के  दिमाग
 में  रहें  तो शायद  अपने  रुख  से  किसी  हद  तक
 उन  कमियों  को  दूर  करें  -  यह  संविधान  बनाया
 था  गुलाम  भारत  के  प्रतिनिधियों  ने  ।  जो
 संविधान  को  बनाने  की  सभा  बैठी  थी  उस
 को  चुना  था  उन  विधान  सभाओं  ने  जो  अंग्रेजी
 ज़माने  में  चुनी  गयी  थीं,  और  उसी  तरह  से
 दूसरी  कमी  रही  कि  जिन  लोगों  ने  इन  विधान
 सभाओं  और  संविधान  बनाने  वाली  सभा
 को  चुना  वे  सारे  के  सारे  बालिग  नहीं  थे  ।
 इसलिये  यह  संविधान  बालिग  मत  पर  बना
 हुआ  नहीं  है  ।  ये  दो  कमियां  तो  मैं  ने  आप  के
 सामने  जो  पुराना  इतिहास  है  उस  के  आधार
 पर  रखीं  ।  अगर  सरकारी  पार्टी  उन  को
 भर  किसी  तरह  से  दूर  कर  सके  तो  अच्छा
 है,  लेकिन  कम  से  कम  हम  अपने  दिमाग  में
 रखें  कि  आजाद  हिन्दुस्तान  के  सभी  बालिगों
 का  बनाया  हुआ  यह  संविधान  नहीं  है  ।

 अब  मैं  यहां  पर  संविधान  पर  जो  अधूरा
 अमल  होता  है  उस  की  दौड़ती  हुई  कुछ  मिसालें
 देता  हूं  ।  धारा  ४०  है  इस  संविधान  की,
 जिस  में  स्वराज्य  की  छोटी  इकाइयों  का
 जिक्र  है  ।  लेकिन  मुझे  बड़े  अफसोस  के  साथ
 कहना  पड़ता  है  कि  नगरपालिकाएं,  जिला
 परिषदें  और  गांव  पंचायतें,  बजाय  इस  के  कि
 वह  खुद  मुख्तार  हों,  ताकत  वाली  हों,  अपने
 मन  पर  रहें,  वे  इस  तरह  रहती  हैं  कि  या  तो
 प्रदेश  सरकार  या  और  कोई  संस्था  उन  को
 भ्रष्ट  मान  ले  तो  वे  भंग  कर  दी  जाती  हैं
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 [डा०  राम  मनोहर  लोहिया]
 इसी  तरह  से  मान  लो  कि  प्रदेशीय  और
 केन्द्रीय  सरकारें  भ्रष्ट  हों  तो फिर  उन  को  क्यों
 न  भंग  कर  दिया  जाय  ।  वे  भी  स्वराज्य  की
 इकाइयां  हैं  चाहे  वे  बड़ी  हों  या  छोटी  हों  1

 इसी  तरह  से  मैं  धारा  ३४४  के  बारे
 में  कहना  चाहता  हूं,  और  मैं  आप  के  सामने
 बहुत  अदब  के  साथ  अर्ज  करना  चाहता  हूं
 कि  जब  तक  वह  धारा  इस  संविधान  में  है
 तब  तक  किसी  भी  आदमी  का  इस  सदन  में
 अंग्रेज़ी  बोलना  संविधान  को  तोड़ना  है,  उसे
 भंग  करना  है  i  इसलिए  या  तो  वह  धारा  खत्म
 कर  दी  जाय  वरना  इस  सदन  में  अंग्रेज़ी  का
 इस्तेमाल  बन्द  किया  जाय  ।  मैं  यह  नहीं  कहता
 कि  उस  की  जगह  हिन्दी  ञ्  जाय  ।  बल्कि  मेरा
 कहना  है  कि  उस  की  जगह  हिन्दुस्तान  की  सभी
 मातृभाषायें  आ  जायें  और  लागू  हो  जायें  और
 उन  के  तरजुमा  का  भी  इंतिजाम  हो  जाय  |

 इसी  तरह  से  मैं  श्राप  के  सामने  वोटों  की
 जब्ती  की  बात  रखना  चाहता  हूं  -  जो  उम्मीद-
 वार  लोग  पैसा  जमा  करते  हैं  उस  की  जब्ती
 की  बात  तो  किसी  हद  तक  समझ  में  कराती  है
 लेकिन  वोट  गिनते  वक्त  जिन  पार्टियों  को
 मान्यता  दी  जाती  है  उन  के  उन  उम्मीदवारों
 के  वोट  नहीं  गिने  जाते  जिन  की  जमानत  जब्त
 हो  जाती  है  वे  वोट  जब्त  कर  लिए  जाते  हैं  1
 सिर्फ  उन  उम्मीदवारों  के  ही  वोट  गिने  जाते  हैं
 जिन  की  जमानत  जब्त  नहीं  होती  ।  जमानत
 का  जब्त  होना  तो  समझ  में  आता  है  लेकिन
 हमारे  देश  में  वोट  जब्त  हो  रहे  हैं

 अध्यक्ष  महोदय  :  अब  आप  सारे  विधान
 पर  जहां  तहां से.

 Blo  राम  मनोहर  लोहिया  :  मैं  बहुत
 सरसरी  तौर  पर  कहना  चाहता  हूं  ।  मेरा
 मकसद  संविधान  और  संविधान  के  संशोधन
 की  महत्ता  पर  बोलने  का  है  और  मैं  आपका
 ज्यादा  वक्त  नहीं  लूंगा  चार  पांच  मिनट  में
 अपनी  बात  खत्म  कर  दूंगा  ।  लेकिन  अगर
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 टोका  टाकी  हुई  तो  वक्त  बढ़  जायगा  ।  इस  से
 अच्छा  है  कि  मुझे  चलने  दिया  जाय  ।  इस  सदन
 में  जो  बैठे  हैं  व ेसंविधान  पर  और  संविधान
 के  संशोधनों  पर  विचार  करते  हैं,  इसलिये
 यह  बात  उन  के  दिमाग  में  रहनी  चाहिए  ।

 अब  मैं  एक  और  चीज़  आपके  सामने
 लाना  चाहता  हूं  और  वह  है  मूर्तियों  का सवाल  |
 अक्सर  लोग  इस  सवाल  को  यह  कह  कर  टाल
 देते  हैं  कि  अगर  इंडिया  गेट  पर  पंजुम  जाज  की
 मत्त  लगी  है  या  लोक  सभा  के  सामने  लाड
 इरविन  की  मूर्ति  लगी  है  तो  इस  से  क्या  आता
 जाता  है,  और  कम  से  कम  हिन्दुस्तान  में  किसी
 को  ऐसा  नहीं  कहना  चाहिये,  क्योंकि  यहां  तो
 सारा  हिन्दू  धर्म  ही  मूति  पूजा  पर  टिका  हुआ
 है  ।  लेकिन  मैं  कहना  चाहता  हूं  कि  अब  समय
 आ  गया  है  कि  अगली  २६  जनवरी  तक  ये  दो
 मूर्तियां  हट  जानी  चाहिएं,  और  जाएं  पंजुम  की
 मूर्ति  की  जगह  महात्मा  गांधी  की  मूर्ति  लगायी
 जाए  और

 अध्यक्ष  महोदय  :  मगर  यह  तो  विधान
 में  नहीं  है  ।

 डा०  रास  मनोहर  लोहिया  :  यह  विधान
 में  है,  मैं  आप  को  बता  दू  किस  तरह  ।  एक
 गुलाम  भारत  था  और  आज  एक  आजाद
 भारत  है  ।  गुलाम  भारत  और  आजाद  भारत
 के  बीच  में  धारावाहिकता  नहीं  रहनी  चाहिये,
 बह  टूटना  चाहिए  |

 Shri  K.  om  Sharma  (Sardana):  -  It
 is  hardly  relevant  to  the  question.  He
 may  as  well  discuss  the  evolution  of
 man.

 अध्यक्ष  महोदय  :  मुझे  पांच  मिनट  देने  में
 कोई  उज्  नहीं  लेकिन  जो  मामला  सदन  के
 सामने  है  उससे  कुछ  संबंध  तो  होना  चाहिए  ।

 डा०  राम  मनोहर  लोहिया  :  गुलाम
 भारत  के  हम  को  अवगुण  खत्म  करने  हैं  और
 इसका  सब  से  अच्छा  तरीका  यह  है  कि  जाएं
 पंजुम  की  मूर्ति  की  जगह  महात्मा  गांधी  की
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 मूर्ति  लगाई  जाय  और  लाड  इरविन  की  मूर्ति
 की  जगह  नेताजी  सुभाष  चन्द्र  बोस  की  मूर्ति
 लगाई  जाय  ।  ये  दो  चीजें  हो  जायें  अभी  तो
 सारा  जितना  काम  होता  है,  स्वाधीनता  दिवस
 होता  है,  उस  की  परेड  होती  है,  या लोक  सभा
 का  काम  होता  है,  वह  सब  इन  दो  साम्राज्य-
 शाही  मूर्तियों  की  नजर  के  नीचे  होता  है  t

 (Interruptions).

 अ्रध्यक्ष  महोदय  :  लोग  ऐतराज  कर  रहे
 हैं,  श्राप  के भाषण  का  कुछ  संबंध  उस  मामले
 से  होना  चाहिए  जोकि  हाउस  के  सामने  है  ।

 डा०  राम  मनोहर  लोहिया  :  जो  लोग
 ऐतराज  कर  रहे  हैं  उन  की  तरफ  में  मुखातिब
 होऊंगा  तो  आप  कहेंगे

 अ्रध्यक्ष  महोदय  :  उन  की  तरफ  तो  मैं
 आप  को  मुखातिब  नहीं  होने  दू  गा,  मगर  मेरी
 तरफ  मुखातिब  होते  हुए  भी  आप  कुछ  तो  उस
 बारे  में  बोलें  जो चीज  कि  इस  हाउस  के  सामने
 है  ।  ब  तो  आप  संविधान  से  भी  बाहर  चले
 गए  ।

 डा०  राम  मनोहर  लोहिया  :  हमारे
 संविधान  में  सब  से  पहला  जुमला  है  कि  हम
 एक  सार्वभौम  गणतंत्र  हैं।  सार्वभौम  यानी  जिस
 की  सब  से  ऊपर  ताकत  है,  और  हम  गणतंत्र
 हैं  यह  पहला  वाक्य  है।  और  अगर  इस  सावों-
 भौम  गणतंत्र  का  जो  भी  काम  होता  हो  वह
 इन  दो  साम्राज्यशाही  मूर्तियों  की  नजरो  के
 नीचे  होता  हो  तो  उससे  संविधान  तो  टूटता
 ही  है  (Interruptions)

 अध्यक्ष  महोदय  :  आगे  चलिए  ।  लोग
 ऐतराज  कर  रहे  हैं  ।

 डा०  राम  मनोहर  लोहिया  :  अध्यक्ष
 महोदय,  मैं  श्राप  के  हुक्म  से  बंधा  हुआ  हूं,
 नहीं  तो  इन  लोगों  को  मैं  ने  पहले  भी  देखा  है
 और  आगे  भी  देख  लूंगा  ।  लेकिन  मुश्किल  यह
 है  कि  मैं  आपके  हुक्म  से  दबा  हूं  ।

 अध्यक्ष  महोदया  :  आप  आगे  बढ़िए  |
 डा०  राम  सतो हर  लोहिया  :  तो  मेरा
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 कहना  यह  है  कि  यह  काम  २६  जनवरी  १६६४
 तक  खत्म  हो  जाना  जरूरी  है  ।  मैं  यह  भी
 कहता  हूं  कि  यह  जो  तजवीज  मैं  ने  रखी  है
 इस  पर  कांग्रेस  वालों  ने  भी  दस्तखत  किए
 थे।  मैं  ने  अध्यक्ष  महोदय  का  हुक्म  माना  है,
 वरना  मैं  वह  तजवीज़  यहां  पर  लाता  |  उस
 पर  कांग्रेस  वालों  ने  दस्तखत  किए  हैं,  उस  पर
 कम्युनिस्ट  लोगों  ने  दस्तखत  किए  हैं  और  सभी
 की  यह  इच्छा  है  कि  यह  काम  जितनी  जल्दी
 हो  जाय  अच्छा  है  कि  लार्ड  इरविन  की  मूर्ति
 की  जगह  नेता  जी  सुभाष  चन्द्र  बोस  की  मूर्ति
 लगायी  जाय  और  जाएं  पंजुम  की  मूर्ति  की
 जगह  महात्मा  गांधी  की  मूर्ति  लगायी  जाय  |

 आप  कहते  हैं  कि  हमारी  पलटनों  ने
 उर्वशी यम  में  अच्छा  काम  नहीं  किया  ।  क्यों
 अच्छा  काम  नहीं  किया  इस  का  कारण  यह  है
 कि  अंग्रेजों  वाली  पलटन  में  और  आज  जो
 मौजूदा  हिन्दुस्तान  की  पल्टन  है  उस  में  घारा-
 वाहिकता  का  सम्बन्ध  कायम  है,  और  मैं
 कहता  हूं  कि  हम  को  किसी  न  किसी  वक्त  इन-
 कलाबी  तौर  पर  इस  संबंध  को  तोड़ना  होगा  t
 वह  मुझे  आप  के  सामने  जंग  करना  है  1  यह
 संविधान  से  बिल्कुल  जुड़ो  हुई  चोज  ह  ।  इस
 तरीके  से  जब  हम  यहां  बैठे  रहते  हें  लोक-
 सभा  के  रहते  हुए  तो  लोक-सभा  के  सामने, , , ,

 अध्यक्ष  महोदय  :  श्री  श्राप  बिल  पर
 झा  जायें  ।  आपने  कहा  कि  आप  यही
 कहना  चाहते  थे  इसलिए  अब  आप  बिल  पर
 आ  जायें  ।

 डा०  राम  मनोहर  लोहिया  :  मैंने  तो
 आपसे  जे  किया  कि  मैं  मुख्य  रूप  से  संशोधन
 और  संविधान  पर  बोलना  चाहता  हूं  ।
 जहां  तक  बिल  का  सवाल  है  वह  एक  मिनट  में  मैं
 अपनी  बात  खत्म  कर  दूंगा।  मैं  आपका  ज्यादा
 वक्त  नहीं  लूंगा  ।  बिल  से  मुझको  क्या  मतलब
 क्योंकि  सारी  ज़मीन  की  नीति  बदलनी  है।
 यह  एक  तरीके  से  छुटपुट  नीतियों  से  नहीं
 चलेगा  ।  यह  तो  एक  ही  थैली  के  दो  मिले

 जुले  चट्टे  बट्टे  हैं  जो  कि  अपनी  छोटी  मोटी
 चीजें  रख  रहे  हैं  ।
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 अध्यक्ष  महोदय  :  मैं  डा०  साहव  से  कहुंगा
 कि  मैं  उनको  २०  या  २५  मिनट  देती  दूं
 लेकिन  उसमें  अगर  वह  बिल  पर  तो  एक
 मिनट  बोलना  चाहें  और  २४  मिनट  बाकी
 कौर  चीजों  पर  बोलें  तो  मैं  उनको  कैसे  समय
 दे  सकता  हूं  ।  अरब  जैसा  उन्होंने  कहा  कि  जो
 बातें  उनको,  कहनी  हैं  उनको  वह  ४,  ५  मिनट
 में  खत्म  कर  देंगे  तो  बाकी  १५  मिनट
 अगर  वह  बिल  को  दें  तब  तो  ठीक  है।  आखिर
 कुछ  निस्बत  तो  होनी  ही  चाहिए  ।

 डा०  राम  मनोहर  लोहिया  :  अब  बिल
 के  लिये  मुझे  ज़मीन  की  नीति  पर  बोलना  है
 लेकिन  चूंकि  वह  ज्यादा  लम्बी  चीज़  है
 इसलिए  मैं  उसमें  नहीं  पड़ना  चाहता  ।  इस
 समय  मैं  संशोधन  और  संविधान  पर  ही  बोलना
 चाहता  हूं  और  बिल  को  मैं  छोड़ता  हूं  ।  जहां
 तक  जमीन  का  सवाल  है  जमीन  के  बारे  में
 हमार  होती  बिलकुल  साफ  हूँ  कि  एक
 खेतिहर  खानदान  विना  मशीन by  लगाये
 जितनी  जर्मन  पर  खेती  कर  सके,
 उसकी  फोन  गुना।  तक  जोन  उसके  पास
 रहनी  चाहिए।  यह  जमोन  के  बारे  में
 हम  लोगों  की  'नीति  है  कौर  उसके  अनुसार
 सारा  काम  होना  चाहिए  ।

 शहरों  में  भी  जो  जमीनें  हैं  जिनके  कि
 ऊपर  बड़े  बड़े  लोगों  ने  कब्जा  कर  रखा  है,
 खास  तौर  से  जो  सरकारी  और  अन्य  लोगों  के
 कब्जे  में  चली  गई  है,  एक  एक  सरकारी  अफ़सर
 के  पास  ५-५  शौर  १०-१०  एकड़  का
 बगीचा  रहता  है,  जैसे  कि  कलेक्टर  वगैरह  के
 मकान  के  साथ  बगीचे  होते  हैं,  उनका  भी  तो
 बटवारा  होना  चाहिए  क्योंकि  यह  सारी
 जमीन  का  सवाल  जुड़ा  हुआ  है  इस  बात  रे  कि
 राज  हमारे  देश  में  बम्बई,  कलकत्ते,  और
 दिल्ली  जैसे  शहरों  में  एक  सेयही  कमरे
 का  किराया  लगता  है  ५०  रुपये,  ७०  रुपये
 दौर  so  रुपये  जब  कि  उस  ढंग  के  नहीं
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 बल्कि  उससे  पांच  गुना  और  दस  गुना  ज्यादा
 अच्छे  कमरों  का  किराया  मासिवा  शहर  में
 २४  रुपया  महीना  पड़ता  है।  ग्रामीण  इसका
 क्या  सबब  है  ?  यह  एक  दे  सवाल  आपके
 सामने  भी  आया  कि  किसानों  से  जो  ज़मीन
 सरकार  २  रुपये  ८५  आने  या  ३  रुपये  गज  में
 खरीदती  है,  उसी  ज़मीन  की  कीमत  ५-१०
 बर्ष  के  अन्दर  Yo  रुपये  और  Yoo  रुपये  गर्ज.
 हो  जाया  करती  है  1  अब  इन  चीज़ों  के  ऊपर
 हम  लोगों  को  पूरी  तरह  से  विचार  करना
 चाहिए  भले  ही  ज्यादा  दिन  क्यों  न  लग  जायें
 कि  क्या  बात  है  कि  रुपये  दो  रुपये  की  चीज़
 १००  रुपये  और  १५०  रुपये  में  बिकने  लग
 जा  सकती  है।  उस  वक्त  मैंने  यह  सवाल  छेड़ा
 था  तो  सरकार  की  तरफ़  से  खाली  एक  ही
 जवाब  मिला  कि  ठीक  है  हम  कोशिश  करेगे
 कि  किसानों  को  भी  उसी  कीमत  में  से  कुछ
 हिस्सा  मिल  जाया  करे  लेकिन  मेरा  यह
 मकसद  खाली  नहीं  था,  मैं  यह  चाहता  था
 कि  जमीनों  की  कीमत  हमेशा  इतनी  नीची  रहे
 कि  उन  ज़मीनों  पर  बने  हुए  मकानों  में  जो
 लोग  रहें  उनको  सस्ते  किराये  में  अपने  अपने
 कमरे  मिल  सकें  ।  तो  यह  सारा  जो  जमीन
 का  सवाल  है  वह  एक  नीति  वाला  लम्बा
 सवाल  है  और  उस  पर  कभी  अच्छे  तरीके  से
 बहस  हो  तो  उसमें  ज़रूर  मैं  लम्बा  हिस्सा
 लूंगा  ।  लेकिन  जैसा  मैंने  कहा  संविधान
 और  संविधान  के  संशोधन  की  बात  को  हमें
 अपने  दिमाग  में  बहुत  महत्ता  क ेसाथ  अहमियत
 के  साथ  रखना  चाहिए  ।  हमारा  संविधान
 कदम  कदम  पर  टूटता  रहता  है।  अभी  इस
 लोक  सभा  के  सामने  कुछ  दिन  हुए  ३०-४०

 सुनार  गिरफ्तार  हुए  थे,  साढ़े  बारह  बजे
 गिरफ्तार  हुए  थे  और  ६  बजे  तक  वह  मोटर-
 गाड़ी  में  बैठाये  रक्खे  गये  7  यह  बिल्कुल
 संविधान  के  खिलाफ़  है  ।  जब  कोई  आदमी
 गिरफ्तार  हो  जाये  तो  घंटें,  आध  घंटे  के
 अन्दर  उसको  जेल  में  रख  देना  चाहिए  ।
 ऐसा  तो  नहों  होना  चाहिए  कि  वह  जहां  तहां
 मारा  मारा  फिरे  ।
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 मैं  आपको  धन्यवाद  देता  हुं  कि  आपने
 मुन्ने  ग्रह  मौका  दिया  कि  किसी  क़दर  संविधान
 प्रौढ़  संविधान  के  संशोधन  के  बारे  में  अपना
 बिचार  सक्खू  t  लेकिन  मैं  देवता  हुं  कि  जरा
 उधर  बाल  लोग  बड़े  नाजुक  दिल  के  हैं  और
 जरा  में  घबड़ा  जाया  करते  हैं  इसलिए  मैं
 अपनी  इस  बात  को  आगे  बढ़ाने  से  छोड़ता
 हूं  1

 Shri  Muthiah  (Tirunelveli):
 Speaker,  Sir,  the  Constitution
 venteenth  Amendment)  Bill
 become  the  most  controversial  Bill
 today  like  the  Gold  Control  Order
 ang  the  Compulsory  Deposit  Scheie.
 It  gives  vast  powers  ‘o  Govern-
 ment  to  take  away  any  land  from  any
 person,  for  a  nominal  ang  non-justi-
 ciable  compensation.  It  includes  ali

 Mr.
 (Se-

 has

 agricultural  lands,  pasture  lands,
 forest  lands,  waste  lands  and  even
 house  sites  occupied  by  cultivators
 of  land,  of  agricultural  iabourers  and
 village  artisans  in  the  definition  of
 ‘estate’  in  article  3lA.  The  inclusion
 of  sites  occupied  by  cultivators  of
 land,  agricultural  labourers  and  vil-
 lage  artisans  in  the  definition  of
 ‘estate’  may  prove  a_  hardship  to
 these  poor  classes,  if  an  unsympathe-
 tic  government  in  future  takes  over
 these  lands  for  a  nominal  compensa-
 tion.

 Lang  reform  legislation  is  necess-
 ary  for  setting  up  a  socialistic  so-
 ciety.  The  Congress  Party  ang  thi:
 Government  are  wedded  to  social-
 ism.  But  it  is  democratic  socialism
 and  not  Marxist  socialism  or  doctri-
 naire  socialism.  It  is  Gandhian  so-
 cialism  in  spirit,  which  is  non-
 violent  and  which  is  implemented
 with  the  willing  consent  of  the  peo-
 ple.

 The  Five  Year  Plans  have  stressed
 socialist  planning  and  have  stressed
 land  reforms  incliding  land  ceiling.
 The  directive  principles  of  the  Cons-
 titution,  articles  38  ang  39,  lay  down
 socialist  objectives  ang  urge  the  need
 to  reduce  concentration  of  wealth.
 The  land  ceiling  Acts  are  intended  to
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 reduce  the  concentration  of  landed
 wealth  and  to  secure  a  fair  and
 equitable  distribution  of  this  landed
 wealth,  If  it  is  necessary  to  reduce
 concentration  of  landeg  wealth,  it  is
 equally  necessary  to  reduce  coicen-
 tration  of  wealth  in  other  spheres
 also,  to  reduce  concentration  of
 wealth  in  the  hands  of  big  indus-
 trialists  and  big  businessmen  and  big
 plantation  owners  and  big  property
 owners  in  urban  areas.  The  ceiling
 on  urban  income  is  as  necessary  as
 the  ceiling  on  agricultural  income.

 The  immediate  causc  of  this  Bill,
 as  we  all  know,  is  the  judgment  of  the
 Supreme  Court  striking  down  the
 Kerala  Agrarian  Relatiecns  Act  in  its
 application  so  ryotwari  lands.  The
 ryotwari  land-owners  are  on  a
 different  footing  from  zamindars  or
 jagirdars  or  inamdars.  They  are  not
 intermediaries  or  rent  collectors  as
 the  zamindars  are.  They  have  full
 proprietary  rights  over  their  lands,
 and  in  most  cases,  hard—earned  life
 earnings  have  been  invested  in  the
 lands  and  some  of  the  land-owner
 have  got  lands  at  very  high  prices.
 Therefore,  the  case  of  the  ryotwari
 land-owners  has  to  be  viewed  sympa-
 thetieally  by  our  Government.

 I  come  to  compensation.  The  rates
 of  compensation  vary  from  State  to
 State.  I  plead  that  the  compensa-
 tion  should  be  as  near  the  market
 value  as  possible,  if  not  the  exact
 market  price  prevailing.  It  should  be
 at  least  80  per  cent  of  the  market
 value.  We  know  that  even  the
 Kerala  Agrarian  Relations  Act,  pass-
 ed  by  a  Communist  Government  lays
 down  that  60  per  cent  of  the  market
 value  should  be  given  for  surplus
 lands  upto  an  annual  income  of
 Rs.  15,000.  The  Land  Acquisition
 Act  gives  full  compensation  plus  45
 Per  cent  solatium  for  lands  taken
 over  by  the  Government.  These
 benefits  are  denieq  to  the  ryotwari
 landowners  under  the  ceiling  Act.

 Under  the  Madras  Ceiling
 Act,  the  compensation  fixed  is  9  to  2
 times  the  net  annual  income  minus
 land  revenue.  This  comes  to  less
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 than  50  per  cent  of  the  market  value.
 The  present  rate  of  compensation  as
 is  provided  in  the  Madras  Ceiling
 Act,  I  plead,  should  be  raised  to  at
 least  80  per  cent  of  the  market
 value,

 With  regard  to  the  disposal  of  sur-
 Plug  lands,  say  there  are  differences
 in  the  various  Ceiling  Acts.  There  is
 no  clear  policy  laid  down.  The
 Orissa  ang  the  Madhya  Pradesh
 Ceiling  Acts  allow  the  land-own-
 ers  to  sell  all  the  sur-
 plus  lands  within  a  specified
 time  to  specified  categories  of  per-
 sons.  States  like  Madras  take  over
 the  surplus  lands,  and  I  submit  that
 such  lands  taken  over  by  the  States
 should  be  distributed  to  poor  land-
 less  agricultural  labourers,  and  not
 to  smal]  land-owners  or  to  tenants
 who  have  already  got  lands  to  cul-
 tivate.

 I  want  to  say  a  word  about  the
 stridhanam  lands.  Under  the  Madras
 Land  Ceilings  Act,  a  married  woman
 is  allowed  only  ten  standard  acres  of
 Stridhanam  land,  whereas  an  unmar-
 ried  adult  is  allowed  30  standard
 acres,  and  as  such  I  find  that  there  is
 some  discrimination  against  women.
 Men  and  women  are  equal  before  the
 law,  and  so,  a  married  woman  should
 have  at  least  5  standard  acres  of
 Stridhanam  land,  if  not  the  entire  ac-
 reage  of  30  standard  acres  which  is
 allowed  to  an  unmarried  adult  person
 in  the  Madras  Land  Ceilings  Act.

 I  would  like  to  point  out  some  of  the
 arbitrary  and  discriminatory  proce-
 dures  in  the  various  ceiling  Acts  in-
 cluding  the  Madras  Act,  which  have
 been  pointed  out  ‘by  the  Supreme
 Court  in  respect  of  the  Kerala  Act,  and
 they  are  as  follows,  namely,  the  adop-
 tion  of  the  concept  of  family  for  pur-
 poses  of  ceiling  and  not  individual,  the
 arbitrary  and  discriminatory  definition
 of  the  term  ‘family’  as  husband,  wife
 and  three  ummarried  minor  children,
 as  a  ceiling  unit,  the  adoption  of  graded
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 rates  of  compensation,  with  progres-
 sive  cuts,  (which  principle  is  applica-
 ble  only  to  income-tax,  as  the  Supre-
 me  Court  has  pointed  out),  the  exemp-
 tion  of  big  plantations,  big  gardens,  big
 sugarcane  farms  etc,  from  the  ceiling.
 All  these  are  arbitrary  and  discrimina-
 tory.  So,  I  would  appeal  to  the
 Joint  Committee  to  go  into  all  these
 matters  and  do  justice  to  the  ryotwari
 land-owners,

 oft  सि  सन  सिंह  (गोरखपुर):  अध्यक्ष
 महोदय,  यह  विधेयक  संविधान  का  संशोधन
 है  और  उसका  स्वागत  करते  हुए  मैं  संविधान
 के  सम्बन्ध  में  कुछ  अर्ज  करना  चाहता  हूं  ।

 आर्टिकल  ३१ए  में  दिये  गये  शब्द  “एस्टेट”
 को  लेकर  यह  संशोधन  का  प्रस्ताव  किया  गया
 है  ।  मेरा  इस  सदन  से  खास  तौर  पर  यह
 अनुरोध  है  कि  जब  संविधान  बना,  उस  समय
 प्रापर्टी,  जायदाद,  सम्पत्ति  के  बारे  में  केवल
 नाटिकल  ३१  में  व्यवस्था  की  गई  थी  ।
 आर्टिकल  ३१  के  अनुसार  सरकार  को  यह
 अधिकार  दिया  गया  है  कि  वह  कानूनों  के
 द्वारा  हर  प्रकार  की  सम्पत्तियों  को  हासिल
 कर  सकती  है,  लेकिन  उन  सम्पत्तियों  के  लिए
 कुछ  मुआवजा  देना  पड़ेगा,  जो  कि  कानून  के
 द्वारा  निर्णीत  होगा  और  यह  मुआवजा  किसी
 अदालत  में  चैलेंज  नहीं  किया  जा  सकता,
 उस  पर  कोई  आपत्ति  नहीं  उठाई  जा  सकती  ।
 प्रापर्टी  की  उस  परिभाषा  में  शहर  की  प्रापर्टी
 और  देहात  की  प्रापर्टी,  चल  सम्पत्ति  और
 अचल  सम्पत्ति,  दोनों  शामिल  हैं  ।  लेकिन
 बाद  में  कुछ  ऐसी  सूरत  आई  कि  उस  प्राप्ति
 को  हमने  दो  हिस्सों  में  बांट  दिया---एक  शहरी
 प्रापर्टी  और  दूसरी  देहाती  प्रापर्टी

 देहाती  प्रापर्टी  के  लिये  संविधान  में
 हमने  आर्टिकल  ३१ए  रखा  |  आर्टिकल  ३१ए
 प्रथम  बार  १६५१  में  आया  ।  उसके  बाद  उसमें
 १६५४५  में  संशोधन  हुआ  और  आज  १६६३  में
 हम  फिर  उसमें  संशोधन  कर  रहे  हैं  -  इसका
 तात्पर्य  यह  है  कि  आर्टिकल  ३१०  में  तीन
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 बार  संशोधन  हो  चुका  है  और  यह  खिरी
 संशोधन  एस्टेट  की  परिभाषा  को  लेकर
 किया  जा  रहा  है।  “एस्टेट”  की  परिभाषा
 पहले  भी  है  आर्टिकल  ३१ए  में  ।  उस  परिभाषा
 में  कहीं  कोई  खामी  रही,  जिसको  दूर  करने
 के  लिए  यह  संविधान  का  संशोधन
 आज  सदन  के  सामने  पेश  है  ।

 इस  सदन  से  मेरा  केवल  इतना  कहना  है
 कि  हमको  बार-बार  एक  ही  झ्राटिकल  को
 संशोधित  करने  की  नौबत  आती  है  और
 संशोधित  किये  गये  संविधान  के  अनुसार  जब
 भी  हम  कानून  बनाते  हैं,  तो  हर  बार  सुप्रीम
 कोर्ट  और  हाई  कोट  कह  देते  हैं  कि वह  संविधान
 के  विरुद्ध  है,  इसलिए  वह  जायज  नहीं  है
 और  फिर  उसको  जायज  करने  के  लिए  हमें
 आना  पड़ता  है  |  इसका  भ्रमण  है  कि  कहीं
 कुछ  ख़ामी  है  हमारे  संविधान  के  बनाने  वालों
 में  ।  माननीय  सदस्य,  डा०  लोहिया,  की
 और  बातों  से  हम  एग्री  नहीं  करते  हैं  ।  उन्होंने
 कहा  कि  नाबालिगंोों  ने  यह  संविधान  बनाया  है  1
 यह  बात  नहीं  है  V  संविधान  बनाने  वाले
 बालिग़  थे  ।

 अध्यक्ष  महोदय  :  उनमें  से  एक  मैं
 भी  था।

 श्री  सिंहासन  सिह  :  जैसा  कि  मैंने
 कहा  है,  संविधान  बनाने  वाले  बालिग  थ
 और  हमारे  सदन  साहब  भी  उनमें  रहे  v

 लेकिन  डा०  लोहिया  की  एक  बात  ज़रूर
 ठीक  है  कि  संविधान  बनाने  के  लिए  गुलाम
 भारत  के  प्रतिनिधि  चुन  कर  आये  थे  कौर
 उन्होंने  स्वतन्त्र  भारत  का  संविधान  बनाया।

 मेरे  मन  में  बहुत  दिनों  से  यह  भावना  है
 कि  संविधान  बनाने  वालों  के  मन  में  शायद
 यह  अ्लाशंका  रही  हो  कि  देश  में  समाजवाद
 की  रचना  हो,  लेकिन  संविधान  बनाया  गया
 पूंजीवाद  का  ।  उनकी  भावना  रही  समाज-
 वाद  की,  लेकिन  पूंजीवाद  का  संविधान  बना
 और  इसलिये  हमारा  देश  प्तमाजवाद  की
 तरफ  जाये,  इसके  लिये  बार-बार  संविधान  में
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 तरमीम  कौर  तब्दीली  करने  की  नौबत  कराती  है
 लेकिन  मुझे  दुख  के  साथ  कहना  पड़ता  है  कि
 यद्यपि  समाजवाद  की  तरफ  हम  बढ़े,  लेकिन
 उस  बढ़ने  में  भी  हमारे  दो  दृष्टिकोण  हो
 गये  =  |  राज  समादवाद  चल  रहा  है  देहातों
 में,  लेकिन  वह  शहरों  में  नहीं  चल  रहा  है  ।
 इस  बात  पर  इस  सदन  को  विचार  करना
 पड़ेगा  ।

 माननीय  सदस्य,  श्री  तिवारी  कौर
 श्री  हिम्मतासहका,  ने  कहा  कि  जो  संशोधन
 हम  कर  रहे  हैं,  उसका  दुरुपयोग  होगा  और
 कौन  दल  करेगा  ?  जो  आज  इसका  विरोध
 कर  रहा  हैं,  अर्थात  स्वतन्त्र  पार्टी  के  लोग  ।
 अभी  कह  गया  कि  इसके  ज़रिये  जमीन
 ले  ली  जायेगी  और  गरीब  लोग  जमीनों  से
 महरूम  हो  जायेंगे  और  वह  ज़मीन  दौर
 काम  में  लाई  जायेगी  t  सं  विधान  की  तरमीम
 से  ज़मीन  नहीं  ली  जायें  गी।  जमीन  लेनेनू  केलिये
 अलग  कानून  बनाना  पड़ेगा।  वह  कानतना  जो
 बनेगा,  वह  संविधान  के  अन्तर्गत  ब  हैलेकिन
 या  नहीं,  वह  झगड़े  की  चीज़  बनती  है,  3
 ज़मीन  लेने  का  कानून  अलग  बनेगा  ।

 इस  बारे  में  मेरा  दृष्टिकोण  यह  है  कि
 नाटिकल  ३१  प्रापर्टी  के  सम्बन्ध  में  है  ।
 उस  नाटिकल  के  साथ  आर्टिकल  ३१ए  जोड़
 कर  “एस्टेट”  की  परिभाषा  में  हम  उलझे
 है,  और  उस  में  हमारी  गाड़ी  उलझी  हुई  है,
 ठीक  चल  नहीं  पाती  है।  इसलिए  हम  अपने
 कानून  मंत्री  से  कहेंगे  कि वह  आर्टिकल  ३१,
 ३१ए,  और  ३१बी,  इन  तीनों  को  साथ  लेकर
 यह  संशोधन  करने  की  व्यवस्था  क्यों  नहीं
 करते  कि  जितनी  भी  प्रापर्टीज  हैं,  वे  एक
 तरह  से  चलें  ।

 हमने  इम्पीरियल  बैंक  का  राष्ट्रीयकरण
 किया,  लाइफ  इन्शोरेंस  कम्पनियों  कर  राष्ट्रीय-
 करण  किया  i  star  कि  मैंने  पहले  भी  कहा
 है,  मुझे  दुख  के  साथ  कहना  पड़ता  है  कि
 उनको  जो  मुआवजा  हमने  दिया,  वह  आर्टिकल
 ३१  की  रू  से  नहीं  दिया  ।  उनको  मार्किट
 वैल्यू  से  अधिक  मुआवजा  दिया  गया  ।  अभी
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 केरल  के  मानवीय  सदस्य  ने  कहा  कि  मुआवजे
 की  जो  परिभाषा  की  गई  है,  वह  २५  परसेंट
 लैस  बन  मार्केट  वेल्यू  है।  अर्थात्  अर  मेरी
 जमात  को  मार्केट  वैल्यू  सं!  रुपये  है,  तो  मुझे
 सिर्फ  पच्चीस  रुपये  मुआवजा  दिया.  जायेगा,  या
 जो  मालगुजारी  हम  सरकार  को  देते  हैं,  उसका
 कुछ  म्रनुवात,  दस,  बोस  या  पचास  गुना  दिया
 जायगा  ।  लेकित  जहां  तक  पूंजीपतियों  को
 सम्पत यों  का  सम्बन्ध  है,  अगर  हमने  कोई
 कल-कारखाने  लिये,  अगर  हमने  एयरवेज
 को  लिया,  तो  उसके  सड़े-गले  पुर्जो  की  कीमत
 बाजार-भाव  के  हिसाव  से  दी  ।  हमने
 इम्पीरियल  बेक  को  राष्ट्रीयकरण  किया,
 तो  यदि  १०  रुपये  के  शेयर  का  बाजार-भाव
 सौ  रुपये  या  उससे  अधिक  था,  तो  मुग्रावज्ञा
 उस  भाव  के  हिसाब  से  दिया  ।  लाइक  इन्फ़ो  रेन्स
 कम्पनियों  का  राष्ट्रीयकरण  करते  हुए  भो
 हमने  मुआवजा।  मार्केट  वैल्यू  स ेकई  गुना  दिया  |
 लेकिन  ज़मीन  का  जब  सवाल  कराता  है  तो
 हमारा  व्यवहार  कुछ  अलग  ही  किस्म  का
 होता  है  1  तब  समा जव यादों  ढांचे  पर  चलने
 वाली  सरकार  दूसरी  तरह  का  मार्किट

 बेल् पु  लगाये,  यह  बात  कुछ  समझ  में  नहीं
 कराती  है  ।  इस  तरह  का  दोतरफा  व्यवहार,
 देहातों  के  लिए  अलग  मार्किट  वैल्यू  और
 शहरों  के  लिए  अलग  माकिट  वैल्यू,  देहातों
 के  लिए  अलग  कानून,  शहरों  के  लिए  शन

 कानून,  देहातों  के  लिए  अलग  व्यवहार  और
 शहरों  के  लिए  अलग  व्यवहार,  इसको  शायद
 देश  बहुत  दिनों  तक  वरदाश्त  नहीं  करेगा  ।

 दुःख  की  बात  हैं  कि कानन  बनाने  वाले
 अधिकतर  शहर  के  ही  लोग  हैं  कौर  मंत्री-
 मंडल  में  भी  ज्यादातर  नम्बर  उन  लोगों
 का  ही  हैँ  और  उनकी  नज़र  देहातों  पर  नहीं
 गई  है  ।  यह  जो  कानून  बनने  जा  रहा  हैं
 यह  तो  बने  लेकिन  आमूल  परिवर्तन  इसमें  हो  ।
 परिवर्तन  से  मैं  नहीं  डरता  हूं  ।  लेकिन
 परिवर्तन  हो  तो  उसमें  कुछ  हमारी  नेकनीयती

 हो  ।  केरल  के  कानून  को  लेकर  आज  पह
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 नौबत  आई  है  tv  सालिग  का  कानून  हमने
 बनाया,  ज़मीन  की  सीमा  बांघी  और  वह
 सीमा  देहातों  में  बांधी  |  लेकिन  दुःख  यह  है
 कि  उस  ज़मीन  के  कानून  में  भी  दो  तरह  के
 कानून  बन  गये  हैं,  देहात  को  जमीन  के  बारे
 में  भी  दो  तरह  के  कानून  बन  गये  हैं  ।  आप
 देखें  कि  काफी  स्टेट्स  और  टी  स्टेट्स  जो  हैं,
 वे  ज़मीन  के  कानून  में  नहीं  ते  हैं,  वे
 स्टेट्स  की  परिभाषा  में  नहीं  आते  हैं  ।  जब
 हम  स्टेट्स  की  परिभाषा  करते  हैं,  तो  उस
 परिभाषा  में  से  इसको  निकाल  देते  हैं  ब्रोकर  कह
 देते  हैं  कि  यह  तो  इंडस्ट्री  है।  टी  गार्डन
 और  काफी  गार्डन  को  हम  इंडस्ट्री  मान  कर
 चलते  हैं  और  उन  पर  कोई  रोलिंग  लागत
 नहीं  होती  है,  कोई  ला  लागू  नहीं  होता  है  ।
 वे  भी  तो  एस्टेट  में  जाते  हैं,  वे  भी  तो  स्टेट्स
 कहलाते  हैं  -  इतना  होने  पर  भी  उनको  हम
 इसकी  परिभाषा  से  बरी  कर  देते  हैं  1  जहां
 कहीं  कानून  बनते  हैं,  उनको  इंडस्ट्री  डिक्लेयर
 करके,  सरकार  उनको  अलग  कर  देती  है  ।
 देहातों  में  भी  दो  तरह  के  भाव  चल  रहे  हैं  ।
 टी  गार्डन  और  काफी  गार्डन  वाले  शहरों  के
 रहने  वाले  हैं,  मालदार  आदमी  हैं  और
 गावों  में  जाकर  ज़मीन  ल  करके  टी  एस्टेट
 और  काफी  एस्टेट  बना  लेते  हैं  ।  मैं  चाहता
 हूं  कि  जो  विशिष्ट  समिति  बन  रही  है  बह
 इस  पर  विचार  करे  कि  इन  टी  गाडी  को
 और  काफी  कार्डज़  को  क्यों  निकाल  दिया
 गया  है

 आपने  देखा  होगा  कि  दूसरी  योजना
 जब  बनी  थी  तो  देहातों  के  अन्दर  भी  कुछ
 किस्म  की  ज़मीनें  थीं  जिनको  सीलिंग  से
 अलग  रख  दिया  गया  था  ।  कैटल  फार्म,
 ट्रैक्टर  फार्म  तथा  इसी  तरह  के  जो  बड़े  बड़े
 फार्म  थे,  उनको  बरी  कर  दिया  गया  था  v
 उसमें  यह  भी  लिख  दिया  गया  था  कि  शूगर
 फैक्टरी  के  साथ  जो  शूगर  केन  फाम्जे  हैं,
 वे  भी  सीलिंग  में  नहीं  आ  सकेंगे  ।  हर्ष  की
 बात  है  कि  हमारे  प्रदेश  की  सरकार  ने  और
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 महाराष्ट्र  की सरकार  ने  भी  इनको  सालिग  के

 कानून  में  शामिल  किया  ।  लेकिन  दिल्ली  में
 जो  नमूने  का  कानून  बना  था  और  जिसे  इस
 सभा  ने  बनाया  था,  उसमें  शूगर  फैक्ट्रिज  के
 जो  शूगर  फौज  हैं,  उनको  सीलिंग  में  शामिल
 नहीं  किया  गया  था  ।  यहां  भो  दुहरा
 व्यवहार  किया  गया  इस  तरह  की  बातें
 करना  समाजवादी  सरकार  को  शोभा  नहीं
 देता  है  1  अमीन  के  बारे  में  दो  तरह  का
 व्यवहार  नहीं  होना  चाहिये  |

 अभी  हमारे  तिवारी  जी  ने  कहा  “सभ
 भूमि  गोपाल  की”  ।  सभी  घन  गोपाल का  तो
 है  ही  ।  लेकिन  गोपाल  का  नाम  न  लेकर
 मैं  यह  विनती  करता  हूं  कि  यह  लोगों  में  भ्रम
 पैदा  करेगा  ।

 इस  बिल  का  समर्थन  करते  हुए  विशिष्ट
 समिति  के  जो  माननीय  सदस्य  हैं  उन  से  मैं
 प्रार्थना  करता  हूं  कि  वे  देखें  कि  दो  तरह  का
 व्यवहार  क्या  उचित  है  ?  इस  दल  के  और
 उस  दल  के  माननीय  सदस्यों  ने  भी  यह  कहा
 है  कि  जहां  तक  मुआवजे  का  प्रश्न  है  ज़मी।
 के  लिए  तथा  दूसरी  किसी  प्रकार  की  सम्पत्ति
 के  लिए,  चाहे  वह  कहीं  भी  लगी  हुई  हो,  लोहे
 में  लगी  हुई  हो,  मशीन  में  लगी  हुई  ई  हो  या
 ज़मीन  की  खरीद  में  लगी  हुई  हो,  उसका  मूल्य
 एक  ही  सिद्धान्त  से  निर्घारित  होना  चाहिए,
 दोनों  के  साथ  एक  सा  व्यवहार  होना  चाहिये  ।
 जब  ऐसा  होगा  तभी  सही  रूप  में  समाजवाद
 की  ओर  हम  अग्रेसर  हो  सकेंगे  वर्ना  समाजवादी
 ढांचे  वालो  जो  बात  है,  वह  ढांचा  तो  रह
 जाएगा  और  'समाजवाद  शायद  देश  में  नहीं
 आ  पायेगा  ।

 मैं  ग्राहको  धन्यवाद  देता  हूं  ।  मैं  समझता

 हूं  कि  और  भी  कानून  हम  बनायेंगे,  संविधान
 में  परिवर्तन  करेंगे  और  ऐसा  करते  वक्त  कहीं
 न  कहीं  उनके  अन्दर  गलती  रह  जाएगी  ।
 ऐसी  सूरत  में  क्या  यह  उचित  नहीं  होगा
 कि  संविधान  पर  हम  फिर  से  विचार  करें  1
 संविधान  में  एक  आर्टिकल  ३१४  और  दूसरा
 ३११  है  ।  जब  तक  ये  दो  आर्टिकल  बने
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 रहेंगे,  जब  तक  नाटिकल  ३१४  बना  रहेगा,
 हमारे  देश  से  जो  बुराई  है,  वह  नहीं  निकल
 पाएगी

 श्री  कपूर  सिह  :  तब  तक  पोस्टपोन
 रखें  इस  बिल  को  ?

 जो  सिंहासन  सिह  :  पोस्टपोन  रखें
 या  जो  भो  करें,  लेकिन  इन  चीजों  पर  आपको
 विचार  करना  होगा  ।  ३११  और  ३१४
 आटिकल्स  को  तो  वैसे  ही  संविधान  में  से
 निकालना  चाहिये  ।  ३१४  में  हमने  पुरानी
 पसीज  को  प्रोटेक्शन  दे  रखा  है।
 ब्रिटिश  सर्विसिस  को  प्रोटेक्शन  दे  रखा  हैं,
 जो  हम  पर  हुकूमत  करतो  थी  ।  वे  हमारे
 रास्ते  में  बाधक  हैं,  ईमानदारी  से  मैं  कह
 सकता  हूं  v

 मैं  समिति  के  सदस्यों  से  अनुरोध  करूंगा
 कि  संविधान  में  वे  ऐसा  परिवर्तन  करे  कि
 देहाती  जमीन  के  बारे  में  शौर  लोहे,  लकड़ी,
 मशीनी  कारखानों  आदि  के  बारे  में  दो  तरह
 का  भाव  काम  न  करे,  एक  ही  भाव  से  व्यवहार
 हो  ताकि  देश  की  जनता  समझ  सके  कि  सही
 मानों  में  समाजवाद  की  तरफ  हम  कदम
 बढ़ा  रहे  हैं  ।

 Shri  Vasudevan  Nair:  I  have  great
 pleasure  in  welcoming  this  Bill.  At
 the  same  time,  I  would  like  to  express
 our  apprehension  also  about  what  is
 going  to  happen  to  this  Bill.  There
 8  already  a  history  and  a  background
 to  the  very  introduction  of  the  Bill
 and  the  stages  it  has  passed  through
 already.  I  do  not  have  time  to  go  into
 all  that.  All  the  same,  you  will  re-
 member  that  this  Bill  was  introduced
 four  months  ago  and  even  at  that  time,
 there  was  persistent  demand  in  the
 country  and  in  this  House  that  time
 should  not  be  lost  in  putting  this  en-
 actment  on  the  statute  book.
 46.38  hrs.
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 But  mysterious  forces  might  have
 worked  behind  the  scenes  as  we  have
 come  to  know  later.  H  is  very  strange
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 and  surprising  that  even  people  in  the
 ruling  party  and  their  own  State
 Governments  had  been  putting  pres-
 sure  on  the  Planning  Commission  and
 the  Central  Government  not  to  go
 ahead  with  this  Bill.  I  am  sorry  to
 hear  speeches  made  by  members  be-
 longing  to  the  ruling  party  running
 quite  contrary  to  the  spirit  of  this  Bill
 and  the  spirit  of  the  previous  decisions
 and  declarations  of  their  own  party
 and  their  own  Government.  This  is
 our  problem.  This  Government  had
 been  declaring  from  the  housetops  for
 the  last  so  many  years  their  intention
 to  bring  about  fundamental  agrarian
 reforms  in  this  country.  But  we  have
 made  it  very  clear  that  this  declara-
 tion  is  not  followed  up  by  action  that
 there  is  a  wide  gap  between  declara-
 tion  and  implementation.

 I  heard  some  Members  speaking
 about  the  difficulties  of  the  small
 landholder.  My  hon.  friend,  Shri
 Kamath,  in  his  speech  emphasised  the
 necessity  of  protecting  the  smal]  land-
 holder.  We  hear  so  much  about  the
 small  landholder.  So  many  people
 are  shedding  crocodile  tears  over  his
 plight.  As  far  as  we  are  concerned,
 we  know  in  our  State  there  is  a  move-
 ment  led  by  the  so-called  small  land-
 holders  to  scuttle  the  present  Agrarian
 Relations  Act  in  our  State.

 They  are  practically  against  any
 kind  of  land  legislation,  they  are  even
 against  the  proposed  new  Bill  of  the
 Kerala  Government,  but  since  they
 succeeded  in  getting  a  lot  of  conces-
 sions  from  the  Government,  they  are
 now  partly  agreeable  to  it.

 It  is  very  interesting  to  see  who
 these  small  landhoders  are.  I  will  give
 you  certain  figures,  about  the  income
 and  the  rent  received  by  a  few  of  the
 representatives  of  these  small  land-
 holders  in  our  State.  They  are  the
 leaders  of  this  organisation,  of  this
 movement.  Some  of  them  had  been  to
 Bangalore  recently  to  attend  a  confe-
 rence  convened  by  our  learned  pro-
 fessor  and  his  colleagues  and  his  party
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 to  denounce  this  Constitution
 (Amendment)  Bill.  I  do  not  wish  to
 mention  names,  There  are  five  gent-
 lemen  who  are  leaders  of  the  so-
 called  smal]  landholders’  association.
 One  of  them  is  getting  3,000  bags  of
 paddy  per  year  and  Rs.  42,000  as  rent.
 He  is  a  self-styled  small  landholder.
 Another  gentleman  is  getting  only
 30,000  bags  of  paddy  as  rent.  Ano-
 ther  is  getting  9,400  bags  of  paddy.

 Shri  Ranga:  Is  Shrj  Prabhat  Kar  a
 bank  employee?  Is  it  necessary  for
 him  to  be  that?

 Shri  Vasudevan  Nair:  Yet  another
 gentleman  again  gets  3,000  bags  of
 paddy.  These  are  some  of  the  sam-
 ples,  some  of  the  representatives  of
 the  small  landholders,

 We  would  like  to  make  our  position
 very  clear  as  far  as  the  small  land-
 holders  are  concerned.  The  Kerala
 Agrarian  Relations  Act  is  a  very  con-
 troversial  Act.  Even  in  this  House  we
 heard  different  views  on  it,  but  I
 would  like  to  inform  the  hon.  Mem-
 bers  that  there  is  special  consideration
 shown  to  small  landholders  in  that
 legislation.  The  small  landholders
 are  defined  as  people  who  have  land
 up  to  ten  acres.  Alhough  fair  rent
 has  been  fixed  in  that  Act,  it  does  not
 apply  to  these  small  landholders,  and
 they  will  get  75  per  cent  of  the  con-
 tract  rent.  Even  in  this  Act  which  is
 considered  to  be  dangerous  as  it  has
 been  produced  by  the  Communists,
 sufficient  provision  is  made,  sufficient
 consideration  is  shown  to  the  real
 small  landholders.  But  in  the  name  of
 the  smal]  landholders  some  _  people
 to  escape  the  provisions  of  the  land
 legislation,  in  the  name  of  the  small
 landholders  they  want  to  preserve  all
 that  they  have  got  today.  It  will  be
 quite  wrong  and  unprincipled  to  rally
 behind  them,  to  plead  their  cause,  or
 threaten  struggles  and  agitations  in
 the  name  of  such  so-called  small
 landholders.  I  am  sorry  that  people
 like  Shri  Ranga  are  really  and  essen-
 tially  pleading  the  cause  of  such  ele-
 ments  in  our  country.

 ~
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 He  always  speaks  about  the  proprie-
 tors,  the  self-employed  peasants,  the
 small  landholders,  but  I  want  to  ask
 him  whether  he  has  really  taken  the
 trouble  to  go  into  the  income,  status
 and  other  things  of  the  people  who
 are  really  leading  this  struggle  against
 land  reforms  at  least  in  our  State.  His
 own  leader,  Shri  Rajagopalachari,  had
 been  to  our  State  to  preside  over  a
 convention  of  these  smal]  landholders,
 and  a  person  who  gets  Rs,  42,000  as
 rent  and  a  person  who  gets  30,000  bags
 of  paddy  per  year  as  rent  welcome
 the  great  leader  of  the  Swatantra
 Party  in  the  name  of  the  smal!  land-
 holders.  I  would  like  to  ask  my  hon.
 friends  whether  this  is  anything  other
 than  hypocrisy.

 Shri  Ranga:  What  about  Namboo-
 dripad?  (Interruptions).

 Shri  Vasudevan  Nair:  He  had  his
 own  time,  I  am  not  yielding.  Let  them
 do  anything  they  like,  but  I  would  ap-
 peal  to  the  Members  of  this  House  at
 least  not  to  spread  panic  and  _  scare
 unnecessarily  in  this  country.

 Shri  Ranga:  What  is  the  family  pro-
 perty  of  Shrimati  Renu  Chakravartty,
 your  own  leader?

 Shrj  Vasudevan  Nair:  Yesterday  he
 was  speaking  about  creating  confusion
 in  the  minds  of  peope  at  a  time  when
 we  have  to  defend  our  country.  I
 would  say  that  by  carrying  on  un-
 founded  propaganda,  by  spreading
 panic  and  scare  in  the  country  by
 speaking  about  communication,  expro-
 priation  and  such  other  things,  these
 friends  are  really  creating  panic,  con-
 fusion  and  demoralisation  among  our
 people.  Actually.  what  we  have  to
 do  in  the  country  today  is  to  give  con-
 fidence  to  the  real  tiller  that  he  will
 not  be  evicted.  that  he  will  be  the
 owner  of  the  land  that  be  tills.  Then
 only  can  we  really  enthuse  him  to
 put  all  his  energy  into  the  land  and
 hope  to  achieve  the  targets  of  our  ag-
 ricultural  production.  That  is  the  es-
 sence  of  the  matter.

 BHADRA  28,  885  (SAKA)  (Seventeenth  72
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 I  would  like  to  put  one  or  two
 gestions  to  the  Minister  and  request
 him  to  answer  them.  It  was  mention-
 ed  by  my  leader  as  well  as  Shri  Sree-
 kantan  Nair  in  their  speeches  that
 quite  contrary  to  the  spirit  of  intro-.
 ducing  such  a  piece  of  legislation,  the
 Central  Government  and  the  Planning
 Commission  have  allowed  the  Kerala
 Government  to  proceed  with  an  en-
 tirely  new  Bill.  They  would  perhaps
 claim  that  this  new  Bill  is  essentially
 the  old  Bill,  that  there  is  practically
 no  difference  between  the  new  Bill
 and  the  old  Bill.  Then  we  would  like
 to  ask  why  the  new  Bil  was  necessary,
 why  the  old  Bill  could  not  be  amend-
 ed.  The  Revenue  Minister  of  Kerala
 has  claimed  that  the  new  Bill  is  essen-
 tially  the  same  as  the  old  one,  and
 perhaps  the  Minister  here  will  also
 make  the  same  claim,  in  which  case
 we  would  like  to  get  an  assurance
 from  this  Government  that  nothing
 will  be  done,  nothing  will  be  allowed
 to  be  done  by  the  State  Government,
 which  will  take  aay  the  real  rights
 of  the  tillers  of  the  soil,  and  that  all
 the  decisions  that  the  tenants  have  got
 from  the  tribunals  during  the  last  few
 months  and  years  after  spending  a  lot
 Of  money  would  be  protected  and
 that  they  would  have  cent  per  cent
 security.  Unless  the  Central  Govern-
 ment  gives  that  guarantee  and  _  takes
 upon  itself  the  responsibility  of  pro-
 tecting  the  rights  of  the  real  tillers
 of  the  soil,  all  the  speeches  and  dec-
 larations  made  here  will  not  be  taken
 seriously  by  the  people  of  this  coun-
 try.

 Shri  Krishnapal  Singh:  I  2m  a  new-
 comer  to  this  House  comparatively.  I
 have  been  here  only  for  a  year  and  a
 half.  But  in  this  short  period  I  have
 been  able  to  make  one  or  two  disco-
 veries.  One  of  them  is  that  so  long
 as  one  can  raise  a  few  slogans,  say
 that  other  people  are  exploiting  and
 have  vested  interests  and  a  few  things
 like  that,  one  can  get  away  aS  a_  so-
 cialist  or  a  communist,  even  though
 One  may  own  any  amount  of  property
 or  may  have  any  amount  of  balances
 in  the  bank.  This  is  exactly  what  we
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 (Shri  Krishnapa]  Singn)
 have  been  seeing.  Those  very  people
 who  want  to  teach  socialism  to  us
 have  been  suspected  of  having  accu-
 mulated  and  some  of  them  have  ac-
 tually  been  proved  to  be,  accumulat-
 ing  large  balances  in  banks.

 The  other  point  which  strikes  one
 when  one  hears  the  speeches  of  cham-
 pions  of  labour  and  champions  of
 peasants  is  that  probably  these  cham-
 pions  have  not  done  a  day’s  work
 anywhere,  and  worse  still,  they  are
 incapable  of  doing  any  physical  work
 or  any  hard  work  anywhere.  So,  Sir,
 these  theoretical  communists  or
 socialists  can  preach  to  us  the  benefits
 of  socialism  and  communism  and  may
 say  that  we  should  be  very  happy
 when  India  becomes  a  country  with  a
 socialist  pattern.  I  will  not  say  very
 much  on  that;  so  many  of  the  hon.
 Members  have  proved  beyond  doubt
 that  the  socialist  pattern  which  has
 been  introduced  by  the  present  Gov-
 ernment  is  nothing  but  a  method  of
 destroying  the  traditional  rural  eco-
 nomy  in  this  country,  this  is  what  it
 aims  at.  This  socialist  pattern  of  so-
 ciety  which  comes  in  the  name  of  land
 reform  is  nothing  but  a  methog  by
 which  they  could  convert  ninety  per
 cent  of  the  population—it  is  not  60  or
 70  per  cent  as  people  say—into  serfs.
 More  than  half  the  population  of  every
 city  comes  from  the  village.  They
 may  be  drawing  rickshaws  or  working
 in  factories  but  they  come  from  the
 villages  and  settle  permanently  in  ci-
 ties  or  migrate  temporarily  and  when
 they  have  no  work  they  go  back  and
 work  on  their  fields.  So  this  socialist
 pattern  and  the  land  reforms  are  in-
 tended  to  convert  ninety  per  cent  of
 the  population  into  serfs  and  into
 hewers  of  wood  and  drawers  of  water
 for  the  remaining  ten  per  cent  who
 want  to  live  in  luxury  and  comfort  at
 the  expense  of  others.  Unfortunately
 we  have  no  statistics  from  other  parts
 or  provinces  than  Maharashtra.  A
 gentleman  from  Maharashtra  has  gone
 into  this  subject  in  great  detail  and
 has  produced  this  pamphlet...
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 Dr.  M.  S.  Aney  (Nagpur):  What  is
 his  name?

 Shri  Krishnapal
 kar.

 Singh:  Bhamur-
 This  is  what  he  says  on  page  14:

 “The  present  Ceiling  Act  is  nei-
 ther  an  attempt  to  nationalise  the
 land  resource  in  the  State  nor  to
 rationalise  it.  It  is  a  hotchpotch
 arrangement  and  we  think  it  has
 been  arrived  at  without  giving
 proper  thought  to  the  rural  pro-
 blems.  Thus,  this  has  made  one
 section  of  comunity  and  particu-
 larly  the  section  which  is  coming
 up  by  dint  of  its  own  merits  and
 labour  and  which  has  contributed
 substantially  to  the  national  deve-
 lopment,  better  too.  It  is  feared  in
 some  sections  that  this  Act  is  a
 Governmental  device  to  destroy  a
 community  which  is  coming  up  as
 the  likely  rival  for  power.”

 So  that  is  the  real  motive  behind
 this  legislation.  By  means  of  these
 land  reforms,  90  per  cent  of  the  peo-
 ple  are  being  converted  into  serfs  and
 are  deprived  of  their  freedom  and  are
 made  to  draw  water  and  hew  wood
 and  met  the  wishes  of  the  remaining
 ten  per  cent  people,  whether  they  call
 themselves  communists  or  socialists.
 The  very  backbone  of  the  country,  the
 veasanty  would  for  ever  have  been
 destroyed.  I  say  that  if  you  want  to
 have  a  good  solider  or  a  200d  labou-
 ter  or  a  good  artisan,  you  cannot  find
 him  unless  you  draw  him  from  6
 veasantry  and  that  very  peasantry  is
 threatened  with  extinction.

 The  hon.  Member  just  now  quoted
 a  person  producing  20,000  or  more
 maunds  of  paddy.  What  does  it  mat-
 ter  if  he  has  developed  his  lands  so
 well?  I  thought  that  he  would  receive
 credit  and  he  would  be  given  credit.
 (Interruptions.)

 Shri  Vasudevan  Nair:  That  is  rent.

 Shri  Krishnapal  Singh:  The  hon.
 gentleman  will  have  to  prove  it.  Any-

 —
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 way,  the  vast  majority  of  the  ryotwari
 tenants  are  peasants  who  cultivate
 their  own  land.  There  may  be  a  few
 exceptions.  I  must  say  that  I  am  not
 fully  conversant  with  the  ryotwari
 system  as  my  friend  here  is,  but  I
 «now  that  most  of  them,  like  most  of
 the  peasants  here,  cultivate  lands
 themselves,

 An  Hon.  Member:  What  is  the  defi-
 nition  of  persona!  cultivation?

 Shri  Krishnapal  Singh:  It  is  very
 difficult  to  say  what  personal  cultiva-
 tion  is.  If  you  do  not  let  out  to  a  ten-
 ant  that  should  be  considered  perso-
 nal  cultivation.  I  do  not  agree  with
 the  hon.  Member  that  he  should  cul-
 tivate  it  only  with  bullocks.  If  you
 can  cultivate  it  with  a  tractor,  well
 and  good,  instead  of  00  maunds  you
 can  produce  500  maunds;  then  you
 deserve  all  the  greater  credit  for  it.
 So,  the  ryotwari  cultivators  of  the
 South  and  the  bhoomidari  peasants
 nere  cannot  by  any  strech  of  fmagi-
 nation  be  considered  as  proprietors  of
 estates.  Most  of  them  are  famished.
 Most  of  them,  as  my  hon.  friend  mem-
 tioned,  are  heavily  indebted.  They  can-
 not  make  both  ends  meet.  To  define
 their  little  patches  of  land  as  estates
 is  something  absolutely  ridiculous.  If
 you  take  the  accounts  of  co-operative
 societies  which  advance  money  you
 will  find  that  fifty  per  cent  of  the
 people  who  take  short  term  advances
 are  unable  to  repay  the  loans  in  time.
 They  have  to  borrow  money  at  exor-
 bitant  rates  of  interest  in  order  to  get
 new  documents  prepared  in  their  fa-
 vour  to  allow  that  loan  to  stand  in
 their  names.

 So,  that  is  the  position  of  these
 bhoomidars  and  the  rvotwari  tenants
 whom  you  want  to  define  as_  estate-
 owners.

 36  hrs.

 Now,  an  hon.  Member  said  ‘that  the
 real  intention  of  the  Government  ap-
 pears  to  be  to  take  these  little  par-
 cels  of  land  and  convert  them  into  co-
 operative  farms.  Well  and  good.  It
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 may  be  good.  I  do  not  wish  to  enter
 into  the  merits  of  co-operative  farm-
 ing.  But  it  has  been  proved  by  agri-
 cultural  economists  that  in  places
 where  it  has  already  been  practised  ir
 is  not  a  profitable  proposition,  One
 thing  I  vrould  like  to  suggest:  if  the
 present  Government  and  our  com-
 muist  friends  have  great  faith  in  co-
 operative  farming,  why  should  they
 not  form  co-operative  farming  socie-
 ties  of  their  own?  I  would  suggest  that
 instead  of  here  and  their  advisers
 drawing  perhaps  bigger  salaries,  they
 should  go  out  to  the  village,  farm  a
 co-operative  society,  take  some  land
 and  prove  to  the  cultivators  and_  to
 the  country  that  co-operative  farming
 is  very  profitable.  That  will  be  the
 better  way.  After  all,  practice  is
 better  than  precept,  and  i¢  they  have
 great  faith,  let  them  go  out  to  the
 land;  take  some  land  in  the  Terai  or
 banjar  land.  There  is  a  lot  of  good
 culturable  waste  available.  Let  them
 form  co-operative  farming  societies
 and  prove  to  the  people  what  are  the
 benefits.  But  they  will  not  do  it.  The
 people  who  want  to  introduce  land
 reforms  have  never  been  near  _  the
 land.  They  do  not  know  what  lund  is;
 they  do  not  know  what  is  grown  on  it:
 they  do  not  know  how  it  is  grown;
 they  do  not  know  what  is  the  method
 to  be  adopted  for  cultivation.  By
 some  theories,  and  by  means  of  pro-
 paganda  they  want  to  introduce  reform
 which  is  not  reform,  in  fact,  but  which
 are  only  intended  to  ruin  the  largest
 and  the  best  section  of  the  community
 in  this  country.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Mr.  Deputy-Speaker,  Sir,  I  am
 deeply  obliged  for  the  assistance
 which  we  have  received  in  arriving
 at  our  decision  which  we  shall  be
 arriving  at  very  soon  by  referring
 this  matter  to  a  Joint  Committee.  I
 must  say  that  I  was  amazed  to  listen
 to  some  of  the  speeches,  particularly,
 the  last  speech,  in  the  course  of  which
 we  were  attacked  that  we  have  no
 knowledge  of  what  land  was,  what
 peasantry  was  what  holding  of  land
 meant  and  what  agriculture  implied,
 as  if  all  those  who  stood  for
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 {Shri  A.  K.  Sen]
 the  big  landed  _  intersts  are  the
 only  ones  ho  knew  what  agriculture
 Meant  and  what  peasant  propriator-
 ship  involved.

 Now,  I  shall  only  read  out  a  few
 figures  from  the  Planning  Commis-
 sion’s  report  on  land  reform—para-
 graph  20,—perhaps  it  is  forgotten—
 for  the  purpose  of  elucidating  how
 we  want  to  bring  about  this  ideal  of
 peasant  proprietorship.  Shri  Ranga
 equates  peasant  proprietorship  with
 big  proprietors  who  pass  off  as  pea-
 sants.

 Shri  Ranga:  No.  For  those  who  are
 not  below  a  ceiling,  you  yourself  have
 accepted  peasant  proprietorship.  (In-
 terruption).

 Shri  A.  K.  Sen:  I  still  say  so,  but
 when  I  say  that,  the  whole  purpose
 is  to  bring  it  about  also  in  the  other
 areas  where  they  have  unfortunately
 not  been  extended  yet.  I  know  it
 has  not  ben  extended  to  Andhra  Pra-
 desh  yet,  where  holdings  above  the
 ceiling  have  not  been  distributed  to
 peasant  proprietorship.

 Shri  Ranga:
 ceiling  was
 desh.

 Shri  A.  K,  Sen:  It  has  not  been
 applied  yet;  it  has  not  been  worked
 out.

 The  Act  in  respect  of
 passed  in  Andhra  Pra-

 Shri  Ranga:  That  is  your  fault,  It
 was  passed  there.

 Shri  A.  K.  Sen:  If  it  was  passed,
 the  hon.  Member  need  not  feel  any-
 way  aggrieved  by  saying  as  if  we  are
 doing  something  which  is  very
 strange.  (Interruption),  Anyway,  the
 whole  purpose  is  to  see  that  those
 who  till  land  either  as  tenants  of
 land  which  could  be  resumed  or  of
 land  which  could  not  be  resumed,  were
 given  the  ownership  of  the  land
 which  they  till.  Secondly,  those  who
 own  land  in  excess  of  the  ceilings,
 the  ceilings  which  we  _  prescribed
 after  a  good  deal  of  deliberation  and
 thought,  as  I  said—were  really  dep-
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 rived  of  the  excess  and  the  excess
 was  given  and  transferred  to  those
 who  actually  till  the  land  as  tenants
 or  share-croppers.  That  is  the  whole
 purpose.

 The  hon.  Member,  |  think,  quoted
 the  ex-Food  Minister  to  make  the
 peasant  prosperous  and  content.  How
 can  it  be,  unless  he  felt  secure  in  his
 holding,  unless  he  felt  that  the  land
 he  tilled  belonged  to  him—the  sense
 of  ownership  and  the  sense  of  posses-
 siveness?

 Shri  Ranga:  But  why  put  restraint
 on  him?

 Shri  A.  K,  Sen:  When  the  hon.
 Member  spoke,  I  did  not  interject
 him  even  for  a  second,  and  I  hope
 the  hon.  Member  would  extend  the
 same  courtesy  to  me.

 Shri  Ranga:
 (Interruption).

 You  were  sleeping.

 Shri  A.  K.  Sen:  I  did  not  interfere
 when  he  was  speaking.

 Shri  Ranga:
 wake  you  up!

 The  Chair  could  not

 Shri  A,  K.  Sen:  I  am  very  sorry
 that  the  hon,  Member  turns  a  deaf
 ear  when  I  am  appealing  to  him  to
 keep  quiet  when  I  am  explaining  the
 point.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  We  want  to  listen  to  the
 reply  of  the  hon.  Minister.  Let  him
 not  be  disturbed.

 Shri  A.  K.  Sen:  [I  would  again
 appeal  to  him  as  one  of  the  senior
 Members  who  has  been  here  much
 longer  than  I  have  been.

 Shri  Ranga:  Is  that  not  much  better
 than  your  earlier  manner?  (Inter-
 ruption).  Now  he  is  coming  round.

 Shri  Thirumala  Rao  (Kakinada).
 What  is  this  running  commentary?

 —
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 Shri  A.  K.  Sen:  Anyway,  since  I
 am  advancing,  what  I  think  are
 cogent,  rather  convincing  arguments,
 the  hon.  Member  seems  to  be  more
 angry  with  me.  I  cannot  help  it  if
 I  have  to  advance  cogent  arguments
 in  answer,  and  which  I  consider  as
 highly  relevant,  with  due  respect  to
 the  hon.  Member.

 Shri  Ranga:  Of  course.

 Shri  A.  K.  Sen:  The  argument  of
 the  hon.  Member  was  that  we  are
 seeking  to  take  the  ryotwari  interests
 and  seeking  to  dispossess  the  peasants,
 throw  them  into  the  winds  and  make
 them  completely  dependent  upon  the
 vagaries  of  the  Governmental  machi-
 nery.  That  in  short  was  his  argu-
 ment.  I  fail  to  see  how  he  can  read
 all  these  mischievous  indications  in
 the  proposed  amendment.  He  forgets
 that  in  the  name  of  the  ryotwari
 tenancies,  in  areas  particularly  to
 which  he  belongs,  large  holdings  were
 owned  by  proprietors  who  never
 cultivated  those  lands  themselves  but
 let  them  out  to  tenants  or  under-
 tenants  or  to  share-croppers.  In  the
 rest  of  the  country,  excepting  Andhra
 Pradesh,  Madras  and  some  parts  of
 Kerala,  all  the  ryotwari  interests  in
 excess  of  the  ceilings  imposed  have
 been  taken  over.  And  the  process
 has  been  this:  if  I  may  read  out,  this
 is  the  process:

 “The  first  of  the  courses  has
 been  followed  in  Gujarat,  Maha-
 rashtra,  Madhya  Pradesh  and
 Rajasthan,  namely,  by  declaring
 the  tenants  as  owners  and  requir-
 ing  them  to  pay  compensation  to
 owners  in  suitable  instalments,
 the  responsibility  for  recovering
 the  arrears  being  accepted  bv  the
 Government.  The  second  in  Delhi,
 that  is,  through  acquisition  by  the
 Government  of  the  rights  of
 ownership  and  payment  of  com-
 pensation.”

 and  then  transferring  the  ownership
 to  the  tenants—
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 “and  the  third  in  Kerala  and
 Uttar  Pradesh,  namely,  the  acqui-
 sition  by  the  Government  of  the
 landlords’  rights  and  bringing  the
 tenants  into  direct  relationship
 with  the  State,  option  being  given
 to  the  tenants  to  continue  on
 such  payment  of  fair  rent  or  te
 acquire  the  full  ownership  or
 payment  of  the  prescribed  com-
 pensaticn.”
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 In  other  words,  the  whole  purpose  is
 to  make  anything  in  excess  of  the
 ceiling  non-resumable  and  then  to
 give  the  element  of  ownership  to  the
 tenant  in  one  of  these  three  ways,
 namely,  either  by  transferring  the
 right  to  the  tenants  directly  on  pay-
 ment  of  compensation,  or  by  acquisi-
 tion  by  the  Government  of  the  rights
 of  ownership  and  then  transferring
 it  to  the  tenants  or  thirdly,  as  in  U.P.
 and  West  Bengal,  bringing  the  tenants
 directly  in  relationship  with  the  State
 and  then  allowing  the  tenants  two
 options,  either  to  continue  as  tenants
 on  payment  of  fair  rent.or  to  become
 proprietors  themselves  on  payment  of
 compensation.

 In  U.P.,  as  hon.  Members  coming
 from  U.P.  know,  large  numbers  of
 tenants  have  exercised  their  option
 in  favour  of  becoming  proprietors.
 Others  are  continuing  as  tenants.  But
 on  tenancies  which  are  not  resumable
 and  which  are  not  subject  to  resump-
 tion  by  the  landlord,  the  relationship
 between  the  State  and  the  tenants  is
 direct.  Then,

 “It  is  understood  that  in  Gujerat
 and  Maharashtra  under  legis-
 lations  enacted  by  the  former
 Bombay  State  rights  of  owner-
 ship  accrued  to  13  million
 tenants  over  an  area  of  2.4  million
 acres.”

 This  is  also  for  the  information  of
 Dr  Deshmukh,  because  he  was  rather
 critical  in  his  attitude  towards  the
 amendment.  4.3  million  tenants  have
 now  been  given  2.4  million  acres
 How  could  these  2.3  million  acres  be
 distributed  if  they  were  not  taken  by
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 acquisition  as  excess  holdings  vested
 in  proprietors  either  ryotwari  or
 otherwise,  who  were  getting  them
 cultivated  by  under-tenants  and
 others  under  them.  These  2.4  million
 acres  now  remain  vested  in  tenants
 numbering  °3  million,  which  means
 each  gets  nearly  2  acres  per  head  and
 they  have  the  sense  of  ownership
 with  regard  to  this.  How  these  pea-
 sants  are  going  to  be  thrown  to  the
 winds  or  thrown  before  the  House,
 with  all  respect  to  Prof.  Ranga  and
 others,  I  cannot  follow  for  my  life.
 Then,

 “Even  in  Uttar  Pradesh,  about
 4.5  m/llion  sub-tenants  and  ten-
 ants  of  home  farm  lands  holding
 about  2  million  acres  were  brought
 into  direct  relationship  with  the
 State,  with  the  option  either  to
 become  owners  or  to  continue  on
 payment  of  fair  rent.”

 That  also  works  out  at  about  2  acres
 per  head,

 In  the  Union  Territory  of  Delhi,
 ownership  of  about  25,000  acres  was
 transferred  to  about  18,000  tenants  and
 gub-tenants.  Here  I  found  they  got
 dess  than  2  acres  per  head.

 Dr.  P.  8.  Deshmukh:  Most  people
 here  did  not  speak  about  tenancy  and
 the  tenants  getting  ownership  The
 question  was  about  the  surplus  land
 obtained  after  the  imposition  of  the
 ceiling.

 Shri  A.  K.  Sen:  In  my  submission,
 the  whole  point  was  that  we  are  not
 going  to  allow  this  peasant  proprietor-
 ship  sy:tem  to  continue.  What  does
 it  mean—that  we  are  not  allowing
 those  who  till  the  land  to  become
 owners  of  the  land?  What  dces  pea-
 sant  proprietorship  mean?  In  my  sub-
 mission,  it  means  that  the  man  who
 tills  the  land  is  the  proprietor  of  the
 tand.  Therefore,  what  I  am  saying  is,
 this  is  exactly  what  we  are  seeking
 to  achieve,
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 Shri  Narasimha  Reddy:  Why  are
 you  taking  away  all  ryotwari  lands?
 (Interruptions).

 Shri  A.  हू,  Sen:  Now,  because  of  the
 peculiar  significance  of  the  word  “es-
 tate”,  it  was  rather  applicable  only
 to  certain  areas  in  the  south,  in  Kerala
 and  in  certain  other  parts,  whereas  in
 the  rest  of  the  country,  ali  ryotwari
 interests  were  considered  “estates”  and
 anything  in  excess  of  the  ceiling  was
 distributed  to  the  tenants.  In  certain
 areas,  with  which  we  are  connected
 now,  because  of  the  two  recent  judg-
 ments  of  the  Kerala  High  Court  and
 one  judgment  of  the  Punjab  High
 Court,  this  excess  of  holdings  belong-
 ing  to  ryowari  holdings,  would  not  be
 called  “estate”.  (Interruptions)  Well,
 it  seems  Professor  Ranga  does  not
 want  to  listen.

 Shri  Ranga:  I  am  listening.  But
 how  much  can  I  listen  to  the  irrele-
 vant  nonsense?

 Shri  Khadilkar  (Khed):  May  I  sub-
 mit,  Sir,  that  this  is  not  parliamen-
 tary  language  to  be  used  here.

 Shri  Narasimha  Reddy:  The  Spea-
 ker  has  ruled  that  the  word  “non-
 sense”  is  quite  parliamentary.

 Mr.  Depnuty-Speaker:  Though  it  is
 not  unparliamentary,  it  is  not  digni-
 fied.

 Shri  K.  C.  Sharma:  Sitting
 Passing  commentary  is  very  bad.

 and

 Shri  Naras*mha  Reddy:  The  Prime
 Minister  uses  the  word  “nonsense”.

 Shri  A,  K.  Sen:  It  is  very  d'fficult
 to  provoke  me  into  similar  language.

 Shri  Tyagi  (Dehra  Dun):  I  sug-
 gest,  Sir,  that  the  word  “nonsense”
 may  henceforward  be  declared  un-
 parliamentary,

 Shri  Ranga:  No,  certainly  not.  Who
 is  going  to  declare  it  unparliamen-
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 tary?  Wily  it  be  with  retrospective
 effect?

 Mr.  Deputy-Speaker:  The  word
 “nonsense”  is  not  unparliamentary.

 Shri  Khadilkar:  Sir,  I  would  like  to
 point  out  that  it  is  just  a  little  hon-
 our  or  courtesy  to  the  House  that  is
 expected  of  a  son'or  Member  of  the
 House,  that  when  he  wants  to  inter-
 rupt  at  least  he  should  stand  up  in
 his  seat  ang  then  do  it  instead  of
 sitting  and  passing  comments.

 Shri  Ranga:  All  right,  Sir;  I  bow
 ‘to  you.

 Shri  A.  K,  Sen:  Sir,  we  extend  all
 the  indulgence  we  are  capable  o¢  to
 Prof.  Ranga  even  at  the  cost  of  our
 comfort.

 ‘Shri  Ranga:  Thank  you.

 ‘Shri  A,  K.  Sen:  Nevertheless,  it  is
 ‘our  duty  to  demol'sh  his  arguments
 one  by  one.

 Shri  Narasimha  Reddy:  Why  not
 all  of  them  together?

 Shri  A.  K.  Sen:  I  am  seeking  to
 perform  that  duty  to  the  best  of  my
 ability.

 According  to  me,  if  we  do  not
 change  the  definition  of  the  word
 “estaté”,  all  these  ryotwari  interests
 which  allow  indiv'duals,  for  whom
 possibly  Professor  Ranga  has  a  spe-
 cia]  sympathetic  attitude,  who  own
 ‘all  these  huge  landed  interests,  who
 farm  them  out  to  tenants  and  sub-
 tenants  or  to  share-croppers  who  till
 the  land  and  earn  for  those  on  whom
 the  law  has  vested  proprietorship,
 will  continue  and  we  shall  not  be
 able  to  touch  their  interests  because
 the  Supreme  Court  says  they  are  not
 estates  in  those  areas  because  of  the
 ‘peculiar  definition  in  the  Constitu-
 ‘tion  as  we  have  adopted  and  because
 ‘of  the  peculiar  historical  circums-
 tances  which  obtain  with  regard  to
 Yand  tenures  and  land  holdings  and
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 their  terminologies  in  the  south  in
 certain  areas.  Are  we  to  be  told,  be-
 cause  the  Constitution  failed  to  notice
 this  loophole  once  that  we  shall  not
 cure  it  even  if  it  hag  come  to  our
 notice  and  we  shall  allow  in  certain
 areas  these  huge  ryotwari  interests  to
 continue,  completely  contrary  to  the
 pattern  we  have  chosen  for  ourselves
 and,  in  a  way,  quite  different  from
 the  other  parts  of  India  where  ryot-
 wari  interests  have  been  subject  to
 land  reform  already?

 Shri  Krishnapal  Singh:  Is  it  not
 better  to  apply  it  to  the  urban  areas?

 Shrj  A.  K,  Sen:  We  are  not  now
 dealing  with  urban  areas.

 Mr.  Deputy-Speaker:  Let  there  be
 no  running  commentary.  I  request
 hon.  Members  to  allow  the  hon
 Minister  to  continue  his  speech.

 Shri  A.  K.  Sen:  Therefore,  in  my
 submission,  the  argument  of  Profes-
 sor  Ranga  that  we  are  paying  lip-
 service  to  the  Constitution,  that  we
 are  changing  the  Constitution  every
 now  and  then  and  that,  like  the  old
 mother  whom  everybody  forgets,  we
 are  completely  neglectful  of  the  Con-
 stitution  and  in  every  day  we  are
 heretics—according  to  him—has  no
 ground.  If  I  have  understood  any-
 thing  as  a  student  of  constitutional
 law  and  of  constitutional  history,
 constitutions  are  made  for  men  and
 not  men  for  constitutions,  and  no
 const:tution  is  worth  its  name  how-
 ever  grand  it  may  be  in  its  phraseo-
 logy  unless  it  subserves  the  great  in-
 terests  and  welfare  of  the  people  from
 which  alone  a  constitution  derives
 some  importance.  If  it  fails  in  that
 basic  purpose  of  subserving  to  the
 basic  needs  of  the  people  for  whom
 the  Constitution  is  meant,  that  Con-
 titution  has  to  be  changed.  If  it  is
 to  be  changed  a  hundred  times,  it  has
 to  be  changed  a  hundred  times.  And
 in  this  particular  case  we  referred  to
 these  cases  only  to  show  that  the
 courts  have  found  certain  deficiencies
 in  our  definition  clause,  of  which
 deficiencies  advantage  is  sought  to
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 be  taken  in  the  name  of  the  Constitu-
 tion  to  perpetuate  the  antiquated  sys-
 tem  of  land  tenure  obtaining  in  cer-
 tain  areas,  where  ryotwari  interests
 allow  individuals  to  own  much  more
 than  the  ceilings  we  have  prescribed
 for  ourselves  and  allow  the  rest  of
 the  tillers  no  interests  whatsoever  in
 the  land  that  they  till,  no  propr‘et-
 ary  interests.  We  intend,  and  cate-
 @orically  intend,  to  bring  all  these
 landed  interests  into  the  ambit  of  the
 expression  “estate”  within  the  mean-
 ing  of  article  3lA.  That  is  qu‘te  clear,
 and  we  have  no  apology  for  making
 this  quite  clear.

 Professor  Ranga  threatens  that  we
 should  answer  for  it  in  the  next  elec-
 tions,  because  we  have  not  put  it
 forward  in  the  last  elections.  I  per-
 gsonally  think,  and  my  senior  collea-
 gues  will  correct  me  if  I  am  wrong,
 in  the  Congress  election  manifesto
 land  reform  was  the  most  important
 item,  and  it  is  one  of  the  points  on
 which  Professor  Ranga  disagreed  and
 left  us,  and  we  are  sorry  he  left  us.
 But  it  is  quite  clear  that  after  the
 Nagpur  Congress,  we  have  accept-
 ad  it  as  a  matter  of  bas‘c  policy,  the
 policy  of  land  reform,  as  a  part  of
 our  general  economic  planning,
 divesting  land  above  the  ceiling  from
 those  in  whom  they  vested  for  genera-
 tions..  I  do  not  see  how  he  says  that
 we  have  not  put  it  before  the  elec-
 torate  and  so  we  have  to  answer  for
 it  in  the  next  general  elections.

 And  ‘f  we  have  to  answer  for  it  in
 the  elections,  well,  that  is  one  of
 the  risks  everybody  runs  in  a  demo-
 eracy,  and  if  we  are  wrong,  I  have
 no  doubt  that  Professor  Ranga  will
 set  us  right.  But,  as  I  said,  there  is
 no  m’stake  in  what  we  are  seeking  to
 do.  We  intend  to  divest  these  big
 landlords,  who  may  be  possessing
 what  may  be  techn’cally  called  ryot-
 wari  interests,  in  the  particular  areas
 of  their  excess  holdings  which  we
 want  to  give  to  those  who  have  been
 filling  these  lands,  paying  larger
 portion  of  the  produce  either  as  rent
 or  share  of  crop  produced.  Therefore,
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 thin I  do  not  ik  there  is  any  equivoca-.

 tion  is  what  we  are  seexing  to  do.

 ‘There  is  nothing  in  the  point  that:
 the  Constitution  is  sacrosanct.  The
 Constitution  itself  has  the  ‘incidence
 of  alteration.  The  Constitution  its-if
 provides  for  amendments  and  it  is
 only  according  to  the  Constitutionai
 provis‘on  that  we  are  seeking  to
 amend  the  Constitution  again.

 Then,  Professor  Ranga  says  that  it
 is  a  controversial  ‘measure  and  We
 should  avoid  such  ‘measures  during
 the  emergency.  I  do  not  see  how  the
 emergency  has  got  anything  to  do
 with  it.  According  to  him,  possibly
 these  b'g  proprietors  would  not  be
 wholly  with  us  if  they  were  divested.
 of  a  part  of  their  proprietary  inter-
 ests.  Well,  what  can  be  done?  If
 they  are  to  be  divested  of  their  ex-
 cessive  holdings,  they  will  be  div-st-
 ed,  and  I  do  not  think  the  emer-
 gency  has  anything  to  do  with  ‘t.

 Then  Professor  Ranga  says  that  the
 amendment  of  the  Constitution  en-
 ables  the  Government  to  acquire
 lands  of  peasant  proprietors  by  a.
 mere  order.  That  is  what  I  object
 to.  This,  in  my  submission,  is  cal-
 culated  to  mislead  people  about  the
 Teal  objective  which  we  have  before
 us.  What  is  sought  to  be  done  is  to
 divest  people,  who-are  not  tillers
 themselves,  who  own  these  lands,  of
 the  excess  land  and  let  them  out
 either  to  tenants  or  other  people,
 after  allowing  them  to  Keep  up  to
 the  ceiling  which  is  allowed  for  every-
 one,  for  cultivation  by  themselves.

 Then,  any  constitutional
 will  not,  ipso  facto,  bring  about  any
 land  reform.  It  will  be  left  to  the
 States  to  bring  about  land  reform,
 land  being  a  State  subject.

 provision

 Then,  I  think,  Dr,  Aney  put  for
 ward  two  questions  for  me  to  ans—
 wer—the  first  an  assurance  that  the
 peasant  proprietors  wil]  remain  andi
 wilt  not  be  affected:
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 Dr.  M.  Ss.  Aney:  I  am  sorry,  I  did
 not  speak  at  all,

 Mr.  Deputy-Speaker:  Dr.  Aney  has
 mot  spoken.

 Shri  A,  K.  Sen:  The  hon.  Deputy Law  Minister  brought  me  a  note  with
 two  po:nts.  I  never  said  that  Dr.
 Aney  spoke.  I  said  that  he  wanted
 an  assurance  on  two  points.  But  if
 I  am  wrong  in  my  information,  I  am
 very  sorry.

 Shri  Nath  Pai:  You  are  very  wrong.
 Dr.  P.  Ss.  Deshmukh:  Even  if  they

 fave  not  come  from  him,  they  are
 bound  to  be  good  questions.

 Shri  Hari  Vishnu  Kamath:  We  wish
 Dr.  Aney  had  spoken.

 Shri  A.  K.  Sen:  The  whole  attack
 of  the  Opposition  was  on  the  supposi-
 tion  that  this  amendment  is  going  to
 destroy  the  peasant  prorietors  where-
 as  the  sole  objective  of  the  amend-
 ment  is  to  enable  legislation  by  way
 of  land  reform  in  the  State  which
 will  make  the  peasant  the  essence  and
 the  core  of  our  agr:cultural  life  and
 not  the  vested  interest  passing  off  39
 peasant.

 The  other  points  raised  by  Shri
 Gopalan  ‘mainly  centred  on  purely
 Jocal  interests).  He  expressed  with
 regard  to  some  report  that  he  has
 received  concerning  some  Bill  which
 the  Kerala  Government  is  _  seeking
 to  introduce  and  is  trying  to  affect
 the  provisions  of  the  previous  Act
 which  we  are  validating.  All  we
 can  do  hefe  is  either  to  validate  an
 Act  which  suffers  from  a_  constitu-
 tional]  infirmity  or  remove  a  const  tu-
 tional  difficulty  for  the  purpose  of  en-
 abling  the  State  legislature  to  under-
 take  particular  types  of  legislation.
 We  cannot  do  anything  more.  The
 actual  pattern  of  land  reform  is  for
 the  State  to  choose.

 Shri  A.  K.  Gopalan  (Kasergod):
 May  I  have  an  explanation?  Suppose,
 in  the  course  of  passing  this  Bill  the
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 State  Government  requests  the  Plan-
 ning  Commission  to  remove  from  the
 Schedule  the  Kerala  Agrarian  Rela-
 tions  Act.  Will  you  do  it?

 7728

 An  Hon.  Member:  Yes;  they  ought
 to  do  it.

 Shri  A.  K.  Sen:  It  is  for  the  Joint
 Committee  to  accept  any  representa-
 tion.  I  suppose,  the  Kerala  Govern-
 ment  like  any  other  organ‘sation  can
 make  its  own  representation  before
 the  Joint  Committee  and  it  will  be
 ultimately  for  this  House  to  accept
 either  the  deletion  or  not  accept  the
 deletion.  So  far  as  the  Government
 is  concerned,  they  have  brought  for-
 ward  the  inclusion  of  the  old  Act  in
 the  Ninth  Schedule.

 Shri  Tyagi:  May  I  know  from  the
 hon.  Minister  if  the  Keraia  Govern-
 ment  which  is  in  power  today  has
 been  consulteg  with  regard  to  this
 Bill?  If  they  are  already  going  ahead
 wth  a  new  Bill,  that  means  to  say
 that  they  are  fully  conscious  of  the
 fact  that  the  old  one  was  declared
 altra  vires.  Therefore,  they  are  en-
 acting  a  new  one.  If  we  are  regul-
 arising  the  old  one,  they  should  be
 stopped  from  enacting  ancther  ones
 or  we  should  drop  this  from  the
 beginning  itself  and  let  them  have

 Are  we,  sort  of  impos-
 their

 the  freedom.
 ing  an  Act  on  them  against
 wishes?

 Shri  A.  K.  Sen:  The  whole  purpose
 is  to  validate  an  Act  which  has  been
 passed  and  assented  to  by  the  Pre-
 sident.

 Shri  Tyagi:  Despite  the  fact  that
 they  are  enacting  another  in  its  place?

 Shri  A,  K.  Sen:  They  can,  just  as
 Parliament  can,  change  a  law  that  it
 has  passed  some  time  back.  The
 State  legislature  alone  has  compe
 tence  to  enact  a  land  reform  law
 because  land  is  a  subject  exclusively
 assigned  in  the  State  List.  Therefore,
 what  they  will  do  in  the  old  Act,
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 even  after  validation,  would  have
 been  changed  by  Shri  Gopalan'’s  own
 Party  government  itself.

 Shri  A,  K.  Gopalan:  What  I  want
 to  know  is  whether  it  is  an  amend-
 ing  Bill  or  a  new  Bill.  If  it  is  an
 amending  Bill,  certainly  the  State
 can  amend  any  Act  that  is  there.

 Shri  A.  हू,  Sem:  I.  have  not  seen
 that.

 Shri  Tyagi:  Has
 consulted?

 the  State  been

 Shri  A.  K.  Sen:  Of  course.

 Shri  Tyagi:  If  they  have  been  con-
 sulted,  what  are  their  views?  We
 are  passing  it,  after  all,  against  the
 State’s  wish.

 Mr.  Deputy-Speaker:  The  Joint
 Committee  can  look  into  it.

 Shri  Tyagi:  I  want  to  have  the  in-
 formation  as  to  what  the  views  of  the
 State  Government  are.

 Dr.  P.  S.
 against  it.

 Deshmukh:  They  are

 Shri  U.  M.  Trivedi  (Mandsaur):  A
 pertinent  question  is  being  asked....
 (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Trivedi  is  on  his  feet.

 Shri  U.  M.  Trivedi:  The  simple
 question  that  I  would  like  to  ask  is
 this.  Some  of  the  Acts,  at  least  one
 particular  Act  which  I  know  of,  apart
 from  the  Kerala  Act,  which  is  shown
 as  item  No.  68  in  this  Bill  has  been
 struck  down  as  a  p‘ece  of  colourable
 legislation  by  the  Supreme  Court.

 Mr.  Deputy-Speaker:  He  is  a  mem-
 ber  of  the  Joint  Committee.  He  can
 raise  it  there.

 Shrj  U.  M.  Trivedi:  The  Joint  Com-
 mittee  cannot  do  anything  about  that.
 The  only  question  to  be  considered
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 is  this:  Is  the  Government  by  the
 back-door  going  to  validate  the  Act
 which  has  been  declared  invalid  by
 the  Supreme  Court?  How  can  _  that
 process  be  put  into?  Is  it  by  ignorance
 that  ‘t  is  being  put  or  is  it  being  put
 deliberately?

 Mr.  Deputy-Speaker:  I  say,  it  cam
 be  considereg.  by  the  Joint  Committee.

 Shri  Ranga:  It.  can’t  be,

 Shri  Bade  (Khargone):.  It  can’t  be.

 Dr.  M.  S.  Aney:  I  want  to  know
 whether  the  State  Governments  were
 consulted  before  the  Acts  were  put
 in  the  Ninth  Schedule.  I  want  to
 know  whether  the  Government  of
 India  had  their  permission  to  put
 them  in  the  Ninth  Schedule.

 Shri  A.  K.  Sen:  All  the  State  Gov-
 ernments  were  consulted  and  all  the
 Acts  which  are  in  the  Ninth  Schedule
 were  put  in,  excepting  the  Kerala
 Act,  at  the  instance  of  the  State  Gov-
 ernments  themselves.  It  is  true  that
 with  regard  to  the  Kerala  Act,  the
 Kerala  Government  had  informed  the
 Central  Government  that  they  were
 thinking  of  another  Act  which  would
 be  different  in  regard  to  some  of  the
 important  provisions  from  the  old
 Act.  But  then  we  said  that  it  is  en-
 tirely  the  concern  of  the  State  Legis-
 lature....

 Shri  Bade:  I  want  to  raise  a  point
 ot  order  (Interruptions).

 Mr.  Deputy  Speaker:  Order,  order.
 He  is  not  yielding  to  you.

 Shri  Bade:  I  rise  on  a  point  of
 order.

 Mr.  Deputy-Speaker:  What  is  your
 point  of  order?

 Shri  Bade:  My  point  of  order  is  this.
 The  Hon.  Minister  may  throw  iight  on
 this  point  whether  the  new  Act  is  @
 repealing  Act—I  am  ta‘king  atout  the
 Kerala  Act—or  it  is  a  new  Act  which
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 is  being  introduced  in  the  Vidhan
 Sabha.  If  they  are  going  to  repeal
 it—you  have  just  given  a  rulinz  that
 the  Joint  Committee  will  consider  it
 —then  the  Joint  Committee  cannot
 consider  those  things  which  are  re-
 pealed  by  the  Vidhan  Sabha.

 Mr,  Deputy-Speaker:  That  is  not  a
 point  of  order.

 Shri  A.  K.  Sen:  That  is  not  a  point
 of  order,  if  I  may  say  so.  With  re-
 gard  to  the  Kerala  matter,  all  that  the
 Kerala  Government  iniormed  us  was
 that  they  had  no  objection  in  regard
 to  the  putting  of  the  Act  in  the  Ninth
 Schedule.  But  they  did  inform  us

 Dr.  P.  S.  Deshmukh:  It  is  not  cor-
 rect.  I  am  in  a  position  to  say  so.  I
 thave  seen  the  documentary  proof  of
 it.  The  Government  of  Kerala  is  not
 willing  to  put  it  in  the  Ninth  Sche-
 dule.

 Mr.  Deputy-Speaker:  You  have  to
 take  the  information  of  the  Minister.

 Shri  A.  K.  Sen;  I  am  very  sorry  that
 Dr.  Deshmukh  contradicts  me  saying
 that  he  has  got  a  documentary  proof
 of  it.  I  am  reading  from  the  minutes
 of  the  meeting  of  the  Central  Com-
 mittee  for  Land  Reforms  in  which  the
 Home  Minister  of  Kerala  was  present.
 He  said  this:

 “He  made  clear  that  his  Gov-
 ernment  had  no  objection  to  re-
 taining  the  Kerala  Agrarian  Re-
 lations  Act  in  the  Ninth  Schedule
 in  case  the  present  Bill  was  not
 passed  into  law  before  the  passing
 of  the  Constitution  Amendment
 Bill.”

 That  is,  if  their  Bill  was  not  passed
 into  law,  they  had  no  objection  to
 the  old  Act  being  put  in  the  Ninth
 Schedule.

 Dr.  P.  S.  Deshmukh:  There  is  a  note
 available  in  the  Library  of  the  Lok
 Sabha.  In  this  note  by  the  Planning
 Commission,  it  is  said:  the  Kerala
 Government  is  not  in  favour  of  its  in-
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 clusion  in  the  Ninth  Schedule.  J
 would  request  him  to  bring  back  the
 file  and  see.

 Shri  Tyagi:  This  information  must
 be  given  to  us  before  we  pass  the
 Bill  (Interruptions).

 Shri  A.  K.  Sen;  Nobody  has  ever
 said  that  all  relevant  in.ormation  is
 not  being  supplied.  Mr,  Tyagi  was
 informed  of  it...

 Dr.  P.  S.  Deshmukh:  It  was  opposed.
 Shri  A.  K.  Sen:  personally  or

 otherwise  about  this  Kerala  Act.  But
 the  question  is:  the  Hon.  Member  wha
 raised  this  point  of  order  forgets  that
 the  putting  of  these  Acts  in  the  Ninth
 Schedule  does  not  prevent  the  State
 Legislatures  from  repealing  them  or
 amending  them,  because  this  is  a  mat-
 ter  over  which  the  Siate  Legislature
 is  completely  competent  to  pass  the
 Bill.  Therefore,  the  point  is  that  the
 whole  purpose  of  the  Bill  is  to  achieve
 validation  of  certain  patterns  of  land
 holdings  and  land  reforms  by  two
 Processes,  namely,  by  changing  _  the
 definition  of  ‘estate’  and,  secondly,  by
 putting  all  the  Acts,  about  which
 questions  have  arisen  about  their
 validity  mainly  with  regard  to  the
 ceilings  imposed,  distribution  and  so
 on,  in  the  Ninth  Schedule  so  that  they
 will  be  immune  from  all  attack  until
 the  State  Legislatures  themselves
 think  that  they  can  either  change
 them  or  repeal  them.  That  is  a  diffe-
 rent  matter.

 So  far  as  the  constitutional  inhibi-
 tion  is  concerned,  we  are  lifting  it
 So  far  as  the  constitutional  impro-
 priety  with  regard  to  the  competence
 of  the  State  legislatures  is  concerned,
 we  are  seeking  to  confer  competence
 on  the  legislatures.  That  is  the  whole
 purpose  of  the  constitutional  amend-
 ment.

 About  the  actual  details  of  parti-
 cular  Acts,  it  is  for  the  hon.  Members
 to  address  their  respective  State  legis-
 latures,  if  they  have  any  grievance
 with  regard  to  particular  provisions
 there.  Here,  we  are  concerned  with
 the  power  of  the  State  fegislatures  to
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 {Shri  A.  K.  Sen]
 pass  certain  laws  to  give  effect  to  cer-
 tain  patterns  which  we  have  accepted
 for  ourselves.  This  is  my  submission.

 is  no  valid  objection  which  could  be
 accepted  with  regard  to  this  motion.

 36.37  hrs.

 [Mr,  SPEAKER  in  the  Chair]
 Mr.  Speaker:  I  shall  now  put  Shri

 Ranga’s  amendment  to  vote.

 The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  l5th  February,
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 The  Lok  Sabha  divided.

 Mr.  Speaker:  Any  corrections?
 The  Deputy  Minister  in  the  Minis-

 try  of  Education  (Shrimati  Soundaram
 Ramachandran):  One  ‘No’  has  to  be
 added  to  the  ‘Noes’.

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Shri  M.  R.
 Krishna):  Another  ‘No’  has  to  be  add-
 ed  to  the  ‘Noes’.  Last  time  I  had  re-
 ported  that  this  machine  was  not
 working.

 Mr.  Speaker:  Is  he  in  his  seat?
 Shri  M.  R.  Krishna:  Yes,  Sir,  very

 much  in  the  seat  from  where  I  have
 to  vote. 1964.”,

 Division  No.  0]

 Bade,  Shri
 Badrudduja,  Shri
 Berwa,  Shri  Onkar  Lal
 Bheel,  Shri  ९.  H.
 Buta  Singh,  Shri
 Deo,  Shri  P.  K.
 Gayatri  Devi,  Shrimati
 Ghosh,  Shri  P.  K.
 Gokaran  Prasad,  Shri
 Gounder,  Shri  Muthu

 Abdul  Wahid,  Shri  T.
 Akkamma  Devi,  Shrimati
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim
 Ancy,  Dr.  M.S.
 Azad,  Shri  Bhagwat  Jha
 Bajaj,  Shri  Kamalinayan
 Balakrishnan,  Shri
 Banerjee,  Shri  5.  M.
 Benerjee,  Dr-  R-
 Barkataki,  Shrimati  Renuka
 Barua,  Shri  Hem
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Besumatari,  Shri
 Baswant,  Shri
 Bhagat,  Shri  8.  R.
 Bhakt  Darshan,  Shri
 Bhatkar,  Shri
 Bhattacharyya,  ShiC.  K.
 Boroosh,  Shri  P.  0.

 AYES

 Kakkar  Shri  Gauri  Shankar
 Kapur  Singh,  Shri
 Koya,  Shri
 Krishnapal  Singh,  Shri
 Muhammad  Ismail,  Shri
 Ram  Singh,  Sbri
 Ranga.  Shri
 Reddy,  Shri  Narasinhan
 Shastri,  Shri  Prakash  Vir
 Singh,  Dr.  8.  N.

 NOES
 Brajeshwar  Prasad,  Shri
 Brii  Rai  Singh,  Shri
 Chakravartty,  Shrimati  Renu
 Chakraverti,  Shri  P.  R.
 Chandrasekhar,  Shrimati
 Chaudhuri,  Shri  D.  S.
 Chaudhuri.  Shrimati  Kamala
 Chavan,  Shri  D.  R.
 Chuni  Lal,  Shri
 Daji,  Shri
 Das,  Shri  B.  K.
 Das,  Shri  N.  T.
 Dasappa,  Shri
 Dass,  Shri  G.
 Deshmukh,  Dr.  P.  5.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  Shivajirao  S.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  0.

 [16.40  hrs.

 Singh,  Shri  ९.  D.
 Singha,  Shi  Y.  N.
 Sivasankaran,  Shri
 Solanki,  Shri
 Swamy.  Shri  Sivamurthi
 Swell,  Shri
 Trivedi,  Shri  U.  M.
 Vijaya  Raje,  Shrimati
 Yashpal  Singh,  Shri

 Dwivedy,  Shri  Surendranath
 Elayaperumal,  Shri
 Gahmari,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  V.  BL
 Ganga  Devi,  Shrimati
 Gopalan,  Shri  A.  K.
 Guha,  Shri  A.  C,
 Gupta,  Shri  Indrajit
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Rai,  Shri
 Himatsingka,  Shri
 Imbichibava,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jamunadevi,  Shrimati
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.  P.
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 Kabir,  Shri  Humayun
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri
 Kanungo,  Shri
 Kar,  Shri  Prabhat
 Karuthiruman,  Shri
 Kedaria,  Shri  ८.  M.
 Khadilkar,  Shri
 Khan.  Shri  Osman  Ali
 Khanna,  Shri  Mehr  Chand
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Kouijalgi,  Shri  H.  V.
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.  ्र,
 Krishnamachari,  Shri  T,  T.
 Lakhan  Das,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Laxmi  Bai,  Shrimati
 Mahadeva  Prasad,  Dr.
 Mahtab,  Shri
 Mahishi,  Shrimati  Sarojini
 Malaichami,  Shri
 Mallick,  Shri  Rama  Chandra
 Mandal,  Dr.  P.
 Mandal.  Shri  J.

 Mandal,  Shri  Yamvana  Prasad
 Manivanga.jan,  Shri
 Marandi,  Shri
 Maruthiah,  Shri
 Marte,  Shri
 Mehdi,  Shri  S.  A.
 Mehrotra,  Shri  Braj  Sihari
 Mehta,  Shri  Jashvant
 Minimata,  Shri
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibudhendra
 Misra,  Dr.  U.
 Mohanty,  Shri  G,
 Mohsin,  Shri
 More,  Shri  K.  L.

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:  Ayes  29;  Noes  189,  The  ‘Noes’

 Mukerjee,  Shri  H.  N.
 Mukerice,  Shrimati  Sharda
 Munzni,  Shri  David
 Murti,  Shri  M.  5.
 Mussfir,  Shri  G.  S.
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  Maheswar
 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vaeudevan
 Nal'akova.  Shri
 Nath  Pai,  Shri
 Nehru,  Shri  Jawaharlal
 Nigam.  Shrimati  Savitri
 Paliwal,  Shri
 Pande.  Shri  K.  N.
 Pandev,  Shri  Vishwa  Nath
 Pant.  Shri  K.  C.
 Paramacivan,  Shri
 Patel,  Shr:  Chhotubhai
 Patil,  ShriD  S.
 Patil,  Shri  tl.  5.
 Patil,  Shri  M.  RB.
 Patrahhi  Raman  Shri  C.R.
 Raehuramaiah.  Shri
 Rai,  Shrimati  Sahodrabai
 Rai  Baha  tur,  Shri
 Raiu,  Shri  D.  8.
 रिवा,  Shri  T.
 Ram  Swarup,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Rao,  Shri  Krishnamoorthy
 Reo,  Shri  Muthyal
 Rao,  Shri  Ramanathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Reddy,  Shri  Yallamanda
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Samanta,  Shri  5.  a
 Saraf,  Shri  Sham  Lal

 have  it;  the  ‘Noes’  have  it.  ed.
 The  motion  was  negatived,

 Shri  Ranga:  We  walk  out  as  a  pro-
 test  against  the  decision  that  has
 just  been  taken.
 Shri  Ranga  and  some  other  hon.

 Members  then  left  the  House,
 Mr.  Speaker:  The  question  is...

 श्री  बूटा  सिह
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 Serma,  Shri  A.  T.
 Satyaohama  Devi,  Shrimati
 Scindia,  Shrimati  Vireya  Raie
 Sen,  Shri  A.  K.
 Sen,  Shri  P.  G.
 Shakuntala  Devi,  Shrimati
 Sharma,  Shri  D.  C.
 Sharma.  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri
 Shyam  Kumari  Devi,  Shrimati
 Siddansnjappa,  Shri
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singh.  Shri  R.  P.
 Singha,  Shri  G.  K.
 Sinha,  Shri  Satya  Narayan
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Soundaram  Ramachandran,  Shrimati
 Subramanyain,  Shri  T.
 Sumat  Prasad.  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.  P.
 Swaran  Singh,  Shri
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Tiwary  Shri  K.  N.
 Tyagi,  Shri
 Ulaka,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  B.
 Varma,  Shri  Ravindra
 VecrabasaPpa,  Shri
 Verma,  Shri  Balgovind
 Verma,  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Vishram  Prasad,  Shri
 Wasnik,  Shri  Balkrishna
 Yadav,  Shri  Ram  Harsh
 Yadava,  Shri  B,  P.

 Mr.  Speaker:  Whatever  the  hon.
 Member  has  said  shall  not  be  record-

 Shri  Buta  Singh  then  left  the  House.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  re-
 ferred  to  a  Joint  Committee  of  the
 Houses  consisting  of  45  members,
 30  from  this  House,  namely:—

 Shri  S.  V.  Krishnamoorthy  Rao,
 Shri  Bibhuti  Mishra,  Shri  Sachin-

 **Not  recorded,
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 dra  Chaudhuri,  Shri  Surendranath
 Dwivedy,  Shri  A.  छू,  Gopalan,  Shr
 Kashi  Ram  Gupta,  Shri  Ansar
 Harvani,  Shri  Harish  Chandra
 Heda,  Shri  Hem  Raj,  Shri  Ajit
 Prasad  Jain,  Shri  S.  Kandappan,
 Shri  Cherian  J.  Kappen,  Shri  L.  70.
 Kotoki,  Shri  Lalit  Sen,  Shri
 Harekrushna  Mahatab,  Shri  Jas-
 wantraj  Mehta,  Shri  Bibudhendra
 Misra,  Shri  Purushottamdas  R.
 Patel,  Shri  T.  A.  Patil,  Shri  A.  V.
 Raghavan,  Shri  Raghunath  Singh,
 Chowdhry  Ram  _  Sewak,  Shri
 Bhola_  Raut,  Dr.  L.  M.  Singhvi,
 Shri  M.  P.  Swamy,  Shri  U.  M.
 Trivedi,  Shri  Radhelal  Vyas,  Shri
 Balkrishna  Wasnik,  Shri  Ram
 Sewak  Yadav,  and  Shri  Asoke  K.
 Sen,
 and  5  from  Rajya  Sabha;
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 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  last
 day  of  the  first  week  of  the  next
 session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relating
 to  Parliamentary  Committees  shail
 app'y  with  such  variations  and
 modifications  as  the  Speaker  may
 make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  5  members  to  be  ap-
 pointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 The  motion  was  adopted.
 Mr.  Speaker:  The  Bill  is  referred  to

 the  Joint  Committee.
 Shri  Hari  Vishnu  Kamath:  This  is

 a  Constitution  Amendment  Bill.  The
 voting  must  be  by  division.

 SEPTEMBER  19,  963  Discussion  re:  NEFA  I38
 Enquiry

 ee

 Shri  Tyagi:  It  is  not  an  amendment
 yet.
 6.44  hrs.
 DISCUSSION  RE:  NEFA  ENQUIRY

 st  प्रकाशकों  श्ञास्त्रों  (बिजनौर)  :
 भ्रध्यक्ष  महोदय,  नफा  की  घटनाओं  ने  भारत
 के  मस्तक  पर  एक  एसा  कलंक  का  टीका  लग  या
 हैँ,  जिसे  होने  में  अभी  न  जाने  कितनी  शक्ति
 आर  समय  लगेगा  शोर  कितने  बलिदान  और
 देने  होंगे  ?

 मेरा  भ्रपना  अनुमान  है  कि  यदि  इस  सारे
 घटना  चक्र  को  देश  के  किसी  कोने  में  बैठकर
 कोई  निष्पक्ष  इतिहास  लेखक  लिख  रहा  होगा  तो
 उस  ने  इस  नाटक के  प्रमुख  सूत्रधार  तत्कालीन
 प्रतिरक्षा  मंत्री  और  उन  की  पीठ  थपथपाने
 बाले  देश  के  प्रधान  मंत्री  को  इस  के  लिये
 क्षमा  नहीं  किया  होगा  ।

 भारत  की  गौरवशाली  सैनिक  परम्पराग्रों
 पर  इस  का  बड़ा  प्रतिकूल  प्रभाव  पड़ा  है  ny
 जिस  सेना  की  बहादुरी  का  विश्व  में  सिक्का
 माना  जाता  था,  जिस  सेना  ने  न  जाने  कितने
 विक्टोरिया क्रास,  परमवीर  और  महावीर
 चक्र  प्राप्त  किये,  जिस  सेना  ने  काश्मीर,
 हैदराबाद  और  गोआ  में  शत्रु  के  दांत  खट्टे
 किये,  दुर्भाग्य  स ेनेफा  की  इस  घटना  से  उस
 सेना  को  भी  बदनाम  होना  पड़ा  ।

 नेफा  में  हुई  भगदड़  की  जांच  रिपोर्ट  पर
 संरक्षण  मंत्री  श्री  चह्वाण  ने  जो  वक्तव्य  दिया
 है  उस  के  आधार  पर  जिन  निष्कर्षों  पर  मैं  पहुंचा
 हूं  उस  की  प्रमुख  बातें  यह  हैं:--

 १.  सरकार  युद्ध  के  लिये  बिल्कुल  तैयार
 नहीं  थी  ।

 २.  नेताओं  को  व्यवहारिकता  के  घरा-
 तल  से  ऊपर  उठ  कर  आतंकवाद
 की  हवाओं  में  उड़ने  की  आदत
 अधिक  हो  गयी  थी  ।

 ३.  कुछ  गिनेचुने  असैनिक  नेता
 सैना  पर  छा  गये  थे  झोर  स्वतन्त्र
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 निर्णय  लेने  की  बुद्धि  उन  से  छीन
 सी  ली  गयी  थी  इसीलिये
 लड़ाई  नेफा  की  पहाड़ियों  पर
 रहो  बल्कि  नई  दिल्ली  के  एयर
 कन््डीशन्ड  कमरों  में  बैठ  कर  लड़ी
 गई  ।

 ४.  पुराने  और  अनुभवी  कुशल
 सेनाव्यक्षों  को  ऐसे  आड़े  वक्त
 में  पद मुक्त  किया  गया  जब  कि
 उनकी  सेवाओं  से  देश  को  बड़ा
 लाभ  पहुंच  सकता  था  तथा  उनके
 स्थान  पर  कुछ  मनचाहे  व्यक्ति
 किसी  भी  ढंग  से  लाए  गये  ny

 ५.  इतनी  गंभीर  और  संकटपूर्ण  स्थिति
 में  उच्चतम  नेताओं  ने  वास्तविकता
 को  देश  से  छिपाया  और  उस
 के  लिये  असत्य  तक  का  सहारा
 लिया  ।

 ै  नेफा  में  जो  कुछ  हाथ  पैर  मारे  भी
 वह  भारतीय  और  विश्व  जनमत
 से  विवश  होकर  मारे  गये  ।

 ७.  इसलिये  इस  भगदड़  और  हार  का
 दोष  सेना  पर  उतना  नहीं  है
 जितना  कि  सरकार  पर  है  v

 6.46  hrs.

 (Maz.  Deputry-SreakEr  in  the  Chair]

 सरकार  की  ओर  से  बरबार  यह  कहा
 गया  कि  हमला  अचानक  हुआ  t  पहले  इस
 की  कोई  सम्भावना  नहीं  थी  लेकिन  अभी  हाल
 में  नेहरू  जी  ने  कुछ  दिन  पहले  यह  कहा  था
 कि  चीन  के  इरादे  १६५०  से  ही  अच्छे  नहीं
 थे।  और  भूतपूर्व  सेनाध्यक्ष  जनरल  करिस्रप्पा
 शौर  जनरल  थिमैया  की  रिपोर्ट  क्या  हें  ?
 संरक्षण  मंत्री  शायद  उनसे  अच्छी  तरह  परि-
 चित  होंगे  ।  मैं  ग्र पनी  छोटी  सो  जानकारी  के
 आधार  पर  यह  कह  सकता  हूं  कि  गंगटोक
 (सिक्किम)  में  जो  हमारे  राजनैतिक  प्रति-
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 निधि  थे  जो  अब  शायद  इंडोनेशिया  में  हैं,
 तीन  वर्ष  पहले  उन्होंने  भी  इस  के  सम्बन्ध
 में  संकेत  दिया  था  ।  जहां  तक  देश  के  दूर-
 दर्शी  नेताओं  और  राजनीतिज्ञों  का  सम्बन्ध
 है  उनमें  'राजसी  टंडन,  आचार  कृपा लानी,
 डाक्टर  श्यामाप्रसाद  मुकर्जी,  डाक्टर  लोहिया
 और  डाक्टर  रघुवीर  जैसे  व्यक्तियों  ने  संसद
 में  और  संसद्  से  बाहर  भी  चेतावनी  दं;  उन
 के  अतिरिक्त  कुछ  विदेशी  राजनीतिज्ञों  ने
 भी  भारत  को  इस  सम्बन्ध  में  सावधान  किया
 था  ny  पर  सबसे  अ्रधिक  चेतावनी  तो  सीमा
 पर  चीनियों  द्वारा  सड़कों  और  हवाई  अड्डों
 का  बनाया  जाना  था  ny  हमारी  सीमा  पर
 जो  सड़क  बन  रही  थीं  और  हवाई  अड्डे  बन  रहे
 थे,  क्या  वह  हमारी  आंख  खोलने  के  लिये
 काफी  नहीं  थे  ?  आखिर  यह  सड़कें  इसलिये
 तो  बन  नहीं  रही  थीं  कि  एक  मित्र  सायंकाल
 के  समय  पेकिंग  से  विमान  में  बैठ  कर  वहां
 शाया  करेगा  और  दूसरा  दिल्ली  से  विमान
 में  चढ़  कर  वहां  जाया  करेगा  और  झाम
 को  उस  ठंडी  सड़क  पर  दोनो  मित्र  हाथ  में
 हाथ  ड,ल  कर  पंचशील  का  कनसुर  राग  अलापा
 करेंगे  ।  स्पष्ट  है  कि  यह  सड़कें  किसी  और
 उद्देश्य  से  बन  रही  थीं।  और  फिर  हमें  तब  तो
 सावधान  हो  ही  जाना  चाहिये  था  जब  नौ
 सिपाहियों  की  लाशें  न  जाने  कितने  दिन  बाद
 हमारे  आग्रह  पर  हमको  हवाले  की  गईं  ।
 इतने  पर  भी  यह  कहना  कि  हमले  की
 सम्भावना  बिल्कुल  नहीं  थी और  हमको  पता
 नहीं  था,  सच्चाई  से  कोसों  दूर  है  ।  सच्चाई
 यह  है  कि  पहले  प्रतिरक्षा  मंत्री  लड़ना  बिल्कुल
 नहीं  चाहते  थे  t  स्थान  स्थान  पर  उन्होंने
 यह  वक्तव्य  भी  दिये  कि  लड़ाई  अगर  कभी
 होगी  तो  वह  पाकिस्तान  से  होगी  ।  चीन  के
 साथ  तो  लड़ाई  का  कोई  सम्बन्ध  है  ही  नहीं  ।

 तेजपुर  में  १०  जनवरी  १६६०  को  तत्कालीन
 प्रतिरक्षा  मंत्रों  ने  यह  वक्तव्य  दिया  कि  भारत-
 चीन  सीमा  विवाद  का  गुरुत्व  इतना  नहीं
 समझा  जाना  चाहिये  कि  यह  कभी  भागे  चल
 कर  युद्ध  में  बदल  जायेगा  |  न  केवल  अपने  देश
 में  बरस  दूसरे  देशों  में  भी,  वाशिंगटन  में  २१
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 [at  प्रकाशकों  शास्त्रो
 नवम्बर  को  तत्कालीन  प्रतिरक्षा  मंत्री  ने  यह  कहा
 कि  रत  और  चीन  के  बीच  मतभेद  अवश्य
 हैं,  हमारे  क्षेत्र  में  भी चीनी  घुस  आये  हैं  परन्तु
 उन  के  साथ  में  कोई  सक्रिय  शत्रुता  नहीं  है  ।
 यहीं  तक  नहों  बल्कि  आक्रमण  से  एक  महीना
 पहले  तक  जब  वह  अमरीका  जा  रहे  थे  तो
 रास्ते  में  १८  सितम्बर  को  लंदन  के  हवाई  अड्डे
 पर  प्रेस-प्रतिनिधियों  को  वक्तव्य  देते  हुए
 उन्होंने  कहा  कि  भारत  की  उत्तरी  पर्वो  सीमा
 नेफा  की  स्थिति  नियन्त्रण  में  है  7  कोई  गम्भीर
 स्थिति  वहां  नहीं  है  ।  अगर  ऐसी  कुछ  बात
 होती  तो  मैं  भारत  छोड़कर  कभी  विदेश  न  आता
 और  एक  महीने  बाद  जब  हमला  हो  गया
 तो  आक्रमण  होने  के  अगले  ही  दिन  जब  २६
 अक्तूबर  को  दिल्ली  के  लोगों  ने  यह  चाहा  कि
 हम  अपने  प्रतिरक्षा  मंत्री  से  यह  जानें  कि  हमारी
 प्रतिरक्षा  की  क्या  सन्तोषजनक  व्यवस्था  की
 गई  है  ।  रीगल  बिल्ड  के  पास  नई  दिल्ली
 में  एक  सभा  हुई  |  उस  सभा  में  उन्होंने  अपने
 भाषण  में  कहा  कि  चीनियों  ने  १०  सितम्बर
 को  गेह मारों  सीमा  में  प्रवेश  करने  का  फैसला
 कर  लिया  था,  और  १८५  सितम्बर  को  एक
 मास  पूर्व  लदन  में  यह  वक्तव्य  दिया  कि  कोई
 लड़ाई  ज॑सी  स्थिति  नहों  है  ।  ज॑सा  कि  पहले
 उनके  वक्तव्य  को  मैंने  पढ़  कर  सुनाया
 असल  में  प्रतिरक्षा  मंत्री  का  मन  लड़ने  का  नहीं
 था  ।  उन  की  वाणी  कुछ  बोलती  थी  और
 हृदय  कुछ  बोलता  था।  एक  ऐसे  समय
 में  जब  कि  देश  में  चारों  ओर  घबराहट
 थी,  चारों  ओर  से  उलटे  समाचार  आ  रहे
 थे,  प्रतिरक्षा  मंत्री  अचानक  बंगलौर  गये।
 वहां  बड़ें  साहस  और  घमंड  के  साथ  उन्होने
 कहा,  उन्हीं  के  शब्दों  को  मैं  श्राप  को  पढ़
 कर  सुनाये  देता  हूं

 “India  was  determined  to  throw
 the  Chinese  out  of  Indian  soil.”
 Addressing  Congress  workers,  Mr.
 Menon  said  that  while  India  had
 no  desire  to  start  a  war  of  any
 magnitude  anywhere,  it  would
 resist  if  attacked.  ‘We  will  fight
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 to  the  last  man,  to  the  last  gun’ he  declared.”

 उन्होंने  ये  शब्द  बंगलौर  के  कांग्रेसी  कार्यकर्ताग्रों
 के  बीच  क  ।  मैं  नहीं  कह  सकता  कि  यह  उन  के
 अपने  हृदय  की  आवाज  थी,  या  बंगलौर  के
 उत्साही  कांग्रेस  कार्यकर्ताओं  को  देख  कर  उन
 के  मुंह  से  ये शब्द  सहसा  निकल  गये।  लेकिन
 वास्तविकता  क्या  थी,  इस  का  परिचय  तब
 मिला,  जब  कि  श्री  मेनन  ने,  जिन्होंने  बंगलोर
 में  कहा  था  कि  हम  आखिरो  आदमी  और
 आखिरी  हथियार  रहने  तक  लेंगे  उनको
 हाल हो  में  प्रकाशित  /इंडिया  एंड  दि  चार-
 ना  इन् वेजन”  नाम  की  अपनी  पुस्तक  के
 ३१  वें  पीठ  पर  लिखे  तीपरे  पैराग्राफ  को
 पढ़ा  :

 “7  want  to  say  this  publicly:  it
 has  never  been  the  poicy  of  our
 Government  and,  I  hope  it  will
 never  be,  to  do  what  is  called
 fighting  ‘.o  the  last  man  and  to
 the  last  gun’.  The  ‘unction  of  any
 army  is  not  to  commit  suicide
 misconceiving  it  as  glory.”.

 ये  भी  उन  के  ही  शब्द  थे  1  इसी  से  उत  के  हृदय
 का  अच्छी  तरह  से  अनुमान  लगाया  जा  सकता
 है।

 दूसरी  बात  यह  है  कि  उसी  २१  अ्रक्तूबर
 की  यहां  की  साव॑  जनक  सभा  में,  अपनी

 पुस्तक  में  और  कई  स्थानों  पर  दिये  गये  अपने
 वक्तव्यों  में  भी  उन्होंने  यह  कहा  है  कि  लड़ाई
 के  साधनों  के  लिये  गवर्नमेंट  ने  कवि  बहुत  कम
 दिया  है  ।  मैं  नहीं  कह  सकता  कि  तत्कालीन
 प्रतिरक्षा  मंत्री  इस  बात  को  कह  कर  किसी
 व्यक्ति-विशेष  पर  लांछन  लगाता  चाहते  थे
 या  अपनी  भूलों  पर  पर्दा  डालना  चाहने  थे।
 झ्ाचायें  कृपा लानी  ने  पीछे  जब  वो  हो

 कुछ  बात  कहो  था  तो  तत्कालीन  प्रतिरक्षा  मंत्रो
 ने  कहा  कि  आचायें  कृपालानी  भी  उनमें
 थे,  जो  पैसा  कम  देने  के  लिये  कहते  थे  |  इस
 के  उत्तर  में  आचार  कृपालानी  ने  कहा  कि  मैं
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 उन  परिस्थिति  16  में  यह  बात  कहता  था
 जब  तुम  “हिन्दी  चीनी  भाई  भाई”  कहते
 थे  और  जब  तुम  को  पैसा  देने  का  कोई  लाभ
 भी  नीं  ri

 लेकिन  प्रश्न  यत  है  कि  जो  पैसा  उनको  दिया
 गया,  क्या  उस  पैसे  को  उन्होंने  सुरक्षा  के  कार्य
 में  पूरा  इस्तेमाल  किया  i  अनी  तीन  दिन  पहले
 श्री  कामत,  के  एक  प्रश्न  के  उत्तर  में  यह  बताया
 गया  कि  जव  से  श्री  मेनन  हमारे  देश  के  प्रति-
 रक्षा  मंत्री  हुए,  इन  पांच  सालों  में  उन  को  जो
 पैसा  दिया  गया,  उस  में  से  १,३२,००,०  ०,०००
 रुपया  ऐसा  था,  जो  उन्होंने  खर्च  न  करके
 सरकार  को  घन्यवाद  वापस  कर  दिया  |

 कुछ माननीय  सदस्य  :  शेम,  शेर  if

 श्री  ट्रक  शवीर  शास्त्री  :  एक  ओर  उन्होंने
 पह  कहा  कि  सरकार  पूरा  पैसा  खर्च  के  लिये

 नहीं  दे ह  र्थ/  शौर  दूसरी  ओर  उन्होने  सरकार
 को  पैसा  भी  वापिस  किया  |

 अपनी  इस  किताब  में  उन्होंने  फारेन
 एक्सचेंज  की  भी  चर्चा  की  है  ।  लेकिन  मैं
 चाहूंगा  कि  संरक्षण  मंत्री  डरपना  उत्तर  देते

 ए  इस  प्वाइंट  को  साफ  तौर  से  बतायें  कि
 इस  4,22,00,00,000  रुपये  में  विदेशी
 मुद्रा  कितनी  थी,  जो  कि  सरकार  को  वापस
 की  गई  है  जिस  के  बारे  में  भूतपूर्व  प्रतिरक्षा
 मंत्री  कहते  हैं  कि  उन्हें  पैसा  नहीं  दिया  गया
 था ।

 मुझे  इस  समय  महाभारत  के  शल्य  की
 याद  आ  जाती  है,  जो  बैठा  किसी  के  रथ  पर
 या  और  विजय  किसी  दूसरे  की  चाहता  था  1
 मैं  नही  जानता  कि  जैनेवा  के  काफी  हाउस  में
 बै5  कर  चीन  के  विदेश  मन्त्री,  चेन  यी,  के  साथ
 उनकी  क्या  बातचीत  हुई,  लेकिन  इस  बात
 को  मैं  अच्छी  तरह  जानता  हूं  कि  मेरे  देश  में
 जगह-जगह  जाकर  उन्होंने  किस  तरह  अपनी  ही
 सीमाओं  की  रक्षा  सम्बन्धी  राज्यों  को
 शकट  किया  |  लखनऊ  की  एक  सार्वजनिक  सभा
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 में  २६  दिसम्बर  को  तत्कालीन  प्रतिरक्षा  मन्त्री
 ने  कहा,  “अगर  युद्ध  छिड़  गया,  तो एक  माचिस
 से  लेकर  टैंक  तक  वहां  पर  भेजने  पड़ेंगे  v
 कौर  जब  लड़ाई  हुई  जोर  हमारे  पास  साधनों
 का  अभाव  दीखा,  तो  फिर  यह  बात  सत्य
 साबित  हुई

 लेकिन  इससे  भी  भयंकर  २३  अप्रैल  को
 बम्बई  में  उन्होंने  जो  वक्तव्य  दिया  था,  उसके
 शब्दों  को  में  पढ़  कर  सुनाता  हूं  ।  क्या  किसी  भी
 देश  का  प्रतिरक्षा  मन्त्री  इतनी  गैर  जिम्मेदारी
 की  बात  कर  सकता  है  कि  अपनी  सेना  के  रहस्य
 को  सार्वजनिक  सभाओं  में  प्रकट  करके  काबू
 तक  पहुंचाने  की  कोशिश  करे  ?  लेकिन
 तत्कालीन  प्रतिरक्षा  मन्त्री  ने  यह  भी  किया  ny

 श्री  त्यागी  :  आन  ए  प्वायंट  आफ़
 आडंबर,  सर  ।

 मेरा  प्वायंट  आफ़  आर्डर  यह  है  कि  मैं
 आपके  सामने  विनयपूर्वक  यह  कहना  चाहता
 हूं  कि  माननीय  सदस्य,  शास्त्री  जी,  जो  बातें
 कह  रहे  हैं,  उनका  नेफ़ा  एंक्वायरी  से,  जो
 मज़मून  इस  वक्त  हमारे  सामने  है,  उससे,
 कोई  सम्बन्ध  नहीं  है  ।

 कुछ  साधनों  सदस्य  :  सम्बन्ध  है  ।
 (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order-
 There  is  no  point  of  order.

 श्री  प्रकाशकों  ज्ारत्री :.  उपाध्यक्ष  जी,
 अपने  घर  के  रहस्यों  को  पत्र  को  दे  देना  जिस
 से  वह  हमारी  धरती  का  निशंक  आक्रमण  कर
 दे  त्यागी  जी  उसका  नेफा  जांच  से  सम्बन्ध
 ही  नहीं  मान  रहे  ।  तत्कालीन  प्रतिरक्षा  मन्त्री
 ने  क्या  कहा  जरा  अब  सुनिये--

 “India  does  not  wish  to  fight
 over  the  Himalayan  ranges  but  if
 China  has  any  intention  of  coming.
 down  the  Himalayan  slopes  and:
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 entering  the  plains,  then  we  are
 prepared  to  give  her  a  warm  re-
 ception,  warmer  than  she  might
 expect.”

 इसका  तो  सीघा  ही  अभिप्राय  यह  था  कि
 हिमालय  में  हम  कोई  मुकाबला  नहीं  करेंगे,
 श्राप  आसानी  से  क्रतु-फांदते  आ  सकते  हैं  ।
 यदि  इसका  अभिप्राय  यह  होता  कि  हमने  तो
 शत्रु  को  चाल  में  लाने  के  लिए  यह  वक्तव्य
 दिया  था,  तो  उसका  परिचय  फिर  तब  मिलता,
 जब  हमने  भी  वहां  पर  जम  कर  दो  दो  हाथ
 किये  होते  या  मुकाबला  किया  होता  ?  मैं  आप
 को  कहना  चाहता  हूं  कि  शायद  इसी  कारण
 १६  नवम्बर  को  जब  बामडीला  का  पता

 हुआ,  तो  प्रधान  मन्त्री  ने  दिल्ल!  रेडियो  से
 बड़ी  भारी  हुई  आवाज  में  अपनी  शुभ-कामना
 ग्रासिम  के  निवासियों  को  भेजी  ।  और  शायद
 वही  सब  उन  बातों  की  पृष्ठ  भूमि  भी  थी,  जिस
 में--प्रासाद  के  माननीय  सदस्य  यहां  बैठे  होंगे,
 वे  मेरो  बात  की  साक्षी  करेंगे--गोहाटी  के
 सकंट  हाउस  में,  जब  श्री  लाल  बहादुर  शास्त्री
 हां  गये,  उस  समय  उनके  साथ  गये  उड़ीसा  के
 मुख्य  मन्त्री  ने  बिना  किसी  अधिकार  के  यह
 कह  डाला  कि  अगर  आसाम  जाता  भी  है,  तो
 चला  जाने  दो,  कुछ  दिनों  बाद  हम  उसको
 फिर  वापस ले  लेंगे  ।

 कु  Fy  माननीय  सदस्य  :  शेर,  शेर  ।

 को  प्रकाशकों  शास्त्रो  :  मैं  संरक्षण
 मन्त्री  से  यह  निवेदन  करना  चाहता  हूं  कि  इन
 सारी  बातों  की  पृष्ठभूमि  में  यह  और  आदि-
 इयक  हो  गया  है  कि  यह  जो  जांच  की  गई  है,
 उसके  अतिरिक्त  एक  और  स्वतन्त्र  जांच
 समिति  बिठाई  जाये,  जो  कि  इन  असैनिक
 राजनीतिज्ञों  को  गतिविधियों  का  निरीक्षण
 करे  और  देखे  कि  यह  जो  हम  को  पराजय  का
 मुंह  देखना  पड़ा,  या  यह  जो  हमें  चोट  लगी,
 कहीं  उसका  कारण  वे  ही  तो  नहीं  थे  ।  मेरा
 अ्रपता  अनुमान  यह  डे  कि  दंश  के  प्रधान  मंत्रों
 ने  भी  जो  नहीं  लोगों  से  मिलते-जुलते  कुछ
 वक्तव्य  दिये  है,  शायद  उनकी  जानकारी  के
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 स्रोत  भी  बिल्कुल  वही  थे  पर  श्री  मैं  इस
 चर्चा  को  छोड़  कर  आगे  बढता  हूं  t

 विदेशों  करे  हथियार  लेने  के  सम्बन्ध
 में  जहां  उन्होंने  कहा  कि  आत्म  रक्षा  के  लिए
 हथियार  लेना  आत्महत्या  करने  के  बराबर  है  A
 वहां  संरक्षण  मन्त्री  ने  अब  कहा  है  कि  हम
 तैयारियां  कर  रहे  हैं  ।  इससे  यह  ध्वनि  तो
 स्पष्ट  निकलती  है  कि  इससे  पहले  इतनी  अच्छी
 तैयारी  नहीं  थी  ।  लेकिन  प्रधान  मन्त्री  ने  २५
 नवम्बर,  १६५६  को  शायद  तत्कालोन  प्रति-
 रक्षा  मन्त्री  के  आधार  पर  इसे  लोक-सभा  में
 जो  शब्द  कह  डाले  मैं  उनको  भी  सुनाना
 चाहता  हूं  ।  उन्होंने  कहा  :

 “But  I  can  tell  the  House  that
 at  no  time  since  our  independence
 have  our  Defence  Forces  been  in
 better  condition,  in  finer  fettle,
 and  backed  by  greater  industrial
 production  than  today.  I  am  not
 boasting  about  them,  but  I  am
 quite  confident  that  our  Defence
 Forces  are  well  capable  of  looking
 after  our  security.”

 प्रधान  मंत्री  जो  इस  प्रकार  की  गर्वोक्ति  मरीं
 बातें  कह  रहे  थे,  मेरा  अपना  अ्नमान  है  कि
 उनकी  जानकारी  कके  सारे  आधार  भी  वही
 थे।

 संरक्षण  मन्त्री  ने  अपने  वक्तव्य  में  उच्च-
 अधिकारियों  की  कर्तव्य हीनता  के  सम्बन्ध  में
 भी  कुछ  संकेत  दिया  हैं  ।  पर  ये  सारी  बातें
 भी  इसीलिए  हुईं  कि  हमारे  जो  पुराने  अनुभवी
 सेनाधिकारी  थे,  उनको  हटा  कर--जबकि
 हर  देश  आड़े  वक्त  में  अपने  पुराने  अनुभवी
 व्यक्तियों  को  प्रतिष्ठा  देकर  रखता  है--इस
 प्रकार  के  व्यक्तियों  को  मोर्चे  पर  नियुक्त
 किया  गया,  जिनको  मोर्चे  की  शक्ल  देखते  ही
 जुकाम  और  बुखार  हों  गया  और  जो  दिल्ली
 के  हास्पिटल  में  आकर  पड़  गये  ।  हमारी  उस
 पराजय  का  एक  बहुत  बड़ा  कारण  यह  भी

 हुआ  ।  पर  क्या  संरक्षण  मंत्री  अपने  वक्तव्य
 में  बतायेंगे  कि  जिस  व्यक्ति  की  वजह  से  हम
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 को  वहां  चोट  खानी  पड़ा,  ब्रिटिश  सेना  की  उस
 व्यक्ति  के  बारे  में  क्या  रिपोर्ट  थो  ?  कोरिया  में
 जब  वह  व्यक्ति  गया,  तो  भारतीय  सेना-
 शिकारियों  ने  उस  व्यक्ति  के  सम्बन्ध  में  क्या
 रिपोर्ट  दी और  क्या  यह  सत्य  नहीं  है  कि  जब
 वह  व्यक्ति  कोर  कमांडर  बना  कर  वहां  पर
 रखा  गया,  तो  अपनी  दुर्बलता  और  भय  के

 का  रण  वह  सेना  के  हैडक्वार्टर  को  तेजपुर  से
 हटा  कर  गौहाटी  ले  आया  और  उसने  यानी-
 वर्जिनी  के  होस्टल  को  इसलिए  खाली  करा
 दिया  कि  सेना  का  हैडक्वार्टर  वहां  रखा
 जायेगा,  लेकिन  जब  ईस्ट  कमाण्ड  को  यह
 सारी  बात  पता  चली;  तो  उनके  अनुरोध
 पर--मुझे  यह  पता  लगा  है--दोबारा  हैड-
 क्वार्टर  को  तेजपुर  भेजा  गया  ?

 मैं  संरक्षण  मन्त्री  को  यह  कहना  चाहता
 हूं  कि  अनुभव  का  दुनिया  में  आज  तक  कोई
 विकल्प  नहीं  हुआ  है  ।  भ्रनुभव  की  बड़े  से  बड़े
 शाक्तिशाली  देश  भी  बहुत  सम्हाल  करते  हैं  ।
 नेफा  में  हुई  हमारी  पराजयों  में  एक  बहुत  बड़ा
 कारण  यह  है  कि  हमने  अनुभवी  अधिकारियों
 को  अपने  हाथों  से  खो  दिया  था  ।  इसीलिये
 सुना  तो  यहां  तक  गया  है  कि  १४  नवम्बर  को,
 जब  प्रधान  मन्त्री  का  जन्म  दिन  था,  उन
 महाशय  ने  बधाई  का  तार  दिया  और  अपने  तार
 में  यह  भी  लिखा  कि  मैं  आपको  यह  भी  सूचना
 देना  चाहता  हूं  कि बामडीला  को  कोई  खतरा
 नहीं  है  7 और  फिर  तीन  दिन  बाद  उसी  बाम-
 ढीला  का  पतन  भी  हो  गया  प्रधान  मन्त्री  को
 रेडियो  पर  घोषणा  करनी  पड़ी  कि  बामडीला
 का  पतन  हो  गया  है  |

 लेकिन  इस  प्रकार  के  व्यक्ति  को  क्या
 सज़ा  सरकार  ने  दी  ?  यह  कि  सेना  से  हटा  कर
 एक  असैनिक  जहाज  कम्पनी  में  दस  हज़ार
 रुपये  प्रति  मास  पर  उसको  नियुक्त  कर  दिया  ।
 क्या  सरकार  इस  प्रकार  सेना  में  ग्रनुशासन  रख
 सकेगी  ?

 संरक्षण  मन्त्री  ने  अपने  वक्तव्य  में  सैनिक

 गुप्तचर  विभाग  को  गतिविधियों  पर  बहुत
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 बल  दिया  है  अपने  सारे  वक्तव्य  में  उन्होंने
 किसी  बात  पर  अ्रधिक  बल  दिया  है,  तो
 मिलिटरी  इंटेलिजेंस  पर,  संरक्षण  मन्त्री
 के  वक्तव्य  में  इस  विषय  के  अतिरिक्त  किसी
 एक  विषय  पर  पांच  पैराग्राफ्स  नहीं  हैं  v
 मैं  समझता  हुं  कि  युद्ध-काल  में  गुप्तचर  विभाग
 का  बहुत  महत्वपूर्ण  स्थान  होता  है  ।  दूसरे
 महायुद्ध  में  यही  गुप्तचर  विभाग  थ  ,  जिस  ने
 जर्मनी  से  इंग्लैण्ड  पर  आने  वाली  विपत्ति  के
 मुंह  को  रूस  को  ओर  मोड़  दिया  था  ।  अगर
 कहीं  हमारा  गुप्तचर  विभाग  पूर्ण  सड़क  होता,
 तो  जिस  प्रकार  से  पिछले  आठ  दस  सालों  से
 चीन  के  गुप्तचर  विभाग  ने.

 उपाध्यक्ष  महोदय  :  क्या  माननीय  सदस्य
 ओर  समय  लेना  चाहते  हैं  ?

 शबी  प्रकादावर  शास्त्री  :  जी,  हां।
 उपाध्यक्ष  महोदय  :  तो  कल  माननीय

 सदस्य  अपना  भाषण  जारी  रखें
 श्री  प्रकाशकों  ज्ाप्त्रो :  धन्यवाद  |

 पा  hrs.
 LANGUAGE  USED  ON  AIR®*

 at  यशपाल  सिह  (कराना):  उपाध्यक्ष
 महोदय,  ज  सितम्बर  को  आल  इंडिया  रेडियो
 की  जो  मौजूदा  पालिसो  है  उसके  मुताल्लिक
 जो  सवाल  आया  था  मैं  उसके  बारे  में  कुछ
 कहने  के  लिये  खड़ा  हुआ  हूं  t

 सरकार  ने  €  सितम्बर  को  जो  जवाब
 दिया  था  वही  जवाब  उसने  २४  अप्रैल  को
 दिया  था  ।  भाई  भक्त  दर्शन  जी  ने  जो  सवाल
 चार  महीने  पहले  पूछा  था  उसके  जवाब  में
 सरकार  ने  कहा  था  कि  इसके  लिये  कोई
 तारीख  नहीं  बतलाई  जा  सकती  न  कोई
 डेडलाइन  कायम  कार्य  सकती  है  ।  वही  सवाल
 मैंने  €  सितम्बर  को  पूछा  तो  सरकार  ने  यह
 कहा  कि  हम  अमल  कर  रहे  हैं  लेकिन  कोई
 डेडलाइन  सरकार  तय  नहीं  कर  सकती  |
 चार  होने  के  बाद  सरकार  वहीं  की  वहीं  है
 हम  लोग  यह  ख्याल  करते  थे  कि  सरकार  वहां
 से  बहुत  आगे  बढ़ेगी  लेकिन  चार  महीने  बाद

 *Half-an-hour  Discussion,



 7749  Language

 [at  यशपाल  ह]
 भी  सरकार  वहीं  की  वहीं  है  ।  सरकार  को
 इसके  लिये  ठोस  कदम  उठाते  पड़ेंगे  ।

 आल  इंडिया  रेडियो  के  ऊपर  सारे  देश  का
 दारोमदार  है  ।  अगर  प्रचार  को  पालिसी  गल
 रहेगो  तो  सारे  देश  को  पतन  की  तरफ  जाना
 पड़ेगा  |  क्या  मैं  जान  सकता  हूं  कि  आज
 इमरजेंसी  के  वक्त  सरकार  इस  जनता  को

 युद्ध  के  लिये  तैयार  करने  के  लिये  क्या  कर  रही
 है?  जिस  आल  इंडिया  रेडियो  पर  दो  दफे  यह
 कहा  जाता  है,  सवेरे  और  शाम,  कि  हम  कभी
 भी  यद्धप्रिय  नहीं  रहे  थे,  हम  कभी  जंग  से
 मुहब्बत  करने  वाले  लोग  नहीं  थे,  क्या  यह
 जनता  आज  जंग  के  लिए  तैयार  हो  सकती  है  ?
 हफीज  नहीं  हो  सकती  ।  कब  हम  लेग  युद्ध  के
 लिये  तैयार  नहीं  थे  ?  अगर  गीता  को  उठा
 कर  देखा  जाये  तो  गीता  का  सारांश  है  :

 “सुखन:  क्षत्रिया:  पाथ  लगाते  युद्ध  मीदृशिम्”

 अगर  भगवान  राम  के  जीवन  से  युद्ध लीला  को
 समाप्त  कर  दिया  जाये  तो  उन  का  जीवन  सूर्य
 हो  जायेगा  ।  आगर  आज  गुरु  गोबिन्द  सिंह
 महाराज  से  हम  लोग  प्रेरणा  लेते  हैं  और
 कोटि  कोटि  जनता  जो  उन  के  नाम  से  जागृत
 होती  है  तो  सिर्फ  इस  लिये  कि  उन्होंने  युद्धकल
 को  दिखलाया  और  युद्धनीति  की  ।  देश  को
 पीछे  हटाने  के  लिये  कहा  जाता  है  कि  हम  लोग
 कभी  युद्ध प्रिय  नहीं  थे,  हम  ने  कभी  जंग  के
 साथ  प्रेम  नहीं  किया  था  ।  यह  गलत  है  ।
 हमारी  घारणा  और  हमारे  यहां  का  घने  हमेशा
 से  यह  रहा  है  :

 “तो  वा  प्रास्यसि  स्वर्ग

 जित्वा  वा  भोरसे  महीन”

 हमारी  घारणा  और  हमारा  घने  रहा  है  कि
 अगर  जंग  करते  करते  मर  जाओगे  तो  स्वयं
 जाओगे  और  अगर  जंग  जीत  जाओगे  तो
 राज्य  भागोगे  ।  आज  जो  हमारी  २६  हजार
 मुरब्बा  मील  जमीन  दुश्मनों  के  कब्जे  में  है

 SEPTEMBER  19,  3963  used  on  AIR  7I50

 उस  के  लिये  ठोस  प्रचार  की  जरूरत  है,  लेकिन
 आज  भी  आल  इंडिया  रेडियों  क ेऊपर  आशा-
 काना  गाने  गाये  जाते  हैं,  अश्लील  हास्य  होता
 है,  अश्लील  गाने  होते  हैं  1  इस  पालिसी  को
 बदलता  पड़ेगा.  |  लैंग्वेज  पालिसी  के  मुताल्लिक
 मैं  साफ  कह  दूं  कि  अगर  भारत  की  भाषा  आज
 स्थिर  नहीं  हुई  तो  भारत  को  आजादी  भी
 स्थिर  नहीं  रह  जायेगी  ।

 मातृ  भाषा  का  सवाल  मातृ  भूमि  के  साथ
 जुड़ा  हुआ  है  ।  मुझे  याद  है  आयरलैंड  में
 ८०  साल के  बूढ़े  डीवेलरा  ने  कहा  था  कि
 अगर  हमारे  आयरलैंड  की  आजादी  को  तराजू
 के  एक  पलड़े  में  रक्खा  जाये  और  झा यर लेड
 की  मातृ  भाषा  को  दूसरे  पलड़े  में  रक्खा  जाये
 तो  मैं  मातृ  भाषा  की  ओर  रूकूंगा,  क्योंकि  अगर
 हमारी  मातृ  भाषा  रहेगी  तो  हमारे  मुल्क  की
 आजादी  मेरे  पैर  चूमेगी  और  अगर  मातृ  भाषा
 नहीं  रही  तो  हमारी  आजादी  छिन  जायेगी  ।
 पाल  इंडिया  रेडियो  से  जितनी  देर  गाने  होते  हैं,
 मैं  पूछता  हूं  कि  क्या  हम  यह  उम्मीद  नहीं  करते
 कि  जंग  की  तैयारियां  हों  ?  इमजेंन्सो  के
 मतलब  बतलाये  जायें,  देश  के  बच्चे  को  तैयार
 किया  जाये,  उस  के  ऊपर  खूब  पट्टी  बांधने  से
 लें  कर  राइफल  की  सांय  घांय  तक  की  ट्रेनिंग
 दी  जाये,  राज  जरूरत  इस  बात  की  हं,  लेकिन
 वह  ट्रेनिंग  नहीं  दी  जाती  ।  मुझे  कहते  हुए
 शर्म  आरती  है  कि  आज  ही  सवेरे  मैं  ने  देखा  कि
 कितने  संगीत  ऐसे  थे  जिन  का  युद्ध  के  साथ
 ताल्लुक  था,  कितने  संगीत  ऐसे  थे  जिन  का
 मातृ  भूमि  के  साथ  ताल्लुक  था  ।  एक  तरफ  मैं
 देखता  हूं  कि  नौजवान  के  लिये  समय  है
 तैरने  का,  घुड़सवारी  करने  का,  राइफल  चलाने
 का,  बाडी  बिल्डिंग  करने  का;  दूसरी  तरफ
 रेडियो  गाना  सुनाता  है  :

 “घड़ी  घड़ी  मेरा  दिल  लड़के”

 भला  जिन  का  दिल  घड़कता  है  उन  को
 हार्ट  प्रबल  नहीं  होगी,  उन  पर  हार्ट  अटैक  नहीं
 होगा  ?  दिल  घड़कने  वाले  नौजवान  गिरेंगे
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 तो  क्या  होगा  ?  राज  जरूरत  इस  बात  की  है
 कि  इस  पालिसी  की  ओवरहीटिंग  की  जाय,
 दस  पालिसी  को  बदला  जाय  ।  यह  हमारे
 प्रचार  का  साधन  है  ।  आज  जिस  तरह  से
 रूस  ने  अपने  रेडियो  से  दुनिया  को  और  अपनी
 जनता  को  ट्रैक्टर  की  ट्रेनिंग  दी,  राइफल  की
 ट्रेनिंग  दी,  युद्ध  की  ट्रेनिंग  दी,  भ्रश्नोत्पादन  की
 ट्रेनिंग  दी,  उसी  प्रकार  से  हमारे  माननीय  मंत्री
 जी  भी  कर  सकते  हैं  7  जितना  समय  हमारे
 माननीय  मंत्री  जी  को  मुझे  समझाने  में  लगता
 है,  डांटने  में  लगता  है  उतना  समय  वें  आल
 इंडिया  रेडियो  के  सुधार  में  लगायें  तो  इस  देश
 का  बच्चा  बच्चा  पत्थर  की  तरह  से,  लोहे  की
 तरह  से  लौहपुरुष  बन  सकता  है,  लेकिन  इस  के
 लिये  आप  को  काम  करना  पड़गा  ।

 मैं  श्राप  को  आज  की  बात  बतलाऊँ  |
 सुबह  मेरे  पास  एक  ठाकुर  साहब  आ  गये,
 बहुत  बड़े,  बहुत  तगड़े  a  मेरे  पिता  के  साथी
 थे,  मैं  उन  की  गोदी  खेला  हुआ  था,  मैं  उन  का
 पाला  हुआ  था  |  सारे  आ  कर  मुझ  से  नाराज
 होने  लगे  ।  मैं  ने  कहा  आप  नाराज  क्यों  होते
 हैं  ?  श्राप  मुझे  बतलाइये,  भ्रमर  मैं  श्राप  की
 आज्ञा  से  न  चलू  तो  श्राप  नाराज  हों  i  मैं  ने
 उन  से  पूछा  कि  भ्राखिर  क्या  बात  है  श्र  वे
 क्यों  मुझ  से  नाराज  हो  रहे  हैं  -  ठाकुर  साहब
 ने  कहा  कि  बात  पर  तो  दुनिया  नाराज  हो  जाय,
 लेकिन  ठाकुर  तो  वह  है  जो  बगैर  बात  के  ही
 नाराज  हो  जाय  7  मैं  मंत्री  महोदय  से  दरख्वास्त
 करूगा  कि  जितना  समय  वह  हमें  डांटने  में
 लगाते  हैं  उतना  समय  व  झाल  इं  प्रिया  रेडियो
 की  पालिसी  को  बदलने  में  लगायें  तो  यह  देश
 लोहे  का  देश  बन  जायेगा  ?  यह  गुरु  गोविन्द
 सिसकी  भूमिहर--महाराणा  प्रताप  की  भूमि  है,
 यहां  भूषण  की  जरूरत  है,  यहां  कविवर
 तुलसीदास  की  जरूरत  है,  बाल्मीक  की  जरूरत
 है।  यहां  पर  कोई  गीता  के  कृष्ण  का  पुजारी
 पैदा  हो  इस  बात  की  जरूरत  है  ।

 मैं  ग्रुप  से  पूछता  हूं  कि इतनी  रिकमेन्डशन्स
 की  गईं  थीं  इन  में  से  कितनी  रिकमेन्डेशन्स
 ऐसी  हैं  जिन  के  ऊपर  आप  ने  कमल  किया  ?
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 श्री  प्रकाश  जी  खुद  कहते  हैं  कि  मैं  तो  ७५  वर्ष
 का  बूढ़ा  हो  गया  हूं,  ७५  साल  की  उम्र  में  मेरी
 एनर्जी  थक  गई  है,  लेकिन  हमारी  सरकार
 कहती  है  कि  नहीं,  झाल  इंडिया  रेडियो  के
 लिये  जो  सिफारिशें  हुई  हैं  उन  को  इम्प्लीमेंट
 करने  के  लिये  श्री  श्रीप्रकाश  करायेंगे  ।  वह
 कहते  हैं  कि  मैं  इनवेलिड  हूं,  वह  कहते  हैं  कि
 मैं  जहर  हो  गया  हूं,  मैं  वृद्धावस्था  में  हूं,
 और  सरकार  यह  कहती  है  मानो  न  मानो,
 तुम्हें  यह  काम  करना  पड़ेगा  ।  जरूरत
 इस  बात  की  है  कि  इस  पालिसी  को  बदला
 जाय  |  जरगर  आप  कहें  कि  देश  इस  के  बगैर
 उन्नति  कर  सकेगा  तो  मैं  कहना  चाहता  हूं  कि
 वह  हफीज  इस  काम  में  उन्नति  नहीं  कर
 सकता  ।  आल  इंडिया  रेडियो  के  महकमे  के
 लिये  सब  से  बड़ी  जरूरत  इस  बात  की  है  ।
 अगर  इस  रेडियो  पालिसी  को  आप  नहीं
 बदलते  तो  अंग्रेजी  के  जो  भी  शब्द  हमारी  जबान
 में  आते  हैं  वे  हमारी  भाषा  को  भ्रष्ट  करने  के
 लिये  आते  हैं  ।  प्रंग्रेजी  जहां  भी  गई,  उस
 मुल्क  की  आजादी  को  खत्म  करने  के  लिये  गई
 जो  जबान  बोसीदा  हो  चुकी  है,  जिस  जबान
 को  कान  पकड़  कर  इजराईल  निकालता  हैं,
 जिसे  कान  पकड़  कर  दूसरे  मुल्क  निकालते  हैं
 वह  अंग्रजी  जबान  हमारी  इस  भाषा  पर  लादी
 जा  रही  है।  भाप  से  मेरा  निवेदन  यह  है  कि
 आज  से  आल  इंडिया  रेडियो  की  पालिसी  को
 बदला  जाय  ।

 अगर  मैं  भूलता  नहीं  हूं  तो  पिछले  महीने
 की  २६  तारीख  थी,  या  उस  से  एक  दो  दिन
 पहले  बाद  में  हो  सकती  है,  मैं  बेठा  हुआ  शाम
 को  रेडियो  सुन  रहा  था  tv  वहां  से  को
 प्रवचनकर्ता  बोल  रहे  थे  ।  मुझे  शर्म  अराई
 उस  को  सुन  कर।  मैं  ने  दस  मिनट  तक  उन  ई
 भाषण  को  सुना,  मालूम  होता  था  जैसे  कोके
 दर्जा  चार  का  लड़का  पढ़  रहा  हो  ।  शायद
 उन  को  चश्मे  से  दिखलाई  न  देता  हो,  इसलिये
 नाक  से  लगा  कर  पढ़  रहे  थे,  घटक  घटक  कर
 के  ।  हमारी  भाषा  का  इस  प्रकार  से  इतना
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 पतन  हो  चुका  है  कि  जो  लोग  ते  हैं  वे
 सिफारिशों  के  बेटे  हैं,  जो  लोग  आते  हैं  बोलने
 फे  लिये  वे सिफारिश  ले  कर  आते  हैं  ।  अधिकारी
 लोग  नहीं  आते  ।  आज  ऐसी  भाषा  की  जरूरत
 हूँ  जो  भूषण  ने  दी  थी,  जो  गीताकार  भगवान
 कृष्ण  ने  दी  थी  ।  आप  इस  काम  को  कर
 सकते  हैं  -  आप  भगवान  राम  के  वंश से  हैं,
 उन  के  वंशज  हैं  ।  भगवान  राम  की  यह
 तारीफ  थी  कि  :

 “रामोदि्वनंविभाषते”'

 राम  जो  कुछ  कह  लेते  हैं  उस  से  पीछे  नहीं
 ह्ट्ते  हैं  7  श्राप  ने  यह  वादा  किया  है  कि  श्राप
 आये  हैं  तो  आप  हिन्दी  की  सेवा  करेंगे,  आप  ने
 वादा  किया  है  कि  आप  राष्ट्र  का  निर्माण
 करेंगे।  मैं  पूछता  हूं  कि  क्या  यही  भाषा  राष्ट्र
 का  निर्माण  करेगी  जिस  का  आप  उपयोग  करते
 हैं  ?  मैं  श्राप  से  साफ  कहता  हूं  कि  आज
 अय्याशी  के  गाने  या  शुमार  रस  के  गाने  देश
 को  ऊपर  नहीं  उठा  सकते  ।  महाकवि  के

 अनुसार  मुझे  याद  जाता  है  कि  राज  वह
 समय  है  कि  :

 “बिमुक्षितें:  व्याकरण  न  भुज्यते
 पि पास तै:  काव्य  सो  न  पीयते  v

 आज  जरूरत  इस  बात  की  है  कि  देश  के  अन्दर
 एक  ठोस  आवाज  पैदा  की  जाय,  देश  के  अन्दर
 मारने  और  मिटने  की  भावना  पैदा  की  जाय  I
 जब  नेगोशियेशन्स  की  बात  कही  जाती  है,
 जब  परसुएशन  की  बात  कही  जाती  है,  जब  मैं
 झाल  इंडिया  रेडियो  खोल  कर  बैठता  हूं  ज़ोर
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 नहीं  उठेगा  ।  देश  टीम  फार  टंट  मांगता  है,
 देश  ब्लड  फार  ब्लड  मांगता  है,  देश  इन् जरी
 फार  हिजरी  मांगता  है  ।  देश  अपमान  का
 बदला  लेना  चाहता  है,  देश  हफीज  इस  बात  को
 बर्दाश्त  नहीं  कर  सकता  ।  आज  अगर  कोई
 कहते  हैं  कि  बातों  से मसला  हल  करेंगे  तो.  वे
 बातों  से  मसला  हल  नहीं  करना  चाहते,  वे
 देश  के  अभिमान  को  बेचना  चाहते  हैं  ।  मुझे
 याद  है  कि  अपने  जमाने  के  सब  से  बड़े  झ्रादमी
 प्रिंस  बिसमार्क  ने  लिखा  था  :

 “Not  by  parliamentary  speeches
 or  majority  votes  are  the  mighty
 questions  of  State  solved  but
 through  a_  policy  of  blood  and
 iron.”

 एक  तरफ  देश  की  २६  हजार  मुरब्बा  मील
 जमीन  दुश्मन  के  कब्जे  में  है,  एक  तरफ  हमारे
 नौजवानों  को,  महाराणा  प्रताप  ओर  गुरु
 गोविन्द  सिंह  की  औलादों  को,  निहत्था  करके
 मरवाया  जाता  है,  और  दूसरी  तरफ  एयाशी
 के  गाने  सुनाये  जा  रहे  हैं  इस  पालिसी  को
 बिल्कुल  बदलना  होगा  मगर  आप  को  देश
 को  उसका  आत्मसम्मान  वापस  दिलाना  है  |
 मैं  श्राप  को  बतलाऊं  कि  मेरे  भतीजे  विक्रम  सिड
 को  चीनियों  ने  कुल्हाड़ों  से  तीन  टुकड़ों  में  काटा
 श्र  उसका  खून  पिया  हमारे  दिल  से  पूछिये
 जिन  के  लाल  गये  हैं  कि  क्या  हम  को  भाल
 इंडिया  रेडियो  से  ये  शू  गार  रस  के  गाने  अच्छे,
 लगते  हैं  ।  ये  एयाशी  के  गाने  अच्छे  लगते  हैं,
 ये  अश्लील  गाने  अच्छे  लगते  हैं  ?  हरगिज़
 भ्रच्छे  नहीं  लगते,  राज  श्राप  को  केवल  बीरता
 के  गाने  प्रसारित  करने  चाहिऐं  ।

 Dr.  Sarojini  Mahishi  (Dharwar
 North):  Sir,  on  a  point  of  order.  Is
 the  half-an-hour  discussion  on  the
 language  of  AIR  or  with  reference  to
 the  contents  of  the  programmes?

 लेक्चर  सुनता  हूं  नेगोसिएशन,  परसुएशन  और
 एसोसिएशन  के,  तो  मैं  एक  दम  समझ  लता  हूं
 कि  देश  को  खुद्दारी  को  बेचा  जा  रहा  है,  देश  के
 आत्मसम्मान  के  साथ  घोखा  किया  जा  रहा  है  |
 देश  भ्रमर  उठेगा  तो  नेगोसिएशन  से  नहीं
 उठेगा,  देश  अगर  उठेगा.  तो  परसुएशन  से  नहीं
 उठेगा,  देश  प्रगर  उठेगा  तो  एसोसिएशन  से

 श्री  यशपाल  सिह  :  माननीया  महोदया,
 कभी  तो  दस  मिनट  हुए  हैं,  कभी  बीस  मिनट
 कौर  बाकी  हैं  7
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 मैं  बड़े  अदब  से  अपने  मिनिस्टर  साहब  से
 निवेदन  करत  हूं  कि  जो  आज  शुमार  रस  के
 गाने  सुनाये  जाते  हैं  उन  को  बन्द  करायें  |
 जिन  लोगों  को  ऐसे  गाने  सुनते  हों,  उन  के
 लिए  बहुत  ज्यादा  घर  खुले  हैं,  वे  वहां  जा  कर
 उन  को  सुन  सकते  हैं  ।  हमें  तो  आज  देश  के
 गिरते  हुए  चरित्र  को  उठाना  है,  देश  की  गिरती
 हुई  भावनाओं  को  उठाने  के लिए  राज  वीरता
 के  गानों  की  जरूरत  हूं,  राज  देश  के  आत्म-
 सम्मान  की  रक्षा  के  लिए,  देश  के  उत्थान  के
 लिए  वीरता  की  जरूरत  है,  आज  एयाशियाने
 गानों  की  जरूरत  नहीं  है  ।

 नशा  पिला  के  गिरानातो  सब  को  माता  हूं,
 मजा  तो  जब  है  कि  गिरतों  को  उठाये  साकी  ।

 राज  जरूरत  इस  बात  की  है  कि  जो  देश  का
 अपमान  हया  है,  जो  देश  की  पराजय  हुई  है
 उस  पराजय  के  कलंक  को  धोया  जाये  ।  आज
 देश  की  ४४  करोड़  जनता  में  आ्रात्मसम्मान
 की  भावना  भरनी  चाहिए  और  जनता  को
 बताना  चाहिए  कि  जहां  घर्म  करने  वाले
 पहुंचते  हैं,  जहां  इबादत  करने  वाले  पहुंचते  हैं,
 जहां  बन्दगी  करने  वाले  पहुंचते  हैं  उसी  स्वर्ग,
 मैंडम  युद्ध  में  मरने  वाल  वीर  भी  प रुचते  हैं  v

 तो  मेरा  निवेदन  है  कि आज  आल  इंडिया
 रेडियो  की  भाषा  नीति  में  सुधार  की  नहीं
 बल्कि  आमूलचूल  परिवर्तन  की  आवश्यकता
 है,  उसकी  नीति  को  अलिफ  से  लेकर  ये  तक
 बदलना  पड़गा  |

 प्रातःकाल  के  समय  उठने  का  समय
 होता  है.  सायंकाल  को  सोने  का  समय  होता  हूँ  ।
 अगर  आप  को  देश  की  रक्षा  करनी  है  तो  देश
 की  भावना  को  बदलना  पड़ेगा  मैं  आप  से

 पूछता  हूं  कि  आप  मुझे  कोई  भी  ऐसा  देश
 बतायें  जहां  कि  राष्ट्र  गीत  सोते  हुओं  को
 सुनाया  जाता  हो  ।  लेकिन  हमारे  आल  इंडिया
 रेडियो  से  “जन  मन  गण”  सोते  वक्त  गाया
 जाता  है  a  संसार  में  राष्ट्र  गीत  सोतों  को
 जगाने  के  लिए  सुनाया  जाता  है,  लेकिन  इस
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 mart  देश  में  राष्ट्र  गीत  गाया.  जाता  है  लोगों
 को  सुलाने  के  लिए,  यह  गीत  उस  समय  बजाया
 जाता  है  जब  सोने  का समय  होता  है  ।  मेरा
 कहना  हूँ  कि  राष्ट्र  गीत  के  समय  को  बदला
 जाये  ।

 उपाध्यक्ष  महोदय  :  कब  श्राप  खत्म
 करें  ।

 शबी  य्षपाल  सिह  :  उपाध्यक्ष  महोदय,
 मैं  आप  के  द्वारा  माननीय  मंत्री  जी  से  कहना
 चाहता  हूं  कि  वह  एक  सच्चे  क्षत्रिय  की  तरह
 से,  एक  सच्चे  योद्धा  की  तरह  से,  एक  सच्चे
 नेता  की  तरह  से  मैदान  में  आवें  और  बाल
 इंडिया  रेडियो  की  भाषा  नीति  को  बदलें,
 और  ऐसी  व्यवस्था  करें  कि  आल  इंडिया
 रेडियो  से  देश  भक्ति  के  और  वीरता  उपदेश
 दिये  जायें  और  शुद्ध  मातृभाषा  का  उपयोग
 किया  जाये  और  अंग्रेजी  भाषा  के  गन्दे  शब्द
 ले  कर  हमारी  भाषा  को  नापाक  न  किया  जाये  |

 Mr.  Deputy-Speaker:  Shri  D.  0,
 Sharma.  Only  those  persons  who
 have  given  previous  notice  will  be
 permitted  to  ask  questions.  Shri
 Sharma  has  given  notice.  So,  he  can
 ask  a  question.

 Shri  D.  om  Sharma  (Gurdaspur):  I
 will  ask  one  question.  What  is  the
 average  time  per  day  given  by  the
 All  India  Radio  so  far  as  the  emer-
 gency  situation  is  concerned?  What
 was  the  time  given  when  the  emer-
 gency  began  and  what  is  the  time
 given  now?

 Shri  Bhakt  Darshan  rose—

 Mr.  Deputy-Speaker:  No  further
 questions.  It  is  not  permissible.  The
 rules  are  very  strict.

 सूचना  शौर  प्रसारण  मंत्रालय  के  इंचार्ज
 मंत्री  (श्री  सत्यनारायण  सिह)  :  उपाध्यक्ष

 महोदय,  मैं  ने  माननीय  सदस्य  का  भाषण,
 जिन  के  नाम  से  यह  विवाद  रखा  गया  था,
 बड़े  गौर  से  सुना  ।  उन्होंने  जो  कुछ  कहा  वह
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 [  श्री  सत्यनारायण  सिंह  ]
 तो  श्री  प्रकाशवीर  शास्त्री  जी  के  भाषण  से
 मिलता  जुलता  था,  रेडियो  से  तो शायद  उसका
 सम्बन्ध  कम  ही  रहा  ।  ये  बातें  तो  माननीय
 सदस्य  नेफा  रिपोर्ट  पर  बोलते  समय  कह  सकते
 थे।  उन  के  मोशन  से  तो  मैं  यह  समझा  था  कि
 रेडियो  पर  जो  हिन्दी  इस्तैमाल  की  जाती  हैं
 उस के  बारे  में  कुछ  कहेंगे  ।  जो  बातें  उन्होंने
 कहीं  उन  से  लगता  है  कि  बह  या  तो  रेडियो  को
 ठीक  से  सुनते  नहीं  या  केवल  रात  को  ही  सुनते
 हैं,  या  एसे  वक्त  ही  सुनते  हैं  जिस  वक्त  कि
 शुमार  रस  के  गाने  ही  जाते  हों  ।

 पहले  क्या  होता  था  यह  तो  मैं  नहीं  जानता,
 लेकिन  झ्ााजकल  सुबह  राष्ट्र  गान  होता  है  ।

 जबय  इमरजेंसी  शुरू  हुई  ह  तब  से  कोई  दस
 ग्यारह  महीने  से  एक  कमेटी  की  राय  से
 रेडियो  का  प्रोग्राम  रखा  जाता  है  शौर  उस
 कमेटी  में  दोनों  सदनों  के  सभी  दलों  के  सदस्य
 शामिल  हैं  n  उस  कमेटी  में  कम्युनिस्ट  भाई
 भी  हैं  और  अरन्य  दलों  के  सदस्य  भी  हैं  -  और
 उन  की  सब  की  यह  राय  है  कि  इमरजेंसी  के
 बाद  से  जो  इन  दस  महीनों  में  रेडियो  का
 प्रोग्राम  आता  हैँ  वह  बहुत  अच्छा  है  ।  मैं  भी
 कभी  कभी  रेड़ियो  सुनता  हूं  ।  जैसे  ही  शहनाई
 गजना  बन्द  होता  हू  राष्ट्रीय  गणित  गाया  जाता
 हैं।  जो  सुनते  होंग  उन  को  इस  का  पता
 होगा  ।  किसी  दिन  एसा  नहीं  होता  कि
 प्रियंका  के  शुरू  होने  से  पहल  या  जो  अंग्रेजी
 बुलेटिन  पांच  मिनट  का  होता  है,  उसके  पहले
 राष्ट्र  गीत  न  बजाया  जाता  हो  ।  उसके  बाद
 प्रार्थना  होती  है  ।  उस  में  हमने  कभी  कोई
 अश्लील  गाना  नहीं  सुना  ।  झाघ  चंद  या
 vo  मिनट  तक  यह  कायम  होता  है  ।

 जो  जय  भारती  प्रोग्राम  होता  है उस  को
 श्राप  देखें  ।  उस  में  वेद  से,  पुराण  से,  और
 अन्य  ग्रन्थों  से  वीर  गाथाएं  दी  जाती  हैं  t
 राज  ही  मैं  सुन  रहा  था  उस  में  अर्जुन  का  दौर
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 श्री  कृष्ण  का  सम्वाद  झा  रहा  था  जिस  में

 अर्जुन  से  कहा  जाता  है  :

 युद्ध  कृत  निश्चय:

 जून  से  कहा  जाता  है  कि  तू  क्यों  डरता  है  ।

 युद्ध  कर  ।  वेद  से  वीरता  की  कथाएं  कराती  हैं  1

 मुझे  पता  नहीं  था  कि  वेद  में  भी  ऐसी  चीजें  हैं  1
 इस  प्रोग्राम  में  वेदों  की ऋचाएं  सुनायी  जाती
 हैं  -  उस  में  एक  बात  मैं  ने  सुनी  जो  कि  राज
 के  युग  में  भी  कितनी  लागू  होती  है  उस  में

 सुनाया  गया  कि  पीले  रंग  के  लोगों  से  बहुत
 होशियार  रहना  चाहिए  ।  मुझे  यह  सुन  कर
 आइटम  हुआ  कि  राज  से  चार  पांच  हजार  वर्ष

 पहले  भी  लोगों  की  यह  धारणा  थी  ।  मैं  चाहता
 हूं  कि  वहां  से  ला कर  वह  ऋचा  आप  लोगों  को

 सुनाऊं  |  उस  में  दिया  गया  है  कि  ऐसे  दुश्मन
 की  जीभ  काट  देनी  जाहिए  ।  उस  के  कान
 काट  देने  चाहिए  ।

 श्री  यशपाल  सिह  :  भाई  भाई  नहीं  करना
 चाहिए  ।

 श्री  सत्यनारायण  सिह  :  तो  मेरे  कहने  का
 तात्पय  यह  है  कि  वेदों  से  इस  प्रकार  की  ऋचाएं
 उस  प्रोग्राम  में  सुनायी  जाती  हैं,  शास्त्रों  से,
 तुलसीदास  की  रामायण  से  वीरता  के  प्रसंग
 उस  में  सुनाये  जाते  हैं  7  मैं  समझता  हूं  कि  यह
 कहना  अनुचित  है  कि  आल  इंडिया  रेडियो  से

 .सिर्फ  शुमार  रस  के  गाने  ही  प्रसारित  किये
 जाते  हैं  ।

 शौर  फिर  जीवन  में  और  चीजें  भी  हैं  ।
 माननीय  सदस्य  क्या  जीवन  को  बिल्कुल  शुष्क
 बना  देना  चाहते  हैं  1  भ्रमर  सिर्फ  लड़ाई  की  ही
 बाते  चलती  रहे  तो  लोग  कहेंगे  कि  यह  मौजूं
 नहीं  है  ।  फिर  अभी  तो  लड़ाई  नहीं  है  ।
 लड़ाई  के  लिये  हमारी  तैयारी  हो  रही  है  t
 अगर  हम  रात  दिन  मारशल  सांग  सुनाते  रहे
 तो  लोगों  पर  उस  का  क्या  असर  पड़ेगा  ।
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 शायद  मननीय  सदस्य  को  यह  पसन्द  हो  या
 उन  जेसे  दो  चार  प्रतिशत  लोगों  को  पसन्द
 हो  ।लेकिन  उन  को  छोड़  कर  और  लोग  कहेंगे
 कि  यह  क्या  हो  रहा  है  कि  सिफ  मारशल
 सांग  ही  चल  रहे  हैं।  हर  वक्त  मारशल  सांग
 लोगों  को  अच्छे  नहीं  लग  सकते  ।  थोड़े  वक्त
 दूसरे  गाने  भी  इसलिये  बजाए  जाते  हैं  ।  और
 फिर  माननीय  सदस्य  जीवन  को  इतना  खुश्क
 क्यों  बनाना  चाहते  हैं,  वह  श्रंगार  रस  से
 इतना  नाराज  क्यों  हैं  v

 मेरी  समझ  में  नहीं  आता  कि  माननीय
 सदस्य  को  ऋंगार  रस  से  इतनी  नाराजी
 क्यों  है  ?  मनुष्य  जीवन  में  उस  का  भी  एक
 बड़ा  जबरदस्त  हिस्सा  है  ।  अश्लील  ऋूंगार
 अलबत्ता  खराब  है  लेकिन  भ्रच्छा  श्रंगार  रस
 तो  आदमी  को  और  ऊंचा  उठाता  है  ।

 कब  जहां  तक  भाषा  का  सवाल  है,  उस  को
 ले  कर  करो  श्रीप्रकाश  के  सम्बन्ध  में  जो  कुछ
 कहा  गया  है  मैं  उसे  उचित  नहीं  समझता  हूं  ।
 अब उम्र  का  कोई  सवाल  नहीं  है  कुछ  लोग
 ३२  साल  कीं  उम्र  में  ही कमजोर  और  बूढ़े
 हो  जाते  हैं  7  आप  स्वयं  अपने  नेता  को  ही  देख
 लीजिये  |  उन  के  लिये  मेरे  दिल  में  बड़ी  इज्जत
 है।  मेरा  मतलब  श्री  राजगोपालाचारी  से
 है  जो  कि  ८५  वर्ष  के  हैं  लेकिन  इस  उम्र  में  भी
 उन  में  कितनी  इनर्जी  विद्यमान  है  यह  आप  और
 हम  सब  खूब  जानते  हैं  ।  आज  वह  ८५  साल
 को  उम्र  में  भी  हिन्दुस्तान  में  तहलका  मचाये
 हुए  हैं  तो  हमारे  श्री  श्रीप्रकाश  तो  ७५
 साल  के  ही  हैं।  बद्द  काफी  तगड़  हैं  कौर  खूब
 काम  करते  हैं  |  इसलिये  उम्र  की  बात  इस
 में  लाना  फिजूल  है  ।  जो  कमेटी  बनी  उस  कमेटी
 की  एक  वर्ष  में  चार  मीटिंग्स  हुई  ।  चारों
 मीटिंग्स  उन्हों  ने  एटेंड  कीं  ।  उन  के  जो  सुझाव
 श्राये  थे,  उन  में  जो  सिफारिश  की  गई  उन  पर
 काफी  तौर  पर  अमल  किया  गया  है  1  अब  एक
 बाघ  एडमिनिस्ट्रेशन  की  बात  को  जाने  दीजिये
 लेकिन  उन  को  छोड़  कर  बाकी  सिफारिशों  पर
 काफी  तौर  पर  अमल  किया  गया  है  थोड़ी
 बहुत  षबोजों  को  छोड़  कर  बह  काम  हुआ  ।
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 श्राप  को  मालूम  होगा  कि  पिछले  साल
 अगस्त  महीने  में  १९६२  के  बाद  रेडियो  की
 हिन्दी  भाषा  के  सम्बन्ध  में  विवाद  शुरू  हो
 गया  था।  अब  कैसे  हुआ  और  वह  क्यों  हुआ
 मैं  उस  में  नहीं  जाना  चाहता  हूं  ।  लेकिन  यह
 सही  बात  है  कि  हमारे  संसद्  के  सदस्यों  की
 काफी  तादाद  में  और  संसद्  के  बाहर  भो  हिन्दु-
 स्तान  में  इस  चीज  की  बड़े  जोर  से  चर्चा  चली
 कि  यकायक  जो  इस  रेडियो  की  भाषा  की
 हिन्दी  की,  उस  में  खास  तौर  पर  उर्दू  के  शब्द
 लागाये  हैं  ।  रेडियो  की  भाषा  हिन्दी  नहीं
 बल्कि  उर्दू  हो  गई  है।  मेरे  कान  में  भी  यह  बात
 आई  और  प्राइम  मिनिस्टर  साहब  ने  भी  मझ  से
 कहा  इसलिये  मैं  न ेउस  वक्त  के  जो  इनफारमेशन
 एंड  ब्रॉडकास्टिंग  के  मंत्री  थे,  श्रीगोपाल  रेड्डी,
 उन  को  मैं  ने  इस  बारे  में  एक  कमेटी  बिठाने
 का  सुझाव  दिया  और  उसी  वक्त  उन्हों  ने
 एक  कमेटी  बनाई  ।  उस  कमेटी  के  वह
 चेयरमैन  हुए  और  कमेटी  के  सदस्य  हुए  मामा
 वरेडकर,  सेठ  गोबिन्द  दास,  श्री  महाबीर
 त्यागी,  श्री  गंगा  शरण  सिंह,  डा०  गोपाल  सिंह,
 श्री  राम  धारी  सिंह  दिनकर  ,  श्री  प्रकाशवीर
 शास्त्री,  श्री  नवल  प्रभाकर,  श्री  ललित  सेन,
 श्री  एम  ०पी०  सत्यनारायणा  और  प्रोफेसर  एच  ०
 एन०  मुखर्जी  ।  इसी  से  आप  समझ  सकते  हैं
 कि  कैसे  लोगों  की  कमेटी बनी  थी  ?  उस  कमेटी
 ने  सिफारिश की  और  वह  कमेटी  गले  जिसके  कि
 अध्यक्ष  श्री  श्रीप्रकाश  जी  हैं।  इस  कमेटी
 की  जो  कुछ  सिफारिशें  आई  हैं  वे  सब  कबूल
 हो  गयी  हैं  -  याद  रखिये  जो  कुछ उन्हों  ने  बताया
 उन्हों  ने  यह  बताया  कि  रेडियो  की  हिन्दी
 भाषा  शुद्ध  तो  होनी  चाहिये  लेकिन  साथ  ही
 साथ  सरल  भी  होनी  चाहिये  ।  एक  बात  हम  को
 हमेशा  याद  रखनी  है  कि  एक  स्पोकेन  वर्ड
 होता  है  और  एक  ब्रिटेन  वर्ड  होता  है  « जब  हम
 रेडियो  से  प्रसार  करते  हैं  तो  रेडियो  खाली
 माननीय  सदस्य  जैसे  विद्वान  लोगों  के  लिये  ही
 नहीं  है  बल्कि  वह  उन  लाखों  और  करोड़ों  आम
 आदमियों  के  लिये  हैं  जो कि  पान  की  दुकान  को

 घेर  कर,  चौपाल  में  बस  कर  गांवों  में  रेडियो

 सुनते  हैं  ।  उन  में  बहुत  बड़ी  तादाद  अनपढ़
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 [श्री  सत्यनारायण  सिंह]
 लोगों  की  है  ।  भ्रम  ऐसे  लोग  जो  कि  दस्तखत
 कर  सकते  हैं  उन  की  गिनती  मरदमशुमारी
 में  लिख  पढ़े  लोगों  में  की जाती  है  7  हालांकि  वह
 पढ़े  लिखे  खाक  होते  हैं,  वह  चिट्ठी  पत्नी  नहीं
 लिख  सकते  हैं,  अ्रखबार  नहीं  पढ़  सकते  हैं
 लेकिन  चूंकि  वह  अपना  नाम  लिख  पाते  हैं
 इसलिये  पढ़े  लिखे  लोगों  में  ऐसे  लोगों  का  भी
 नाम  लिख  लिया  जाता  है।  अरब  जरा  ध्यान
 दीजिये  कि  जब  ऐसी  हालत  हो  तो  अगर  बहुत
 विलष्ट  हिन्दी  और  साहित्यक  हिन्दी  का  प्रयोग
 किया  जाएगा  तो  उन  के  पहले  क्या  पड़ेगा  ?
 मैं  तो  रेडियो  की  भाषा  आम  लोगों  की  समझ
 में  आने  वाली  है  या  नहीं  इस  की  जांच  मैं  अपने
 नौकर  से  कर  लेता  हूं  ।  मैं  उससे  पूछता  हूं  कि
 भाई  तेरी  कुछ  समझ  में  आता  है  या  नहीं  1
 अरब  नगर  ऐसे  लोग  रेडियो  की  भाषा  नहीं
 समझ  सकते  तो  फिर  देश  की  बहुत  बड़ी
 आबादी  उससे  लाभ  न  उठा  सकेगी  ।

 यह  ठीक  है  कि  रेडियो  में  कुछ  साहित्यक
 चर्चा  भी  होनी  चाहिये  ।  मैं  मानता  हूं  कि  इस
 तरह  का  अगर  कोई  श्राप  प्रोग्राम  चलाते  हैं
 जैसे  मालविकाधिनमित्र,  किराताजुंनीय  भ्र ौर
 भारवि  थ  गौरव  की  चर्चा  करते  हैं  तो  उस  की
 भाषा  कठिन  होगी,  उस  की  भाषा  साहित्यक
 होगी  ।  लेकिन  रेडियो  के  जो  न्यूज  बेटी
 होते  हैं,  स्वास्थ्य  से  सम्बन्ध  रखने  वाली
 वार्त्ताये)ं  निकलती  हैं  शौर  कृषि  से  सम्बन्ध
 रखने  वाली  नो  वारत्तायें  निकलती  हैं  या
 जानवरों  की  किस  तरीके  से  हिफाजत  करनी
 चाहिये  इस  सम्बन्ध  में  जो  वार्त्तायें  निकलती
 हैं,  उनकी  भाषा  सरल  होनी  चाहिये  ।  नगर
 उन  की  भाषा  कठि  न  होगी,  साहित्यक  अथवा
 लिटर॑ री  होगी  तो  उस  का  कोई  फायदा  नहीं
 होने  वाला  है  1  क्योंकि  जिन  को  आप  इस  बारे  में
 बतलाना  चाहते  हैं  वह  ६५  फीसदी  आदमी
 इसको  नहीं  समझ  पायेंगे  ।  इसलिये  यह
 देखना  होगा  कि  ऐसी  चीजें  जिन  को  कि  आप

 झाम  लोगों  तक  और  गांव  गांव  में  पहुंचाना  चाहते
 हैं  कौर  उनके  लिये  प्रचार  बुलेटिन  निकालते
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 हैं  तो उन  बुलेटिनों  की  भाषा  सरल  होती  चाहिये
 कौर  वह  ऐसी  होनी  चाहिये  कि  जिसको  कि
 सब  लोग  समझ  सकें  |

 मैं  इस  बात  को  मानता  हूं  कि  हिन्दी  लोग
 संस्कृत मय  हिन्दी  को  जल्दी  समझ  लेते  हैं  ।
 शुद्ध  संस्कृतनिष्ठ  हिन्दी  उन  को  जल्दी  समझ  में
 आर  जाती  है  क्योंकि  देश  की  सभी  प्रादेशिक
 भाषायें,  एक  खाली  तामिल  को  छोड़  कर
 सभी  भाषाओं  की  एक प्रकार से  जननी  संस्कृत
 है,  और  उन  की  भाषाओं  में  संस्कृत  शब्द  काफी
 मात्रा  में  होते  हैं  इसलिये  बंगाला,  आसामी
 और  तेलुगू  वाले  उस  हिन्दी  को  बहुत  भ्रच्छी
 तरह  समझ  पाते  हैं  जिस  में  कि  संस्कृत  के  शब्द
 होते  हैं  7  मैं  उस  को  मानता  हूं  ।  उस  के  लिये
 जो  प्रोग्राम  हमारे  होते  हैं  जैसा  मैं  न ेबतलाया
 लिटरेरी  प्रोग्राम्स  होते  हैं  उन  की  भाषा  उस
 तरह  की  होनी  चाहिये,  मैं  इसे  मानता  हूं  ।
 लेकिन  आम  जनता  के  लिये  जो  आम  बुलेटिन
 समाचार  आदि  के  होते  हैं  उन  की  भाषा  सरल
 होनी  आवश्यक  है  ।  इसलिये  मैं  तो  समझता  हूं
 कि  जो  कुछ  कम  व  बेशी  उस  कमेटी  की  कार्य-
 वाही  हुई  है  उस  में  कोई  खास  शिकायत  भी
 बात  मुझे  नजर  नहीं  जाती  है  ।

 कब  जहां  तक  हिन्दी  में  अंग्रेजी  अथवा
 अरन्य  भाषाओं  के  पापुलर  शब्दों  को  न  ले  कर
 हिन्दी  में  ही उनके  लिये  शब्द  रखने  का  आग्रह
 है  मैं  समझता  हूं  कि  इस  के  लिये  जिद  करना
 उचित  न  होगा  ।  श्राप  किसी  भी  भाषा  को
 देख  लीजिये  ।  आज  अंग्रेजी  भाषा  दुनिया  में
 सबसे  ऊंची  भाषा  मानी  जाती  है  ।  उस  का
 प्रचार  आज  संसार  में  फ्रन्ट  भाषा  से  भी  ज्यादा
 हो  गया  है  हालांकि  पहले  फ्रेंच  भाषा  सब  से
 ज्यादा  बोली  जाती  थी  और  समझी  जाती  थी  ।
 शब  अंग्रेजी  भाषा  को  देखिये।  उस  भाषा  में
 क्या  है  ।  उस  के  साहित्य  में  हिन्दी  के  हजारों
 शब्द  भरे  पड़े  हुए  हैं  -  जिस  तरह  से  स्वास्थ्य
 आदमी  को  पचाने  की  शक्ति  होती  है  उसी  तरह
 से  एक  बलवती  भाषा  की  यह  निशानी  है
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 कि  उस  में  दूसरी  भाषाओं  के  शब्दों  को  पचाने
 की  शक्ति  होती  है,  उन  को  ले  कर  वह  अपने  में
 'एबजौब  कर  लेती  है,  ऐसि मिलेट  कर  लेती  है
 शौर  उन  कोने  इन्दर  सस्  लेती  है  ।
 इसलिये  प्रंग्रेजी  या  दूसरी  भाषियों  के  जो
 शब्द  शा  गये  हैं श्रौर  उनको  हम  अपने  व्यवहार
 में  रख  सके  हैं  तो  ख़ामख़्वाह  ऐसे  अंग्रेजी  शब्दों
 की  हिन्दी  के  लिये  जिद  करना  उचित  नहीं  है  ।
 अरब  भ्रमर  इस  पर  जिद  करी  जाय  तो  कोशिश
 कर  के  नये  नये  शब्द  उन  के  लिये  गढ़े  जायेंगे
 शौर  हो  सकता  है  कि  वे  शब्द  ऐसे  गढ़े  जायें
 जो  कि  अ्रनपढ़  लोगों  का  तो  कहना  ही  कया  है
 पढ़े  लिखे  लोगों  की  समझ  में  भी  न  आयें  ।

 पोस्टकार्ड,  रेल,  स्टेशन  और  चैक  आदि
 शब्द  जो  कि  काफी  प्रसिद्ध  हो  गये  हैं  और  हर
 कोई  उनको  बखूबी  समझ  लेता  है  अगर  हिन्दी
 अनुवाद  निकालने  का  आग्रह  किया  गया  तो
 इस  तरह  के  क्लिष्ट  श्रौर  अनपापुलर  शब्द
 गढ़े  जायेंगे  कि  आम  लोगों  का  तो  कहना  ही
 क्या  पढ़े  लिखे  लोगों  को  भी  उनको  समझने
 में  कठिनाई  होगी  ।

 जहां  तक  न्यूज  बुलेटिन  का  सवाल  है
 मैं  तो  नहीं  कह  सकता  कि  उस  से  सभी  लोग
 संतुष्ट  होंगे  लेकिन  आम  तौर  पर  उस  की
 भाषा  जैसी  होने  चाहिए  वैसी  होतो  है  ।  में  जह
 तो  दावा  नहीं  करता  कि  उसमें  कुम्भों  सुधार
 गुंजाइश  नहीं  &  लेकिन  निरद्दिचत
 रूप  से  हम  प्रगति  की  तरफ  जा  रहे  हैं  दोनों
 कमेटियां  फिर  जो  उसके  सदस्य  लोग  हैं,
 नहों  हैं  जो  कुछ  भी  राय  मशविरा  दिया  है,
 उस  के  अनुसार  हम  काम  कर  रहे  हैं  कौर  मेरा
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 विश्वास  है  कि  जो  भी  थीड़ी  बहुत  कमी  बाकी
 रहती  है  उस  को  भी  हम  सदस्यों  के  परामर्श
 से  उस  अधूरे  काम  को  पूरा  कर  लेंगे।

 इमरजेंसी  के  बारे  में  प्रचार  के  लिय
 जो  उन्हों  ने  पूछा  तो  मैं  यकायक  उस  का
 जवाब  नहीं  दे  सकता  हूं  कि कितना  समय  उस  में
 दिया  जाता  है  लेकिन  जहां  तक  मैं  समझता  हूं
 जैसा  कि  मैंने  उस  के  सम्बन्ध  में  बतलाया  था
 दस  महीने  पहले  हाल  में  जो  रेडियो  का
 प्रोग्राम  बना  है  उस  के  लिये  भी  समय  दिया
 जाता  है  ।  माननीय  सदस्य  के  पास  उस  के
 लिये  कोई  सुझाव  हो  तो  वे  मेरे  पास  भेज  दें
 जो  कुछ  भी  संभव  होगा  मैं  हमेशा  करने  के  लिये
 तैयार  रहूंगा  ।  आप  जानते  ही  हैं  कि  मेरा
 बाप  लोगों  से  कैसा  सम्बन्ध  रहा  है  ।  आप
 लोगों  के  सहयोग  से  ही  हम  सब  कुछ  काम  करते
 हैं।  जब  तक  यह  रिपार्ट  मेंट  मेरे  हाथ  में  है,
 मुझे  आशा  है  कि  आप  का  सहयोग  मुझे
 सदा  की  तरह  मिलता  रहेगा  और  जो  भी  आप
 का  सुझाव  होगा  उस  पर  बराबर  अमल  करेंगे
 की  कोशिश  की  जायेगी  ।

 श्री  यशपाल  सिह  :  यह  नेशनल  ऐं थम
 प्रात:काल  को  हाना  चाहिये  संध्या  को  नहीं
 होना  चाहिये  ।

 उपाध्यक्ष  महोदव  :  आर्डर,  झा डर  ।

 7.29  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,  Sept-
 ember  20,  963/Bhadra  29,  885
 (Saka).
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 woot  CoLtumns  WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 ORAL  ANSWERS  TO
 QUESTIONS  }  6927—72  S.Q.  Subject

 No.
 S.Q.  Subject  778  Power  supplied  from
 No.  Punjab.

 756  Advances  aginst  ware-  779  Super  grid  in  Rajasthan
 house  receipts  6927-28  780  Credit  from  Switzer-

 757  Gandak  Project  6928—3r  land  wa
 758  Shifting  of  offices  from  781  Plague  in  Southern

 Delhi.  693I—34  States
 759  Bhakra  PowerPlant  6934—36  ‘S.Q.
 760  Ministers’  Accounts  in

 ge.
 No.

 foreign  banks
 =

 6936—49  2362  Retinal  Chlorid  De-
 76  Kosi  river  6949—SI  generation
 762  Satellitetownships  695I—54  2763  Birgovindpur  Project

 2164  Primary  Health  Centres 763  Tibbia  College,  New
 Delhi.  वि  6954—56  in  Orissa

 764  Work  studies  6957—60  2365  Small  Savings  Certi-
 765  C.H.S.  Medical  spe-  ficates

 cialists  6950—63  2766  Tribal  settlers  in  Dan-
 766  Bogus  Hundis  6953-65  dakaranya

 SN.  2367  Medicinal  doses
 Q.No.  2768  Kidney  stone  solvent

 2369  Assessment  cases  in
 io  P.  Forms  6965—69  Andhra  Pradesh
 ii  Searches  conducted  by  (2170  Rehabilitation  of  gold-

 atin  eae  and  smiths
 istoms  epartment at  Nagpur  6959—72  (2171  Smuggled  diamonds

 ० (2172  Advances  made  byL.I.C.
 WRITTEN  ANSWERS  TO  2373  Income  tax  arrears  in

 QUESTIONS  6972  Kerala  State
 2774  Quarters  for  Income

 S.Q.  Tax  Officials
 No.  (2175  Homocopathic  hospitals

 67  I
 in  Orissa

 767  Impact  of  taxation
 measures  6972-73  2776

 =  poxiand  Cholera
 768  Kishau  Dam  Project  6973-74  डा  Primary  Health  Centres
 769  Compulsory  Deposit  in  Rajasthan Scheme  6974  2178  V.D.clinicsin  Rajas-
 770  Brahmaputrariver  6974  than
 जा  Indus  Water  Commis-  2779  Centrally  sponsored sion.  6975  schemes  in  Rajasthan
 772  Increasein  pension  6975-76  2380  Small-pox  and  cholera
 773  Security  Paper  Mill  6976-77  in  Rajasthan
 774  Displaced  persons  in  (2181  Watches  in  foreign  post

 Payagpur  6977  parcels
 775

 ee
 On.  export

 6977-78  2182  Vaccination  Programme
 776  Payment  of  salaries  to  2183  National  Savings  Cen-

 civilian  staff  6978  tral  Advisory  Board
 777.  World  Bank  loan  for  2184,  Arrears  of  rent  of  Gov-

 LC.LCI  3  6979  ernment  buildings.

 7166

 CoLUMNS

 6979
 6980

 6980

 698r

 698  t-82
 6982

 6982

 6983

 6983
 6983

 6983-84

 6984

 6984-85
 6985-86

 6985

 6986

 6987

 6987

 6987-88

 6988-89

 6989

 6989-90

 6990-97

 6991-92
 6992

 6992-93

 6993
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 WRITTEN:  ANSWERS  TO  WRITTEN  ANSWERS  TO
 QUESTIONS—contd.  QUESTIONS—contd,

 TS.Q.  Subject  Coiunas  USQ.  Subject
 No.  Ne.

 418,  Shortage  of  medical 5
 practitioners  6994  (2213,  Foreign  loans

 3786  Thermal’  Power  Units  in  (3214  Income  tax  Circle
 Assam  94-95  उठा$  Tawa  Multipurpose

 3287.  Homoeopathic  Advisory  Project
 Committee  6995  2316  All  India  Institute  of

 2788  Drinking  Water  Board  6995-96  Hygiene  and:  Public
 2389  Fans  in  quarters  for  Health,  Calcutta

 Class  IV  employees  6997  (2217  Ghaggar  floods.
 2190,  Dearness  allowance  to  22773  Health  Training  to  pri-

 pensioners  6997  mary  teachers
 (2191  Government  colony,  Saok  CALLING  ATTENTION

 Nagpur  99  TO  MATTER  OF  URGENT
 (2192  Ex-P.  Block  shopkespers  6998-99  PUBLIC  IMPORTANCE
 4  Safdarjang  and  Willing- 3  don  Hospitals  .  6999  0  Shri  an  nie  = 2794  Bombay  Car  film  6999-7000"  niner  tonthe:  reported  inhu-
 2795  Bogus  ‘Blood  _  Bank  man  treatment  meted  out  to

 and  Research  Insti-  the  Indians  living  in  China  by tute  7000  the  Chinese  authorities.
 3796  Macleod

 & Co.
 mas  The  Prime  Minister  (Shri 3797

 Die  tao
 in  Jawaharlal  Nahru)  made  a Qvernment  colo-

 nies  qoor-on  =  Mement
 in  regard

 2198,  Overtime  allowances  7002  PAPERS  LAI  G 2r99  Staffcars  40  -03  TABLE  IN  ams 2200  Sales  tax  on  hosiery  (  r)  A  statement  on  an  amend-
 goods  7003.  ment  to  the  Articles  of 2207  Registrar  of  Ayurvedic  Association  of  the  Natioal and  Unani  Board  Buildings  Construction of  Delhi  7003-04  Corporauon  Limuted,  New

 2202  as  pox  eradication  in  Deini
 rala  7004-05  tificati 2203  N.D.F.  collection  in  ee  as  ate  a Kerala  7005  Septemoer,  +1963),  under

 3204  Tibbia  College,  New.  section  I59  of  te  Customs
 7005-06.  a

 I
 sarc)  aaa  772)

 of
 2205  Flood  Control  Schemes:  ty  cises

 in  Kerala
 7006  et  ee  eee 2206  Training  course  for  ment  to  the  Cutoms  and Radiograpners,in  Ceatral  Excise  Dunes  Expore Delhi  7००५  Deawoack(eneral)  Rules,

 2207  Library  of  Directorate  79७००
 2

 of  Health
 ces  7007-08  A  ७०  ch  of 2208  Librarians  of  Directorate  (A  30005  pk  pede

 General  of  Heaith  tioa  I59  of  the  Customs Services.  हि  7008-09  Act,  :963:—
 2209  Power  supply  in  Bihar.  7979  (a)  G.S.R.  Nol  7444  dated
 a2I0  Soil  erosion and  soil  the  7th  September,  7963

 conservation  7009-10  (०)  G.S.R.  No.  7445  dated
 aarr  Political  Slogans  on  the  7th  September,  1963,

 currency  notes  4070  (©  G.S.R.  No.  1447  dated
 2x8  Laboratory  for  Agmark  ©  JOLT  the  7x0  September,  1963,

 774

 CoLuMNS

 7JOII-32
 7OoI2

 70i2-33

 7013-14,
 7०4

 TOI4-1S,

 7OIS—20"

 7022—24
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 Cotumns  Coruna
 MOTION  TO  REFER  BILL

 PAPERS  LAID  ON  THE  TO  JOINT  COMMITTEB
 TABLE—contd.  ADOPTED.  7035—42

 7044—7  i  38 Further  discussion  on  the
 (4)  G.S.R.  No.  7493  dated  motion  to  refer  the  Constitution

 the  roth  September,  1963.  (Seventeenth  Amendment)  Bill,
 ie  ion  re  was

 )  A  copy  each  of  the  follow  epee
 the  .mouon  was S

 ing  Notifications  under  sub-  adopted. section  (2)  of  section  4  of
 the  Employees’  Provident  STATEMENT  BY  MINIS-
 Funds  Act,  :952:—  TER  JO4I—43

 The  Minister  of  Finanee
 Oe 5  Hy  2  ieee  eeendine  (Shri  T.T.  _  Krishnamachari) gust  91903,  extending  made  a  statement  giving  fur-

 the  said  Act  to  canteens.  ther  information  relating  to
 Starred  Quest  on  No.  760  re:
 Ministers’  Accounts  in  foreign

 di)  SSE.
 No.  7432  dated  the

 aoth  Agust,r963_  extending  DISCUSSION  RE:  NEFA
 aa

 mean
 we  ENQUIRY  7138—  43

 Shri  Prakash  Vir  Shastri
 raised  ee  07  07

 the
 aes G.S.R.  No.  346  dated  ment  on  the  Table  of  the 00

 agth  August  es  makes  House  by  the  Minister  of  De-
 ing  certain  amendment  in  fence  on  the  and  September,
 Notification  No.  G.S.R.  3963  regarding  NEFA  En-
 786  dated  the  r6th  June,  quiry  The  discussion  was  not

 annette  Slik to  it  veges indi  HALF-AN  HOUR  DIS- table  Paesetvanionineny:  CUSSION...  774864

 Mim  Shri  Yashpal  Singh
 °  The  Mees  Of  he  Se  raised  a  half-an-hour  discussion

 on  Absence  of  Members  on  points  arising  out  of  the  ans-
 from  the  Sittings  of  the  wer  given  on  the  9th  September,
 House  held  during  the  7963  to  Starred  Question  No.57%
 current  Session.  x  garding

 language  used  on

 6)  The  Minutes  of  the  ine :
 "Fourth  situng  of  the  Com-  Minists  A  eS  a Government  Ase  Shri  $ bend  3 on  held  during  the  Broadcasting  (Shei,  Satya  Ne urance:  uring  rayan  Sinha)  replied  to eurrent  Session.  dreeuesieg,

 )  rep)

 AGENDA  FOR  FRIDAY, REPORT  OF  PUBLIC  AC-  SEPTEMBER  20,  _  1963/ COUNTS  COMMITTEB  BHADRA  ag,  7885  (SAKA)= PRESENTED  7025

 Fifteenth  Report  was  resented.

 GMGIPN

 Further  discussion  re:  NEFA
 Enquiry,  and  consideration  of
 Private  Members’  resolutions.

 LS  T1209  (Ai)  LSD—27-9-63—880.


